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 [तत्

 The  Loh  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr  Speaker  ix  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 भारत  से  काश्मीर  को  प्रति  करने  के  बारे  में

 शेर  अब्दुल्ला  का  कथित  वक्तव्य

 +

 wSil.  ot  arg  राम  झिरीदार  :

 श्री  चन्द्रिका  प्रसाद  :

 क्या  गृह  मंत्री  यह  बताते  की  कृपा  करेंगे

 कि  :

 (क)  नया  सरकार  का  ध्यान  भारत  से

 काश्मीर  को  भ्र लग  करने  के  उनके  झपने  निश्चय

 के  बारे  में  शेख  अब्दुल्ला  द्वार  दिये गये  उस
 बबतव्य  की  ओर  दिलाया  गया  है  जो  0  मई,
 I97,  के  दैनिक  “हिन्दुस्तान”  में  प्रकाशित

 हुआ  था;  कौर

 (ख)  यदि  हां  तो  इस  सम्बन्ध  में  सरकार

 की  क्यो  प्रतिक्रिया  है  और  इस  प्रकार  की  राष्ट्र

 विरोधी  गतिविधियों  को  रोकने  के  लिए  सरकार

 द्वारा  क्या  कार्यवाही  की  जा  रही  है  ?

 सह  मंत्रालय  में  राज्य  मंत्री  (लो  कष्ट

 चन  पस्ती:  (क)  सरकार  ने  सदाचार  पत्रों

 में  खबर  देखी  है

 (a)  आकार  प्रकाशित  बाइस  को  विल-

 हुए  गलत  ौर  विवेकहीन  सभी  है!

 ra

 देश  की  झखण्डती  का  आपात  पहुंचाने  कौ

 वेष्टा  बाली  किसी  भी  गतिविधि  को  का

 करने  के  लिए  सरकार  ने  आवश्यकता  पहने  (२

 कानून  के  श्रुतांत  कार्यवाही  की  है  और

 करेगी  ।

 श्री  चिपका  प्रसाद:  मुख्य  न्यायाधीशों

 जम्मू  काश्मीर  ट्राइब्यूनल  ते  रे  प्ले वि साइट

 फ्रंट  को  अवैधानिक  कहा  है  भौर  उसके  सदस्यों

 के  भाषण  देते,  चूमने  फिरने  शादी  पर  रोक

 लगाई  है।  अदालत  की  राय  में  शेल  भ्रब्दुल्ला
 और  उनके  साथ  जो  कर  रहे  हैं  वह  देशद्रोह  कम

 काम  है।  क्या  भारत  सरकार  प्रशांत  की  १1.६

 के  भ्राता  पर  कोई  सात  कार्रवाई  करने  का

 विचार  कर  रही  है  ?

 भी  कृष्ण  कबा  मत  :  इससे  ज्यादा  सकती

 और  क्या  हो  सकती  है  कि  इस  संस्था  को  झड़े-

 मानिक  घोषित  कर  दिया  ग्या  ?

 थी  चनाका  बरसा :  भ्रदालत  ने  इस  वाले

 को  माना है  कि  यह  लोग  देह्षदोह  का  काम

 कर  रहे  हैं,  लेकिन  भारत  सरकार ने  weer

 भत्ता  1,000  रु०  से  बढ़ाकर  1,200  £ ! अ  कर

 दिया है,  रहते  की  सुविधा  भी  की  है।  क्या

 भारत  सरकार  इन  सुविधाओं  को  छीनने  का
 आदेश  करेगी  ?

 थी  कृष्ण बना  पन्‍त  :  भारत  सरकार  में

 रुपया  नहीं  बढाया  -  यह  जम्मू  और  कोमोरोस

 सरकार  ने  बढ़ाया  शौर  यह  उनके  ध्रौविकार

 की  चीज  है।  जहां  तक  रहने  की  सुविधा की
 प्रदान  है,  उत्तको  बढ़ाया  नहीं  गया  हैं।  नही

 वह  पहले  रहते  ये  वहीं  भाज
 भी  रहते हैं  औरे

 उसका  किराया  की  देंते  हैं,  बिजली पाती  का

 खर्च  भी  देंते हैं।  किराया  ह...  रैट  पे

 पुर  जरुर  है!



 3  Oval  Answers

 SHRI  S.  A.  SHAMIM  :  Is  the  Govern-
 ment  aware  of  the  staterrent  that  Shri  Sheikh
 Abdulla  made  to  the  effect  that  India  being
 mine  motherland  my  primary  intereat  would
 be  to  see  that  my  as  well  as  any  one  ¢lse’s
 conduct  does  not  adversely  affect  the  honour
 of  India.  Shri  Mirza  Afzal  Beg  has  also
 stated  before  the  Tribunal  that  he  does  not
 support  secession.  In  view  of  this,  would
 the  Government  of  India  clarify  its  position
 with  regard  to  Shiekh  Abdulla  and  his  other
 associgtes  ?

 SHRI  K.C.  PANT:  In  the  Unlawful
 Activities  Act  the  term  “secession”  has  been
 defined  in  the  following  terms  :

 “Secession  of  a  part  of  the  territory
 of  India  from  the  Union  insludes  the
 assertion  of  any  claim  to  determine
 whether  such  part  will  remain  part  of
 the  territory  of  India.”

 Ia'thia  context,  any  claim  that  the  fact  of
 accesaton  of  a  part  of  the  country  is  yet  to
 be  determined  does  come  under  the  defini-
 tion  of  the  term  “secession”.

 face  बिहारी  वाजपेयी  :  क्या  सरकार

 का  ध्यान  शेख  प्रम्दुल्त  साहब  के  उस  बयान

 की  शोर  गया  है  जिसमें  उन्होंने  पूर्वी  बंगाल  में
 पाकिस्तानी  फौजों  द्वारा  किये  जा  रहे  नरसंहार

 और  भत्याजार की  निशा  करते  से  इन्कार

 किया  है?  क्या  यह  भी  सच  है  कि  मुस्लिम

 मुं शब् बरात की  जिस  बैठक  में  पूर्वी  बंगाल  में

 होने  वाले  अत्याचारों  की  निन्दा  करते  से  इन्कार
 कर  दिया  गया  था  उसमें शेख  साहब  मौजूद थे  ?

 थी  कृष्ण  चंद्र  परत  :  यह  प्रदान  इससे

 ज्ब्ता  तो  नहीं  है,  लेकिन  यह  बात  सही  है  कि

 शेख  साहब  उसमें  थे  ।  जो  मुशावरात  की  सभा

 हुई  हमें  उन्होंने  शिरकत  की  चैकित  उन्होंने

 कई  बातें कही  हैं।  अखबारों  में  उनकी  एक

 इन्टरव्यू कौ  खबर  भी  भाई  है।  हैदराबाद  में

 थो इंदरा यू  उन्होंने  दी  भरी  में  कुछ  बातें

 बड़ी  हैं  कोनें परसस्द क्सस्द  नहीं  हैं।  लेकिन  उसमें

 लोने  यह  भी  कहा  है  कि  पूर्ण  बवाल  में  पाती-

 स्थानों ने  ठीक  जैसा  परमार  नही  किया
 ।  इस
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 तरह  से  दोनों  तरह  की  बातें  उन्होंने  इंटरव्यू  में

 कही  हैं  ।

 क्रि  रा मस सा  विकल  :  क्‍या  गृह  मंत्री  जी

 का  ध्यान  इस  समाचार  की  तरफ  गया  जिससे

 काश्मीर  गवर्नमेंट  नें  शेख  अब्दुल्ला  और  उनके

 साथियों  के  ऊपर  से  पाबन्दी  हटाने  की  बात

 कही  है।  यदि  गया  है  तो  सरकार  इसके  बारे

 में  क्या  सोच  रही  है  ?

 अध्यक्ष  महोदय  :  आप  इसमें  ज्यादा  चले

 गये  ।  डेली  हिन्दुस्तान  में  जो  स्टेटमेंट  छपा  है
 उसके  बारे  में  यह  सवाल  है  1

 श्री  रामचन्द्र  विकल  :  यह  स्टेटमेंट  छपा

 है  काश्मीर  गवर्नमेंट  की  तरफ  से  ।

 शी  एस०  Yo  mela:  ऐसा  कोई  स्टेटमेंट

 नहीं  है  I  वह  वैन  उठाना  ही  नहीं  चाहते  t

 sit  रामदत्त  विकल  :  तो  गवर्नमेंट  कहे

 कि  वह  नहीं  उठाना  चाहती,  या  काश्मीर

 गवर्नमेंट  ऐसा  कहे।  मेरी  जानकारी  यह  है  कि

 यह  समाचार  छपा  है।  गवर्नमेंट  मना  कर  दे

 कि  ऐसा  समाचार  हमने  नहीं  देखा  ।

 अध्यक्ष  महोदय  :  डेली  हिन्दुस्तान  में  जो

 निकला  है  उसका  जवाब  मन्त्री  जी  दे  चुके  है  t

 eft  रामचना  विकल  :  हिन्दुस्तान  में  यह
 समाचार  भी  छुपा  है  जो  मैं  निवेदन  कर  रहां

 हैं।  काश्मीर  गवर्नमेंट  की  तरफ  से  छुपा  है  |

 झटका  महोदय :  सवाल  में  0  मई  के

 दिन  जो  लिखा  है  उसके  बारे  में  पूछा  गया  है  {

 SHRI  TARUN  0060:  May  I  know
 from  the  hon.  Minister  whether  the  alleged
 statement  of  Sheikh  Abdullah,  as  it  appeared
 in  Daily  Hindustan,  violated  any  provision
 of  the  law;  if  it  did,  why  has  no  action
 Ween  taken  so  far  2

 SHRI  K.C.  PANT:  it  is  not  only  a
 legal  question  but  in  these  matters  a  final
 decision  has  to  be  taken  about  the  action
 to  be  take,  when  it  is  to  be  taken  and  the
 saqaner  47  whigh i  las  to  te"  taken,
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 Pak  Epics  Arrested  on  Border  of  Raan
 of  Kutch

 +
 SHRI  P.  GANGADEB  :
 SHRI  NIHAR  LASKAR  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  four  spies  were  arrested  on
 the  border  of  Rann  of  Kutch  near  Dihara
 on  the  8th  May,  1971;

 (b)  whether  the  spies  were  trying  to
 enter  the  mainland  of  Kutch  to  disturb  the
 situation  in  India  ;  and

 (c)  if  so,  what  action  Government  are
 taking  to  see  that  spies  do  not  enter  the
 boundary  and  create  trouble  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :  (a)  No,
 Sir.

 (b)  Government  have  to  such
 mation.

 (c)  The  utmost  vigilance  is  maintained
 by  all  concerned  agencies  of  Government.

 SHRI  P.  GANGADEB:  May  I  know
 precisely  the  specific  measures  taken  to  curb
 spying  activities  of  Pakistans  on  the
 border  of  Rann  of  Kutch  ?

 SHRI  RAM  NIWAS  MIRDHA:  The
 utmost  vigilance  is  maintained  by  the
 Central  Government  agencies  as  well  as  the
 State  Government  agencies  on  the  border
 of  Kutch  as  well  as  on  other  borders  of  our
 country.  At  our  wmstance  recently  the
 Finance  Ministry  has  issued  instructions  to
 the  custome  authorities  to  hand  over  to  civil
 Police  smugglers  who  have  been  arrested
 in  the  border  areas.  Then,  the  various  legal
 Provisions  are  also  invoked  from  time  to
 time  so  that  undesirable  elements  are  not
 allowed  to  harm  the  interests  of  the  country,
 As  a  matter  of  fact,  this  is  mostly  the  con-
 cern  of  the  State  Governments,  who  have
 the  primary  responsibility  in  this  respect,
 but  all  assistance  is  given  and  consultations
 do  take  place  between  the  Central  Govera-
 ment  and  the  State  Governments.

 SHRI  P,  GANGADEB  :  These  Pakis-
 tant spy  rings  are  not  only  active  in  the
 Ranh  of  Kutch  but  all  over  India;  it  isa

 *§13,

 infor-

 8

 regular  feature  now.  Therefore,  may  I  knew
 as  to  what  will  be  the  yearly  financial  assie-
 tance  given  to  the  States  to  this
 problem  which  is  assuming  alarming  pees
 portions  now  ?

 SHRI  RAM  NIWAS  MIRDHA  :  What-
 ever  assistance  is  necessary  to  stréngthen  the
 Police  force  in  the  States  is  given  from  tins
 to  time.  We  supply  them  with  wiseless
 sets,  mobile  vehiclas  and  other  things.  if
 any  special  request  comes  from  the  State
 Governments,  it  is  always  met.

 DR.  RANEN  SEN  :  In  view  of  the
 events  taking  place  on  the  eastern  berder  of
 India  and  the  turmoil  that  is  going  on  in
 Bangla  Desh,  has  the  Government  thought
 over

 the  question  of  strengthening  anti-
 espionage  measures  in  the  Rann  of  Kutch
 and  other  western  frontiers  of  India?  He
 has  said  that  State  Governments  and  Central
 Government  agencies  are  responsible.  Have
 the  Government  of  India  checked  up  those
 measures  taken  in  the  Rann  of  Kutch  and
 other  areas  of  the  western  border  ?

 SHRI  RAM  NIWAS  MIRDHA:  The
 Central  Government  always  checks  up  all
 the  measures  that  the  State  Governments
 take  as  weil  as  whatever  the  Central  agencies
 do.  We  are  in  constant  touch  with  them,
 A  sort  of  cooperation  exists  between  the
 State  Governments  and  the  Central  Govern-
 ment  and  all  meagures  that  are  decided  are
 vigorously  enforced,

 DR.  RANEN  SEN;  In  view  of  the
 conditions  in  Bangla  Desh.  on  the  castern
 border  have  any  special  measures  beon
 taken  ?

 MR.  SPEAKER:  He  has  replied  to
 that.

 st  arg  रास  प्रहिरयार  :  मैं  जानता

 चाहता  हूँ  कि  जो  गुप्तचर  पकड़े  गये  हैं।
 उनके  ताम  क्‍या  हैं  और  उनके  पास  से  क्या

 सामान  पकड़ा  गया  है  ?

 ओ  रामनिवास  मिर्ज़ा:  उत्तर  में  मैंने

 कहा है  कि  कोई  गुप्तचर  नहीं  पकड़े  गए  हैं।

 बोर्डर  पर  चार  व्यक्ति पकड़े  गये  थें  जो  |... अ

 घूम कर  झा  गये  थे  लेकिन  जींद  करने,  (ख

 पता  लगा  कि  थे
 स्मगलिंग

 के  काम  में  सगे  1.
 थे।  उसको  किसी. भी  तरह  से  गुप्तचर  "नही

 कहा  भा  सकता  t



 a.  Onah,  Aumwete

 +.  of  Tea,  Gardens

 $Sié«  SHRI  C.K.  CHANDRAPPAN  :
 Wilt;  Go  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 3  whether  many  tes  plagiation  owners
 ans  neglecting  the  replantation  of  their
 sepdens  ;  and

 if  so,  the  steps  taken  to  ensure
 timely  seplantation  in  future  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 AwC,  GEORGE):  (a)  and  (b).  ै  state-
 uient  is  nid  on  the  Table  of  the  House.

 Statement

 The  rate  of  replanting  of  tea  has  been
 much  jess  than  the  desired  level  of  two  per
 cent  per  annum,  In  order  to  induce  tea  estates
 to  undertake  replanting  by  replacing  old
 tea  bushes  hy  high  yielding  and  better  quality
 biithes,  a  Replanting  Subsidy  Scheme  is  being
 operated  by  the  Tea  Board.  In  addition,
 the  Tea  Beard  is  operating  a  Plantation
 Fimance  Scheme  under  which  Tea  Estates
 can  take  loans  for  replanting,  replacement
 amd  extension  of  tea  areas.

 SHRI  C.  K.  CHANDRAPPAN:  I
 would  like  to  koow  from  the  hon.  Minister
 whether  they  have  taken  any  step  for  having
 an  all-India  scheme  for  replantations  of  tea
 all  over  the  country,  As  you  know,  the
 produce  of  tea  plantations  constitutes  more
 than  50  percent  of  our  foreign  exports  in
 phastation  produces  and  the  foreign  planters,
 particularly,  the  British  planters  are  not
 doing  replantation  fearing  a  possible  natina-
 lisation  in  future.  So,  in  the  interest  of
 our  exports,  I  would  like  to  know  from  the
 Government  whether  they  have  any  plan,
 any  scbame,  to  have  an  all-India  programme
 for  replantation  of  tea.

 SHRI  A.C.  GEORGE:  I  agree  with
 the  hon.  Member  that  tea  industry  is  a  very
 vital  sector  in  our  export  trade,  At  present,
 the  Government  have  three  definite  schemes
 for  replantations,  The  Tea  Plantation
 Fineace  Scheme  provides  for  Re.  7400  per
 hectare  in  the

 pisine
 ing  and  Rs,  9900  per  hec-

 taté  itt  the  Hild  for  replantation,  It  is  given
 ana  lean.  Apart  from.  this,  under  the  Tea
 Regilanting  Subsidy  Scheme,  Ra,  3500  are
 give!  for  replantation  in  the  plains  and
 Rs.  4900  for  replantation  in  the  hills.  Over
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 and  above  this,  we  ap  giving  help  in  the
 matter  of  tea  machinery  and  equipm.nt
 under  hire-purchase  scheme.  As  far  as
 foreign  companies  and  others  are  concerned,
 and  the  present  target  is  that  we  must  have
 replantation  at  feast  to  the  extent  of  2  per
 cent  every  year,  I  do  agree  that  foreign
 companies  ag  well  as  Indian  companies  are
 falling  short  of  our  expectations  in  the
 matter  of  replantatio,s.

 SHRI  ren  K.  CHANDRAPPAN:  A
 small  country  like  Ceylon  is  ahead  of  us  ia
 the  export  of  tea.  They  have  a  compre-
 hensive  scheme  of  replantation.  I  would  like
 to  know  whether  the  Government  will  make
 replantation  compulsory  in  our  country.
 The  foreign  planters  are  deliberately  trying
 not  to  replant  in  the  name  of  lack  of
 finances.  So,  I  want  to  know  whether  the
 Government  will  enforce  replantation,  and
 if  that  programme  is  resisted  will  nationalise
 foreign  plantations  and  see  that  the  interest
 of  the  country  is  secured,

 SHRI  A.C,  GEORGE:  I  believe,  {
 have  explaincd  in  detail.  We  have  a
 comprehensive  scheme  to  encourage  replan-
 tation  by  giving  loans,  subsidy  and  other
 help.  As  far  as  the  suggestion  of  nationa-
 lisation  is  concerned,  at  present,  we  do  not
 have  any  programme  in  mind.

 SHRI  VARKEY  GEORGE:  In  view
 of  the  fact  that  tea  industry  which  earns
 substantial  foreign  exchange  is  now  facing
 crisis  due  to  uneconomic  working  results,
 will  the  Government  come  to  the  aid  of  this
 tea  industry  by  reducing  the  excise  duty  on
 tea  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA):  The
 tea  industry  is  not  facing  crisis  at  the
 moment.  As  a  matter  of  fact,  last  year  was
 a  good  year  and  this  year  is  also  going  to
 be  good  year.  There  is  no  proposal  to
 reduce  excise  duty  or  to  give  any  tax  relief
 to  the  tea  industry,  Ht  is  picking  up
 market.  Last  year’s  petformance  of  tea
 exports  has  been  really  quite  good.

 MR.  SPEAKER:  Mr.  George,  you
 have  asked  one  question  already,

 SHRI  VARKEY  GEORGE  :  Ose  more
 question,  Sir,

 MR,  SPEAKER  ;  No,  plese,  L  am
 sorey,
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 की  रामलाल  बाइस  :  जितने  चाय

 बानाने  भी  तक  |...  हुए  हैं  उनको  खुलवाने
 की  व्यवस्था  आपकी  तरफ  से  गया  की  जा  रही

 है?

 जितने  नयें  बागान  मालिक  होते  हैं  शौर  इन

 भिगान  को  खरीदते  हैं  व ेएक  दफा  मुनाफा  करके

 चले  जाना  चाहते  है  कौर  बागान  को  नष्ट  कर

 देना बा हते  है।  मैं  जानना  चाहता  है  कि  कया

 इसके  ऊपर  भी  भागने  ध्यान  दिया  है  ?

 शी  एल०  एस०  साथ  :  मेरे  साथी  ने

 बताया  है  कि  जिस  बाम  की  हालत  खराब  होती

 है  उसको  हम  सुधारने  की  कोशिश  करते  हैं,

 कर्ज  देते  हैं,  सबसिडी  देते  हैं,  मशीनरी  देते  हैं,

 सिंचाई  की  व्यवस्था  करते  हैं।  दो  परसेंट

 गार्डनूज  को  हर  साल  उनको  नया  करना  चाहिए

 पुरानी  भाषियों  को  हटा  देना  चाहिये।  जहां

 तक  दार्जिलिंग  इलाके  का  सवाल  है,  यह  सही

 है  कि  तीन  मार्डन  वहां  बन्द  हैं।  एक  तो  रक्षा

 के  काम  में  आया  है  और  दो  प्रनइकोनामिक

 होने  की  बजह  से  बन्द  हुए।  उसको  खुलवाने
 का  इरादा  नहीं  है  क्‍योंकि  भ्रत्यत्र  इसको  हम

 बढ़ा  रहे  हैं,  दक्षिण  भारत  में  भी  भौर  बंगाल

 में  भी  1

 SHRIMATI  JYOTSNA  CHANDA:
 Whether  the  Government  is  aware  that  in
 my  District  of  Cachar,  tea  is  not  replanted  ?
 May  I  know  whether  the  owners  of  the
 tea-gardens  have  taken  up  schemres  to  re-
 plant  tea  7

 SHRI  L.N.  MISHRA:  It  is  a  general
 question  about  Cachar  District.  will  find
 out  the  position.

 SHRI  N.  SREEKANTAN  NAIR  :  In
 view  of  the  fact  that  good  tea  is  not  avail-
 ble  for  people  in  India  and  for  people
 outside  ag  teais  always  given  there  asa
 mixture  of  so  many  teas—Indian  tea,  Chinese
 tea  and  Ceylon  tea—may  I  know  whether
 the  Government  intends  to  go  forward.  with
 their  scheme  of  packing  tea  in  India  and
 distributing  it  so  that  the  replanted  areas
 will  find  ptoper  market  in  the  world  7

 SHRI  L.  कर,  MIGHRA:  It  depends
 upon  the  taste.  Some  people  like  me
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 coming  from  Eastern  India  Hike  good-flavoured
 tea.  Some  people  from  Southern  India  go
 for  Ceylon  tea.  Good  quality  tea  is  available
 but  we  make  our  endeavour  to  export
 good  quality  tea  to  earn  the  hard  cur-
 rency.

 SHRI  R.  S,  PANDEY:  Is  it  nota
 fact  that  whatever  scheme  we  have  formu-

 lated,  the  tea  plantation  owners  have  taken
 the  money  from  the  Government  and  not
 utilised  it  for  development  ?

 MR.  SPEAKER  :  I  was  allowing  mem-
 bers  from  the  tea-growing  areas.  Bunt  I
 thought  you  might  add  something  new.

 SHRI  R.S.  PANDEY  :  Madhya  Pra-
 desh  also  grows  tea,  Sir.

 SHRI  A.  C.  GEORGE:  Our  infor-
 mation  is  that  whatever  money  has  been
 taken,  has  been  well  utilised,

 SHRIMATI  LAKSHMIKANTHAMMA:
 Apart  from  the  replantation  by  the  indl-
 vidual,  there  is  a  vast  area  under  forests  and
 there  is  a  place  like  Arakkur  Valley  in
 Andhra  Pradesh...

 MR.  SPEAKER:  There  is  no  new
 plantation.  It  is  about  replantation.

 SHRIMATI  LAKSHMIKANIHAMMA:
 I  am  asking  whethet  in  view  of  the  national
 importance  of  tea,  tie  Department  con-
 cerned  will  be  asked  to  take  up  coffee  and
 tea  plantation.

 MR.  SPEAKER:  Replantation  of
 M.P’s.  in  this  House  ts  also  taken  up.

 SHRI  DASARATHA  DEB:  Whether there  is  any  scheme  of  giving  loans  to  the tea  plantation  owners  of  Tripura  ?

 SHRI  A.  C.  GEORGE:
 definitely  receive  our  attention.

 SHRI  DASARATHA  DEB:  If  it  was
 given,

 ao
 there  is  any  check  on  the

 tea  garden  owners  to  see  if  they  execu
 those  schemes  ?  red

 SHRI  A.C.  GEORGE  :  We  have  nok received  any  complaints  so  far.
 PROF.  S.L.  SAKSENA:  Have  the

 Government  any  machinery  for  the  super-
 vision  of  the  tea  gardens  to  see  that
 are  not  destroyed  by  hostile  tes  planters  7

 MR.  SPEAKER:  He  has  fo«
 plied  it  earlier,  That  was  the  first  ueetion he  replied,  4

 This  will
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 Pension  to  Former  Revolutiowaries  and
 Political  Prisoners

 +
 *$i7.  SHRI  SAMAR  GUHA  :

 SHRI  RAMACHANDRAN
 KADANNAPPALLI  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (४)  whether  Government  have  agreed
 to  make  a  reappraisal  of  their  policy  regard-
 ing  honorarium  in  the  form  of  pension  to
 former  revolutionaries  and  po:itical  prisoners
 who  suffered  long  term  imprisonment  either
 as  detenue  or  political  convict  ;

 (b)  whether  appeals  were  made  to
 Government  to  extend  same  facilities  and
 honorarium  to  other  revolutionaries  and
 political  prisoners  of  the  freedom  struggle
 days  who  passed  five  years  or  more  in
 British  jails  or  detention  camps  as  have  been
 extended  to  the  Andaman  Prisoners  ;  and

 {c)  if  sc,  whether  Government  have
 atrived  at  any  final  decision  on  this
 matter  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  ८.  PANT):  (a)  to  ©.  Government
 have  formulated  a  of  pension  for
 freedom  fighters  who  were  imprisoned  in  the
 Andamans  or  were  deported  to  jails  outside
 the  country.  Some  representations  have
 been  received  that  the  benefit  of  the  scheme
 should  be  extended  to  other  freedom  fighters
 who  had  suffeted  long  terms  of  imprison-
 ment  in  the  mainland  jails.  These  sugges-
 tions  are  under  consideration.

 SHRI  SAMAR  GUHA  :  Sir,  the  matter
 was  raised  last  December  in  the  course  of  a
 Cali  Attention  Motion  in  this  House.  Al-
 most  the  whole  House  made  an  appeal  to
 the  Government.  It  is  24  decades  almost
 and  the  Government  has  done  practically
 nothing  for  those  freedom  fighters,  They
 have  dedicated  their  lives  for  the  freedom
 of  the  country,  on  account  of  which  you  are
 there  now,  This  isa  matter  of  shame  for
 the  Government.  Cannot  they  spend  at
 least  Rs.  crore  for  those  persons?  3
 want  that  the  Prime  Mimister  should
 reply.

 WR,  SPEAKER  ;  Please  ask  a  question
 only.
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 SHRI  SAMAR  GUHA;  The  whole
 House  was  almost  ‘unanimovs  in  its  eppeal.
 Mr,  K.  C.  Pant  said:  We  will  consider  also
 those  who  spent  time  in  jails  abroad,  for
 instance,  Portugal  etc.  We  will  consider
 freedom  fighters  also,  and  other  prisoners.
 That  is  what  has  come  out.  They  have
 made  commitment  in  the  House.  Y  want  to
 know  how  jong  they  will  take  to  decide
 about  the  question  of  extension  of  the
 national  honorarium  to  those  who  have
 spent  their  lives  in  jails,  ether  as  detenues
 or  as  prisoners  in  connection  with  freedom
 movement  etc.  9  would  like  to  know  how
 long  it  will  take  them  to  come  toa  final
 conclusion  to  say  whether  honorarium  will
 be  given  to  them  or  not......

 SHRI  SREEKANTAN  NAIR:  So
 that  some  of  us  may  also  get  it...

 SHRI  K.  C.  PANT:  There  can  be  no
 question  of  any  lack  of  feeling  on  the  part
 of  the  Government  in  regard  to  the  debt
 that  the  country  owns  to  the  freedom
 fighters.  But  that  debt  cannot  be  made  up
 in  terms  of  honoraria  and  pensions.
 Primarily  it  is  for  the  State  Governments  to
 pay  pensions  and  this  is  left  to  the  State
 Governments  to  provide  for  the  freedom
 fighters.  Most  of  the  State  Governments  have

 got  schemes  of  their  own  and  they  have  taken
 various  steps  for  the  last  22  years,  to  which
 Mr.  Guha  referred  to.  These  include
 lumpsum  cash  grants,  land  grants,  monthly
 pensions,  refund  of  fines  imposed  for  parti-
 cipation  in  freedom  movement,  restoration
 of  confiscated  property,  rehabilitation  loans,
 educational  concessions  to  their  children,
 preference  for  employment  in  Government
 service,  relaxation  of  age-limit,  etc  It  is
 not  correct  to  say  that  nothing  has  been
 done,

 Regarding  extension  of  the  scheme  to
 those  who  are  deported  outside  the  country
 I  have  said  in  my  reply  itself  that  the
 scheme  is  extended  now  to  those  who  were
 deported  to  jails  outside  the  country.  As
 to  the  extension  of  the  scheme  to  other
 freedom  fighters,  I  said,  that  is  under  con-
 sideration.

 SHRI  SAMAR  GUHA:  On  the  Mth
 December  Government  mentioned  that  State
 Governments  aré  giving  pensions  to  thé
 political  prisoners.

 These  Feedotm-fighters  had  sacrificed
 thitir ali  and  had  spent  a  méjtr  portiod of
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 their  life  in  jail  in  the  British  days  not  only
 for  the  freedom  of  different  States  only  but
 also  for  the  freedom  of  the  whole  country,
 It  is  not  a  fact  that  in  the  States  only  nomi-
 nal  pension  of  Rs,  25  or  30  or  at  most
 Rs.  50  is  given  to  them?  if  so,  it  isa
 matter  of  shame,  I  should  say...

 SHRI  NATHU  RAM  MIRDHA:  In
 my  State,  they  are  given  pensions  of  the
 order  of  Rs.  250  or  Rs.  300  or  even  Rs,  400.
 So,  it  is  wrong  to  say  that  the  amount  of
 pensions  is  very  low.  Further,  we  have
 given  them  lands  also.  So,  my  hon.  friend
 cannot  make  a  general  statement  in  respect
 of  all  States  that  the  pension  amount  is
 low.

 श्री  हुकम  चंद  कछवाय  :  अपने  चापलूसों

 को  देते  होंगे  t

 SHRI  NATHU  RAM  MIRDHA  ;  There
 is  no  question  of  chaploosi  here.  It  is  a  fact.
 (Interruption).

 MR.  SPEAKER:  The  hon.  Member
 should  know  that  that  was  not  directed
 against  him.  He  did  not  feel  the  impli-
 cations  of  what  was  said,  namely  that  the
 lowest  amounts  were  of  that  order...

 SHRI  NATHU  RAM  MIRDHA  :  It
 was  a  question  of  his  stating  wrong  facts.
 Therefore,  I  wanted  to  correct  him

 MR.  SPEAKER  :  But  he  cannot  get  up
 and  speak  without  my  permission.  He
 is  a  very  senior  Member.  Why  should  he
 do  so  ?

 SHRI  SAMAR  GUHA  :  J  am  surprised
 to  find  that  at  least  there  is  one  living
 coward  for  the  standing  for  this  Govern-
 ment,  the  standing  shame  of  two  anda
 half...

 MR.  SPEAKER  :
 feared  he  might  say.

 SHRI  SAMAR  GUHA:  I  want  to
 know  from  Government  whether  these  revo-
 lutionaries  and  freadom-fightera  had  sacti-
 ficed  their  lives  for  the  freedom  of  the
 States  only  or  for  national  freedom,  and  if
 they  fhave  sacrificed  their  all  for  national
 freedom,  thea  whether  Goveriiient  would
 hot  take  trp  the  respotieibtilty  of  considering
 the  whote  mattér  ftom  the  natidnal  plan
 and  drew

 That  was  what  |
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 May  I  also  know  whether  it  is  a  fact  that
 some  States  have  extended  the  age-limit  up
 to  60,  as  for  instance  in  West  Bengal,  for
 the  freedom-fighters  who  have  entered
 Government  service,  and  if  so,  whether  the
 Central  Government  are  going  to  give  this
 benefit  to  those  who  are  employed  under
 the  Central  Government  by  extending  their
 service  period  up  to  60  years  because  most
 of  them  had  joined  Government  service  very
 late  ?

 MR.  SPEAKER:  There  are  s0  many
 ‘ifs’  and  ‘buts’,

 SHRI  K,  C.  PANT:  He  has  put  a  num-
 ber  of  questions.

 MR.  SPEAKER  :  But  he  can  give  one
 reply.

 AN  HON.  MEMBER:  He  may  reply
 to  the  last  part  of  the  question.

 MR.  SPEAKER:  The  hon.  Member
 seems  to  be  lost  in  the  question  him
 self,

 SHRI  K.  C.  PANT:  The  amount  of
 Pension  given  by  the  different  States  varies  ;
 it  is  Rs.  20  to  $0  in  Gujarat...

 SHRI  S.A.  SHAMIM:  Rs.  छा
 those  who  have  spent  six  months  or  more  m
 jail  ?

 SHRI  K.C.  PANT:  It  goes  up  to
 Rs,  75  in  Jammu  and  Kashmir,  and  in
 Madhya  Pranesh  up  to  Rs.  100,  and  in
 Rajasthan,  up  to  Rs.  250  and  soon,  It  is
 different  in  the  different  States...

 SHRI  ISHAQ  SAMBHALI:  What  about
 UP?

 SHRI  K.C.  PANT:  My  hon.  friend
 has  raised  the  point  with  regard  to  the
 calling-attention-notice  and  has  asked
 whether  we  took  any  notice  of  what  was
 said  in  the  House.  We  did  take  notice  of
 it  naturally,  and  in  fact,  we  wrote  to  all  the
 State  Governments  conveying  to  them  the
 sentiments  that  were  in  this
 House  and  specifically  tsltoe  th ing  those  States
 where  thé  pensions  were  low  that  the
 amouns  was  not  enough  and  that  it  should
 be  raised  ;  and  we  had  pointed  out  to  them

 amounts  were  more
 those  who  were  paying  loss
 Smyourdt.  That  was
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 February  this  year.  We  have  also  given
 more  assistance  to  freedom-fighters  and
 revolutionaries  for  self-employment  and  ex-
 tended  the  same  facilities  to  the  INA  men
 who  had  joined  the  Azad  Hind  Fauj  move-
 ment.

 So  we  have  taken  note  of  all  these
 suggestions  and  have  written  to  all  the  State
 Governments.  The  broad  approach  so  far
 of  the  State  Governments  has  been  that
 those  who  are  in  need  should  be  given  these
 pensions.

 SHRI  SAMAR  GUHA:  What  about
 extension  of  service  ?  Some  of  them  joined
 very  late.  Some  States  have  extended  the
 age  to  60.  What  about  those  who  have  been
 employed  in  the  Central  Government...

 MR.  SPEAKER  :  Please  sit  down.  Do
 not  do  like  this.  J  am  sorry.

 SHRI  SAMAR  GUHA:  You  should
 also  pull  up  this  Government.

 SHRI  RAMACHANDRAN  KADAN-
 NAPPALLI  :  The  Kerala  Government  have
 sanctioned  a  pension  of  Rs.  50  per  mensem
 to  freedom  fighters.  The  total  annual
 recurring  expenditure  would  come  to  Rs.  ह
 lakhs.  The  Kerala  Government  have  sought
 50  per  cent  financial  assistance  from  the
 Government  of  India.

 May  I  know  whether  the  Government
 has  received  any  request  from  the  State
 Government  for  assistance  and  whether  any
 action  has  been  taken  on  that  request  ?

 SHRI  K.  C.  PANT:  I  could  not  here
 the  question.  The  Kerala  Government
 have  decided  to  grant  Rs.  50  per  mensem.
 All  the  details  are  being  settled.

 थी  भारत  सिह  चौहान  :  अध्यक्ष  महोदय,

 यह  मामला  बहुत  सीरियस  है।  मैं  25  साल
 से  इस  सम्बन्ध  में  प्रथत्नत्वील  हूं  भौर  पिछली
 लोक  सभा  में  भारतीय  क्रान्तिकारी  लोगों  के
 लिए  आधे  घटे  की  चर्चा  हुई  थी  जिसमें  शासन
 ने  गह  भ्राश्वासत  दिया  था  कि  उनके  लिये  जो
 करता  चाहिये  था  वह  हमसे  नहीं  किया  सौर

 यह  उचित  है  कि  हम  उनके  लिए और  भी
 करें।  लेकिन  अभी  तक  दो  साल  हो  गये,  वह
 जाने  घण्टे  की

 चर्चा  जो  इस  सदन  में  हुई  थी
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 उसमें  जो  बड़ें-बढ़े  ग्रामवासी  दिए  गये  थे  स  को

 पूर्ति  नहीं  की  गई  और  भला-अलग  राज्यों  में

 जो  भर पर्याप्त  पेंशन  दी  जा  रही  है  उसे  बढ़ाने
 की  व्यवस्था  नहीं  की  गई  i  मैं  चाहता  हूं.  कि
 अखिल  भारतीय  स्तर  पर  उनके  लिए  कुछ
 किया  जाय  ।  उनकी  प्रतिभा  का  लोभ  देश  को
 मिल  सके  इसके  लिए**

 MR.  SPEAKER:  I  am  asking  the
 Reporters  not  to  record  it,  I  am  repeating
 this  every  day.  Why  are  you  not  caring
 for  it  ?

 SHRI  P.  NARASIMHA  REDDY:  In
 view  of  the  fact  that  all  the  States  in  the
 Indian  Union  are  not  in  a  position  to  in-
 troduce  such  a  scheme.  Will  the  Government
 take  over  such  schemes  and  offer  incentives
 to  the  State  so  that  such  schemes  are  adopt-
 ed  all  over  the  country  ?

 SHRI  K.  rom  PANT:  I  think  there  is
 no  State  in  the  country  which  is  so  poor  as
 not  to  afford  this  little  money  to  the  revolu-
 tionaries.

 SHRI  KARTIK.  ORAON  .«-  The  tribes
 have  never  been  found  lagging  behind  in  the
 national  movement.  I  would  like  to  parti-
 cularly  draw  the  attention  of  the  Govern-
 ment  to  the  cases  of  Thana  Bhagats  of  Bihar
 who  participated  im  the  non-co-operation
 movement,  as  a  result  of  which  all  the  tands
 have  been  confiscated  and  auctioned.  The
 Government  have  given  a  number  of
 assurances  at  different  times,  but  nothing
 has  been  done  so  far.  I  would  like  to  know
 from  the  Government  categorically  as  to
 what  steps  they  have  taken  or  are  going  to
 take  to  restore  the  lands  in  those  areas.

 SHRI  हू,  C.  PANT:  We  respect  the
 contribution  of  Thana  Bhagat  and  the  others
 in  the  freedom  movement,  It  would  be
 invidious  to  single  out  any  group  or  person
 because  the  whole  country  participated  in
 that  movement.  As  to  what  is  being  specifi-
 cally  done  about  their  land,  I  require  notice.
 I  shall  bmve  to  find  out  from  the  State
 Government.

 PROF.  MADHU  DANDEVATE  :  छ  it
 true  that  though  the  army  men  who  joined
 the  Indian  Natienal  Army  founded  by
 Netaji  Sublias  Chandra  Bose  were  essentially

 ‘eerie  owssenvewenegaetepaeieyea  peered  URY and
 हथुपफ  recorded,
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 revedediondvies  iil  fretted  Pebter,  they
 tee  denioll  the  facilities  of  petision,  while  the
 anaay  een  whovemained  foyal  to  the  British
 Aciny  Were  given  these  facilities,  and  if  6,
 dees  the  Government  propose  to  move  in
 the  matter  and  give  facilities  of  pésmsion
 te  the  ex-INA  men  ?

 SHRI  KE.  C.  PANT  ;  ExdNA  personnel
 have  also  been  treated  as  political  sufferers
 for  the  purpose  of  giving  financial  assis-
 tance,

 Deterioration  in  Quality  of  J.  A.  S/
 I.  F.  S.  Entrants

 *518,  SHRI  SHYAMNANDAN
 MISHRA  :  Will  the  PRIME  MINISTER
 be  pleased  to  state  :

 (a)  whether  the  quatity  of  entrants  to
 the  Indian  Administrative  Service/Indian
 Foreign  Service  has  been  deteriorating  for
 the  last  fiftecn  years  ;  and

 (b)  if  so  the  steps  Government  propose
 to  take  to  rectify  the  situation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  (a)  and
 (b).  Recruitment  to  the  Indian  Administra-
 tive  Service  and  the  Indian  Foreign  Service
 ts  made  on  the  basis  of  a  competitive  exa-
 mination  conducted  by  the  Union  Public
 Service  Commission  every  year.  The  Union
 Public  Service  Commtission  has  set  forms
 for  the  selection  to  these  services  keeping  in
 view  the  requirements  of  the  positions  of
 responsibility,  the  members  of  these  services
 are  required  to  occupy.

 A  study  made  by  the  Government  some-
 time  back  revealed  a  gradual  fall  in  the
 Proportion  of  first  class  graduates  appearing
 at  the  Combined  Competitive  Examination,
 On  the  basis  of  the  results  ef  which  recruit-
 ment.  is  made,  idster-clia,  to  the  Indian
 Administrative  Service  and  the  Indien
 Foreign  Service.  The  reasons  for  this  fall
 a8  aled  its  effect  on  the  quality  ‘df  entrants

 abe  beisig  statied  a:  dlepth)  ‘THO  adtibn  te
 |

 rectify  the  ‘sitention  छह  ह...  décltied  On  the
 basis  of  seeuite  of  this  sfidy  7

 IF  कह  ai  hi
 fogetiir eee
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 they  do,  then,  what  is  thelr  emesémeat
 about  the  abifity  and  iwtegrity  of  thé
 persomee!  of  the  IAS  ?

 SHRI  RAM  NIWAS  MIRDHA:  As
 whole,  the  performance  of  the  fadian
 Administrative  Service  has  been  very
 satisfactory,

 SHRI  SHYAMNANDAN  M.
 The  hon.  Minister  was  pleased  to  ISHRA  :
 there  has  been  a  fell  in  the  wunther  of  first
 class  graduates  appearing  for  TAS,  W.
 exactly  aro  the  redsons  for  this?  Ate
 reasons,  ‘firstly,  that  they  are  attracted  te
 some  other  branches,  and  secondly,  that
 there  Is  feys  sense  of  secority  in  the  IAS  ?

 SHRI  RAM  NIWAS  MIRDHA:  As
 said,  the  whole  thing  is  being  studied  ia
 depth  as  to  why  first  class  graduates  do  nat
 appear  in  the  IAS  examination  and  dd  nit
 get  selected  in  tnouvgh  numbéis,  There
 could  be  various  broad  reasons  for  this.
 There  are  8  lot  of  othér  competing  attrac-
 tious  fn  business  and  indasiry  where  they
 might  like  to  go.  Itis  not  possible  to
 generalies  about  first  class  graduates
 standards  vary  from  tniveraity  to  university
 and  it  can  sometimes  well  be  that  a  second
 class  graduate  from  one  untvertsity  is  85  8004
 as,  if  not  better  than,  a  first  class  graduate
 in  another  university,

 SHRI  A  P  SHARMA :  In  view  of  the
 fact  that  the  Administrative  Reforms
 Commission  has  recommended  that  the
 maximam  age  fimit  of  recruitient  for  the
 IAS  should  be  increased  to  26  years,  may  I
 know  whether  the  Government  has  accepted
 that  recommendation  and  if  so  what  action
 has  been  taken  to  implement  it  ?

 SHRI  RAM  NIWAS
 MIRDHA

 :  This
 revomrhendation  of  the  Administrative  Rb-
 forms  Cominission  $  under  the  considecation
 of  Government.

 SHRI  s.  M,  BANBRIBE  :  The Minister  states  that  this  matter
 investigated  te  depth.  Istt  nota  fad
 they  start  on  a  very  low  salary  and  because
 of:  thirt'  ह...  cobhpetehe’  people  ह  nGre
 attradted  89  the  private  sector  this  the  TAS:
 and  IFS?  In  that  case  would  the  Govern
 ment  increase  their  salaries  and
 mote  ldctative  ds  there'd  ६  biindhdth  in
 favour  of  the  private  sector.
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 SHRI  RAM  NIWAS  MIRDHA:  The
 present  scales  of  pay  may  be  one  reason
 why  enough  competent  persons  are  not
 attracted.  That  is  why  this  question  has
 been  referred  to  the  Third  Pay  Commission  ;
 this  is  the  first  time  that:  their  scales  had
 been  referred  to  any  pay  commission.  I
 think  the  commission  is  going  into  the
 matter  in  a  comprehensive  way  considering
 the  responsibilities  of  the  job,  our  capacity
 to  pay,  etc.

 की  चित्रांशी मिथ  :  कया  यह  सही है  कि
 आईएएस ०  के  लोगों  का  स्टैंडों  गिर  जाने

 को  कारण  यह  है  कि  विभिन्‍न  यूनिवर्सिटीज  में

 जो  थर्ड  क्लास  में  पास  होते  हैं,  उनके  नम्बर

 बढ़ाकर  फस्ट  क्लास  कर  दिया  जाता  है  कौर

 जब  वह  इसमें  एपीयर  होते  हैं  तो  यहां  भी  कुछ

 इसी  तरह  की  हालत  होती  है?  क्‍या  सरकार

 इस  सम्बन्ध  में  कोई  कार्यवाही  करेगी  कि  जो

 छ्षिक्षार्थी  बी०  ए०,  एम०  ए०  की  परीक्षा  में

 या  किसी  कम्पीटीशन  में  बैठे,  वहां  उनको

 ईमानदारी  से  नम्बर  मिलें?  जब  तक  ऐसी

 व्यवस्था  नहीं  होगी,  उसका  स्टैंड  नहीं  बढ़ेगा
 -+क्या  इसके  लिए  सरकार  कुछ  सोच  रही  है  ?

 झष्यक्ष  महोदय  :  श्राप  तो  सजेशन  दे

 रहे  हैं  ।

 श्री  बिभूति  मिन :  इसका  कारण  है,

 भाप  उनका  स्टैण्डर्ड  देखिये  ।  बिहार  में  एक

 मैडिकल  कालिज  है...

 शी  रामनिवास  मिर्धा :  माननीय  सदस्य

 में  एक  ऐसी  बात  कही  है  कि  जिसका  तथ्यपूर्ण
 तरीके  से  विवेचन  नहीं  किया  गया  है।  यह  कह
 देवा  कि  सभ  विद्यालयों  में  ऐसा  होता  है  कि
 तीसरे  दर्ज  के  विद्याथियों  को  पहला  दर्जा  हे

 दिया  जाता  है,  यह  हमारे  विश्वविद्यालयों  पर

 आक्षेप  है,  जो  हमें  नहीं  करना  चाहिये  qa

 SHRIMATI  LAKSHMIKANTHAMMA:
 Women,  are  very  good  at  administrative
 jobs.

 SHRI  PILOO  MODY;  Give  me  one
 good  example,
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 ‘SHRIMATI  LAKSHMIKANTHAMMA:
 In  your  own  Gujarat  I  was  told  that  there
 ate  stories  about  how  women  officers
 had  acted  in  responsible  positions.  The  few
 women  officers  that  had  been  recruited  have
 proved  exemplary  bot  I  was  told  that  there
 is  some  restriction  that  married  women  are
 ineligible  for  IAS  and  IFS.  Why  should
 this  restriction  be  there  ?  When  I  became
 a  graduate  I  myself  wanted  to  appear  for
 the  IAS  and  I  was  told  that  because  I  was
 married  I  was  not  eligible.  The  restriction
 should  be  removed.

 SHRI  RAM  NIWAS  MIRDHA:  It  is
 very  fortuitous  that  the  hon.  Lady  Member
 did  not  get  selected  in  IAS.  What  is  possible
 loss  to  IAS  is  a  positive  gain  to  this
 House.

 SHRIMATI  LAKSHMIKANTHAMMA:
 It  is  unjust  that  married  woman  is  not
 eligible  while  married  man  is  eligible...
 (Interruptions)

 MR.  SPEAKER  :  Order  please.  He  does
 not  say  anything  bad.  He  just  said  some-
 thing  good  about  you.  (interruption).

 SHRIMATI  LAKSHMIKAN-
 THAMMA  :  I  am  not  bothered  about  my-
 self.  Iam  concerned  about  women  in
 general.

 MR.  SPEAKER:  She  should  keep
 waiting  for  sometime.

 SHRI  JYOTIRMOY  BOSU:  Will  the
 hon.  Minister  kindly  tell  us  whether  it  is  a
 fact  that  more  than  half  of  the  number  of
 IAS  comes  from  the  service  class  families,
 that  the  representation  from  the  majority  of
 agricultural  and  business  community  is  very
 poor,  that  the  majority  of  the  fathers  of
 successful  candidates  are  in  the  monthly  in-
 come-group  of  Rs.  1,000  and  above,  and
 also  about  44  percent—

 MR.  SPEAKER:  I4m  not  going  to
 allow  such  things.  Please  ask  a  specific
 question.

 SHRI  JYOTIRMOY  BOSU  :  This  is  a
 fact.  Jam  putting  a  specific  question.  May
 I  know  why  most  members  of  the  TAS  come
 from  the  service  clase  families,  why  the  re-
 presentation  of  agricultural  and  business
 communities  ig  poor,  and  alsp  that  the
 fathers  of.  gucqeasful  candidates  gre  in  the
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 monthly  income-group  of  Rs.  1,000  and
 above  and  about  44  per  cent  of  the  success-
 ful  candidates  had  their  schooling  in  the
 public  schools  ?

 SHRI  RAM  NIWAS  MIRDHA:  The
 hon.  Member  is  quoting  from  a  survey  which
 was  made  by  the  Allahabad  University.  But
 the  survey  being  of  a  very  limited  nature,  it
 is  not  possible  to  generalise.

 Modification  in  fourth  plan  due  to
 Influx  of  Refugees  from  East

 Pakistan

 *520  SHRI  K.  M.  MADHUKAR  Will
 the  Minister  of  PLANNING  be  pleased  to
 state  :

 (a)  whether  Government  have  taken  a
 decision  to  modify  the  Fourth  Five  year  Plan
 in  view  of  large  influx  of  refugees  from  East
 Pakistan  ;  and

 (b)  if  so,  the  main  changes  proposed  to
 be  made  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  and  (b).  An  ap-
 praisal  of  the  Fourth  Five  Year  Plan  is
 being  undertaken.  It  will  take  note  of  the
 emerging  social  and  economic  situation,  in-
 cluding  the  influx  of  evacuees  from  East
 Pakistan.

 भी  कमल  सीध  मधुकर  :  भ्रध्यक्ष  जी,

 इन  शरणार्थियों  का  सवाल  देश  में  एक  भयंकर

 सवाल  बन  गया  है।  चाहे  भ्रमरी का  हो,  इंगलैंड

 हो,  ये  तमाम  देश  यह  चाह  रहे  हैं  कि  बंगला

 देश  की  समस्या  हल  न  हो  और  इसके  चलते

 इनफ्लक्श  श्राफ  रिफयूजीज  बढ़ता  जा  रहा  है।

 ऐसी  स्थिति  में  आपकी  भ्रामक  अवस्था  पर

 बड़ा  संकट  धाने  वाला  है।  मैं  सरकार  से

 कहना  चाहूंगा  कि  क्‍या  सरकार  कोई  ऐसी
 योजना  बना  रही  हैं  जिसके  जरिये  या  चौथी

 योजना  में  उसको  सम्मिलित  करके  ऐसी  व्य-

 वस् चा  की  जाय  कि  जो  रिफ्यूजीज  भाए  हुए  हैं

 उसको  रोजगार  शिल  सके  और  थे  अपना  जीवन

 मुनार  सकें  ;  साथ  ही  में  यह  जानना  चाहूंगा
 कि  आपकी  भरा थिक  झगस्था  पर  इसका  क्या

 असर,  पड़ने  बाला  है।
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 SHRI  MOHAN  DHARIA  :  It  is  known
 that  it  is  not  the  policy  of  the  Government
 to  retain  all  the  refugees  who  have  come
 from  Bast  Pakistan  into  India.  (interruption).
 The  policy  of  the  Government  is  very  clear;
 that  those  who  have  come  from  East  Pakis-
 tam  or  Bangla  Desh  shall  have  to  go  back
 to  their  original  country.  It  is  a  temporary
 phase,  and  in  the  budget  which  was  placed
 before  the  House  an  allotment  of  over  Ra.
 60  crores  has  been  made  for  this  purpose
 while  making  a  reappraisal  of  the  Fourth
 Plan,  if  some  additional  amount  is  required,
 of  course  it  will  be  taken  into  consideration.

 oft  कमल  मिथ  मधुकर  :  क्‍या  कोई  ऐसी

 डेड-लाइन  बना  पाये  हैं  कि  इतने  दिनों  तक  ये

 रिफ्यूजी  यहां  रहने  जा  रहे  हैं  कौर  उसके

 बाद  हटाये  जाने  वाले  हैं  ?

 SHRI  MOHAN  DHARIA  :  The  question
 isin  relation  to  the  reappraisal  of  the
 fourth  Plan.  I  do  not  think  this  supple-
 mentary  arises  from  this  question.

 SHRI  INDER  J.  MALHOTRA:  The
 fourth  Plan  has  been,  in  the  past,  reviewed,
 pruned  and  revised  also  so  many  times.
 May  I  know  whether,  even  at  this  moment,
 when  the  Government  is  again  going  to
 review  the  Plan,  the  basic  Principles  wiil
 remain  the  same  as  far  as  the  fourth  Plan
 is  concerned  ?

 SHRI  MOHAN  DHARIA  :  The  basic
 principles  of  planning  are  certainly  consis-
 tent  with  the  objectives  that  we  have  decla-
 red.  The  basic  principles  will  remain  the
 same.  The  main  questions  would  be  con-
 cerning  priorities  and  mobilisation  of
 resources.

 Decline  in  Textile  Exports

 "$21,  SHRI  B.S.  BHAURA:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  whether  the  cotton  textile  exports
 had  suffered  a  set-back  during  the  four
 month  period  ended  April  in  the  current
 year  ;

 (b)  if  so,  the  reasons  therefor  ;

 (c)  the  actual  fali  in  exports  during  .this
 period  ;  and

 .{d)  the  steps  taken  to  step  up  the  cotton!
 exports  ?
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 THE  MINISTER  OF  FOREIGN  TRADE
 (SHRI  L.  N.  MISHRA)  :  (a)  to  (d).  A  state-
 ment  is  laid  on  the  Table  of  the  House.

 Statement

 The  exports  of  cotton  textile  during  the
 four  months  period  January—April,  i97]
 are  approximately  Rs.  6.60  crores  less  than
 the  exports  during  the  corresponding  period
 in  1970.

 Inadequate  availability  and  high  prices
 of  domestic  cotton  coupled  with  high  cost
 of  conversion  due  to  indequate  modernisa-
 tion  in  the  Textile  Industry  have  adversely
 affected  the  competitiveness  of  Indian  cotton
 textiles  in  the  foreign  markets.

 The  steps  taken
 include  :

 to  increase  export

 (i)  stringent  regulation  of  stocks,  credit
 control  and  other  trading  facilities
 to  arrest  rise  in  prices  of  cotton.

 (ii)  Arranging  import  of  large  quantity
 of  foreign  cotton.

 (iii)  Allotment  of  foreign  cotton  to  ex-
 porting  mills.

 (iv)  Encouraging  modernization  of  ex-
 porting  mills  by  arranging  soft
 loans  for  them  and  allowing  them
 to  import  machinery.

 SHRI  B.  S.  BHAURA  In  view  of  the
 fact  that  the  British  Government  have
 levied  15  per  cent  import  duty  on  cotton
 textiles  and  this  has  adversely  affected  our
 trade,  may  I  know  what  action  Government is  going  to  take  to  counter  this  and  get the  decision  of  the  British  Government revised  ?

 SHRI  L.  N.  MISHRA  :  I  have  already
 answered  this  question  at  a  considerable
 length  in  the  form  of  a  calling  attention.
 I  have  explained  the  position  of  the  Govern- ment  of  India  and  how  it  will  affect  our
 exports,

 MR.  SPEAKER  :  This  question  was
 admitted  earlier  than  the  calling  attention.
 I  think  this  has  been  Sufliciently  discussed.
 Next  question,
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 ब्रिटेन,  झिरिया  और  रूस  को  सूती  कपड़े  का

 निर्यात

 #524,  डा०  लक्ष्मी  नारायणन  पाण्डे:

 क्या  विदेश  व्यापार  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  ब्रिटेन,  अमरीका  और  रूस  को

 भारत  से  प्रतिवर्ष  कितनी  मात्रा  में  सूती  कपड़े
 का  निर्यात  होता  है  ;

 (ख)  उक्त  देशों  द्वारा  उन  पर  कितने
 प्रतिशत  प्रफुल्ल  लिया  गया  ;

 (ग)  क्‍या  उक्त  कपड़े  पर  अमरीका  5
 प्रतिशत  प्रफुल्ल  लेना  चाहता  है  ;  और

 (घ)  यदि  हां,  तो  इस  बारे  में  क्या  कार्य-

 वाही  की  गई  है?

 विदेश  व्यापार  मन्त्री  (श्री  एल०  एन०

 सिर)  :  (क)  से  (घ).  एक  विवरण  सभा

 पटल  पर  रखा  जाता  है  1

 विवरण

 वर्ष  970  में  हुए  निर्यातों  की  अनुमान-
 नित  राशि  निम्नलिखित  है  mm

 ब्रिटेन  538.7  लाख  रु०

 संयुक्त  राज्य  ग्र मरी का  033.0  ,,

 र्स  688.6  ”

 भारत  से  किए  जाने  वाले  आयातों  पर
 ब्रिटेन  तथा  रूस  में  कोई  आयात  शुल्क  नहीं
 लगता  संयुक्त  राज्य  अमरीका  धागे  तथा

 सूती  वस्त्रों  पर  6.27  प्रतिशत  से  8.8
 प्रतिशत  तक  शुल्क  लेता  है।  सिले-सिलाए
 परिधानों  पर  शुल्क  8.5  प्रतिशत  से  38  प्रति-
 शत  तक  है  |

 संयुक्त  राज्य  अमरीका  की  जोर  से  प्रफुल्ल
 बढ़ाने  का  कोई  प्रस्ताव  नहीं  है।  परन्तु  ब्रिटेन
 की  सरकार  ने  भारत  से  किये  जाने  वाले  सूती
 वस्त्रों  के  आयातों  पर  I-4-972  से  5  प्रति-

 शत  प्रफुल्ल  लगाने  के  अपने  इरादे  का  एलान
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 किया  है  1  मामले  पर  ब्रिटेन  सरकार  से  बात-

 चीत  की  गयी  है  ताकि  उन्हें  शुल्क  न  लगाने  के

 लिए  राजी  किया  जा  सके

 डा०  लक्ष्मी  नारायण  पांडे  :  अध्यक्ष

 महोदय,  मन्त्री  महोदय  ने  अपने  विवरण  में

 बताया  है  कि  मामले  पर  ब्रिटेन  सरकार  से

 बातचीत  की  गई  है  तो  क्‍या  मन्त्री  महोदय
 बतायेंगे  कि  ब्रिटेन  की  सरकार  से  बातचीत  का

 क्यों  परिणाम  निकला  है?  और  यदि  बात-

 चीत  का  कोई  संतोषजनक  परिणाम  नहीं

 निकला  है  तो  इस  सम्बन्ध  में  सरकार  कौन  सी

 ठोस  कार्यवाही  करने  जा  रही  है  ताकि  ब्रिटेन

 की  सरकार  किसी  ठीक  नतीजे  पर  आने  के

 लिए  बाध्य  हो  सके  ?

 श्री  एल०  एन०  सिर  :  जैसा  कि  मने

 पिछली  बार  भी  कहा  था  कि  कभी  तक  कोई
 संतोषजनक  निशुंभ  तो  नहीं  निकला  है।

 डा०  लक्ष्मी  नारायण  पांडे:  मैं  मन्त्री

 महोदय  से  जानना  चाहूंगा  कि  इस  नीरज  के
 प्रतिफल-स्वरूप  आप  कोई  ऐसा  निर्णय  करने

 जा  रहे  हैं  या  ऐसा  विचार  श्रापके  समक्ष  है  कि

 कामनवेल्थ  में  अपने  सम्बन्ध  आप  तोड़  दें  यां

 तोड़ने  पर  विचार  करेंगे  ?

 श्री  एल०  एन०  मिथ् :  यह  बहुत  बड़ी

 बात  है,  इसके  विषय  में  मैं  कुछ  नहीं  कह  सकता।

 यह  बात  सही  है  कि  इससे  हमको  बहुत  धक्का

 लगने  वाला  है  श्लोक  इस  पर  इस  देश  में  और

 संसद  में  बड़ा  संतोष  है और  यह  बात  उनको

 बतला  दी  गई  है

 श्री  सतपाल  कपूर  :  मिनिस्टर  साहब
 ने  कहा  कि  ब्रिटेन  के  एटीट्यूड  से  हमें  बहुत
 मकका  लगने  वाला  है।  मगर  हमें  बहुत  नुकसान

 होने  वाला  है  तो  गवर्नमेंट  आफ  इण्डिया  इस

 सारी  पालिसी,  कामनवेल्थ  में  रहने  की  पालिसी
 को  फिर  से  रेव्यू  क्‍यों  नहीं  करती  है  ?..  ,(व्यय-

 घान)...  .ग्राम  उनका  एटीट्यूड  चेंज  नहीं  होता

 है  तो  हम  कामनवेल्थ  छोड़  सकते  हैं  1
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 अ्रध्यक्ष  महोदय  :  इसका  जवाब  तो  ञ्

 चुका  है।
 SHRI  JYOTIRMOY  BOSU  :  May  I

 know  what  percentage  of  our  textile  export
 constitutes  semi-finished  textiles  and  what
 percentage  constitutes  finally  _  finished
 textiles  ?

 SHRI  L.  N.  MISHRA:  I  require
 notice,

 MR.  SPEAKER  :  Too  much  statistical
 information  is  asked  for,

 THRI  JYOTIRMOY  BOSU  :  We  are
 losing  billions  of  rupees  in  foreign  exchange.

 MR.  SPEAKER  :  Give  a  separate  notice.

 SHRI  JYOTIRMOY  BOSU  :  It  does
 not  come.  We  have  tried  a  number  of
 times.

 श्री  अटल  बिहारी  वाजपेयी  :  अ्रध्यक्ष  जी,
 सभा  पटल  पर  रखे  गए  वक्तव्य  के  प्रसार
 संयुक्त  राज्य  अमरीका  धागे  तथा  सूती  वस्त्रों
 पर  6.27  प्रतिशत  से  48.8  प्रतिशत  तक

 शुल्क  लेता  है और  सिले  सिलाये  परिधानों  पर
 भी  शुल्क  लेता  है  तो  क्या  सरकार  ने  इस  बात

 का  प्रयत्न  किया  है  कि  इस  शुल्क  की  राशि  में

 भी  कमी  हो  ?

 श्री  एल०  एन०  मिश्र  :  जी  हां,  हमने
 प्रयास  किया  है  ।  हाल  ही  में  हमारे  कुछ  वरिष्ठ

 अधिकारी  अमरीका  गए  हुए  थे,  वहां  पर  उन्होंने
 बातचीत  की  ।  अब  कोटा  भी  बढ़ाया  गया  है
 और  उन्होंने  कहा  है  कि  यह  जो  ड्यूटी  है  वह
 घटाई  जाये  ताकि  उनके  साथ  हमारा  एक्सपोर्ट

 बढ़  सके  t

 विकसित  देशों  की  श्रधिमानात्मक  व्यवहार
 योजना  के  श्रीमंत  भारत  का  निर्यात

 #528.  श्री  नरेन्द्र  सिह  विष्ट  :  क्या

 विदेश  व्यापार  मन्त्री  यह  बताने  की  कपा  करेंगे

 कि;

 (क)  क्‍या  विकसित  देशों  की  असिमा-

 नात्मक  व्यवहार  योजना  के  अन्तगंत  निर्यात
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 बढ़ाने  के  लिए  उनके  मन्त्रालय  ने  कोई  कारे-

 क्रम  बनाया  है  ;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है  ;

 शौर

 पग)  उक्त  योजना  के  अन्तगंत  किन-किन

 उद्योगों  का  विकास  तथा  विस्तार  फिया  जायेगा

 कौर  इस  कार्यक्रम  की  क्रियान्विति  के  परिणाम-

 स्वरूप  भारत  का  निर्यात  व्यापार  किस  सीमा

 तक  बढ़ेगा  तथा  इसके  अन्तगंत  कितने  व्यक्तियों

 को  रोजगार  मिलेगा  ?

 'विदेशी  व्यापार  मंत्री  (क्रि  एल०  एन०

 मिथ)  :  (क)  से  (ग).  एक  विवरण  सभा-पटल

 पर  रखा  जाता  है।

 विवरण

 अधिमान  सम्बन्धी  भ्रंकटाड  की  विशेष

 समिति  ने  विस्तृत  कौर  लम्बी  बातचीत  के

 बाद  अपना  काम  पूरा  किया  और  सभी  विकास-

 शील  दोषों  के  पक्ष  में  प्रारूप रिक  तथा  विभेद-

 रहित  आधार  पर  अधिकारों  की  व्यापक  योजना

 से  सम्बन्धित  नई  दिल्‍ली  भ्रंकटाड-द्वितीय  संकल्प

 2i  (2)  के  कार्यान्वयन  के  लिए  I2  भ्रक्तूबर,
 970  को  कतिपय  सम्मत  निष्कर्ष  स्वीकार

 किये  ।

 भारत  सरकार  ने  प्रगति  निर्यात  संभाव्यता

 बाली  निर्मित  मदों  के  सम्बन्ध  भें  अनेक  कार्स-

 कारी  दल  गठित  किए  हैं।ये  दल  अ्रधिमानों

 की  व्यापक  प्रणाली  के  अन्तरगत  मारत  को  प्राप्य

 अवसरों  की  निरंतर  समीक्षा  कर  रहे  हैं।  ताकि

 उपयुक्त  भ्रभुवर्ती  कार्यवाही  की  जा  सके  f

 भारतीय  विदेशी  व्यापार  संस्थान  ने  जो  इस
 विषय  पर  विस्तृत  कौर  व्यापक  भ्रध्ययन  कर

 रहा  है,  'न्यू  एपारथ्यूनिटीज  फार  इण्डियाज

 एक्सपोर्ट स'  शीर्षक  से  एक  अन्तरिम  प्रतिवेदन

 प्रकाशित  किया  है  जिसमें  ऋधिसानों  की  व्यापक

 अ्शात्री  के  बअन्तमंत  औद्योगिक  दृष्टि  मे  सन्नत
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 देशों  के  सभी  बाजारों  में  भारत  को  जो  टैरिफ

 रियायतें  प्राप्त  होंगी  उनकी  व्याख्या  की  गई  है  ।

 समस्त  निर्यात  संवर्धन  परिषदों,  भारतीय

 निर्यात  संगठन  संघ,  भारतीय  वाणिज्य  तथा

 उद्योग  मंडल  संघ,  व्यापार  विकास  प्राधिकरण,

 लघु  उद्योगों  के  विकास-आयुक्‍्त  भर  द्न्य

 प्राधिकरणों  को  भ्रध्िमानों  की  व्यापक  योजना

 के  भ्रधीन  भारत  के  व्यापार  को  प्राप्त  होने  वाले

 संभावित  लाभों  से  पूरी  तरह  से  अवगत  करा

 दिया  गया  है  शौर  उनसे  इस  योजना  के  अधीन
 मिलने  वाले  लाभ  हासिल  करने  के  लिए  उप-

 युक्त  कार्यवाही  करने  के  लिए  भी  भ्रनुरोध  किया

 गया  है।

 इन  लाभों  के  जटिल  स्वरूप  को  देखते  हुए

 इस  सम्बन्ध  में  ठीक-ठीक  आकलन  करना  संभव

 नही  है  कि  इस  योजना  के  अधीन  प्रत्येक  उद्योग

 का  किस  सीमा  तक  विस्तार  करना  चाहियें  1

 इस  अवस्था  में  यह  भविष्यवाणी  भी  नहीं  की

 जा  सकती  कि  इस  योजना  के  कार्यान्वयन  के

 फलस्वरूप  भारत  के  निर्यात  व्यापार  के  किस

 हद  तक  बढ़ने  की  सम्भावना  है  कौर  इससे

 कितने  लोगों  को  रोजगार  मिलने  की  सम्भावना

 है।  ये  लाभ  सभी  विकासशील  देशों  को  उपलब्ध

 होंगे  व्यापार  के  ब्रश  में  वृद्धि  प्रत्येक  देश  की

 प्रतिस्पदूर्धा-क्षमता  पर  निर्भर  करेगी।  केवल

 इतना  ही  कहा  जा  सकता  है  कि  विस्मित  देशों

 द्वारा  इस  योजना  को  शुरू  करते  ही  उल्लेखनीय

 लाभ  हासिल  होने  की  सम्भावना  है।

 अभी  तक  केवल  यूरोपीय  श्रमिक  समुदाय
 द्वारा  i-7-97  से  योजना  के  कार्यान्वयन

 की  सम्भावना  का.  संकेत  दिया  गया  है।
 प्रौद्योगिक  दृष्टि  से  विकसित  अन्य  देशों  2

 यद्यपि इस  योजना  के  कार्यात्वग्रत  सम्बन्धी

 तिथियों  का  प्रभी  तक  सरकारी  तोर  पर  उल्लेख

 नहीं  किया  है,  फिर  भी  समाचार  पत्रों  में  ऐसे

 संकेत  बड़ी  गये  हैं  कि जापान  द्वारा  )  अवसर;
 I97  1 सक  फनी  योजना  क़िसान्नित,  कर, ही
 जायेगी
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 starve  fag  जीवट  :  अध्यक्ष  महोदय,

 इस  विचारा  में  लिखा  हुमा  है  कि  12  प्रक्तूबर
 4970  को  कतिपय'  सम्मत  निष्कर्ष  स्वीकार

 किए,  तो  इन  पिछले  8-9  भट्ठियों  में  सरकार

 ने  कया  कार्यवाही  की  है  यह  मैं  जानना  चाहता

 हूँ

 क्री  एल०  एन०  मिलन:  उनसे  बातचीत

 चल  रही  है  लेकिन  अभी  हँस  किसी  डेनिम

 या  पाजिटिव  स्टेप  पर  हम  नहीं  पहुँच  सके  हैं  t

 श्री  नरेश  सिंह  बिष्ट :  किसी  निश्चित

 निर्णय  पर  न  पहुंचने  के  क्या  कारण  है  ?

 श्री  एल०  एन०  सिर  :  जैसा  कि  मान-

 नीय  सदस्य  जानते  हैं  इसमें  एक  देश  तो  है

 नहीं,  5-L0  देशों  से  ताल्लुक  है।  पुराने  अधि-

 वेतन  में  विचार  विनिमय  और  फैसले  हुए  थे

 शौर  बातचीत  अभी  चालू  है  dee  (व्यवधान)  foe

 Boundary  Commission  for  Punjab,  Haryana
 and  Himachal  Pradesh

 *§29,  SHRI  MANI  RAM  GODARA  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  the  steps  so  far  taken  by  Government
 for  the  appointment  of  the  Boundary  Com-
 mission  for  Punjab.  Haryana  and  Himachal
 Pradesh  as  proposed  in  the  Prime  Minister’s
 Award  of  the  29th  January,  4970  on  Chandi-
 gath  ;

 (b)  whether  any  representation  has  been
 received  by  Government  from  the  Govern-
 ments  of  Haryana  and  Punjab  for  the  imple-
 mentation  of  the  Award  ;  and

 (c)  if  so,  what  steps  are  being  taken  in
 this  regard  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT)  :  (a)  According  to  the
 announcement  made  on  the  29th  January,
 1970,  the  terms  of  reference  of  the  Boundary
 Commission  are  to  be  settled  in  consultation
 with  the  Governments  of  Punjab,  Haryana
 and  Himachal  Pradesh.  Discussions  have
 been  held  with  the  Chief  Ministers  byt  no
 oamensys  has  emerged  @  far,
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 (9)  and  {(c).  No  such  representations
 have  been  received  but  Government  are
 anxious  to  implement  the  decisions  as  early
 as  possible.

 sh  मनी रास  गोदारा  :  मन्त्री  महोदय  ने

 बतलाया  कि  राज्य  सरकारों  से  टम्स  आफ

 रेफ्रेन्स  की  बाबत  मश्विरा  किया  गया  था  लेकिन

 किसी  फाइनल  नतीजे  पर.  नहीं  पहुंचे  ।  मैं

 जानना  चाहता  हूं  कि  क्या  सेन्ट्रल  गवर्नमेंट  अपनी

 तरफ  से  टम्स  एंड  रेफरेंस  लगाकर  कमीशन

 मुकरंर  करने  की  धारणा  रखती  है  या  इस  पर

 विचार  कर  रही  है  ?

 श्री  कृष्ण  गवन  पन्त :  भ्र भी  तक  हम  इसी

 प्रयास  में  थे  कि  मुख्य  मंत्रियों  से बातचीत

 करके,  उनका  वापस  में  समझौता  कराके  कोई

 रास्ता  निकालें  लेकिन  जैसा  मैंने  प्रदान  के  उत्तर

 में  बतलाया  कि  जब  ऐसा  लगता  है  कि  किसी

 निर्णय  तक  पहुँच  नहीं  पायेंगे  क्‍योंकि  भाषस  में

 कोई  समझौते  की  बात  या  समझौते  से  निकलने

 वाली  बात  नहीं  दीखती।  श्री  प्रा इन् दा  किस  तरह
 से  चलना  है  इस  पर  हम  विचार  कर  रहे  हैं

 की  मनोराम  गोदारा  :  क्या  मन्त्री  महोदय
 बतायेंगे  कि  जब  कैबिनेट  का  डिसीजन  लिया

 गया  उस  डिसीजन  को  लेते  समय  राज्य  सर-

 कारों  के  निर्णय  की  बात  नहीं  सोची  गई  थी

 तो  इस  ठ्म्से  आफ  रेफरेंस  में  राज्य  सरकारों
 से  विचार-विमश  और  उनके  निर्णय  लेने  की

 बात  कहां  से  पैदा  होती  है  ?  इसी  के  साथ  दूसरी
 बात  क्‍या  मन्त्री  जी  यह  भी  बतलायेंगे  कि  किसी
 राज्य  सरकार  ने  आपके  सामने  यह  सुभाव
 रखा  कि  जो  के  सीनेट  ते  फैसला  किया  है  उसी

 फैसले  को  लागू  कर  दिया  जाये,  कमीशन

 मुकरने  करने  की  जरूरत  ही  नहीं  है  क्योंकि

 र्म्स  साफ  रेनिस  पर  सरकारें  एकमत  नहीं

 होते  इसकी  बावत  मन्त्री  महोदय  का  क्‍या

 मत  है  ?

 शी  कृष्ण  चन्द्र  परत:  अभी  तक  जो

 बातचीत  रही  थी  यह  र्म्स  साफ  रैफ्रॉस  की

 अमरीकियों  पर  नहीं  थी  बल्कि  इस  बात  पर  थी  कि

 प्रभा  दोनों  राज्य  सरकारें  सहमत  हो  जायें  और
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 वापस  में तमेभोति  से  कुछ  भाव-इधर |
 उधर धौर  इसी  से  उक्  वे  दें  को  जो  सरकार

 का  निर्णय  है--सरकार  का  आज  भी  कही

 मिएधि'  &  जो  कि  29  अनदेखी,  0970  को

 प्रकाशित  किया  गया  था--उस  निर्णय  पेर

 सं रें कार  ह...  सके  और  समझौता  नेत्रों  होने  चेर

 भ  दूसरे  रास्ते  जो  चलने  की  बात  मैं  करता

 हैं  उसके  मायने  यह  नहीं  है  कि  वह  निरोध

 बदला  है  बल्कि  बहू  निरंक  जहां  पर  पहले  था

 वहीं  पर  चार्ज भी  है।

 WRITTEN  ANSWERS  TO  QUESTIONS

 Attotment  of  News  Print  te  News  Papers
 and  Periodicals

 S72,  धाए 5. ह.  DAMANI  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  .

 (a)  the  criteria  followed  for  allotment  of
 newsprint  to  the  regional  language  dailies  ;
 and

 (9)  the  machiney  set  up  for  exantining
 complaints  from  sych  newspapers  and  the
 extent  of  diseretionary  powers  exercised  by
 it  in  the  dusposal  of  cases  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATPATHY)  :  (a)  The  criteria  for  the  allot-
 ment  ef  newsprint  to  newspapers  and
 periodicals  including  regional  language
 dailies  are  announced  annually  as  part  of
 Government’s  import  policy  for  the  year  in
 régard  te  newsprint.  The  newsprint  alloca-
 tien  policy  for  the  year  1971-72  was  announ-
 ced  on  April  7,  97l,  vide  Public  Natice
 No,  36-TTCOPN)/7I,  8  copy  of  which  was

 ae
 the  table  of  this  House  on  26th  May,

 (b)  The  complaints  against  the  allocation
 of  newsprint  to  individual  newspapers
 ofginanliy  deait  with  by  the  Registtar  of
 Newspapers  on  the  basis  of

 wa
 data

 régarding  citculation,  etd,  Any  coniplaints
 indiiq'to-the  Minigtry  are

 oor
 in  ater

 to
 ५५

 the  po  of  newsprint
 siento  is  being  property  Intplemenied,
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 ifasnce  of  Foreign  Money  on  MeWspaipers

 514,  SHRI  DHARAMRAQ  AFZAL-
 PURRAR  :  Will  the  Mitister  of  HOME
 AFFAIRS  be  pleased  40  state  :

 {a)  wh  the  C.B.I.  hep  brought  to
 the  hotice  ra. Government  certain  cases  ह... ;...
 ding  the  influence  of  foreign  money  oa
 certain  newspapers  in  the  country  ;  and

 (b)  if  so,  the  action  taken  by  Govern-
 mmt  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 हू,  ©.  PANT)  :  (a)  and  (b).  Ona  tereful
 study  of  the  reports  ef  the  Intelligence
 Bureau  in  regard  to  the  role  of  foreign  mioney

 tentative  legislative  proposals  have  already
 been  formulated  to  impose  suitable  restric-
 tions  on  the  receipt  of  funds  from  fereign
 organisations,  agencies  or  individuals,  other
 than  in  the  course  of  ordinary  and  bona  fide
 business  transactions,  Steps  are  beihg  taken
 to  discuss  as  eatly  as  possible  the  principles
 underlying  the  proposed  legislation  with  the
 leaders  of  the  opposition  parties.

 New  Formuta  for  solution  of  Telengana
 Problem

 #515  SHRI  T.S.  LAKSHMANAN
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state

 (a)  whether  a  new  formula  for  finding  a
 political  solution  of  the  Telengana  probiem
 has  been  submitted  by  the  Tclengana  leaders
 to  the  Centre  ;

 (b)  if  so,  the  mam  points  thereof  ;  and

 (०)  when  Government  will  take  a  deci-
 sion  on  the  formula  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT):  (a)  to  ©).  Sone  Teten-
 gana  leaders  have  discussed  the  problems  of
 Toetengana  region  on  various  occasions.  The
 discussions  are  pontinning.

 Streambiaing  of  working  of  Tea  Bosra

 ,  *$19,  SHRI  PHOOL  CHAND
 VERMA  :  Wil  the  Minister  of  FORRIGN
 TRADE  be  pleased  to  state  ¢

 (a)  ‘The  number  of  cases  rotates
 with  Goverament  for  ity  thy
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 working  of  the  Tea  Board  for  the  last  three
 years  ;  and

 (9)  the  reasons  for  delay  and  the  steps
 proposed  by  Government  to  smprove  the
 working  of  the  Tea  Board  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRt  L.  N.  MISHRA)  :  (a)
 There  is  no  such  ease  pending  with  Govern-
 ment.

 (b)  Does  not  arise.

 Agreement  between  Sovexport  and
 I.M.P.E.C.  for  Export  of  Indian

 Films

 9522  SHRI  MUHAMMED  SHERIFF  :
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  any  agreement  has  _  been
 signed  by  the  Sovexport  Film  and  the
 Indian  Motion  Pictures  Export  Corporation
 Ltd,  for  the  export  of  Indian  films  to  Soviet
 Uniox  ;  and

 (b)  हथ  so,  the  mam  features  thereof
 and  the  foreign  exchange  earned  from  the

 deal  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  l  N  MISHRA):  (a)  An
 agreement  valid  for  5  vears  was  concluded
 on  3ist  October  969  and  was  made  effective
 from  13-3-70.  The  quantum  of  annual
 imports  and  exports  of  films  is  to  be  deter-
 mined  each  year.  The  programme  for  the
 year  97]  has  been  finalised  on  the  basis  of
 the  agreement  reached  on  7-5-7l.  Under
 the  annual  programme  finalised  on  17-65-71
 Sovexport  Moscow  will  import  Indian  films
 to  the  tune  of  Rs,  20.6  lakhs  during  the  year
 ‘1971,

 (b)  The  sailent  features  of  the  agrecment
 are  as  follows  :

 (i)  The  S.T.C,  will  annually  import
 25  feature  films  along  with  an
 equal  number  of  documentaries
 or  popular  science  films  and
 cartoon  films  in  all  not  exceed-
 ing  5  lakhs  feet  in  length.

 (ii)  The  Soviet  Exp  rt  Film  Moscow
 will  import  a  minimum  of  Rs.  8
 lakba  of  Indian  films  every  year.
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 The  arrangement  wifi  be  valid  for
 a  period  of  5  years  effective
 ‘13-370.

 The  total  value  of  Indian  films  exported
 to  USSR  during  the  years  1967-68  to  1970-71
 is  as  follows  :—

 Value  in  Rs.  lakhs

 ‘1967-68  4.89
 1968-69  4,98

 1969-70  4.6
 1970-71  .53

 (upto  Nov.  °70)

 Financial  Assistance  to  Film  Finance
 Corporation

 *523,  SHRI  BRIJ  RAJ  SINGH-
 KOTAH  :  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be  pleased
 to  state  '

 (a)  whether  Government  have  extended
 some  additional  financial  assistance  to  the
 Film  Finance  Corporation  ;  and

 (b)  if  so,  the  nature  and  extent  of  the
 assistance  and  the  projects  to  which  the
 assistance  was  extended  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATPATHY)  (a)  and  (b)  Yes,  Sir.  The
 Central  Government  have  granted  loans
 totalling  Rs.  32.50  lakhs  to  the  Film
 Fmance  Corporation  during  the  year  970-7I
 to  finance  the  production  of  films  and  to
 lease  theatres  for  the  exhibition  of  films.  A
 provision  of  Rs.  30  lakhs  has  also  been
 made  in  the  budget  estimates  for  1973-72,  to
 finance  the  production  of  films  and  to  meet
 the  expenditure  on  distribution  and  exhibi-
 tion.  It  has  further  been  decided  to  grant
 a  subvention  at  the  rate  of  10%  of  the  tot  I
 quantum  of  foans  sanctioned  by  the  Film
 Finance  Corporation  for  the  production  of
 films  each  year  for  a  period  of  five  years.
 A  provision  of  Rs.  3  lakhs  has  been  made
 in  the  budget  estimates  for  the  year  1971-72,
 for  giving  sub-vention  to  the  Corporation
 during  the  yeat  J97]-72,
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 Communal  Disharmoy  due  to  Writings  in
 Urdu  Papers

 *§ 25,  SHRI  ह.  VENKATASUBBAIAH:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  ;

 (a)  whether  Governmenment  are  aware
 that  since  the  genocide  started  by  the
 military  junta  of  Pakistan  on  the  people  of
 East  Pakistan,  most  of  the  Urdu  Press  in
 the  country  has  been  taking  a  critical  view
 of  the  actions  of  our  Government  ;

 (b)  whether  Government  are  aware  that
 some  of  the  Urdu  papers  are  indirectly
 creating  communal  disharmony  in  the
 country  ;  and

 (c)  if  so,  the  steps  Government  propose
 to  take  to  avoid  such  things  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATPATHY)  :  (a)  No,  Sir.  This  is  not
 true  of  most  or  even  a  majority  of  the  Urdu
 Press,

 (b)  and  (c).  Government  are  keeping
 a  close  watch  and  will  take  appropriate
 action  if  and  when  necessary.

 Import  Policy

 *§26.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  FOREIGN  TRADE  be
 be  pleased  to  state

 (a)  whether  5  additional  items  will  be
 imported  by  the  Public  Sector  agencies
 during  I973-72  ;  and

 (b)  if  ‘80,  which  are  those  agencies  in
 addition  to  the  State  Trading  Corporation  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA):  (a)  Yes,
 Sir,

 (b)  Minerals  &  Metals  Trading  Cor-
 poration.  Hindustan  Steel  Ltd.,  Indian  Oil
 Corporation  and  Metal  Scrap  Trading  Corpo-
 ration.

 Exports  of  Colr  Goods  from  Kerala

 $527,  SHRI  M.  ्,  KRISHNAN:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  (0  state  :

 (a)  whether  demard  for  exporting  coir
 goods  of  Kerala  is  increasing  day  by  day  in
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 Socialist  countries  like  Rumania,  Hungary,
 Czechoslovakia  etc.  ;

 (b)  whether  Government  propose  to
 take  specific  steps  to  increase  the  exports
 of  coir  goods  to  these  countries  ;  and

 (c)  if  so,  what  are  those  steps  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.C.  GEORGE):  (a)  Yes,  Sir.

 (b)  and  (c).  Exports  of  coir  goods
 from  India  to  East  Europe  have  been  show-
 ing  a  satisfactory  increase  in  recent  years.
 Quantum  and  value  of  such  exports  are
 indicated  below  :

 Year  Quantity  Value
 (quintals)  (Rupees)

 968  1,30,034  2  (92,33,962
 969  1,49,995  3,51.40,915
 970  2,03,767  §,29,64,861

 The  Government  have  been  taking
 measures  of  a  genera!  nature  aimed  at  pro-
 moting  exports  of  coir  goods,  viz.,  product
 improvement,  quality  control,  preshipment
 inspection  etc  Steps  are  under  way  to
 re-orgonise  the  infra-structure  of  the  Coir
 industry  and  to  modernise  production
 methods  so  as  to  generate  greater  demand
 for  Indian  coir  goods.  These  steps  are
 intended  for  promoting  exports  to  all  inter-
 national  markets  and  not  specifically  to
 socialist  countries  in  Europe.

 The  Coir  Board  bas  been  carrying  out
 publicity  work  in  East  Europe  by  partici-
 pating  in  Trade  Fairs  and  Exhibitions.

 Economic  Development  of  Backward
 Regions

 #530,  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  PLANNING  be  pleased
 to  state  :

 (a)  whether  there  is  any  proposal  before
 Government  to  take  special  measures  for
 the  development  of  Eastern  regions  of  U.P.,
 Bastar  region  and  the  District  of  Sreekaku-
 lam,  considering  the  backwardness  of  these
 regions  economically  and  socially  ;  and

 (b)  if  so,  the  main  features  thereof  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  and  (b).  In  the
 Fourth  Five  Year  Plan  of  Rs.  965  crores
 for  Uttar  Pradesh  an  outlay  of  Rs.  29.6
 crores  has  been  provided  by  the  State
 Government  for  eastern  districts  under  the
 different  sectors  of  development.  In  Bastar
 and  Sreekakulam  districts  which  are  pre-
 dominantly  tribal  areas,  tribal  development
 blocks  under  a  Centrally  sponsored  schemes
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 are  operating.  The  question  of  taking  up
 other  programmes  for  accelerating  the  deve-
 lopment  of  these  tribal  areas  is  also  under
 consideration.

 Besides  the  crash  scheme  for  rural  em-
 ployment  which  will  benefit  all  districts  in
 the  country,  other  Centra!  programmes
 which  are  likely  to  benefit  the  above  men-
 tioned  areas  are  :

 Programme  District

 Eastern  Districts  of  Uttar  Pradesh

 (i)  Concessiona!  finance  for  industrially
 backward  districts

 (ii)  Subsidy  amounting  to  10%  of  the

 Jaunpur,  Pratapgarh,  Sultan.
 pur,  Faizabad,  Ghazipur,
 Rallia,  Azamgarh,  Neoria,
 Gonda,  Basti,  Bahraich
 Ballia

 fixed  capital  in  industrially  back-
 ward  areas

 (iii)  Small  Farme's  Development  Agency
 (iv)  Marginal  Farmers  and  Agricultural

 Pratapgarh
 Ballia

 Labour
 (२)  Rural  Works  Programmes  in  drought  Mirzapur,  Allahabad,

 prone  areas  Varanasi
 (vi)  Dry  land  farming  project  Ghazipur

 Bastar  District
 Concessional  finance  for  industrially  Bastar
 backward  areas
 Sreekakulam  District

 Sreekakuldm Small  Farmers  Development  Agency

 Bikaner-Delh!  Trank  Line

 *53l.  DR.  KARNI  SINGH:  Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state  :

 (a)  whether  Government  have  under
 consideration  a  proposal  to  put  into  opera-
 tion  the  disturbed  Bikaner-Delhi  trunk  line
 with  new  cable  during  the  current  year  ;
 and

 (9)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N,  BAHUGUNA):  (a)
 Yes,  Siz.

 (b)  A  new  operator  dialling  circuit  from
 Bikaner  to  Delhi  and  two  Mangual  Cirouits
 are  already  working  on  the  direct  coaxial

 svstem.  The  remaining  two  circuits  are
 kept  on  original  mixed  (open  wire  and
 coaxial)  route  They  will  be  shifted  to
 work  completely  on  coaxial  by  middle  of
 July,  1971,

 Introduction  of  Wall  Newspapers  in
 Cities  and  Villages

 *$32,  SHRI  R.  S.  PANDEY:  Wil
 the  Minister  of  INFORMATION  AND BROADCASTING  be  pleased  to  state  :

 (a)  whether  Wall  newspapers  were  intro-
 duced  some  time  back  and,  if  so,  the  main
 objectives  thereof  ;

 (b)  the  cities  where  Wall  newspapers
 have  been  introduced,  their  frequency  aad
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 types  of  events  to  be  highlighted  in  the
 Papers  ;

 (c)  whether  Wall  newspapers  have  been
 introduced  in  villages  also  ;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  [N  THE
 INISTRY  OF  INFORMATION  AND

 BROADCASTING  (SHRIMATI  NANDINI
 SATPATHY))  :  (a)  Yes,  Sir.  The  Wall  news-
 paper,  HAMARA  DESH,  Hindi  and  English
 was  started  on  January  20,  1970,  to  highlight
 devélépmental  activities  and  achievements
 in  various  fields  in  the  country.  Subse-
 quently,  editions  in  Bengali,  Marathi,  Tamil
 200  Urdu  has  been  started.

 (७)  to  (d).  The  Wall  newsparer  is  pub-
 hshed’  weekly  and  its  cop;es  are  displayed
 in  urban  and  rural  areas  all  over  the  country
 through  Central  Government  Field  Publicity
 Units,  State  Governments  and  direct  nail.
 Events  relating  to  developmental  achieve-
 ments  including  those  in  rural  areas  are
 published  in  the  wall  newspapers.

 Inordinate  Delay  in  Delivery  of  Postal
 Mails  in  and  from  Vest  Bengal

 9533  SHRI  TRIDIB
 CHAUDHURI  :

 SHRI  SUBODH  HANSDA  :

 Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state  :

 (a)  whether  he  has  received  complaints
 of  inordinate  delays  in  regard  to  delivery
 of  postal  mails  inside  West  Benga!  Circle
 and  from  West  Bengal  Post  Offices  to  out-
 side  stations  on  account  of  the  disruption
 of  Railway  communications  im  the  West
 Bengal  portions  of  Eastern  and  South-
 Eastern  Railways  and  lack  of  security  for
 postal  mail  despatching  and  delivery  rer-
 sonnel  on  account  of  disturbed  law  and
 order  conditions  in  that  State  ;  and

 ६0)  if  any  rerredial  mcasures  have  decn
 taked  in  consultaticn  with  the  Government
 of  West  Bengal  in  order  to  minimise  the
 delay  ?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H.N.  BARUGUNA):
 (a)  Complaints  of  delays  In  delivery  of
 mail  in  West  Bengd!  and  to  mail  emanatiog
 from  West  Bengal  have  been  received.  Many
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 of  these  are  attributable  to  the  diaturbed
 conditions  in  the  State  and  also  to  the
 occasional  disruption  of  railway  communi-
 cations  in  West  Bengal.

 (७)  Liaison  ig  being  maintained  with
 the  local  police  and  the  State  authorities
 and  their  assistance  sought,  whenever  neces-
 sary,  to  ensure  that  postal  communications
 are  regularly  maintatned.

 उत्तर  प्रदेश  के  मिर्जापुर  जिले  में  चोरी  साहित्य
 शादी  से  मरा  पाया  गया  बक्सा

 9534,  श्री  करार  बी०  बड़  :  क्या  गृह

 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मई,  1971  के  उत्तर  में

 उत्तर  प्रदेश-बिहार  सीमा  पर  मिर्जापुर  जिले  के

 एक  निर्जन  स्थान  पर  एक  ग्रामीण  को  एक

 बकसा  मिला  था  जिसमें  चीनी  साहित्य,  फोटो,

 कमरे  ट्रांजिस्टर  और  बैटरियां  भरी  हुई  थी  ;

 और

 (ख)  क्‍या  इस  सम्बन्ध  में  राज्य  सरकार

 द्वारा  इस  बीच  कोई  जांच  की  गई  है  ?

 गृह  मंत्रालय  में  राज्य  सत्री  ी  के?  सी०

 पिता:.  (क)  और  (ख).  उत्तर  प्रदेश  सरकार

 से  प्राप्त  सूचना  के  अनुसार  जिला  मिर्जापुर,

 पुलिस  थाना  पा नू गज  के  पअन्तगंत  केश्रोत्तम  गाव

 के  निकट  एक  जगल  में  दिनांक  8  मई,  O71

 को  कुछ  पॉलिथीन  सामग्री  और  कोसिटान्ग

 चीनी  साहित्य  के  साथ  एक  गन्ने  का  डिब्बा

 वाया  गया  था  प्रपेरिकन  6  बोल्ट  बैटरी  के

 साथ  एक  ट्रांसमीटर/र्सीविंग  सेट,  विद्युत

 रोधी  पदार्थ  के  6  खण्डों  से  ढका  हुआ  एक  छोटे

 टिन  के  डिब्बे  में  कुछ  क्षारीय  घोल,  एक  लोच-

 दार  भ्रन्दर  पहनने  का  कपड़ा  शौर  एक  बटन,

 जो  सम्भवतः  गीता  चीन  की  60वें  वर्ष  गांठ

 मनाते  का  स्मरण  पदक  हों,  पाये  गये  थे  ।

 लगभग  20  पौण्ड  वजन  के  इस  साहित्य  में

 व्यवसाई  शेख.  संपर्क  कागज  कौर  उसके

 भाषणों  का  संदीप  है।  मासूम  पढ़ता  है  संयंत्र

 का  तात्पर्य  मौसम  विज्ञान  सम्बन्धी  रिपोर्ट
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 भेजने  के  लिए  हैं।  हर  तरह  सम्भव  है  कि  वे

 मौसम  विज्ञान  सम्बन्धी  सैलूनों  में  आएं  और

 कौन  की  मुख्य  भूमि  के  लिए  छोड़े  मे  थे  तथा

 हुवा  के  बहाव  से  भारत  में  गिर  गये  ।

 Statehood  for  Tripura  and  Manipur

 #535,  SHRI  DASARATHA  DEB:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  whether  Government  pro-
 pose  to  introduce  a  Bill  to  confer  Statehood
 to  Tripura  and  Manipur  during  the  current
 session  of  Lok  Sabha  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT):  Ffforts  are  being  made  to
 get  the  Bill  ready  for  introduction  as  early
 as  possible,

 Reservation  for  Scheduled  Castes/Seheduled
 Tribes  for  Recruitment  to  Government

 Service

 *536  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  :  Will  the  PRIME  MINISTER  be
 pleaseh  to  state  :

 (a)  whether  Government  have  under
 consideration  any  profosal  to  increase  the
 percentage  of  reservation  for  the  Scheduled
 Castes  and  Schedeled  Tribes  for  recruitment
 to  Government  service  on  the  basis  of  their
 increasing  strength  in  the  present  popu-
 lation  ;  and

 (b)  if  so,  the  particulars  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :  (a)  and
 (b).  The  fercentages  of  reservations  foi
 Scheduled  Castes  and  Scheduled  Tribes  in
 the  services  under  the  Gevernment  of  India
 have  already  been  increased  w.e.  f.  25th
 March,  I970,  so  as  to  be  in  keeping  with
 the  proportion  of  these  communities  in  the
 total  population  of  tte  country  according  to
 the  9€]  Census,  vide  Ministry  of  Home
 Affairs  Resolution  No.  27/25{68-Ests.  (SCT)
 dated  the  25th  March,  4970,  A  copy  of
 the  Resolution  is  laid  on  the  Table  of  the
 House  [Placed  in  Sibrary.  See  No.  LT-
 429/71).  The  figures  of  pepniation  of
 Scheduted  Castes  and  Scheduled  Tribes  on
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 the  basis  of  the  I97]  Census  are  not  yet
 available,  and  therefore  the  question  of  any
 further  revision  in  the  peroentgge  of  reser-
 vation  does  not  arise  at  this  stage.

 Setting  up  of  Dry  Port  in  Delhi

 *537.  SHRI  प्र.  K.  L.  BHAGAT:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  Government  are  considering
 8  proposal  for  setting  up  a  Dry  Port  in
 Delhi  ;  and

 (b)  if  so,  when  the  proposal  is  Iikely  to
 be  implemented  ?

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA):  (a)  Yes,
 Sir.

 (b)  The  question  of  implementation  of
 of  the  proposal  will  arise  after  a  decision
 on  whether  or  aot  a  “Dry  Port’?  is  to  be
 set  up  is  taken.

 A.  L  R.  Station  at  Tirupati

 *538,  SHRI  T.  BALAKRISHNIAH  :
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  whether  any  representation  has  been
 received  from  Tirumala-Tirupati  Devas-
 thanams  and  the  Municipal  Council,  Tiru-
 pati  requesting  the  Central  Government  to
 construct  a  Radio  Broadcasting  Station  at
 Tirupati  or  Tirumala-Chittoor  District  in
 Andhra  Pradesh  ;  and

 (b)  whether  the  Tirumala-Tirupati
 Devasthanams  has  come  forward  to  give
 financial  assistance  for  the  coustruction  of
 the  Radio  Station  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATHPATHY)  :  (a)  Yes,  Sir.

 (b)  Yes,  Sir.  But  this  suggestion  has
 not  bcen  found  feasible.

 Relationship  between  Planning  Commission
 and  State  Planning  Bodies

 539,  SHRI  B.S.  MURTHY:  Will
 the  Minister  of  PLANNING  be  pleased  to
 refer  to  the  reply  given  to  Starred  Question
 No.  6!I  on  the  26th  May,  1971  and  state  :

 (a)  how  the  Planning  Commission  func.
 tions  vis-a-vis  the  State  Planning  bodies  ;
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 (b)  whether  any  norms  have  been  evolv-
 ed  in  this  behalf  ;

 (c)  whether  there  are  Planning  Cells
 working  in  the  State  independently  ;  and

 (d)  if  so,  the  relationship  of  these  Cells
 with  the  Planning  Commission  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  :  (a)  to  (d).  The  State
 Planning  bodies  are  to  aid  and  advise  the
 State  Governments  in  Plan  matters.  The
 State  Planning  Departments  in  their  turn
 deal  with  the  Planning  Commission  in
 matters  relating  to  the  Five  Year  and
 Annual  Plans.

 The  State  Governments  have  Planning
 organisations  to  suit  their  own  requirement.
 Generally  speaking,  there  is  a  separate  Plan-
 ning  Department  in  each  of  the  States  ;  in
 some  States,  the  Planning  organisation  forms
 part  of  a  Department  dealing  with  Finance,
 General  Administration,  etc.  The  arrange-
 ment  in  the  other  Departments  and  subordi-
 Nate  bodies  do  also  differ  from  State  to
 State.  These  do  not  function  independently
 either  of  the  State  Governments  or  of  the
 Departments  of  which  they  form  parts.  The
 Planning  Commission  deals  with  the  State
 Departments  dealing  with  planning.

 Harijan's  Houses  Burnt  in  Mysore
 District

 2252.  SHRI  S.  M.  SIDDAYYA:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  Government  are  aware  that
 several  houses  of  the  Harljans  were  burnt
 in  Hanchi  Pura  village  in  Nanjangud  Taluk
 in  Mysore  District  in  the  month  of  March
 973  and  all  their  foodgrains  and  belongings
 were  destroyed  ;

 (b)  if  so,  the  compensation  paid  to
 rehabilitate  them  and  whether  they  have
 completely  rehabilitated  ;  and

 (c)  whether  the  cause  of  the  fire  has
 been  enquired  into  and,  if  so,  the  particulars
 thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFPAIRS  (SHRI
 हू,  ron  PANT):  (a)  and  (b).  According  to
 the  information  received  from  the  State
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 Government,  in  an  accidental  fire  in  village
 Hanchi  Pura  in  Nanjangud  Taluk  of  district
 Mysore,  on  23rd  March,  1971, 99  thatched
 and  country-tailed  houses  of  members:of
 Scheduled  Castes  were  burnt.  703  familtes
 suffered  loss  amounting  Rs.  62,553.  Rs.  20  |
 each  were  given  to  each  family  as  an
 immediate  grant.  In  addition,  a  sum  of
 Rs.  25  has  been  sanctioned  to  each  family
 by  the  Taluk  Board,  Nanjangud.  The  State
 Government  have  sanctioned  a  further  sum
 of  Rs.  25,905  to  provide  relief  to  the
 sufferers.  Temporary  shelter  and  food  were
 also  provided  out  of  locally  made  donations.
 The  State  Government  have  selected  a
 suitable  site  to  rehabilitate  the  villagers.

 (c)  The  Superintendent  of  Police  and
 the  Assistant  Commisioner,  Nanjangud,
 have  inguired  into  the  matter  and  have
 come  to  the  conclusion  that  there  was  no
 foul-play  and  thut  the  fire  was  accidental.

 Destruction  of  Statue  of  Dr.  B,  R.
 Ambedkar  in  Humnabad  (Mysore)

 2253.  SHRI  S.  M.  SIDDAYYA  :  Will
 the  Minister  of  HOME  AFFAIRS  be
 pieased  to  state  :

 (a)  whether  in  the  month  of  March,
 1971,  a  statue  of  Dr.  B.  क्र  Ambedkar  in
 Humnabad,  Bidar  district,  Mysore  State  was
 destroyed  ;

 (b)  if  so,  whether  the  culprits  have  been
 apprehended  and  charze-sheeted  ;

 (c)  whether  any  enquiry  has  been
 instituted  into  this  incident  ;  and

 (d)  whether  any  steps  have  been  taken
 to  reinstal  the  said  statue  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT)  :  (a)  to  (0),  According  to  the
 information  received  from  the  State  Govern-
 ment,  on  the  night  between  14th  and  5th
 March,  1971,  some  unknown  miscreants
 removed  and  damaged  the  statue  of  Dr,
 B.  R.  Ambedkar  in  Hummabad  (Bidar)
 district,  A  case  under  sections  295  and  427
 IPC  has  been  registered  and  fs  belng
 investigated.  It  is  understood  that  the  local
 people  are  collecting  subscriptions  to  instal
 8  aew  bust  of  Dr.  Ambedkar.
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 Pxport  of  Bananas

 2254.  SHRI  SOMCHAND  SOLANKI  :
 Will  the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  the  Government  have
 Proposals  to  restrain  the  export  of
 Bananas  ;

 (b)  how  many  and  which  countries  are
 importing  Bananas  from  India  ;  and

 {©  whe  annual  earning  of  foreign  ७६-
 change  therefrom  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEORGE)  :  (a)  No,  Sir.

 (9)  Bahrein  Is.,  Kuwait  and  Qatar.

 (c)  Value  of  export  during  1969-70  was
 Rs.  37.28  lakhs.

 विशेष  हमले  स्टील  के  लिये  मध्य  प्रदेश

 सरकार  को  भ्राय्रात  लाइसेंस  का  ६... अ  जाना

 2255.  करी  गैर  चारा  दीक्षित  :  क्‍या

 विदेश  व्यापार  मन्त्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  क्‍या  मध्य  प्रदेश  सरकार  ने  विशेष

 स्टेनलेस  स्टील  का  आयात  करने  के  लिए

 विदेशी  मुद्रा  का  आयात  लाइसेंस  दिये  जाने  के

 बारे  में  प्रस्वेदन  किया  है  ;

 (@)  राज्य  सरकार  ने  कितनी  विदेशी

 मुद्रा  की  मांग  की  है  ;

 (ग)  राज्य  सरकार  से  आवेदन  कब  प्राप्त

 हुआ  था  धौर  उस  पर  +ब  कार्यवाही  की  गई

 थी;  कौर

 (घ)  यदि  इस  बारे  में  कोई  कार्यवाही

 नहीं  की  गई  है  तो  उसके  क्‍या  कारण  हैं?

 विदेश  व्यापार  मंत्रालय  %  उप-मंत्री

 (थी  ए०  शी  काज)  :  (क)  ऐसा  कोई  भावे-
 दन  चिदेशा'  व्यापार  मन्त्रालय  की  जानकारी  में

 नहीं  आया  है  1

 (ख)  से  (घर).  श्रवन  नहीं  उठते  4
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 oral  के  निर्यात  से  कमी

 2256.  श्री  गंगा  चरण  दीक्षित  :  क्या

 विदेश  व्यापार  मन्त्री  यह  बताने  की  छुपा
 करेंगे  कि  :

 (क)  कया  बर्ष  965-66  के  बाद  आमों

 के  निर्यात  में  निरन्तर  कमी  हो  रही  है;  ौर

 (ख)  यदि  हां,  तो  उक्त  कमी  को  रोकने

 के  लिये  क्‍या  कार्यवाही  की  गई  है  ?

 विदेश  व्यापार  मदिरालय  में  उ7-मंत्री

 (क्रि  ए०  सी०  खाज)  :  (क)  जी  नहीं  ।

 (ख)  प्रदान  नहीं  उठता

 Develpoing  of  Space  Satellite  by
 India

 2257.  SHRI  BRIJRAJ  SINGH-KOTHA:
 Will  the  Minister  of  ATOMIC  ENERGY  be
 pleased  to  state  the  progress  made  by  India
 in  developing  her  own  space  Satellite  keep-
 ing  in  view  the  threat  posed  by  China  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 INFORMATION  AND  BROADCASTING
 (SHRIMATI  INDIRA  GANDHI)  :  India  is
 vigorously  pursuing  a  programme  for  satel-
 lite  launch  capability.  The  objectives  of  the
 programme  are  outlined  in  the  brochure
 entitled  ‘Atomic  Energy  and  Space  Research
 A  Profile  for  the  decade  1970-80",  issued  by
 the  Atomic  Energy  Commission,  copies  of
 which  are  available  in  the  Parliament
 Library.  Many  of  the  basic  technologies
 involved  have  been  successfully  developed
 and  detailed  designs  of  the  4  stage  launch
 vehicle  and  the  satellite  are  being
 finalised.

 Underground  Nuclear  Tests  by  U.S.S.R.
 and  U.S.A.

 2258.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  ATOMIC  ENERGY  be
 pleased  to  state  :

 (a)  whether  Russie  and  U.S.A.  uader-
 took  several  underground  nuclear  blast  tests
 during  the  last  eix  months  ;
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 (b)  if  so,  facts  about  such  nuclear  ex-
 plosioas  conducted  ;

 (0)  whether  Government  agreed  in  prin-
 ciple  to  use  underground  nuclear  explosion
 devices  for  nuclear  engineering  purposes  ;

 (d)  if  so,  whether  any  concrete  steps
 have  been  taken  for  preparatory  work  for
 such  nuclear  blast  tests  ;  and

 (e)  if  not,  the  reasons  therefore  and  if
 so,  when  such  underground  nuclear  test  or
 tests  will  be  conducted  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 INFORMATION  AND  BROADCASTING
 (SHRIMATI  INDIRA  GANDHI):  a)
 U.S.S.R  carried  out  four  underground  nu-
 clear  explosions  during  the  period  from
 January  1,  97]  to  June  7,  1971,  There
 have  been  no  reports  of  any  underground
 nuclear  blast  carried  out  by  U.S  A_  during
 this  period.

 0)  Of  the  four  Russian  underground
 explosions,  three  occurred  at  the  Semipalati-
 nisk  test  site  on  22nd  March,  25th  April
 and  6th  June  respectively.  The  fourth  one
 was  carried  out  in  the  Ural  mountains  on
 23rd  March,  97i.  Each  of  these  four  ex-
 plosions  was  equivalent  to  about  80  kilotons
 of  TNT.  This  information  is  based  on  the
 analysis  of  data  gathered  from  the  seismic
 detection  array  at  Gauribidnur  in  Mysore
 State.

 (c)  to  (e).  The  Atomic  Energy  Commis-
 sion  is  studying  situations  undet  which
 peaceful  nuclear  explosions  carried  out
 underground  can  be  of  economic  benefit
 to  India  without  causing  environmental
 hazards.

 समय  प्रदेश  सरकार  को  निर्यात  और  रियाल

 व्यापार  के  लिये  विदेशों  से  सीधे  बातचीत

 करने  की  अनुमति

 2259.  श्री  गंगा  चरित  दीक्षित  :  क्या

 विदेश  व्यापार  मन्त्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  क्या  मध्य  प्रदेश  सरकार  को  निर्यात

 कौर  रायात  व्यापार  के  बारे  में  विदेशों  से  सीधे

 बातचीत  करने  की  भनुमत्ति  दी  गई  हैं;  और
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 (खि)  यदि  हां,  तो  मध्य  अ्रदेधा  सरकार  ने

 इस  बारे  में  किन  देशों  से  बातचीत  की  है  कौर

 कितना  व्यापार  किमी  जा  रहा  है  ?

 विदेश  व्यापार  मंत्रालय  में  उप-अंग्री  (की
 ए०  सौ०  जार)  :  (क)  जी  नहीं  t

 (a)  seq  नहीं  उठता  ।

 मध्य  प्रदेश  में  सरकारी  उपक्रमों  को  स्थापना

 2260.  श्री  गंगा  चरण  दीक्षित  :  क्‍या

 योजना  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  सरकार  ने  केन्द्रीय

 सरकार  से  अनुरोध  किया  है  कि  चौथी  पंचवर्षीय

 योजना  की  प्रभारी  में  उस  राज्य  में  सरकारी

 उपक्रम  स्थापित  किये  जाये  ;

 (ख)  यदि  हा,  तो  राज्य  सरकार  ने  किन

 किन  कारखाना  की  स्थापना  के  लिए  अनुरोध
 किया  है  ;  और

 (ग)  इस  सम्बन्ध  से  केन्द्रीय  सरकार  ने

 क्या  कार्यवाही  की  है  या  करने  का  विचार  है  ?

 योजना  मंत्रालय  में  राज्य  मन्त्री  शी

 मोहन  मारिया)  :  (क)  जी,  हा  ।

 (ख)  मध्य  प्रदेश  सरकार  ने  पाथाखेड़ा

 और  सिंगरौली  के  कोयला  क्षेत्रों  क ेपास  कोयला

 ग्रा धारित  दो  उच्च  ताप  विद्युत  केन्द्र  (सुपर
 थर्मल  स्टेशन)  स्थापित  करने  का  प्रस्ताव  किया

 है।

 (ग)  अन्य  राज्यों  के  इसी  प्रकार  के

 प्रस्तावों  के  साथ  मध्य  प्रदेश  सरकार  के  प्रस्तावों

 को  पांचवीं  पंचवर्षीय  योजना  तैयार  करते  समय

 अथवा  यदि  संभव  हो  सका  तो  इसके  पूर्व  ही
 चौथी  पंचवर्षीय  योजना  के  मुल्यांकन  के  समय

 ध्यान  में  रखा  जायेगा

 Telephone  Advisory  Conmittes

 ‘261,  SHRI  SOMCHAND  SOLANRI  :
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  what  are  the  functions  of  the  Tele-
 phone  Advisory  Committee  in  the  states
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 (b)  the  rights  of  the  members  of  this

 Advisory  Committee  and  the  kind  of  advice

 they  can  and  what  kind  of  recommen-
 dations  they  can  forward;  and

 (०  whether  the  members  of  this  Advi-
 sory  Committee  can  recommend  priority  to
 “Own  Your  Telephone”  cases  and,  if  80
 the  number  of  cases  of  priority  a  member
 can  recommend  to  this  Committee  and  for

 what  kind  of  category  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :  (a)
 and  (b).  Function  of  Telephone  Advisory
 Committees  and  subject  matters  within  the

 purview  of  the  members  are  indicated  in  the
 attached  statement.

 (c)  Telephone  Advisory  Committee  can
 recommend  out  of  turn  telephone  connec-
 tions  under  ‘Own  Your  Telephone  Scheme’,

 50%  of  the  connections  apportioned  for
 release  under  ‘Special’  cotegory  are  also

 proyided  on  out  of  turn  basis  on  the  re-
 commendations  of  the  Committee.  The

 recommendations  are  of  the  committee  as  a
 whole  and  no  specific  quota  is  required  to
 be  allotted  to  each  member.

 STATEMENT

 Functions  of  Telephone  Advisory
 Committees

 l,  Bringing  the  telephone  ysing  public
 and  the  P  &  T  Department  into  closer  re-
 lationship.

 2.  Giving:  the  public  confidence  that
 their  grievances  are  being  properly  represen-
 ted  and  attended  to.

 3.  Advising  the  Department  on  the
 betterment  of  locaj.and  trunk  service.

 4.  Giving  publicity  to  the  action  being
 taken  by  the  Department  to  improve  the
 telephone  service.

 S.  Assisting  the  Department  to  tide  over
 the  present  situation  by  invoking  co-opera-
 tion.  and  patience  from  the  public.

 6,  Assisting  the  Department  in  tho

 opening  of  new  connections  on  fair  and
 rquitable  basis  by  assessing  merits  and  the

 comparative  nature  of  the  importance  of  the
 ictivities  of  the  applieant  and  in  conformity
 With  the  polickes  of  the  Government.  *

 Closure  of  Kadi  Durga
 Milt  fo’  Gojatat

 ‘

 2262,  SHRI  SOMCHAND  SOLANKI  :
 Will  the  Minister  of  FOREIGN  FRADE  be
 pleased  to  state  :

 (a)  whether  Government  are  aware  that
 Kadi  Durga  Cotton  Mill  in  एपाभन  is
 closed  for  the  last  seven  years  and  no  deci-
 sion  has  been  taken  to  run  the  mill  to
 provide  employment  to  the  Labourers  ;  dnd

 (b)  if  so,  the  latest  position  in  the
 matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE
 (SHRI  A.  5.  GEORGE):  (a)  and  (७),  Shri
 Durga  Cotton  Mills  (Kadi)  Pvt.  Kadi,  is
 lying  closed  since  2th  September,  1965.  The
 mill  has  been  considered  fit  to  be  scrapped.
 Moreover,  the  property  of  the  mifl  has  been
 ordered  to  be  attached  by  the  Court.

 Alleged  violation  of  Provisions
 of  press  and  Registration  of

 Books  Act

 2263.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be  pleased
 to  state  :

 (a)  whether  about  40  per  cent  of  news-
 papers  in  India  did  not  furnish  data  to  the
 Registrar  of  Newspapers,  as  required  under
 the  Press  and  Registration  of  Books  Act,
 during  the  last  year  as  per  14th  Report  of
 the  Registrar  of  Newspapers;

 (b)  if  so,  the  action  so  for  taken  to
 invoke  the  punitive  measures  against  such
 defaulters  ;

 (c)  whether  any  enquiry  was  conducted
 or  is  contemplated  by  Government  to  find
 out  why  such  a  large  percentage  of  News-
 paper  organisations  were  unresponsive,  as
 suggested  by  the  Registrar  himself  in  his  Re-
 port  ;  and

 (d)  if  not,  whether  any  steps  are  con-
 templated  to  make  the  law  more  stringent  ?

 THE  DEPUTY  MINISTER  IN  TRE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA):  (a)  Yes,  Sir.  Of  the  10,281  news.
 papers  on  the  records  of  the  Registrar  of
 Newspapers  for  india  on  December  3i,  1969,
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 publishers  of  3,928  newspapers  failed  to
 submit  their  annual  statements  for  the  year
 969  within  the  prescribed  date  i.e.  February
 28,  1970,

 (b)  Notices  have  heen  issuerl  to  83
 defaulting  newspapers  asking  them  to  furnish
 the  requisite  particulars.  Prosecutions  will
 be  launched  against  them  if  they  fail  to  do
 50.

 (c)  No  formal  enquiry  has  been  conduc-
 ted  or  is  contemplated.

 (9)  Since  most  of  the  defaulting  news-
 papers  are  smalt,  there  is  no  proposal  at
 present  to  make  the  law  more  stringent.

 Range  of  Delhi  TV

 2264.  SHRI  CHANDRA  SHFKHAR
 SINGH  :  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be  pleased
 to  state

 (a)  whether  the  coverage  range  of  Delhi
 Television  Station  has  since  heen  increased
 to  60  kms.

 (b)  if  not,  the  reasons  for  this  delay  ;
 and

 (c)  the  stage  at  which  this  m'tter  stands
 now  and  when  it  is  likely  to  be  comple-
 ted  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  :  (a)  No,  Sir.

 {b)  Delay  in  installation  of  the  anter.na
 on  the  newly  erected  i00  metre  high  tower.

 (c)  Work  on  installation  of  the  antenna
 is  under  way  and  it  is  likely  to  be  compie-
 ted  by  the  end  of  June,  197,

 Film  Personslities  on  Delhi  T.V

 2265.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Miniter  of  INFORMA-
 TION  AND  BROADCASTING  be  pleased
 70  state:

 (a)  whether  lately,  the  Dethi  T.V.
 Station  has  been  televising  programmes  in
 which  film  actors  like  Wahida  Rehman,
 Sunil  Dutt,  Raj  Kumar  and  Shashi  Kapur
 were  interviewed  ;
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 (b)  if  so,  whether  these  film  personali-
 ties  were  bronght  to  Delhi  as  guest  artistes
 or  were  paid  any  honorarjum  for  the  same  ;
 and

 (c)  if  any  honorarium  was  paid,  the
 amount  paid  to  each  during  the  last  six
 months  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  :  (a)  to  (c).  The  following  film
 artists  were  interviewed  on  TV  during  the
 six  months’  period  ending  33-5-I97i.  The
 dates  on  which  they  were  interviewed  and
 the  honorsrinm  paid  to  them  are  shown
 against  their  names  :

 Rs,
 T'sha  Iver  7-5-1974  $00/-

 Shashs  Kapoor  VS AOTL  100/-
 Pincha  Kapoor  765-1971  100/-
 Gopal  Schgal  14-5-1971  100/-
 Raj  Kuma  1S-S1974  100/-
 Sunil  Dutt  28-4-1971

 8-5-4971  200/-
 Waheeda  Rehinan  8-5-1971  100/-
 Jaidev  2825-197  100/-

 They  were  not  specially  brought  to
 Dethi  for  this  purpose.  Their  presence  in
 Nethi  was  avaikd  of  for  TV  interviews.

 Setting  up  of  an  Atomic  Energy  Plant  in
 Panjab

 2066.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state  :

 (४)  whether  Government  have  under
 consideration  a  plan  fo  set  up  an  atomic
 energy  plant  in  Punjab  to  tide  over  the
 power  crisis  there  ;  and

 (b)  if  so,  the  particulars  of  this  plan  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF

 HOME  AFFAIRS  AND  MINISTER  OF

 INFORMATION  AND  BROADCASTING
 (SHRIMATI  INDIRA  GANDHI)  :  @  and

 4b).  The  Government  is  examining  the
 possibility  of  setting
 gtations  in  the  Northern,  Western  and

 Southero  Electricity  Regiane.',
 Selection  Comuiittes  has  been  appointed  to
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 select  suitable  sites  for  the  purpose.  The
 exact  location  of  future  atomic  power
 Stations  can  be  decided  only  after  the  report
 of  the  Committee  is  received  and  considered
 by  the  Government.

 Appointment  of  President  of  N.D.M.C.

 2267.  SHRI  DEVINDER  SINGH
 GARCHA  :  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  Administrative  Reforms
 Commission  has  recommended  that  a  non-
 official  should  be  elected  to  be  the  President
 of  the  N.D.M.C,  ;

 (b)  whether  an  official  of  the  Defence
 Ministry  bas  been  appointed  to  this  post  ;
 and

 (c)  if  30,  the  reasons  for  a  decision
 contrary  to  the  recommendation  of  the
 Administrative  Reforms  Commission  ?

 THE  MINISTER  OF  STAT:  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C,  PANT):  (a)  to  (c).  The  recom-
 mendation  of  the  Administrative  Reform
 Commission  is  that  the  President  of  the
 Committee  should  be  nominated  by  the
 Central  Government  but  he  necd  not
 invatiably  be  an  official.  The  post  of  the
 President  N.D.M.C.,  is  borne  on  the  Union
 Territory  Cadre  of  the  .A.S.  As  such,  an
 officer  of  the  Union  Territory  Cadre  who
 was  on  deputation  to  the  Ministry  of
 Defence,  has  been  appointed  to  the  post.

 Per  Capita  Income  in  Bihar

 2268.  KUMARI  KAMLA  KUMARI  :
 Will  the  Minister  of  PLANNING  be  pleased
 to  state  :

 (a)  whether  the  per  capita  income  in
 Bihar  State  is  the  lowest  in  the  country  and
 the  per  capita  income  of  Palamau  District  is
 the  lowest  in  Bihar  ;

 (b)  if  so,  the  reasons  thercfor  and  the
 steps  being  taken  by  Government  to  raise  the
 per  capita  income  in  Bihar  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  :  (a)  and  (b).  Accor-

 ding  to  the  comparable  estimates  of  the
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 State  incomes  furnished  by  the  Central
 Statistical  Organisation  for  the  years  1962-63
 to  1964-65,  Bihar’s  per  capita  income  is  the
 lowest.  Reliable  information  about  per
 capita  income  in  various  districts  is  not
 available,

 The  difference  in  the  level  of  develop-
 ment  between  various  States  and  between
 different  digtricts  within  a  State,  depends
 upon  a  variety  of  complex  factors  e.g.
 physico-geographical,  socio-economic,  etc.
 The  measures  to  accelerate  the  pace  of
 development  in  Bihar  in  the  Fourth  Plan
 sO  as  to  raise  the  per  capita  income  in  the
 State  are  :-—

 (i)  Allocation  of  Higher  Central
 assistance  for  the  State  Plan.

 (ii)  Sizable  investment  in  Central
 Industrial  Projects.

 (iii)  Central  subsidy  amounting  to
 one-tenth  of  the  fixed  capital
 investment  Of  new  units  having
 a  total  fixed  capital  investment
 upto  Rs.  50  lakhs,  in  two
 selected  industrially  backward
 districts.

 {iv)  Concessional  finance  by  financial
 institutions  in  industrially  back-
 ward  districts  including  Palamau
 implementation  of  special  pro-
 grammes  for  small  farmers,  sub-
 marginal  farmers  and  agricultural
 laboure.s,  dry  farming,  etc.  and
 the  rural  works  programme
 which  are  to  be  financed  by  the
 Central  Government.  The  State
 Government  has  also  been
 advised  to  pay  special  attention
 to  the  accelerated  development  of
 backward  regions  through  the
 adoption  of  Area  Planning
 Approach,  the  creation  of  infra-
 stuctural  facilities,  the  develop-
 ment  of  natural  resources,  poten-
 tial,  etc.  The  extent  of  increase
 in  the  per  capita  income  of  the
 State,  however,  will  depend  upon

 a  large  number  of  other  factors
 «2g.  investment  in  the  private
 ‘sector,  availability  of  resources
 from  the  financial  institutions,
 ete,
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 SHRI  ८.  K.  CHANDRAPPAN  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  Pleksed  to  stute  :
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 whether
 a

 ii-party  lelegation
 from

 Kerala  recen:ly
 iv

 ted  Delhi  to  acquaint
 the  Centre  of  the  crisis  in  the  cashew
 indnstry  in  the  State,  resulting  in  the  closute

 of.
 lange  gumber  of  cashew  processing

 mrs
 for  the  main  reason  of  inadequate

 ly  of  nuts  at  reasonable  price  ;
 (9)  whether  Government  have  previously

 feceived  any  yepréeentation  either  from  the
 Governniént  of  the  State  or  from  the  factory
 owners  against  the  Cashew  Development
 Corperation  regarding  inadequacy  of  supnties
 of  imported  nuts  at  competitive  price
 and,  if  so,  the  action  taken  thereon  ;  and

 (c)  the  suggestions  made  by  the  all-
 party  delegation  in  this  regard  and  decision
 af  the  Centre  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  ९.  GEORGE)  :  (a)  Yes,  Sir.

 0b)  No,  Sir.

 (c)  A  Centra]  team  was  depu'ed  to
 Kerala  for  on  the  spot  study  of  the
 problems.  The  report  of  the  team  is  under
 consideration

 Assixtaace  by  Trade  Development
 Authority  to  Smali  Scale  Industry

 for  Exports

 azn.  ‘SHRI  VISHWANATH  JHUN-
 JHUNWALA  :  Will  the  Minister  of
 FOREIGN  TRADE  be  pleaded  to  state  :

 (a)  whether  the  Trade  Development
 Authority  has  formulated  plans  to  give
 awistance  to  small  scale  industrial  units
 whigh,  can  supply  components  and  parts  to

 Japanese  buyers  ;
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 (b)  ल  so,  whethey  sicfiithr  tofieme  ‘also
 exist  for  dmall  stele  ‘ubit  ‘hibiifadterers
 engaged  In  exports  to  Gtirtitries  otter  than
 Japan  ;  and

 (b)  if  not,  the  reasons  therefor  7

 ‘ThE  DEPUTY  MINISTER  TH  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI

 ia
 GEORGE)  :  (a)  add  @.  Yes,

 56

 (c)  Does  not  arise.

 Property  Selved  during  Iido-Pak  965
 Confiict

 ‘2272,  SHRI  S.M.  ‘KRISHNA:  Will
 the  Miniter  of  FORSIGN  TRADE  be
 pleased  to  state  :

 (a)  the  names  of  Indian  Nationals  whose
 properties  were  seized  by  Pakistan  during
 965  conflict  ;

 (b)  the  value  thereof  :

 (०)  the  value  of  property  of  Pakistani
 nationals  seized  by  the  Indian  Government  ;
 and

 (6)  how  this  property  compares  with
 the  properties  seized  of  Indian  Nationals  ?

 THE  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  POREIGN  TRADE  (SHRI
 A  C.  GEORGE)  :  (a)  to  (d).  The  ¢elaims
 of  the  Indian  nationals  and  Companies
 whose  pfopetties  have  been  séized  by
 Pakistan  are  of  the  order  of  5600.  The
 efforts  in  compiling  the  names  and  addresses
 which  may  run-into  more  than  400  pages,
 will  not  be  commensurate  with  the  time  and
 labour  involved.  Not  with  standing  this,
 if  any  enquiry  about  the'dlaim  of  any
 particular  individual  is  ffidde  ftom  the
 Custodian  of  Enemy  Property  in  ‘India,
 Bomtbay,'he  will  be-able  to  give  this  infor-
 ‘mation.  However.  a  stateinent,  giving  the
 broad  details  of  the  claims  negietered  with
 the  Custodian  is  given  below  :—

 Nature  of  Claim  ‘Atiount  (Rs.)

 },  Cargo  ex-neutral  and  Pakistani  ships  unloaded
 at  Karachi  and  Chittagong,  etc.  5,40.51,681

 2.  Indian  firms  in  Pakistan  taken  over  by  that
 Government.  59,19,00,654

 3  Ascets  of  Indian  banks  in  Pakistan  territories,  8,59,79,092
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 10.
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 3.
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 Ba

 Commercial  claims  against  persons  and  firms  in
 Pakistan.

 Indian  share  holdings  in  Pakistan  companies.

 Rension  claims  of  tnadian  nationals  against
 Pakistan  Government.

 Claims  from  Indian  nationals  against  employers
 in  Pakistan  for  pay  provident  fund  and
 aretuity  delocked  by  Pakistan  Government).

 Indian  Railways  stock  held  by
 Pakistan.

 Indian-owned  ships,  motor  vessels,  flats,  side
 paddle  steamers,  etc.  confiscated  as  prize  in
 East  Pakistan  inland  waters.

 Indian-owned  Tea  Cargoes  confiscated  by
 Pakistan  Government  when  in  transit  between
 West  Bengal  and  Assam.

 Indian-owned  Jute  Cargoes  confiscated  by
 Pakistan  Government  when  it  transit  between
 West  Bengal  and  Assam.

 Indian-owned  cargoes  confiscated  by  Pakistan
 Government  during  transit  between  West
 Benga!  and  Assam.

 kndian-~owned  immovable  property  in  Pakistan
 taken-over  by  Pakistan  Government.

 Movable,  property  taken  over  by  the  Pakistan
 Government  from  Indian  nationals  at  the  time
 of  the  jatters’  repatriation  from  Pakistan.

 Indian  nationals  claim  against  insurance  com-
 panies  in  Pakistan.

 rolling

 Total  :

 5,85,63,130

 2,10,23,809

 +“

 83,80,434

 6,73,10,506

 -2,14,80,799

 (2,26,15,336

 2,02,67,588

 13,79, 18,548,

 3,20,778

 2,095,912

 1,09,00,88,267

 **Value  being  ascertained.

 2.  Similarly  a  statement  showing  broad
 details  of  \Pukistani  properties  in  India
 vested  in  the  Custodian  of  Enemy  Property
 for  India,  is  given  below  :—

 In  Lakhs  6.

 4,  Buildings
 5.  Land,  Estates,  etc.

 Vested  firms

 Total  :

 Custodian,

 3.  The  two  statements  above

 parison  of  the  properties

 oe  a
 Pakistan

 i tae
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 बनारस  हिन्दू  दिश्वव्छालय  के  विघार्थी  सच

 के  प्रत्यक्ष  की  हत्या  के  पीछे  कथित  राजनीति

 षडयंत्र

 2273  श्री  कृष्ण  चन्द्र  पांडे  :

 श्री  लेजा  सिंह  स्वतन्त्र  :

 श्री  सी०  के०  चखस्द्प्पन  :

 क्या  गुह  मंत्रो  यह  बताने  की  कृपा  करेगे

 कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि  बनारस

 हिन्दू  विश्वविद्यालय  के  विद्यार्थी  संघ  के  अध्यक्ष

 श्री  संतोष  कुमार  कपूरिया  की  नृशंस  हत्या  के

 पीछे  राज  नैतिक  षडयन्त्र  था  ;

 (ख)  यदि  हां,  तो  उपयुक्त  हत्या  के  लिये

 जिम्मेदार  राजनीतिव  दल  का  नाम  ब्या  है;

 और

 (ग)  ज्व्विविद्यालय  में  शिक्षा  का  वाला-

 धरणा  पुन:  स्थापित  करते  और  शांति  तथा

 व्यवस्था  बताये  रखने  के  लिये  सरकार  क्‍या

 कार्यवाही  कर  रही  है  ?

 गह  मन्त्रालय  से  राज्य  कन्धों  (को  कृष्ण

 चन्द्र  पन्त:  (क)  से  (ग).  श्री  सतोष  कुमार

 कपूरिया  की  मृत्यु  से  सम्बन्धित  मामले  की  जाच

 केन्द्रीय  जाँच  ब्यूरो  द्वारा  की जा  रही  है  और

 अपराध  में  अन्तर्गत  लोगों  के  विरुद्ध  कानूनी

 कार्यवाही  की  जायेगी  ।

 Delhi  University  Teachers  Involved  in
 Naxalite  Activities

 2274,  SHRI  N.  SHIVAPPA:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  some  Delhi  University
 teachers  involved  in  Naxalite  activities  and
 a  number  of  students  had  been  sent  for
 training  camps  in  Bihar  and  West  Bengal
 froth  Dethi  ;  and

 (b)  if  so,  whether  Government  have
 made  any  enquiry  regarding  these  so  called
 Naxalities  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOMF  AFFAIRS  (SHRI
 K.C.  PANT):  (a)  and  (b).  Government
 have  no  definite  information  in  this  regard.
 Government  have,  however,  information
 that  some  students  of  Delhi  University  have
 left  their  hostels  and  there  are  reasons  to
 suapect  that  they  have  come  under  Naxalite
 influence.  Necessary  vigilance  is  being
 mauntained.

 Action  against  Correspondent  of  Columbia
 Broadcasting  Corporation

 2275.  SHRI  M.  M.  JOSEPH:  Will
 the  Minister  of  INFORMATION  AND
 BROANCASTING  be  pleascd  to  state
 whether  any  action  was  taken  by  Ciovern-
 ment  against  the  correspondent  of  the
 Columbia  Broadcasting  Corporation  who
 was  quoted  by  the  Pakistan:  Radso  for  the
 supply  of  mischievous  news  ?

 THE  DEPUTY  MINISTFR  व्  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA):  Frnqunies  mavle  by  Government
 reveal  that  no  such  message  was  filed  by
 the  Columbia  Broadcasting  Systenv's  accre-
 dited  Correspondent  at  New  Delhi  Hence
 there  has  been  no  occasion  for  taking  any
 action  against  that  correspondent.  Accord-
 ing  to  available  information,  Sheikh  Muyibur
 Rehman  and  his  party  had  not  planned  a
 military  campaign.  The  news  items  seems
 to  be  a  part  of  Pakistan’s  policy  of  making
 baseless  accusations.

 Fxremption  of  Age  Limit  for  Government
 Service  for  Candidates  Registered

 with  Employmeat  Exchanges

 2276.  SHRI  C.  K,  CHANDRAPPAN  :
 Will  the  PRIME  MINISTER  be  pleased  to
 state  :

 {a)  whether  Government  are  ready  to
 give  exemption  from  age  bar  to  all  those
 who  had  got  themselves  registered  in  the
 Employment  Exchanges  before  they  were  25,
 but  could  not  obtain  a  job  due  to  acute
 unemployment  situation  and  thus  crossed
 the  age  of  25  ;  and

 (b)  if  not,  the  reasons  therefor  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  (a)
 and  fb).  The  minimum  and  maximum  age
 mits  for  recruitment  to  different  posts
 under  Government  as  obtaining  at  present
 were  fixed  in  959  after  taking  into  account
 the  recommendations  made  in  this  regard

 by  the  Public  Services  (Qualifications  for
 Recruitment)  Committee  under  the  Chair
 manship  of  Dr.  A.  Ramaswamy  Mudaliar
 which  had  gone  into  this  matter  in  great
 detail.  The  Administrative  Reforms  Com-
 mission,  have,  however,  recommende.  rais-
 ing  of  age  limits  for  the  non-technical  higher
 services  to  26  years  So  that  candidates  who
 might  have  pursued  higher  studies  in  specia-
 lised  ficlds  or  have  reccived  training  abroad
 may  be  cligible  to  appear  at  the  competiti.c
 examinations  for  such  _—  services  =  This
 recommendation  is  under  examination  Simi-
 larly,  a  suggestion  made  by  the  Staff  side  in

 a  recent  meeting  of  the  National  Council
 of  the  Joint  Consultative  Machinery  for
 raising  the  upper  age  limit  for  recruitment
 to  Class  वा  ministerial  posts  is  also  under
 examination.  However,  relaxation  of  te
 upper  age  limit  of  25  wherever  such  an  age
 is  or  may  be  prescribed  in  respect  of  those
 who  had  got  themselves  registered  with  the
 Employment  Ixchanges  but  could  not  obtain
 Employment  before  attaining  that  age,  would
 not  be  feasible  as  such  a  course  would
 amount  {to  going  beyond  the  prescribed  age
 limit  in  such  cases  only  and  would  amount
 to  discrimination.

 Unemployment  due  to  Closure  of  Cashew
 Processing  Factories  in  Kerala

 2277.  SHRI  N.  K.  SANGHI:  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  the  number  of  employees  th-own
 out  of  employment  due  to  large  closure  of
 cahew  processing  factories  in  Kerala  and
 the  reasous  for  the  closure  ;

 (b)  whether  the  ¢mployers  of  some
 factories  are  shifting  iheir  factories  to  the
 neighbouring  States  and  if  so,  the  reasons
 therefor  ;  and

 (6)  whether  Centre  has  offered  aid  to
 ameliorate  the  lot  of  the  suffering  unemmploy-
 ‘dani,  if  to,  the  amount  of  aid  and  the
 manner  of  distribution  ९

 JYAISTHA  26,  893  (SAKA)  Written  Answers  62

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.C.  GEORGE):  (a)  Exact  information
 is  not  available.

 (b)  Most  of  the  factories  close  for  some
 period  every  year.  ‘there  was  some  delay
 in  reopening  of  the  factories,  partly  because
 therc  was  some  accumulation  of  kernel
 stocks  and  partly  because  processing  was
 being  done  in  unauthorised  units.  We
 have  no  information  regarding  shifting  of
 factories  to  other  States.

 (c)  A  Central  team  was  deputed  to
 Kerata  to  rake  an  on  the  spot  study.  The
 report  of  the  team  is  under  consideration  of
 the  Government.

 Estimate  of  Production  of  Jute

 2278.  SHRI  BISHWANATH  JHUN-
 JHUNUWALA  :  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to  state  :

 (a)  whether  Government  have  made  any
 estimate  of  the  production  of  jute  this  year  ;

 (b)  if  so,  how  much  of  it  can  be  utilised
 for  export  purposes  ;  and

 (c)  what  would  be  the  import  content
 of  jute  this  year  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGH  TRADE  (SHRI
 A.  C.  GEORGE):  (a)  The  jute  aud  mesta
 production  in  1970-71  (July-June)  is  estimat-
 ed  at  or  about  6.94  lakh  bales.

 (b)  Only  a  small  quantity  of  jute  is
 allowed  for  export  to  the  U  S.S.R.  Exports
 of  45,974  bales  have  been  authorised  during
 the  period  July  970  to  May  1971,

 (०)  No  imports  of  jute  or  mesta  have
 been  authorised  during  1970-71  season.

 Dainik  Basumati,  Caicutta

 227),  SHRI  JYOTIRMOY  ‘BOSU:
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state
 whetier  the  Management  of  the  Dainik
 Basumati  received,  on  the  eve  of  the  Bengali
 Puja  Holidays  in  1970,  money  as  advance
 payment  on  account  of  advertisements  from
 the  Information  and  Broudcasting  Ministry  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRL  DHARM  am
 SINHA):  No  advance  payment  on  account
 of  advertisements  was  made  by  the  Ministry
 to  Dainik  Basymati  during  1970.
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 Unemplayed  Engineers  Gevetoping  countries  has  some  9  sep  nearer
 due  to  the  I974.  Finaper  Bill  of  the  United

 2280.  SHRI  RAMACHANDRAN  Kingdom  ;
 KADANNAPPALLI  :  (b)  what  would  be  the  posiidn  of  cotton

 SHRI  NIHAR  LASKAR  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  plsased  to  state  :

 fa)  the  number  of  Engineers,  Degree-
 holders  and  Diploma-holders,  unemployed
 upto  3ist  May,  1971;

 (b)  the  number  of  Engineers  who  got
 employment  duriag  the  years  1969-70  and
 1970-71,  State-wise  ;  and

 (c)  the  ferther  steps  taken  by  Govern-
 ment  to  provide  employment  to  unemployed
 Engineers  at  the  earliest  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY,  OF  HOME  AFFAIRS  (SHRI
 K.  ron  PANT):  (a)  Precise  estimates  of  the
 number  of  unemployed  engineers  in  the
 country  are  not  available.  The  number  of

 nga
 fegistered  with  the  employment
 gives  an  ‘indication  of  the  extent

 of  unemployment  among  them.  On  the
 3ist  December,  1970,  there  were  16,466
 engineering  graduates  and  47,350  engineering
 diploma-holders  registered  with  the  employ-
 ment  exchanges,

 Xb)  No  estimates  of  the  number  of
 engineers  who  got  employment  during  the
 past  two  years,  state-wise,  have  been  made,
 However,  from  the  data  on  the  out-turn  of
 engineers  from  engineering  institutions  and
 the  registration  of  engineers  with  the  employ-
 ment  exchanges  during  the  past  few  years,
 it  can  be  broadly  reduced  that  about  30,000
 engineers  in  4969  and  another  33,300  in  970
 could  not  employment  throughout  the
 country.

 (c)  Attention  of  the  Honourable  Mem-
 bers  is  invited  to  the  statement  laid  on  the
 Table  of  the  Howe  in  reply  to  Starred
 Qiestion  No.  46  on  3ist  March,  71,  which
 desetibes  the  steps  taken  by  Government  to
 tatkle  the  problem  of  onemployment  amongst
 engineers,

 Baports  of  Textiles  to  U.K,

 2281.  SHRI  SHYAMNANDAN
 MISHRA:  Will  the  Minister  of  FOREIGN
 TRADE  be  pleased  to  state  :

 (a)  whether  Duty  free  entry  into  ‘the
 United  Kingdom  of  industrial  gvods  from

 and  some  other  textiles  in  thie  scheme:  and

 (०)  whether  Government  have  examined
 its  implications  in  terms  of  its  total  export
 to  the  United  Kingdom  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (HRI
 A.  ५.  GEORGE):  (8)  Yes,  Str.

 (b)  Cotton  and  silk  textiles  have  been  ex-
 cluded  in  the  offer  of  the  United  Kingdom
 under  Generalised  System  of  Preferences.
 Wollen  and  other  textiles  have  been  offered
 duty-free  treatment  from  devéloping
 countries.  Provision  has  been  made  in  the
 Bill  for  Special  treatment  to  be  accorded  to
 cotton  and  sifk  handloom  articfes.

 (c)  Yes,  Sir.

 Alloestions  for  Rajasthan  during
 Fourth  Pian

 2282.  SHRI  N.K.  SANGHI:  Will
 the  Minister  of  PLANNING  be  pleased  to
 state  ;

 (a)  the  total  investment  proposed  in  the
 Fourth  Plan  for  Rajasthan  and  the  pescen-
 tage  thereof  to  the  total  investment  in  the
 country  ;  and

 (b)  how  much  of  the  proposed  invest-
 ment  in  Rajasthan  is  meant  for  new  schemes
 to  be  started  in  the  Fourth  Plan  period  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  An  ‘outlay  of
 Rs.  302  crores  have  been  approved  by  the
 Planning  Commidsion  for  the  Fourth  Five
 Year  Plan  of  Rajasthan.  This  works  out
 to  about  4.3%  to  the  total  Fourth  Plan  out-
 lay  for  all  the  States  in  the  country.

 oy  ‘The  investment  on  aew  schemes
 included  in  the  Gtate’s  Fourth  Five  Year
 Plan  is  estimated  at  Re.  3]  crores.

 Unearthing  of  Foreign  Exchange  Rarkets  io
 Trivandram

 2283.  SHRI  A.  K.  GOPALAN  :  Will
 the  PRIME  MINISTER  be  pleased  to  state
 the  total  number  of  cases  iavolying  forpig
 Exchange  detected  by  the  Vigilance  Wind
 Trivandtum,  during  the  year,  2970  ?
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 THE  MINISTER  QF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  The  Sub-
 Regional  Wnit  of  the  Bnforcement  Diresto-
 rate  at  Trivandrum  detected  05  cases  of
 suspected  violation  of  various  provisions  of
 of  the  Foreign  Exchange  Regulation,  Act,
 ‘1947,  during  the  year  1970.

 Gross  National  Production

 2284.  SHRI  D.  ०.  DESAI:  Will  the
 PRIME  MINISTER  be  pleased  to  state  the
 State-wise  break-up  of  the  Gross  National
 Production  and  disbursement  out  of  the
 total  Gross  National  Production  in  the
 country  from  967  to  19702

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 HOME  AFFAIRS  AND  MINISTER  OF
 INFORMATION  AND  BROADCASTING
 (SHRIMATI  INDIRA  GANDAI)  :  No  esti-
 mates  of  the  State-wise  break-up  of  the
 gross  domestic  product  and  cxpenditure  are
 available.

 Central  Assistance  to  States

 2285.  SHRI  P.  K.  DEO:
 SHRI  RAJDEO  SINGH  :

 Will  the  Minister  of  PLANNING  be
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 pleased  to  state  :

 (a)  whether  some  State  Governments,
 particularly,  the  backward  States,  have  Gedn
 urging  the  Central  Government  tha  4

 Eat clear  pattern  |  Centre-Siate
 relationship  shauld  be  evolved  with  a  view
 to  giving  more  Central  assistance  to  the
 States  ;

 (b)  whether  Government  have  taken  any
 decision  for  giving  Central  assistance  to  the
 States  during  the  year  1971-72  ;  and

 (c)  if  so,  the  amount  of  assistance  asked
 for  by  each  State  Government  and  the
 amount  proposed  to  be  given  to  each  State
 during  the  currcnt  financial  year  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  Yes,  Sir.  Re
 quests  have  been  made  by  certain  States  for
 a  revision  of  the  pattern  of  Centre-States
 financial  relationship.  The  object  of  these
 requests  is  to  improve  the  financial  position
 of  those  States.

 (b)  Yes,  Sir,

 (०)  A  statement  is  laid  on  the  Table  of
 the  House.

 Statement

 Central  Assistance,  (1971-92

 (Rs.  in  crores)

 State’s  Proposals  397i-72
 Central

 State  Plan  State's  Central  pment
 Outlay  Own  Assistance  oe

 Resources
 -

 Andhra  Pradesh  40.00  32.64  (77.36)  48.00

 Assam  46.00  6.65  (39.35)  36.56

 Bihar  300.62  25.37  (75.25)  67.60

 Gujarat  91,98  63.00  32.00  31,60

 Jargu  and  Kash  pir  4107  2.68  (38.39)  29.00

 0.06  12,39  {47.67)  35.00
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 i  2  3  a  $s

 Madghye  Pradesh  96.00  37.57  52.40  52.40

 Maharashtra  80.50  42.22  (38.28)  49.40

 Meghalaya  .70  cas  9.79  7.44

 Mysore  72.00  25.50  35.00  34.60

 Nagaland  9.48  (9.48)  7.00

 Orissa  49.00  3.90  (5.10)  32.00

 Punjab  65.93  36.0  20.70  20.20

 Rajasthan  66.00  8.2  44.00  44.00

 Tamil  Nadu  98.97  3.56  (67.4)  40.40
 Uttar  Pradesh  24.05  06.29  2.00  05.20

 West  Bengaf  65.3  5.36°  (59.97)  44.20

 Himachal  Pradesh  20.30  20.30  9.50

 Alt  States  1465.  8  79.50

 *Incomplete  Estimates.

 Note  ;  Draft  Plan  proposals  of  States  for  the  Annual  Plan  97I-72  have  not  clearly
 indicated,  in  all  cases,  the  States  proposals  for  Central  assistance.  Figures
 in  parantheses  should  not  be  taken  as  proposals  fo:  Central  assistance  since
 the  gap  in  resources  (proposed  outlay  minus  States’  resources)  would  have  to
 be  filled  by  additional  resource  mobilisation,  withdrawals  from  reserves,  etc.
 besides  Central  assistance.

 राज्यों  में  प्रति  व्यक्ति  विकास  व्यय

 2286.  शी  कमल  मिथ  समुद्र  :  क्या

 योजना  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  चौथी  पंचवर्षीय  योजना  तक  सब

 राज्यों  में  प्रति  व्यतीत  विकास  व्यय  समान  नहीं
 रहा  है  कौर  कुछ  राज्यों  में  प्रति  व्यक्ति  विकास

 व्यय  200  ०  तक  पहुंच  गया  है  जबकि  अन्य

 राज्यों  में  यह  व्यय  90  रुपये  से  भ्र धिक  नहीं

 हुआ  है  ;

 (ख)  उने  राज्यों  के  नाम  क्या  हैं  जहां

 उपयुक्त  व्यय  200  रुपये  है  और  जहा  पर  यह

 व्यय  कम  है  ;

 (ग)  उपयुक्त  व्यय  में  इस  भेदभाव  के

 कारण  क्या  हैं;  शोर

 च)  इन  राज्यों  की  पिछड़ेपन  की  शिका-

 मतों  को  दूर  करने  हेतु  इनमें  प्रति  व्यक्त

 विकास  व्यय  बढ़ाने  के  लिए  सरकार  क्‍या

 कार्यवाही  कर  रही  है  ?

 योजना  मन्त्रालय  में  राज्य  स़्त्री  (श्री

 मोहन  मारिया)  :  (क)  और  (ख).  सभी  राज्यों
 में  प्रति  व्यक्ति  योजना  व्यय  समान  नहीं

 रहा  है।  सभा  पटल  पर  रखे  गये  विवरण-!
 में  पहली,  दूसरी  तथा  तींसरी  पंचवर्षीय  योजना
 के  तथा  i966  से  |  69  तक  की  विधिक

 योजनाओं  के  तत् सम्बद्ध  अंकड़े  दिया  गए  हैं

 [प्राधान्य  में  है ८ &  दिया  गया।  देखिये  संख्या

 LT—430/71)

 (a)  प्रति  व्यक्ति  योजना  व्यय  का  तीर्था-

 रण  प्रत्येक  राज्य  की  योजना  के  समग्र  प्राकार

 के  आधार  पर  किया  जाता  है  तथा  योजना  का

 झा कार  केन्द्रीय  सहायता  एवं  राज्य  हारा

 जुटाएं  जाने  बले  योजना  संसाधनों  के  आधार
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 पर  निर्धारित  किया  जाता  है  जैसा  कि  सभा

 पटल  पर  रखे  गये  विवरण-2  से  स्पष्ट  हो

 जायेगा  कि  जिन  राज्यों  का  प्रति  व्यक्ति  योजना

 व्यय  सभी  राज्यों  के  औसत  से  कम  रहा  है

 सामान्यतया  उन्होंने  स्वयं  प्रति  व्यक्ति  कम

 संसाधन  जुटाये  हैं|  [प्रस् यालय  में  रख  दिया

 जया  t  देखिये  संख्या  Lt—430]77]

 (घ)  राष्ट्रीय  विकास  परिषद  की  मुख्य
 मन्त्री  समिति  ने,  जिसने  चौथी  पत्र वर्षीय

 योजना  प्रविधि  में  केन्द्रीय  सहायता  के  प्रावधान

 के  लिए  एक  सूत्र  निर्धारित  किया,  कुछ  राज्यों

 के  सापेक्षिक  पिछड़ेपन  को  भी  ध्यान  में  रखा।

 सीमान्त  राज्य  ग्राम,  जम्मू  तथा  कश्मीर  एवं

 नागालैंड  को  विशेष  स्थान  दिया  गया  है।  इसके

 भ्र ति रिक्त  जनसंख्या  के  आधार  पर  केन्द्रीय

 सहायता  के  60  प्रतिशत  आबंटन  से  तथा  प्रति

 व्यक्ति  आय  के  आधार  पर  0  प्रतिशत  शराब-

 टन  से,  प्राय  बातों  के  साथ,  बिहार,  केरल,

 मध्य  प्रदेश,  उड़ीसा,  राजस्थान  तथा  उत्तर

 प्रदेश  जैसे  पिछड़े  राज्यों  को  लाभ  पहुंचा  हैं  1

 सरकार  ने  उन  राज्यों  क ेलिए  795.23  करोड़

 रुपये  तक  की  विशेष  व्यवस्था  की  है  जहां  गैर-

 योजना  के  कारण  बजट  सम्बन्धी  अ्रन्तराल  थे

 ऐसा  इसलिए  किया  गया  ताकि  सम्बन्धित  राज्य

 चौथी  योजना  अवधि  में  भ्र पनी  योजना भो  के

 लिए  भपने  द्वारा  जुटाए  जाने  वाले  साधनों  में

 वृद्धि  कर  सकें  1

 चौथी  योजना  के  दौरान  पिछड़  राज्यों  को

 सहायता

 2287.  श्री  कमल  सीध  मधुकर  :  कया

 योजना  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  राष्ट्रीय  विकास  परिषद्‌  द्वारा

 कुल  परिव्यय  का  0  प्रतिशत  भाग  बिहार,

 राजस्थान,  उत्तर  प्रदेश  और  उड़ीसा  जैसे  पिछड़े

 राज्यों  को  विशेष  सहायता  के  रूप  में  दिये  जाने

 की  स्वीकृत  नीति  भौर  निर्णय  लेने  के  बावजूद

 जी  उक्त  राज्यों  में  प्रशंसनीय  प्रगति  होने  की

 सम्भावना  नहीं  है  ;
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 (a)  यदि हां,  तो  क्‍या  उपयुक्त  बातों
 को  ध्यान  में  रखते  हुए  सरकार  ने  चौथी
 पंचवर्षीय  योजना  में  कुछ  परिवर्तन  करमे  का

 निर्माण  किया  है  ;  और

 (ग)  क्या  सरकार  महसूस  करती  है  कि
 इन  राज्यों  क ेलिए  10  प्रतिशत  की  विशेष

 सहायता  पर्याप्त  नहीं  है  ?

 योजना  सत्कार्य  सें  राज्य  सूत्री  (श्री
 मोहन  भाटिया)  :  (क)  चौथी  योजना  अवधि
 के  दौरान  बिहार,  राजस्थान,  उत्तर  प्रदेश  तथा

 उड़ीसा  में  कुछ  मुख्य  विकास  क्षेत्रों  के  अन्तर्गत
 प्रत्याशित  प्रगति  का  ब्यौरा  समा  पटल  पर
 रखे  गये  विचारा  में  दर्शाया  गया  है  [were
 में  रख  दिया  गया।  देखिये  संख्या  LT—43/

 7]

 यह  बात  स्पष्ट  हो  जानी  चाहिए  कि

 केन्द्रीय  सहायता  के  सम्बन्ध  में  राष्ट्रीय  विकास

 परिषद  द्वारा  नियुक्त  मुख्य  मंत्री  समिति  ने  जो

 सूत्र  निर्धारित  किया  है  उसमें  इन  राज्यों  के

 विकास  कार्यक्रमों  के  कुल  परिव्यय  के  0

 प्रतिशत  अदा  की  विशेष  प्रदान  के  रूप  में

 व्यवस्था  नही  की  गई  है।  सूत्र  के  अनुसार
 केन्द्रीय  सहायता  के  लिए  उपलब्ध  राशि  का

 0  प्रतिशत  1. 618  उन  राज्यों  में  बांट  दिया

 जाना  चाहिए  जिनकी  प्रति  व्यक्ति  आय

 राष्ट्रीय  औसत  आय  से  कम  है  v  इनमें  ये  चारों

 राज्य  भी  सम्मिलित  हैं।

 (ख  राज्य  योजनाओं  के  कार्यान्वयन  के

 दौरान  भाने  वाली  समस्याओं  के  आघार  पर

 उनमें  (राज्य  योजनाधों  में)  समय-समय  पर

 परिवतिर्त  किए  जाते  हैं  ।  ह! ल  सभी  राज्यों  की

 योजनाकारों  के  पुनम  ल्यांकन  के  लिए  भी  कदम

 उठाये  जा  रहे  हैं।  बिहार,  राजस्थान,  उत्तर

 प्रदेश  तथा  उड़ीसा  की  योजनायें  में  परिवर्तन

 का  विचार,  यदि  कोई  परिवर्तन  हो,  इन  रोज-

 नामों  का  पूनम  ल्यांकन  न  जाने  के  बाद  ही
 किया  जायेगा

 (ग)  प्रश्न  ही  नहीं  उठता  ।



 w  Wrigen  Answers  FONE  16,  का  Writes  sidwers  =  72

 Aadistence  for  Bitidiar  Hatyana's  the  negotiating  sidés  might  be  66797  aware

 Capital  of  the  probleme  that  would  arise  for  India’s

 mae:  GARE  Ss  rom  SAMANTA  :  Will
 the  Minister  of  HOME  AFFAIRS  be  plené-
 ed  to  state  :

 @  whéther  atry  allocations  have  been
 पाक  fer  buitding  up  of  the  capital  for
 Haryana  :

 (b)  if  so,  the  manner  in  which  it  is  to
 be  remired  fo  the  Stite  Government  and
 the  percentage  it  will  form  of  the  amount
 to  be  spent  ;

 (c)  whether  this  satisfies  the  demands
 of  the  State  Government  ;  and

 (4)  when  and  at  what  place,  the  work
 8  to  Dé  started  ?

 THE  MINISTER  OF  STATEIN  या
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT)  :  (a)  No  allocation  has  been
 made  for  this  purpose  in  the  current  year’s
 bardget.

 (छ)  and  (c).  Doe  not  arise.

 (6)  These  details  are  not  available  now
 as  the  State  Government  have  not  yet

 the  site  for  the  capital.

 Safeguarding  of  India's  Compercini
 Interests  Consequent  on  ,  Britain’s

 into  E.  0.  M.

 2289,  SHRI  R.  S,  PANDEY  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  whether  Government  are  aware  that
 fresh  negotiations  are  taking  place  between
 Britain  and  the  European  Common  Market
 countries  for  Britain's  entry  into  B.C.M.  ;

 (b)  if  so,  whether  any  consultations
 have

 ES.
 been  held  with  India  with  regard

 to  safeguardityg  its  commercial  interests  in
 thet  evéat  ;  and

 (2)  if  ®,  the  outcome  théredf  ?

 THE  DEPbTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEORGP)  :  (a)  Yes,  Sir.

 (b)  and  (c).  Government  of  India  are
 Not  directly  involved  in  the  negotiations.
 However,  cloge  contacts  are  being  main-
 tained  through  diplomatic  channels  so  that

 trade  following  UK’s  membership  of  the
 Community.  ‘The  Govérniient  of  thie
 are  also  doing  thelr  test  through  the
 diplomatic  channels  to  secure  from  these
 Pegotiations  thd  bet  posible  safégintds:  for
 India’s  interests.

 Export  Businéss  through  Offices  attached
 to  Indfah  Enitaseles  tu  Foreign

 Countries

 2290.  SHRIS.N.  MISRA:  Will  the
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  :

 (a)  the  number  of  the  Indian  Embassies
 and  Offices  of  the  Ministry  outside  India
 which  have  attached  with  them  the  requi-
 Site  Departments  for  pushing  the  sale  of
 Indian  goods  and  thus  capture  the  Export
 Market  ;  and

 (b)  the  details  of  Export  business  put
 through  by  the  Embassies  and  offices  in  the
 finaticial  year  ending  3ist  Marth,  छह
 indwidually  in  respect  of  each  of  such
 Offices  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEQRGF):  (a)  There  ate,  at  pre-
 sent,  57  Indian  Trade  Missions  and  Com-
 mercial  Sections  abroad.

 (b)  Indian  Trade  Representatives  abroad
 do  not  négdtiaté  and  ate  not  aathorised  to
 negotiate  export  business  for  and  on  behalf
 of  Indian  expdrters,  Their  principal  tak
 is  to  assist  the  Ministry  of  Foreign  Trae
 by  promptly  supplying  such  information  as
 may  be  requifed  of  them,  ang  in  particular,
 such  information  as  will  help  the  Ministry
 of  Foreign  Trade  in  formulating  its  econo-
 mic  and  trade  policies.

 Suggestions  by  IéGian
 —s

 Institute
 for  Crea

 ana
 Quality

 Shik
 lopment

 Feed  id  Rndtnedtiid  Inddltry

 229i.  SHRI  NIHAR  LASKAR  :
 SHRI  S.'M.  KRISHNA  :

 Wilt  the  PRIME  MINISTER  हों  pleased
 tO  state  :

 (a)  whether  theIndian  Statist  Inati-
 tute  had  organised  a  series  of  ad  India
 Conferences  to  promote  Qusiity  Coivot  :
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 oO  it's,  whether  Mey  hive  sidgested
 that  a  quality  development  fund  be  created
 a  4  ohigiibdrhhy  intfiaity  ; ,

 (c)  other  suggestions  nidte  ih  regard
 to  development  of  engincering  industry  ;
 and

 (a)  hdw  fir  Government  have  accepted
 them  ?

 THE  PRIME  MINISTER,  नगा
 OF  ATOMIC  ENERGY,  MINISTER  OF

 ME  AFFAIRS  AND  MINISTER  OF

 } INFORKeATION  AND  BROADCASTING
 (SHRIMATI  INDIRA  GANDHI  :  (a)  Yes,
 Sir.

 (b)  to  (a).  The  récommendations  of  the
 Fifth  All  Indfa  Conference  on  Quality
 Control,  otganfse  by  the  Tidtan  Statistical
 Tastitute  in  March,,  1971,  have  not  yet  been
 rectived  in  the  Catinet  Secretariat,  Depart-
 ment  of  Statistits.

 Supply  of  Cotton  Yarn  to  Manipur
 Handioom  Weavers

 2292  SHRI  N.  TOMB]  SINGH:
 Wifl  the  Ministe?  of  FORFIGN  TRADE
 be  pleased  to  डॉट  whether  the  Government
 of  Mimipor  have  artanged  to  supply  cotton
 yarn  to  handtoorm  weavers  of  Manipur  at
 subsidised  or  reasonable  rates  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY

 oF
 FOREIGN  TRADE  (SHRI

 A.  C.  GEORGE)  :  There  is  no  distribution
 or  price  control  over  yarn.  However,
 Government,  with  a  view  to  removing  the
 difituttiées  of  the  handidom  weavers  of
 Manipur,  are,  with  the  assistance  of  some
 mills,  trying  to  arrange  for  regular  supply
 of  their  monthly  requirements  of  yarn  at
 reasonable  rates,

 Appototment  of  Counselor  to  Study
 Conditiors  of  Jute  Industry

 2293.  SHRI  S.  क,  KRISHNA  :
 SHRI  P,.  GANGADEB-

 Will  the  Minister  of  FORBIGN  TRADE
 be  pleased  to  state  :

 (8¥  whether  fie  Union’  Goveranient  had
 appeinted’  a  Counsellor  fo  study  thé  tondi-
 tone  of  the  jude  induitiry  ;
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 (®)  whethér  he  Has  submitted  any
 rebort  ;  ait

 (c)  if  so,  the  main  features  of  the  sug-
 gestions  made  therein  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEORGE)  ;  (a)  No,  Sir.

 (b)  and  (¢).  Bo  not  arise.

 कपड़ा  उद्योग  द्वारा  मि ग्रे त्रित  कपड़े  का

 उंत्पार्टन

 2294,  श्री  हुकम ्  कछवाय  :

 थी  लद्मॉनारायश  पंडे  :

 क्या  बिदेश  व्यापार  मन्त्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  नियंत्रित  विर्मो  के  40  प्रति-

 शत  कपड़े  का  उत्पादन  सुनिश्चित  करने  हेतु

 कपड़ा  उद्योग  पर  प्रतिबन्ध  लगाने  की  कोई
 योजना  सरकार  के  विचाराधीन  है  ;

 (ख)  उससे  जनता  को  कया  लाभ  पहुँचेगा;

 और

 (ग)  कपड़े  के  उत्पादन  पर  उसका  क्‍या

 प्रभाव  पड ़गा  और  इस  योजना  के  परिणाम-

 स्वरूप  कपड़ा  मिलो  को  कितनी  हानि  अथवा

 लाभ  होने  की  सम्भावना  है  ?

 विदेश  व्यापार  मंत्रालय  में  उप-मंत्री  की

 ए०  सी०  जाज)  :  (क)  जी,  नहीं  ।

 ख)  द्रोह  (ग)  प्रथम  नहीं  उठते

 Grant  of  Licence  to  Foreign  Companies
 for  Manufacture  of  TV  Sets.

 2295.  SHRI  8  K.  DASCHOWDHURY:
 SHRT  C.  CHITTIBABU  :

 will  the  PRIME  MINISTER  be  pleased
 to  state  :

 (a)  the  number  of  TV  8०४  proddetd
 during  the  current  year  and  their  estimated
 cost.

 tb)  the  estimated  demand  of  TV  Seta,
 Statd-wite  for  thé  current  year  ;
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 (c)  whether  Government  are  considering
 to  issue  licences  to  foreign  companies  for
 the  manufacture  of  TV  Sets  ;

 (d)  whether  Government  are  aware  that
 some  manufacturers  have  produced  model
 9  TV  sets  at  a  lower  price  ;  and

 (७  the  steps  Government  propose  to
 take  to  encourage  cheap  TV  set  produceys  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT):  (a)  7980  T.V.  sets  were
 manufactured  during  1970-71.  The  prices  for

 indigenously  manufactured  T.V.  receivers
 available  in  the  market  are  Rs.  -1900/-  and
 Rs,  1700/-  for  Br  and  wp”  screens  respecti-
 vely,  exclusive  of  all  taxes.

 (b)  The  annual  demand  of  T.V.  sets  to
 meet  the  requirements  of  the  only  TV  Sta-
 tion  functioning  at  Delhi  has  been  estimated
 as  30,000  sets.  With  the  setting  up  of  T.V.
 stations  at  Bombay  (with  relay  station  at
 Poona),  Madras,  Lucknow  (with  relay  station
 at  Kanpur),  Calcutta  and  Srinagar,  during
 the  Fourth  Plan  Period,  the  demand  is  esti-
 mated  to  rise  to  2,00,000  sets  per  annum.
 The  percentage  break-up  of  estimated  de-~
 mand  by  975  for  each  Station  would  be  as
 under  te

 Dethi  2I%

 Bombay-Poona  37%
 Calcutta

 a7
 23%,

 Madras  9.5%
 Kanpur-
 Lucknow  6.5%

 Srinagar  3.0%

 100%

 पदो  All  applications  for  manufacture  of
 T.V.  sets,  including  those  from  firms  with
 foreign  equity,  teceived  in  responese  to  the
 public  notice,  are  under  examination.  The
 decision  on  these  applications  will  be  taken
 in  accordance  with  the  industrial  policy.

 (4)  Government  is  aware  of  statements
 made  to  this  effect.

 (©  While  taking  a  decision  on  the  appli-
 cations  received  for  creating  additional
 capacity,  this  aspect  will  be  given  due  con-
 sideration  along  with  other  relevant  factors,
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 Supply  of  cotton  to  mills  in  Kerale

 2296.  SHRI  PHOOI.  CHAND  VERMA:
 Will  the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  state  :

 (a)  whether  the  Government  of  Kerala
 had  approached  the  Central  Government
 for  the  direct  supply  of  cotton  for  the  mills
 in  the  State  ;  and

 (b)  if  so,  the  reaction  of  the  Central
 Government  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.C.  GEORGE):  (a)  and  (b).  Kerata
 Government  had  approached  for  an  ad-hoc
 allocation  of  cotton  from  the  buffer  stock  of
 the  Cotton  Corporation  of  India  or  the
 National  Textile  Corporation,  in  favour  of
 two  mills  located  in  that  Stale,  which  had
 been  asked  by  the  Kerala  Government  to
 supply  yarn,  at  concessional  price  to  the
 weavers.  In  the  absence  of  any  buffer  stock
 with  these  Corporations,  the  request  for
 ad-hoc  allocation  could  not  be  met.  The
 two  mills  in  Kerala,  however  received  their
 due  allocation  of  the  tmported  cotton  dis-
 tributed  on  the  basis  of  spindle-working.
 Besides,  a  scheme  was  introduced  for  supply
 of  additional  impocted  cotton  to  those
 cotton  textile  mills  who  agreed  to  supply
 cotton  carded  yarn  of  prescribed  counts  at
 prescribed  rates  into  a  yarn  pool  created  for
 supplying  yarn  to  the  de-centralised  sector.

 U.N.  Survey  Re.  Consputers

 2297.  SHRI  SAMAR  MUKHERJEE  ;
 Will  the  PRIME  MINISTER  be  pleased  to
 state  :

 (@)  whether  according  to  the  U.  N.
 Survey,  India  is  having  the  largest  number
 of  computers  among  the  31  developing  na-
 tions  ;  and

 {b)  if  so,  the  gist  of  the  0.  N.  Survey  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT):  (a)  Yes,  Sir,

 (b)  The  survey  was  conducted  for  the
 preparation  of  the  Report  of  the  Secretary-
 General  on  “The  Application  of  Computer
 Technology  for  Development”,  as  desired  by
 the  General  Assembly  in  its  Resolution
 adopted  at  its  twenty-third  session.  The
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 Survey  was  conducted  with  the  aim  of  ob-
 taining  an  idea  of  the  number  of  computers
 in  developing  countries,  and  their  use.  The
 survey  brought  out  that  amongst  the  deve-
 loping  countries,  three  had  no  computers
 and  five  had  only  one  computer  each,  The
 computers  installed  in  India  in  968  were
 ,  (though  the  number  in  970  rose  to
 126),  followed  by  33  in  Chile  and  4  each
 in  the  Republic  of  Korea,  Trinidad  and
 Tobago.  The  survey  has  brought  out  that
 the  computers  in  developing  countries  are
 used  for  work  relating  to  demography,  census
 and  Government  Administration  and  accoun-
 ting.  These  applications  are  similar  to  those
 first  made,  when  computers  were  introdueed
 in  the  public  sector,  in  the  industrially  ad-
 vanced  countrics,  The  survey  adds  that
 computers  are  especially  important  in  the
 essential  role  technology  has  tu  play  m  re-
 ducing  disparities  between  the  rich  and  the
 poor  countries.

 Applications  for  expansion  and  exten-
 sion  of  Jute  factories  in  West

 Bengal

 2298.  SHRI  DINEN  BHATITA-
 CHARYYA  :  Will  the  Minister  of  FORE-
 IGN  TRADE  be  pleased  to  state  :

 (a)  whether  a  large  number  of  applica-
 tions  for  expansion  and  extension  of  Jute
 Textile  factories  located  in  West  Benga!  are
 lying  with  the  Government  ;  and

 (b)  if  so,  the  reasons  for  not  granting
 permission  to  these  factories  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEORGE):  (a)  and  (b).  No,  Sir.
 Only  2  cases  relating  to  expansion  of  capa-
 city  for  production  of  carpet  backing  cloth
 are  pending.  Both  have  been  considered  by
 the  Licencing  Committee,  but  in  one  case
 permission  under  the  MRTP  Act  has  not  yet
 been  obtained  by  the  applicant  while  in  the
 other  case  certain  factual  information  is  be-
 ing  checked.

 Services  of  Employees  Dispensed  with  due
 to  Introduction  of  Computers

 2299.  SHRI  MANORANJAN  HAZRA;
 Will  the  PRIME  MINISTER  be  pleased  to
 State  :

 (a)  the  total  number  of  computers  in
 India,  Industry  wise  ;
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 (b)  the  cost  of  these  computers  and
 other  servicing  charges  paid  by  Government
 thereon  ;  and

 (6)  the  number  of  workers  and  em-
 Ployees  replaced  by  the  computers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT):  (a)  The  number  of  com-
 puters  installed  in  the  country  upto  970
 was  26  with  the  following  b)  ८7७9७  :—

 No.  of
 Installations

 l.  Chemical  and  Allied
 Industries

 2.  Communications
 3.  Electricity
 4  Engineering  General  3
 5.  Electrical  Engineering  2
 6.  Automobile  Engineering  2
 7.  Insurance  and  Banking  6
 8.  Petroleum  and  Allied

 Industries  s

 9.  Textiles
 10.  Transport  :  Rail  and

 Air  6

 il.  Computer  and  Consul-
 tancy  Service  0

 12,  Governme+t  Depart-
 ments  7

 2B.  Steel  5

 14,  Miscellaneous  5

 Kesearch  Group
 Research  and  Educa-
 tional  Institutions  34

 Total  26
 em  eeenent

 (b)  These  26  computers  are  owned  not

 only  by  Government  but  also  by  the  Private
 Sector,  Universities,  Research  Institutions
 etc.  The  cost  of  VW  computers  which  were
 installed  upto  968  has  been  estimated  to  be
 about  Rs.  24  crores  (inclusive  of  ancillary
 plant  and  off-line  equipment  ;  this  figure
 provides  a  reasonable  indication  of  the
 computer  power  available  in  financial  terms
 and  does  not  represent  the  exact  amount  in
 rupees  that  was  spent).  The  total  ‘cost  of
 26  computers  is  not  readily  available.
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 (०)  the  Madel  Agreement  op  Ratianali-
 sation  does  nat  permit  retxgnchment.  No
 complaints  of  actual  loss  of  jobs  due  to
 installation  of  computers  have  been  received,
 in  establishments  within  the  purview  of
 Central  Government.  According  to  a  recent
 survey  conducted  there  has  been  no  adverse
 effect  on  the  existing  employment  situation
 following  the  use  of  computers

 Taking  over  Somasundara  Mills,
 Coimbatore

 SHRI  A.  K.  GOPALAN  :  Will
 the  Minister  of  FORFIGN  TRADE  be
 pleased  to  state

 (a)  whether  Government  have  received
 any  memorandum  from  the  Coimbatore
 District  Mill  Workers’  Union  to  take  over
 the  closed  Somasundara  Mills  through  the
 Textile  Corporation  of  India  ;  and

 (b)  if  so,  the  decision  taken  in  the
 matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  ITRADE  (SHRI
 A.  C.  GEORGE)  :  (a)  No.  Sir.

 (b)  Does  not  arise.

 Census  data  about  Ladakh

 230i.  SHRI  ८.  K.  CHANDRAPPAN  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  Census  data  about
 Ladakh  had  shown  remarkable  changes  in
 the  socio-economic  life  of  the  people  of  that
 region  during  1961-71  ;  and

 (b)  if  so.  the  main  features  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 NINISTRY  OF  HOME  AFFAIRS  (SHRI
 MOHSIN}  :  (a)  and  (b).  Changes  in  the
 socio-economic  life  of  the  people  of  Ladakh
 District  1961-71  will  be  known  wheg  the
 cegaus  achedules  are  fully  processed.  How-
 ever,  the  provisional  population  figures  of
 974  Census  reveal  the  following  main
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 (i)  Growth  rate  of  Popylation”
 ~_

 1961-1971  1981-1961

 18.44%  7.66%

 (iil)  Sex  ratio  (  females  per  ‘1,000  males)

 97]  964

 984  O71

 (iv)  Perceatage  of  literatures*  to  total
 population

 97]  ‘1961

 Persons  13,50  Persons  B31
 Males  23.45  Males  =  5.37
 Females  3.38  Females  .05

 eee  ell
 "Includes  figures  of  age  group  0-4,

 (v)  Percentage  of  non-agricultural
 workers  to  total  workers

 1971  96

 features  of  changes  in  Ladakh  District

 (i)  Population

 4973  1961

 Persons  105,907, Persons 66,65
 Males  ‘52,929  Males  A972
 Pemales  52,072  Females  43,679

 9.0  4.2

 Export  of  Iron  Ore  through  M  M.T.C.

 2302.  SHRI  BIBHUTI  MISHRA
 Will  the  Miniater  of  FOREIGN  TRADE  bc
 pleased  to  state

 (a)  whether  iron-ore  export  has  provided
 to  be  a  losing  proposition  for  the  Minerals
 and  Metals  Trading  Cerparation

 (b)  if  ४७,  whether  this  export  loss  is
 affecting  the  overall  prafitability  of  the
 Corporation  ;  and

 (०)  if  so,  the  action  to  be  taken  in  this
 regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GBORGH)  :  (a)  It  is  a  fact  that  the
 export  of  iron  ore  has  in  reoceat  years
 involved  the  MMTC  in  los,  in  strict
 finangial  terms,  although  the  loss  is
 marginal,

 (b)  and  (c).  The  overall  profitability
 of  the  Corporation  has  to  be  considered
 with  reference  to  the  entire  range  of  com-
 modities  dealt  with,  and  on  its  overall
 business  the  Corporation  is  showing  profits
 fog  the  ixst  two  years.  Obhile  the  Corpora
 tion  on  its  side  is  endeavouring ta  secure
 better  prices  wherever  possible  for  its

 Scie
 ang  otherwise  to  jmpsove  its  Rro-
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 Comaitioe  on  Production  of  Controlled
 Varleties  of  Cloth

 2303.  SHRI  BISHWANATH  JHUN-
 JHUNWALA  :  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to  state  :

 (a)  whether  Government  have  set  up  a
 Committee  to  suggest  increase  in  the  pro-
 duction  of  controlled  varietics  of  cloth  in
 the  country  ;

 (b)  if  so,  the  composition  of  the  Com-
 mittee  ;

 (c)  whether  the  Committee  has  taken
 evidence  of  the  representatives  of  the
 Industry  about  their  difficulties  in  maintain-
 ing  such  production  at  the  price  fixed  by  the
 Government  before  arriving  at  the  decision  ;
 and

 (d)  if  so,  the  findings  of  the  Com-
 mittee  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.C,  GEORGE):  (a)  and  (b).  A  Com-
 mittee  consisting  of  the  following  was  set
 up  to  suggest  measures  to  increase  produc-
 tion  of  controlled  cloth  :—

 l.  Shri  C.  S.  Ramachandran,  Addl.
 Secretary,  Ministry  of  Foreign
 Trade—Chairman.

 2.  Shri  K.  Kishore,  Textile  Com-
 missioner.

 3.  Shri  8.  9.  Kumar,  Jt,  Secretary,
 Ministry  of  Foreign  Trade  and
 Convenor.

 4.  Shri  N.S.  Kulkarni,  Chairman
 and  Managing  Director,  Cotton
 Corporation  of  India.

 5.  Shri  K.  K.  Dhar,  Managing
 Director,  N.T.C.

 6.  Shri  C.  Venkataraman,  Director
 (Finance)  Ministry  of  Finance.

 7.  Shri  K.M.D,  Thackereey.
 Shri  Madan  Mohan  Mangaldas.
 Shri  Pratap  Singh

 ne  Shri  K.  N.  Modi.

 i.  Shri  Bhasker  0.  Kakstkar.

 (c)  and  (d).  The  committee  was  set
 up  to  make  suitable  recommendations  for
 ensuring  that  the  cotton  textile  mills  fulfil
 their  obligation  to  produce  controlled  cloth.
 Representatives  of  the  industry  were  inclu-
 ded  in  the  Committee.  A  statement  con-
 taining  the  details  of  the  scheme  evolved  by
 the  Committee  is  attached.

 Statement
 Urder  the  scheme  the  industry  will

 produce  00  million  sq.  metres  of  controlled
 varieties  of  cloth  during  the  quarter  begin-
 ing  from  Ist  June,  1971,  The  production

 will  be  subsidised  to  the  extent  of  50  paise
 per  sq.  metre  from  the  funds  to  be  raised  by
 the  industry  as  follows  :

 (i)  Premium  of  Rs.  300  per  bale  on  1,25,000,
 bales  of  foreign  cotton  Rs.  3.75  crores

 (ii)  Contribution  from  the  fund  collected  from
 the  industry  under  the  Package  Scheme
 evolved  in  968  at  the  rate  of  6  paise
 per  sq.  metre  from  mills  which  did  not
 produce  controlled  cloth  Rs.  0.75  crores

 (iii)  Contribution  from  mills  producing  non-
 controlled  varities  of  Medium  A,  fine
 and  superfine  cloth  at  the  following
 rates  :—
 Medium  A  6  paise  per  eq.  metre  on  20%

 packing  minus  export  of  this
 category.

 Fine  42  paise  —do—

 Super-fine  I5  paise  —do—  Rs.  0.60  crores.

 The  amount  to  be  realised  from  each
 mill  will  be  calculated  on  the  packing  during
 February/April,  797  quarter.

 2.  The  Scheme  has  come  into  force

 with  effect  from  Ist  June,  i97i  and  is  being
 implemented  by  the  Indian  Cotton  Mills
 Federation  under  the  supervision  of  the
 Textile  Commissioner.
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 राजस्थान  &  छह  सभा  ह...  भी  अब्दुल

 हादी  द्वारा  पाकिस्तानी  सेना  झीर  मुज़ाहिरों
 *  को  उचित  सहायता  देगा

 |  2304,  शी  बाबूराम,  भ्रहिरबार  :  क्या

 गृह  मस्ती  यह  अपने  की  तपां  करेंगे
 कि:

 ,  Af)  क्‍या  राजस्थान  के  छोटन  निर्वाचन

 क्षेत्र  क ेविधान  सभा  सदस्य  श्री  अब्दुल  हादी
 ते  £9065  के  भारत-पाक  संघर्ष  के  दौरान  कुछ
 पाकिस्तानी  जासूसों  का  स्वागत  किया  था  और

 पाकिस्तानी  सेना  एवं  मुजाहिदों  की  सहायता
 की  थी;  av

 (@)  क्‍या  इस  बारे  में  उनके  कुछ  पत्र

 भी
 बरामद  हुए  हैं  ;  कौर

 (ग़)  यदि  हां,  तो  इस  बारे  में  सरकार

 की  बयां  प्रतिक्रिया  है?

 म्ह  मन्त्रालय  शोर  कार्तिक  विभाग  में
 'समय  शंती  फ्थ्ची  राम  मिठास  मिर्ज़ा)  (=)
 सरकार  के  वास  ऐसी  कोई  निश्चित  सकता

 नहीं  है  जिससे  ऐसे  शा शेप  साबित  होते  हो  1

 (ख)  जी  नहीं,  श्रीमान  1

 (ग)  प्रदान  नहीं  उठता  1

 रेलवे  के  जप करर तों  की  सप्लाई  के  लिए
 विदेशों  से  प्राप्त  व्यादेश

 2305.  श्री  जगन्नाथ  शाव  जोशी  :

 थी  हुकम  चंद  कछवाय  :

 क्या  विदेश  व्यापार  मन्त्री  यह  बताने  की

 कृपा  करेंगे  कि  वर्ष  971-72  के  दौरान  जब
 तक  रेलवे  के  उपकरणों  की  सप्लाई  करते  के

 लिए  विदेशों  से  कुल  कितने  मूल्य  के  व्यादेश

 प्राप्त  हुए  हैं  और  इस  वर्ष  के  दौरान  विदेशों
 को  लगभग  क्रि लने  मूल्य  के  सामान  के  निर्यात

 होने  की  सम्भावना  है?

 विदेश  व्यापार  नम् यालय  में  उप-प्रभो  (भी

 श  ही०  खालें)  :  लगभग  57  करोड  ०

 JUNE  ,  ४7)  Whiten  Answers  84

 मूल्य  के  रेल
 भाले  दि,  सवारी  डिब्बों  कौर

 अन्य  रेलवे  उपस्करों  की  पति  के  लिये  क्र यादेश

 प्राप्त हुए  हैं।  इनमें से  27  करोड़  रुपये  मूल्य
 का  सामान  वर्ड  i975-72  में  निर्यात  किये
 जाने  की  सम्भाषना  है  t

 बंध  पारपंत्रों  हारा  जम्मू  तथा  कामचोर  राज्य
 सें  जाने  वाले  पाकिस्तानी  राष्ट्रिक

 2306.  शी  जगन्नाथ  राव  जोशी  :

 श्री  हुकम  चंद  कछवाय  :

 क्या  शह  मन्त्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  ।  जनवरी,  968  से  लेकर  अब

 तक  वैध  पार पन्नों  द्वारा  जम्मू  तथा  काश्मीर
 राज्य  में भराए  पाकिस्तानी  राष्ट्रिक ों  की  संख्या

 कितनी  है  ;

 (3)  इनमें  से  ऐसे  लोगो  की  सख्या

 कितनी  है  जो  उक्त  भ्रांति  के  दौरान  अपने

 पार पत्रों  की  अवधि  पूरी  हो  जाने  से  पूर्व  पाकी-

 स्तान  लौट  गये  ;

 (ग)  इस  अवधि  के  दौरान  कितने  पाकी-

 बतानी  राष्ट्रिक ों  को  राज्य  से  निष्कासित  किया

 गया  ;  और

 (घ)  ऐसे  पाकिस्तानी  राष्ट्रिक ों  की  संख्या

 कितनी  है  जो  इस  समय  लापता  हो  गये  हैं  ?

 शह  सन्‍आालब  से  राज्य  मंत्री  (श्री  कृष्ण
 सत्र  पंत)  :  (क)  &  (ध).  जम्मू  व  कश्मीर

 सरकार  ने  सूचित  कियां  है  कि  |  जनवरी,

 1968  से  31  मई,  1971  तक  की  भ्र वधि  में

 450  पाकिस्तानी  राष्ट्रिक  वैध  बीजा  पर  राज्य

 में  करायें,  ?2  ठहरने  की  अधिकृत  अवधि  की

 समाप्त  होने  से  पूर्व  राज्य  से  पाकिस्तान  चले

 गए  किसी  को  भी  राज्य  से  निष्कासित  नहीं

 किया  गवा  और  एक  लापता  ही  गया  है।  327

 पाकिस्तानी  राष्ट्रिक  अपने  ठहरने  की  'भ्र वधि

 बढ़वाने  के  बाद  राज्य  से  पाकिस्तान  चले

 गए ।
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 केजी  झर सतार  के  सरकारी  कार्य  में  हिंदी  का

 प्रयोग

 2307,  शी  हिंद  कुमार  शास्त्री  :बया

 शाह  मन्त्री  यह  चलाने  की  कृपा  करेंगे  कि  :

 (=)  केन्द्रीय  सरकार  के  सरकारी  कार्य  में

 हिन्दी  के  प्रयोग  की  प्राथमिकता  देने  में  भागे

 क्‍या  प्रगति  हुई  है  ;

 (ख)  हिन्दी  भाषी  राज्यों  के  साथ  पत्र

 व्यवहार  केवल  हिन्दी  में  करने  सम्बन्धी  निर्णय

 को  अभी  तक  क्रियान्वित  न  करने  वाले  विभागों

 के  साम  क्या  हैं  ;  भौर

 (ग)  इसके  मुख्य  कारण  क्या  हैं?

 गृह  सवाल  कौर  का रसिक  विभाग  में

 राज्य  मंत्री  (शी  राम  निवास  मिर्धा)  :  (क)  से

 (ग).  भारत  सरकार  के  कार्यालयों  मे  सरकारी

 कार  के  लिए  हिन्दी  के  प्रयोग  को  बढावा  देने

 की  दृष्टि  से  एक  वार्षिक  कार्यक्रम  तैयार  किया

 जाता  है  और  भाव धिक  प्रतिवेदनों  के  द्वारा

 इसके  कार्यान्वयन  जांच  की  जाती  है।  विभा-

 तक  रूप  मे  जारी  किए  जाने  वाले  संकल्पों,

 सामान्य  भ्रादेशों,  नियमों,  भ्रधिसूचनाशों  भर

 प्रशासनिक  तथा  अन्य  रिपोर्टों  को  जारी  करने

 में  बराबर  प्रगति  हुई  है।  तथापि,  कुछ  कहती-

 भाइयों  के  कारण  संविधान  लाइसेंसों,  पर-

 सीटों  इरादी  जैसे  कागजातों  के  बारे  में  भ्र धिक

 प्रगति  नहीं  हो  सकी  है  ।

 जनता,  सरकारी  कर्मचारियों  धौर  जित

 राज्य  सरकारों  ने  हिन्दी  को  अपनी  राजभाषा

 के  रूप  में  स्वीकार  किया  है,  उनके  साथ  होने
 बाले  पश्च-व्यवहार  के  लिए  भारत  सरकार  के

 किसी  मंत्रालयों  कौर  विभागों  में  हिन्दी  का

 प्रयोग  बढ़  रहा  है  1

 केन्द्रीय  सचिवालय  में  जिन  अनुभागों  में

 टिप्पणी  कौर  भिन्न  के  लिए  हिन्दी  का  प्रयोग

 किया  जा  रहा  है,  उनकी  ग्रंर्या'  ता०  3I-3-

 i969  को  76  थी,  जो  बढ़कर  लसा०

 3  +3-1970  को  250  हो  गई।...  .
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 Exports  through  S.T.C.  Meeting  Stiff
 Competition  Abroad

 2308.  SHRI  S.R.  DAMANI  :  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  sjate  :

 (a)  the  items  of  export'in  which  the
 State  Trading  Corporation  is  mecting  with
 stiff  competition  from  other  countries  ;

 (b)  whether  it  is  in  the  metter  of  quality
 or  price  of  both  ;  and

 (c)  the  steps  being  taken  to  remove  the
 drawbacks  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C,  GEORGE)  :  (a)  and  (b).  A  state-
 ment  is  attached.

 (c)  The  S.T.C,  is  taking  the  following
 steps  to  improve  the  quality  of  the  items
 where  there  is  competition  in  quality  :

 (i)  It  arranges  for  the  supply  of
 quality  raw  material  to  the
 manufacturers  of  the  goods  ;

 (ii)  In  regard  to  eagineering  goods
 etc.,  where  buyers  show  pre-
 ference  for  internationally  known
 firms,  the  STC  makes  efforts  to
 project  India’s  industrial  image
 through  its  offices  abroad  ;

 (iii)  It  arranges  visits  of  delegations
 from  foreign  countries  to  our
 factories  in  order  to  impress
 them  with  our  industrial  compe-
 tence.

 The  Corporation  also  provides  aasiatance
 to  its  suppliers  in  order  to  remove  dispari-
 ties  in  price.

 Statement

 Products  Nature  of

 ———  Competition

 ,  2

 Agricultural  Products

 Rice  Qality  and  price
 Pineappie  products  oye
 Copra  extractions  Price
 Chemicals
 Drugs  and  Pharmaceuti-
 cals  Price
 Cement  है

 Sait
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 Engineering

 Machine  tools.  compres-
 tors,  welding  machines,
 electric  motors,  cables
 condyctors,  power  trans-
 formers,  telecommunica-
 tion  equipment,  non-
 ferrous  casting,  alloy  steel
 castings  and  die  castings.

 Railway  equipments,  in-
 cluding  railway  wagons,
 coaches  and  bogies.

 General  Products

 Plywood,  tea  chests  and
 veneers
 Hard  Board
 Figured  and  Wired  Glass
 Human  hair  and  hair
 Products

 Leatherware

 Footwear,  finished  leather  Price  and  quality and  leather  goods

 Price

 Price

 ww

 24

 Textiles

 Artsifk  fabrics  Price  and  quality
 Readymade  garments  ee
 Woollen  textiles—inclu-  नि  मन
 ding  shawls
 Woollen  knitwear  cis  iT)  ”
 Cotton  blended  fabrics  Price
 Rayon  tyre  cord  i
 Cotton  textile  fabrics  a
 Jute  goods,  oe

 Imports  through  S.T.C.

 2309.  SHRI  S.R.  DAMANI  :  Will
 the  Minister  of  FOREIGN  TRADE  be
 pleased  to  state  :

 (a)  the  items  which  are  exctusively
 channelled  for  import  through  the  State
 Trading  Corporation  and  what  is  the  profit
 margin  on  such  deals  ;

 (b)  the  percentage  of  commission
 charged  on  imports  of  industrial  raw
 materials  and  the  criteria  for  fixing  it  ;  and.
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 (c)  the  total  income  from  thise  sources
 during  1970-7  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEORGE)  :  (a)  and  ).  A  list  of
 items  canalised  for  import  through  the  STC
 is  laid  on  the  Table  of  the  House.  [Placed
 fu  Library.  Sea  No.  LT-—~432/7!],

 As  regards  profit  margin  on  imports,  it
 differs  from  item  to  item  and  is  fixed  having
 regard  to  the  guidelines  provided  by  Govern-
 ment  (through  Intern-Ministerial  Com-
 mittees,  where  necessary),  laying  down  the
 procedure  for  fixation  of  prices  after  taking
 into  account  various  factors  such  as  import
 prices,  domestic  prices,  etc.  Normally  some
 margin  of  profit  is  added  to  the  landed  cost
 where  there  is  no  indigenous  production.
 But  in  the  case  of  items  in  which  there  is
 indigenous  production  of  the  same  materials
 or  of  substitutes,  the  release  price  is  fixed
 at  a  level  stightly  lower  than  that  of  indi-
 genous  material  or  of  substitutes.

 (c)  The  gross  profit  of  the  STC  in
 1970-71  is  estimated  at  Rs.  i5.9  crores.

 Export  of  Tea,  Coffee,  Cashewnuts  and
 Textiles

 2310,  SHRI  S.  R.  DAMANT:  Will
 Minister  of  FOREIGN  TRADE  be  pleased
 to  state  ;

 (a)  the  quantities  of  exports  of  Tea,
 Coffe,  Cashewnnts  and  Textiles  during
 1970-71  and  the  value  thereof  and  how
 they  compare  with  the  previous  two  years’
 figures  ;  and

 (b)  in  the  case  of  items  where  unit  value
 realization  i¢  Jower,  what  steps  have  been
 taken  to  stablize  them  m  consultation  with
 other  exporting  countries  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEORGE):  (a)  A  starement  fs
 attached.

 )  Does  aot  arise.
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 Statement

 Q=Quantity  in  tonnes
 V=  Value  in  Rs.  crores

 Item  Exporters

 1970-71  1969-70  1968-69

 Q  Vv  Q  Vv  Q  द 4

 Tea  20i,570  46.66  174,110  24.50  200,820  156.51

 Coffee  3i,43  24.2l  32,383  9.62  28,741  7.96

 Cashewnuts  $0,292  §2.03  0,627  STAZ  63,659  60.92
 Cotton  Textiles  @  43.0  @  34.53  @  97.57
 (Mill  made)

 @Quantity-wise  statistics  in  respect  of
 cotton  apparel,  cotton  hoisery  and  other
 manufacturers  of  cotton  are  not  available.

 Note:  The  unit  value  realisation  per

 Export  of  Manipari  Handioom

 23i].  SHRI  N.  TOMB!  SINGH  :  Will
 the  Minister  of  FOREIGN  TRADE  be
 Pleased  to  state  :

 (a)  whether  Government  have  taken  of

 propose  to  take  any  step  to  export  Manipuri
 Handloom  products  to  other  countries  ;
 and

 (b)  if  so,  their  particulars  ?.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  0,  GEORGE)  :  (a)  and  >).  No  special
 steps  have  been  taken  by,  or  are  under
 consideration  of  the  Central  Government  for
 the  export  of  Manipuri  Handloom  products.

 Demand  for  a  Regional  Committee  in
 Tribal  Belt  of  Tripura

 23I2,  SHRI  DASARATHA  DER:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  Tribal  people  of  Tripura
 have  been  demanding  for  the  constitution  of
 4  Regional  Committee  in  the  Tribal  belt  of
 Tripura  ;

 (b)  if  so,  the  reaction  of  the  Govern-
 ment  of  Tripura  in  the  matter  ;  and

 0)  what  steps  are  being  taken  to  prevent
 infiltration  of  non-tribals  in  the  tribal  com-
 Pact  ators  of  Tripura  7

 square  metre  in  respect  of  cotton  textiles
 is  estimated  to  have  gone  up  during  970-7l
 as  compared  to  the  unit  value  realisation  in
 the  earlier  two  years.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.PANT):  (a)  to  (c).  The  Govern-
 ment  of  Tripura  have  intimated  that  there
 have  been  demands  for  extension  of  the
 fifth  Schedule  of  the  Constitution  to  the
 Union  Territory  of  Tripura.  Further  after
 the  publication  of  the  Report  of  the  A.R.C.
 on  the  Administration  of  Union  territories
 and  NEFA,  there  have  been  demands  for
 the  constitution  of  autonomous  regions  for
 tribals  in  Tripura  on  the  pattern  recommend-
 ed  for  Manipur,  These  demands  arc  being
 examined  by  the  Government  of  Tripura.
 The  Government  of  Tripura  have  also  inti-
 mated  tnat  the  order  issued  in  943  by  the
 Ex-Ruler  of  Tripura  to  prevent  infiltration
 of  non-tribals  into  Tribal  Reserved  Areas
 is  still  in  force.

 Production  and  Demand  of  T.V.  Sets

 23i3.  SHRI  BHOGENDRA  JHA:
 SHRI  H.  K.  L  BHAGAT  :

 Will  the  PRIME  MINISTER  be  pleased
 to  state  the  total  production  and  demand
 of  Television  Sets  at  present  and  the  con-
 crete  steps  being  taken  to  expand  the  same
 during  the  Fourth  Five  Year  Plan  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOMB  AFFAIRS  (SHRI
 K.  0.  BANT):  10,360  television  sets  have
 been  manufactured  in  India  by  four  manu-
 facturers  upto  3ist  March,  1972,
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 At  present  only  one  television  station  is
 operating  at  Dethi.  The  estimated  annual
 demand  to  cater  to  the  needs  of  the  area
 covered  by  this  station,  is  30,000  sets.  With
 the  decision  to  set  up  television  stations  at
 Bombay  (with  relay  station  at  Poona),
 Calcutta,  Madras,  Lucknow  (with  relay
 station  at  Kanpur)  and  Srinagar  during  the
 Fourth  Five  Year  Plan  period,  the  annual
 demand  is  estimated  to  increase  to  2,00,000
 sets.  Applications  received  for  the  issue  of
 industrial  hoences  for  the  establishment  of
 the  new  estimated  capacity  are  under
 consideration.

 Namber  of  T,  द  Sets  in  India

 23i4,  SHRI  H.  K.  L.  BHAGAT:
 Will  the  Minister  of  COMMUNICATIONS
 be  pimmsed  to  state  the  total  number  of
 Television  sets  in  India  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):  The
 number  of  television  sets  in  the  country  as
 On  3ist  December,  970  is  24,833.

 Recruigment  to  Central  Reserve  Police

 23I5.  SHRI  MANORANJAN  HAZRA:
 Will  the  Minister  of  HOME  AFFAIRS  be
 state:

 (a)  the  procedure  for  recruitment  to  the
 Central  Reserve  Police  ;

 (b)  the  total  number  of  persons  recruited
 to  Central  Reseive  Police  in  the  last  one
 year,  State-wise  ;  and

 (c)  what  are  the  guide-lines  in  regard  to
 the  conduct  and  the  responsibilities  to  be
 discharged  by  the  Central  Reserve  Polico  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  APFAIRS  (SHRI
 K.C.  PANT):  (a)  Posts  in  the  Central
 Reserve  Police  Force  are  filled  by—~

 @  recruitment  from  the  open  mar.
 ket  through  the  Employment
 Hachanges  and  the  Directorate
 General  of  Resettlement  ;

 (ii)  promotion  within  the  foros  ;

 (iii)  obtainining  serving  police  and
 army  officers  on  deputation
 basis  ;  and
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 (iv)  re-employment  of  retired  army and  police  officers  when  adequate
 personnel  are  not  available  from
 sources  (i)  to  (iii)  above,

 (b)  The  information  is  being  collected and  will  be  laid  on  the  Table  of  the  Sabha.
 &)  Allegiance  to  the  Constitution,  disci-

 pline,  integrity,  Obedience,  loyaity,  “sense of  dedication  to  their  duty  and  the  Nation,
 and  beng  in  a  State  of  constant  traming training  and  preparedness  are  the  guidelmes of  conduct  for  the  Centra!  Reserve  Police Force.  The  role  of  the  Force  is  mainly  to 80  to  the  assistance  of  State  Governments in  the  restoration  and  mammtenance  of  law and  order  and  for  internal  security.  The Force  can  also  be  deployed  for  border  secu-
 rity  duties,  guarding  vital  installations  and
 Protecting  Central  Government  Property.

 Indo-German  Cooperation  in  Peacefal
 Uses  of  Atomic  Energy

 236  =SHRI  P,  GANGADER
 SHRI  S.  M.  KRISHNA

 Will  the  Minister  of  ATOMIC  ENERGY be  pleased  to  state  :

 (a)  whether  the  West  German  Govern-
 ment  has  agreed  to  co-operate  with  India in  the  field  of  peaceful  uses  of  atomic energy  ;

 (b)  whether  any  team  of  German  nuclear
 technologists  visited  India  recently  ;  and

 (©)  if  so,  when  the  final  decision  in  this regard  is  likely  to  be  taken  ?

 THE  PRIME  MINISTER,  MINISTER OF  ATOMIC  ENERGY,  MINISTER  OF HOME  AFFAIRS  AND  MINISTER  OF
 INFORMATION  AND  BROADCASTING (SHRIMATI  INDIRA  GANDHD  :  (a) and  (b).  Negotiations  have  been

 energy.  An  agree- ment  is  expected  to  be  concluded  shortly.
 (b)  A  team  of  nuclear  scientists  from the  Federal  Republic  of  visited India  during  Maech,  1971  in  conhesticn  with

 the  }  on  Nuctear  Fuel Seminar
 Cycles  held  at  the  A

 rif
 Bhabha  Atomic  Research
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 Meeting  of  Representatives  of  Jute
 Yodustry  and  Foreign  Trade

 Officials

 2317,  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to  state  :

 (a)  whether  ‘disctiasions  between  the
 representatives  of  jute  industry  and  the
 Officers  of  his  ministry  weie  held  in  the
 month  of  April  1971  ;

 a)  whether  at  the  discussion,  the  indus-
 try  had  sought  an  increase  of  Rs.  300  per
 tonne  in  the  price  of  paper  backing  ;

 (c)  whether  the  question  of  augmenting
 production  of  jute  goods  was  also  consi-
 dered  at  the  meeting  :  and

 (d)  if  so,  the  decisions  taken  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FORFIGN  TRADF  (SHRI
 A.  C.  GFORGF):  (a)  Yes,  Sir.

 (b)  The  industry  had  asked  for  an  up-
 ward  revision  of  the  thinimum  price  of
 carpet  backing.

 (0)  Yes,  Sir

 (d)  It  was  agreed  that  production  in
 jute  industry  should  be  raised  to  an  average
 monthly  level  of  about  10,000  tonnes.  No
 decision  has  been  taken  on  the  question  of
 revision  of  minimum  price  of  carpet  backing.

 Purchase  of  Jute  from  Thalland

 2318,  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to  state  :

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  news  items  appearing  in
 the  Economic  Times,  dated  the  7th  May, 97  that  due  to  Red  Tape  Havoc  the
 Country  ts  Hkety  to  lose  nearly  thee  million
 Pounds  in  the  purchase  of  Jute  from
 Thailand  ;

 (b)  whether  tris  Minisiry  had  been
 Tequested  for  clearancefor  the  purchase  of  5
 lakhs  bales  of  jute  in  September,  970  and  no
 final  decision  could  be  taken  before  March,
 97]  aud  in  the  sean  while  the  cost  of  Thai
 Nute  very  high  ;
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 (०)  whether  according  to  an  expert  team,
 what  ‘s  available  with  Thailand  now  is  not
 Jute  but  chaff  which  may  not  be  very  useful
 in  the  country  ;  and

 (d)  it  so,  whether  Goverriment  would
 proceed  farther  with  this  proposed  purchase
 and  how  the  short-fall  is  going  to  be  met  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  to  (d).  The  question’  of  importing
 jute/mesta  had  been  taken  up  in  September,
 1970.  The  prices  of  fibre  abroad  had
 affirmed  up  by  the  time  decision  was  taken
 to  import.  Since  mills  evinced  no  interest
 in  imported  jute  at  high  prices  and  in  view  of
 reports  that  the  quality  of  fibre  avaifable
 was  very  poor,  no  imports  have  been  made.
 There  was,  hevever,  no  shortage  of  fibre  in
 the  country.

 The  ‘1971-72  jute  and  mesta  crop  in  the
 country  is  expected  to  be  good  and  no
 shortage  of  fibre  is  anticipated  in  the  next
 season.  The  imports  of  fibre  will  also  be
 considered  if  such  a  measure  is  fonnd
 essential.

 Export  of  Pepper  under  Manila  Pact

 2319.  SHRI  T.  5.  LAKSHMANAN  :
 SHRI  MADHURYYA

 HALDAR  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (9)  whether  export  of  pepper  will
 not

 improve  as  a  result  of  the  Manila  Pact
 signed  by  India,  Indonesia  and  Malaysia  ;

 (b)  whether  Indonesia  is  exporting
 pepper  in  contravention  of  this  Pact  ;  and

 (c)  if  the  steps  taken  by  Govern-
 ment  to  protect  India’s  interests  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEORGE):  (a)  to  o.  No  ‘Pact
 as  such  has  been  signed.  Perhaps  the
 reference  is  to  the  proposed  Pepper  Com-

 munity,  the  agreement  of  which  was  signed
 by  India,  Indonesra  and  Mataygie  in  Manila.
 As  no  trading  arrangement  has  been
 dered  under  the  Agreement,  the  question  of
 Indonesia  exporting  pepper  in  contravention
 of  Pepper  Agreement  does  not  arise.
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 Introduction  of  Generalised  System  of
 Preferences  by  E.E.C.

 2320.  SHRI  T.  S.  LAKSHMANAN  :
 SHRI  C.  CHITTIBABU  :

 Will  the  Ministar  of  FOREIGN  TRADB
 be  pleased  to  state  :

 (a)  whether  the  European  Economic
 Community  will  be  introducing  a  generalised
 system  of  preference  from  July,  1971  ;

 (b)  if  so,  the  main  features  of  the
 scheme  ;  and

 (c)  whether  India  will  be  benefited  by
 this  system  and,  if  so,  the  manner  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir.

 (b)  Under  the  G.S.P.,  tre  E.E.C.  has
 offered  duty  free  entry  for  all  manutactured
 and  semi-manufactured  products  falling
 under  Chapters  25-99  of  the  Brussels  Tariff
 Nomenclature  originating  in  all  developing
 countries  including  India.  Items  falling  in
 the  Agricultural  Sector  (Chapters  1-24  of
 BTN).  have  been  included  on  a  selection
 basis.  These  will  enjoy  only  a  small  reduc-
 tion  in  the  Common  External  Tariff.

 (c)  Yes.  Sir.  All  the  non-traditional
 items  of  exports  from  India  will  be  bene-
 fited  in  varying  degrees.

 Marder  of  Shri  Hemantha  Kumar  Basu

 2321,  SHRI  SAMAR  GUHA  :  Will  the
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  Central  Government
 have  asked  the  State  Government  to  make
 all  possible  efforts  for  unearthing  the  plot
 that  led  to  the  murder  of  Shri  Hemantha

 Kumat  Basu,  a  veteran  political  leader,  in
 view  of  the  fact  that  several  representations
 were  made  to  Government  regarding  the
 matter  ;

 (b)  whether  a  colleague  of  late
 Hemantha  Kumar  Basu,  Shri  Ajit  Biswas,
 who  was  a  candidate  in  the  Byelection  in
 the  Constitueney  of  Shri  Basu,  was  also
 brutally  kilfed  recently  ;
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 (०)  if  30,  whether  a  special  investigation
 committee  under  the  C.  B.  L  ig  proposed
 to  be  set  up  to  enquire  into  these  double

 —
 and  haul  up  the  criminal;

 (d)  if  so,  the  reasons  therefor  and  the
 alternative  steps  taken  by  Government  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  ८.  PANT)  :  (a)  and  (b).  Yes,  Sir.

 (0)  and  (d).  No,  Sir.  The  investigations
 into  the  two  murders  are  already  in  progress.
 The  Central  Government  will  however
 provide  all  necessary  assistance  as  may  be
 sought  by  the  State  Government,  in  the
 investigations.

 Team  from  Centre  to  study  Cashew
 Industry  in  Kerala

 2322.  SHRI  ८.  CHITTIBABU  :
 SHRIMATI  BHARGAVI

 THANKAPPAN  :

 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  whether  a  Central  Team  Visited
 Kerala  State  recently  to  study  the  problems
 of  Cashew  industry  there  ;

 (b)  if  so,  the  results  of  this  study  ;
 and

 (c)  the  follow-up  action  Government
 have  taken  or  propose  to  take  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C,  GEORGE)  :  (a)  Yes,  Sir.

 (b)  and  (c).  The  report  has  heen  received
 only  a  few  days  back  and  is  under  the
 consideration  of  the  Government.

 Special  Courts  for  Summary  Triais  in
 Areas  affected  by  Communal

 Trouble

 2323.  SHRI  ESWARA  REDDY:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  Government  are  considering
 &  proposal  to  set  up  apecial  courts  to  hold
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 summary  trials  in  areas  affected  by  commu-
 nal  trouble  ;  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :  (a)  and
 (०),  Government  intend  to  introduce  in
 Parliament  a  Bill  seeking  to  empower  State
 Governments  to  set  up  special  Courts  in
 areas  affected  by  disturbances,  for  expedi-
 tious  trial  of  offences  arising  out  of  such
 disturbances.

 गढ़वाल  (उतर  प्रदेश)  में  शाला  डाकघर

 2324,  श्र  प्रताप  सिह  नैनो  :  क्‍या

 सवार  मन्त्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  इस  समय  उत्तर  प्रदेश  के  गढ़वाल
 जिले  में  कार्य  कर  रहे  शाखा  डाकघरों  की  कुल
 सख्या  कितनी  है  ;

 (ख)  इनमें  से  कितने  डाकघरों  का  निकट

 भविष्य  में  उप  डाकघरों  के  रूप  में  दर्जा  बढ़ाये
 जाने  का  प्रस्ताव  है;

 (ग)  किन-किन  डाकघरों  में  टेलीफोन

 सुविधायें  उपलब्ध  की  गई  हैं  ;  कौर

 (घ)  किन-किन  डाकघरों  में  निकट  भविष्य
 में  टेलीफोन  सुविधायें  उपलब्ध  किये  जाने  का

 प्रस्ताव  है  ?

 संचार  भन्ना  (६  हेमवती  मकान  कह-
 गुरा:  (क)  8-6-7]  को  उत्तर  प्रदेश  के

 गढ़वाल  जिले  में  366  शाखा  डाकघर  काम

 कर  रहे  हैं

 (a)  उपयुक्त  शाखा  डाकघरों  में  से  8

 का  दर्जा  बढ़ाकर  उन्हें  निकट  भविष्य  में  उप

 डाकघर  बनाये  जाने  का  प्रस्ताव  है  1

 (ग)  गढ़वाल  जिले  में  क्‍झ्रादवदरी  भर

 सिमाली  2  डाकघरों  में  टेलीफोन  सुविधाभों
 की  व्यवस्था  की  गई  है  ।

 (ध)  इस  समय  गढ़वाल  जिले  के  किसी

 अन्य  ढाकधघर  में  टेलीफोन  सुविधाधों  की  व्य-

 आस्था  करने  का  प्रस्ताव  नहीं  है
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 कोट  हार  कौर  पोगो  का  दिल्‍ली  झोर  लख-

 ६ !.  से  सीधा  टेलीफोन  सम्पर्क

 2325.  श्री  प्रताप  सिह  नेगी  :  क्‍या

 संचार  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उत्तर  प्रदेश  के  कोटद्वार  कौर

 पौड़ी  को  सीधी  टेलीफोन  व्यवस्था  द्वारा
 दिल्‍ली  कौर  लखनऊ  से  मिलाने  की  माग  की

 गई  है  ;

 (ख)  यदि  हां,  तो  यह  व्यवस्था  कब  तक
 की  जाएगी  ;  और

 (+)  यदि  नही,  तो  उसके  क्या  कारण  हैं?

 संचार  सस्ती  (क्रि  हेमवती  छह  बहु-
 गुरा)  :  (क)  ऐसी  कोई  मांग  प्राप्त  नहीं  हुई
 है

 (ख)  प्रदान  ही  नहीं  उठता  ।

 (ग)  कोठ द्वार  श्र  दिल्‍ली  के  बीच  प्रति
 दिन  बुक  की  जाने  वाली  कालों  की  औसत
 सख्या  0  है  कौर  पौड़ी  और  लखनऊ  के  बीच

 प्रतिदिन  भ्रौसतन  3  काल  बुक  किये  जाते  हैं।
 इतने  कम  ढंक  परियात  के  लिए  सीधे  सीटों

 का  भ्रौचित्य  नही  है।

 Frequent  Stoppage  of  Broadcastings
 from  Calicut  All  India  Radio

 Station

 2326.  SHRI  A.  K.  GOPALAN  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  frequent  stoppage  of
 broadcastings  from  the  Calicut  All  India
 Radio  Station  ;

 (b)  if  so,  the  reasons  therefor  ;  and

 (c)  the  steps  taken  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  :  (a)  Yes,  Sir,

 ()  The  breakdown  are  mainly  due  to
 the  failure  of  electric  supply.
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 (c)  ६”.  छह  was  taken  up  with  Kerala
 State  Electricity  authorities,  who  have
 informed  that  as  soon  as  Kuttikattur  sub-
 Station  is  cominissioned  an  alternate  supply
 feeder  to  the  Tratamitting  Station  will  be
 provided.  This  will  improve  the  position.

 Setting  up  of
 4  Vigans

 Commission
 to  look  Complaints  of

 Minorities

 2327.  SARI  SHYAMNANDAN
 MISHRA  :  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  slate  :

 (a)  whether  Government's  attention  has
 ह... क  dzawn  to  the  speech  of  the  Chief
 Justice  of  India  at  a  Seminar  on  ‘Law  ana
 the  Minorities  in  India’,  where  he  suggested
 the  establishment  of  a  Vigila:  ce  Commission
 to  look  into  the  complairits  of  the  minonties
 as  the  protection  offered  by  the  cours  ६  85
 not  enough  ;  and

 (b)  whether  Government  are  in  favour
 of  such  a  Vigilarce  Commission  ?

 THE  MINISTER  OF  STAIE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 {SHRI  RAM  NIWAS  MIRDHA):  (a)
 Government's  attention  has  been  drawn  to
 the  said  speech.  The  Chief  Justice  of
 India  had  inter-alia  observed  as  follows  :

 “The  exact  content  of  the  funda-
 mental  rights  of  the  minorities  can
 easily  be  settled  by  the  courts.  But
 is  the  institutional  protection  of  the
 courts  enough  ?  Would  it  be  advisable
 to  appoint  a  Vigilance  Commissiner  of
 Minorities  to  look  into  the  complaints
 of  the  minorities  w

 (b)  Article  350-B  of  the  Constitution
 alteady  provides  for  the  uppointment  of  a
 Special  Officer  for  the  Hnquistic  minorities
 and  also  lays  down  that  it  shall  be  ‘the  duty
 of  the  Snecial  Officer  to  investigate  al!
 matters  relating  to  the  safeguards  provided
 for  the  finguistic  minoritiés  in  the  Constitu-
 tion  and  teport  to  the  Presikient  on  those
 matters.  Copies  of  such  reports  are  also
 requited  to  be  Inid  tefore  each  House  of
 Parliament.  Government  are  also  of  the  view
 that  administration  at  different  levels  should
 promptly  inquire  inte  complaints,  or
 grievances  of  the  minorities  and  take  all
 necessary  action  under  law  to  remove  them
 and  afford  prétection  ‘to  the  minorities.
 Such  a  concerted  administrative  effort  will
 be  more  productive  of  resulis.
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 Recruitment  of  Scheduled  ‘Castes  und
 Schedaled  Tribes

 2328.  SHRI  PROOL:  CHAND  VERMA:
 Wilt  the  PRIME  MINISTER  be  pleased  to
 state  :

 (a)  the  number  of  Scheduled  Castes  and
 Scheduled  Tribes  recruited  umder  the  Central
 Government  Categorywise,  duting  1969-70  ;
 and

 (b)  the  percomtage  of  the  reserved
 vacancies  for  the  Scheduled  Castes  and
 Scheduled  Tribes  cancelled  on  account  of
 non-availability  of  suitable  candidates  ?

 THE  MINISTER  QF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  07  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  (a)  and
 (b).  The  information  is  being  collected
 from  the  Ministeries/Bepartments  and  will
 be  laid  on  the  table  of  the  House  as  soon
 as  possible

 Radio  Station  at  Kotah

 2329.  SHRI  ONKAR  LAL  BERWA
 SHRI  BRIJ  RAJ  SINGH-

 KOTAH  :

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  :

 (a)  the  criteria  for  opening  a  Radio
 Station  ;

 (को  the  conditions  not  fulfilled  by  Kotah
 in  this  regard  ;

 (c)  whether  Government  had  discussed
 the  matter  with  the  State  Government  so
 as  to  meet  that  requirement  ;  and

 (6)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  ‘MINISTER  IN  THF
 MINISTRY  QF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  (a)  Preposalsforeetting  up  new
 radio  statiogs  in  the  Fourth  Plan  were
 rrepared  with  a  view  to  achieving  the

 following  objectives  :—

 (i)  Extending  omediam  wave  coveras?
 in  each  State  to  at  least  20%  of  its

 population,

 (ii)  Extending  coverage
 areas,  tribal  areas,  etc,

 to  border
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 (b)  Kotah  is  already  receiving  adequate
 medium  wave  setvice  from  Ajmer  and
 Indore  stations.  Ptejects  for  setting  up
 stations  at  Jodhper  and  Suratgarh  in
 Rajasthan  State  were  a  accorded  higher
 priority.  The  question  of  setting  up  a
 station  at  Kotah  cag  be  examined  after
 higher  priority  schemes  have  been  im-
 plemented.

 (०)  and  (d).  Do  not  aries.

 सरकारी  अधिकारियों  1... अ  कर्मचारियों

 के  विक्स  केय  जांच  ब्यूरो  हारा

 की  गई  जांच

 2330.  श्री  हुकम  चरण  कछवाय  :  कया

 धान  सत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  गत  दो  वर्षों  मे  केन्द्रीय  जाच  ब्यूरो
 द्वारा  कितने  सरकारी  अधिकारियों  और  कर्म-

 चोरियों  के  विरुद्ध  जाच  की  गई  ;

 (@)  उनसे  राजपत्रित  अधिकारियो  की

 सख्या  कितनी  थी  ;

 (ग)  जांच  के  परिणामस्वरूप  कितने  अधि-

 कारी  कौर  कर्मचारी  न्यायालय  द्वारा  दोषी  पाये

 गये  ;  कौर

 (घ)  उनमें  &  कितने  व्यक्तियों  से  विरुद्ध

 विभागीय  जांच  की  गई  थी  ?

 गृह  मंत्रालय  प्रौढ़  मासिक  विभाग  में

 राज्य  भगती  (भी  राम  निवास  पिचों:  (क)
 10-6-69  से  9-6-71  की  भ्रमरी  मे  केन्द्रीय

 जांच  ब्य  द्वारा  480]  सरकारी  कर्मचारियों

 के  बिरला  जांच  की  ब्रश  ।

 (ख)  060

 (3)  न्यायलयों  द्वारा  ब  तक  90  को

 दोषी  पाया  गया  |

 (ब)  g72°
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 T.  द  Stations  in  Rajasthan

 2331  SHRI  BRIS  RAS  SINGH—
 KOTAH  :  Wall  the  Minster  of  JNFOR-
 MATION  AND  BROADCASTING  ’  be
 pleased  to  state

 (a)  the  nurnber  of  T.V.  Stations  set  up
 by  Government  in  the  State  of  Rajasthan
 during  the  last  three  years  ;  and

 (b)  the  source  through  which  T.V.  sets
 are  made  available  in  the  State  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA):  (a)  None.

 (b)  Through  normal  trade  channels.

 जाझोरा  में  200  एस  एक्स  कामना

 बाली  सोनी  का  लगाया  जाना

 2332.  डा०  लक्ष्मी  सारा यश  पांडे:

 क्या  संचार  मन्त्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  क्या  मध्य  प्रदेश  के  रतलाम  जिले  के

 जालोरी  स्थित  टेलीफ़ीन  केन्द्र  में  200  इस

 एक्स  क्षमता  वाली  मशीन  लगाकर  उसकी

 क्षमता  में  वृद्धि  की  जा  रही  है  ;

 (ख)  यदि  हां,  तो  किस  तारीख  मे  यह
 कार्य  चल  रहा  है  भौर  कितना  कार्य  पूरा  हो

 चुका  है;

 (ग)  शेष  कार्य  को  पूरा  करने  में  कितना

 समय  लगने  कौ  सम्भावना  है  ;

 (घ)  क्‍या  जालोरी  के  लिवा त्तियों  ते  नये

 टेलीफोन  कनेक्शनों  के  लिए  आवेदन  पत्र  दिये

 हैं  कौर  उनकी  मांगे  काफी  समय  में  टेलीफोन

 केन्द्र  की  क्षमता  में  वृद्धि  न  किये  जाने  के  कारण

 पूरी  नहीं  की  जा  सकी  ;  और

 (3)  टेलीफोन  कनेक्शनों  के  लिए  उनकी

 माँगें  कस  तक  पूरी  किये  जाने  की  सभावना  है  ?

 संचार  मंत्री  (भी  हेमवती  गंजन  बहुगुणा)  :

 (=)  थी  हां  a
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 (@)  जालोरी  में  मौजूदा  एक्सचेंज  के

 स्थान  पर  200  लाइनों  का  स्वचालित  एक्सचेंज

 लगाने  की  योजना  बनाई  गई  है।  इसका  संस्था-

 पन  कार्य  अगस्त,  970  में  आरम्भ  हुआ  था

 लोहे  का  कार्य,  केबिल  बिछाना  और  तार

 लगाने  का  काम  पूरा  हो  गया  है।

 (ग)  भश्रक्तुबर,  97)  तक

 (घ)  जी  हां  t

 (ड)  आज्ञा  है  कि  इस  संस्थापन  के  चालू
 हो  जाने  से  भ्रतिरिकत  टेलीफोन  कनेक्शनों  की

 व्यवस्था  की  जा  सकेगी  |

 रतलाम  जिले  (मध्य  प्रदेश)  में  टेलीफोन

 केन्द्र  खोला  जाना

 2333.  eto  लक्ष्मी  सा राय रा  पांडे:  क्‍या
 संचार  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (कि)  क्या  मध्य  प्रदेश  में  रतलाम  जिले  में

 ताल,  बड़ा वडा,  सन खेडा  और  रिमांड  जैसे  बड़े

 शहरों  में  टेलीफोन  केन्द्र  स्थापित  करने  की

 जनता  द्वारा  बराबर  मांग  की  जा  रही  है

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  ब

 तक  कया  कार्यवाही  की  गई  है  ;  और

 (ग)  उक्त  शहरों  में  टेलीफोन  केन्द्र  कब

 तक  कार्य  करना  ग्रारम्भ  कर  देंगे *

 संचार  सत्री  (श्री  हेमवती  नन्दन  बहु-

 शर्त)  :  (क)  इन  स्थानों  पर  टेलीफोन  सुविधा
 दिये  जाने  के  लिए  जनता  की  मांग  बरकरार  है  y

 (@)  ग्रा वध्य कता  का  सर्वेक्षण  करने  के

 बाद  और  आय-व्यय  का  हिसाव  लगा  लेने  पर

 प्रत्येक  मामले  में  निम्नलिखित  कार्यवाही  की

 गई  है  :

 L.  ताल  :  एक  सार्वजनिक  टेलीफोन  भर

 की  मंजूरी  दे  दी  गई  हैं।  प्र लब सा  इसी

 एसरार  तार  की  भारी  कमी  है  ।  इस  तार  की

 सप्लाई  की  स्थिति  में  सुधार  होने  के  बाद

 सार्वजनिक  टेलीफोन  घर  खोल  दिया  जनायेगा ।
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 2.  बड़ा बडा:  सही  ताम  रतलाम  जिले

 में  बड़ावा  जान  पड़ता  है।  यहां  के  लिए  एक

 सार्वजनिक  टेलीफोन  घर  की  मंजूरी  दे  दी  गई

 है  अलावा  ए०्सी०एस०्यझार०  तार  को

 भारी  कमी  है।  ज्योंही  इस  तार  की  सप्लाई

 की  स्थिति  में  सुधार  होगा,  सार्वजनिक  टेलीफोन

 घर  खोल  दिया  जायेगा

 3.  सन खले डा  :  सही  नाम  सुखेडा  जान

 पड़ता  है  यहां  सार्वजनिक  टेलीफोन  घर  खोलना

 लाभकारी  नहीं  है।  मध्य  प्रदेश  राज्य  सरकार

 और  ग्राम  पत्ता यत  को  यह  बता  दिया  गया  है
 कि  यदि  कोई  पार्टी  किराया  और  गारंटी  के

 आधार  पर  सार्वजनिक  टेलीफोन  घर  खुलवाना
 चाहे  ति  यह  खोला  जा  सकता  है।  उनके  उत्तर

 वी  प्रतीक्षा  की  जा  रही  है

 4.  रिमांड  :  J+11-70  को  एक  सर्व-
 जनक  टेलीफोन  घर  खोला  गया  था।  इस

 समय  इस  स्थान  पर  टेलीफोन  एक्सचेंज  खोले

 जाने  का  प्रामीत्य  नही  है  ।

 (ग)  इस  समय  उपयुक्त  स्थानों  पर  खेली-

 फोन  एक्सचेंज  खोलने  के  लिए  पर्याप्त  मांग

 और  औचित्य  नहीं  है  |  मांग  में  पर्याप्त  वृद्धि

 ि  और  बो जनाओ ों  के  लाभकर  होने  पर  यथा-

 शीघ्र  टेलीफोन  एक्सचेंज  खोल  दिये  जायेंगे

 मन्द सोर  ओर  रतलाम  जिलों  (मध्य  प्रदेश)  में

 डाक  शौर  तार  घरों  ध्रौर  टेलीफोन  एक्सचेंजों

 के  लिये  स्थान

 2334,  डा०  लक्ष्मी  सा राय रा  पांडे  :  क्‍या

 संघार  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  सकील  में  उन  स्थान  के

 नाम  क्या  हैं  जहां  डक  कौर  तार  घर  कौर

 टेलीफोन  एक्सचेंज  समुचित  इमारतों  में  स्थित

 नहीं  ;

 (क)  क्या  इसके  परिणामस्वरूप  ने
 केबल

 जनता  को  कठिनाइयों  का  सामंती  करना  पढ़े
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 रहा  है  बल्कि  उक्त  कार्यालय  भी  दक्षतापूर्वक
 कार्य  नहीं  कर  पा  रहे  हैं;  कौर

 (ग)  मन्द सौर  और  रतलाम  जिलों  में

 किन-किन  स्थानों  पर  उक्त  कार्यालयों  को  स्थान
 दमे  या  उनके  लिये  इमारतों  का  निर्माण  करने

 का  सरकार  का  विचार  है  ?

 संचार  मंत्री  (श्री  ह ेमस्ती  लंदन  बहु

 गुना)  :  (क)  भोपाल  के  पोस्टमास्टर  जनरल
 के  पास  उपलब्ध  सूचना  के  अनुसार  मध्य  प्रदेश
 सर्कल  में  निम्नलिखित  कार्यालय  समुचित  इमा-
 रतों  में  काम  नही  कर  रहे  हैं  —

 डाकघर

 l.  भिंड

 2.  गोहद

 3.  बैलाडिला

 टेलीफोन  एक्सचेंज

 l.  इटारसी

 2,  होशंगाबाद
 3.  घमनोद

 (ख)  हालांकि  इन  इमारतों  में  समुचित
 स्थान  उपलब्ध  नहीं  है,  फिर  भी  सुचारू  सेवा
 पर  इसका  बुरा  भ्र सर  नही  पड़ा  है  ।

 (ग)  मन्द सौर  और  रतलाम  जिलों  के  सभी
 कार्यालय  समुचित  इमारतों  में  हैं।  इसलिए
 इनके  लिये  इमारतों  के  निर्माण  का  प्रश्न  ही
 नहीं  उठता

 मध्य  प्रदेश  में  प्रयोगात्मक  डाकधर

 2335.  sto  लक्ष्मी  नारायण  पांडे  :  क्या
 संचार  स्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  मन्द सौर  और  रत-
 लाम  जिलों  के  प्रा मीरा  क्षेत्रों  में  उन  स्थानों  के
 11.6  ब्या  हैं  जहां  चालू  वर्ष  में  प्रयोगात्मक  डाक
 घर  खोले  जाने  का  विचार  है;
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 (&)  इस  प्रकार  के  डाकघरों  भ्रमणा  डाक-

 सुविधा भों  की  व्यवस्था  करने  के  सामान्य  नियम
 क्‍या  हैं  ;  शौर

 (ग)  उपयुक्त  दो  जिलों  के  उन  स्थानों  के
 नाम  क्या  हैं  जहां  की  जनता  ने  इस  प्रकार  की
 डाक  सुविधाओं  की  मांग  की  है  ?

 संचार  सन्तरी  ी  हेमवती  लंदन  बहु-
 गुणा)  :  (क)  मध्य  प्रदेश  के  मंदसौर  कौर
 रतलाम  जिलों  के  ग्रामीण  क्षेत्रों  क ेउन  स्थानों
 के  नाम  नीचे  दिये  गये  हैं  जहां  97I-72
 वर्ष  के  दोरान  प्रयोगात्मक  डाकधर  खौलने  का
 प्रस्ताव  है:

 जिले  का  उन  स्थानों  का  प्रस्तावित  डाक-

 नाम  नाम  जहां  डाक  घर  किस  वर्ग  के

 घर  खोलने  का  हैं?

 प्रस्ताव  है

 मंदसौर  कै लाद बपुरा  अतिरिक्त  विभा-

 गाय  शाखा  डाक

 घर

 तुलसी  वही
 नयामता  हैडा  ”

 नालवा  ”

 सुनथी  के

 सार नोड  शक

 रतलाम  यूरिया  अतिरिक्त  विभा-

 बिछोड़  गीय  शासन  डाक-

 घर

 रिचा  "

 मोल्ला  हर

 दौलतपुरा  7

 रानायारा  कर

 कपाड़िया  "

 नन्द ले दा  "

 (ख)  जैसा  कि  सभा  पटल  पर  रखे  गये

 विचारा  में  उल्लिखित  है।  [भग्रश्थालय  में  रख
 दिया  गया  1  देखिये  सख्या  LT-433/72]}
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 (w)  arden  (क)  में  बख्त  दो  जिलों

 के  उस  स्थानों  के  शाम  नीचे  क्वि  सय  हैं  जहां
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 जनता  ने  गये  डाक चर  खोलने  कीं  भांग  की  है  :

 जिले  का  उन  स्थानों  का  मांग  किया  गया

 नाम  सास  जहां  नये.  डाकघर  किस

 डाकघर  खोलने  वर्ग  का  है।
 की  भांग  की  गईं  है

 मंदसौर  सुनती  झ्र ति रिक्त  विभा-

 गये  शाखों  डॉक-
 घर

 रतलाम  धोंसवास  हि

 करा क्रि का  शक

 Government  Advertisements  to
 Newspapers

 2336.  SHRI  JYOTIRMOY  BOSU  :
 SHRI  M.  K.  KRISHNAN  :
 DR.  KARNI  SINGH  :

 Will  the  Miiiter  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state  :

 (a)  the  circulation  and  number  of  the
 newspapers  which  had  been  given  Govern-
 ment  advertisements  in  1969-70  and  1970-71;
 and

 (b)  the  names  of  such  newspapers  with
 amounts  paid  to  each  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  INPORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA):  (a)  and  b).  information  regard-
 ing  details  of  advertiséments  released  to
 individual  newspapers  and  the  amounts  paid
 to  them  is  treated  as  confidential  between
 the  Directorate  of  Advertising  and  Visual
 Publicity  and  the  individual  papers.  It
 would  not  be  good  busthes  ethics  to  divulge
 this  information  unilaterally  without  the
 prior  consent  of  the  papers  concethed
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 India’s  Share  In  World  Export  Trade

 2337,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleated  to  state  :

 (a)  whether  world  exports  heave  more
 than  doubled  fram  $1,36,100  million  to  an
 estimated  $  2,78,000  million  between  963
 ह...  3970  ;

 (b)  whether  India's  share  in  total  world
 exports  has  shrunk  from  2.I  per  cent  in
 1951  to  4.2  per  cent  in  7963  and  0,7  per
 cent  in  1970,  and  if  so,  the  causes
 thereof  ;

 (c)  the  statistical  picture  of  our  place  in
 the  world  export  trade  in  1951,  963  and
 and  970  ;  and

 (d)  the  share  of  underdeveloped  and
 developed  countries  in  the  total  export  trade
 in  95i,  963  and  970  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  ron  GEORGE)  :  (a)  Yes,  Sir.

 (b)  Yes,  Sir.  Both  external  and  internal
 factors  have,  contributed  to  a  decline  in
 India’s  share  of  world  trade.  It  is  well
 known  that  the  world  demand  for  our
 major  traditional  exports  is  not  growing  fast
 enough.  Commodities  fike  tea  have  been
 faced  with  the  problem  of  oncess  produc-
 tion  and  low  prices  for  the  last  many  years.
 The  exports  of  jute  manufactures  have  been
 affected  by  the  growth  of  synthetic  substi-
 tutes  as  well  as  increased  competition  from
 Pakistan,  Import  substitution  in  other
 developing  countries  as  well  as  quota  restric-
 tlons  in  developed  countries  have  affected
 exports  of  cotton  textiles.  On  the  domestic
 froft,  in  resent  years  there  have  been  shor-
 tages  of  some  critical  impute  like  steel
 which  have  undoubtedly  hampered  the
 gtowth  of  exports.  Outpyt  of  some  com:
 mercial  crops  which  enter  into  our  export
 trade  ‘has  also  bees  inadequats  aad  this
 has  affected  surpluses  available  for  0०

 +
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 ©)  and  {d),  A  statement  is  attached.
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 STATEMENT

 Percentage  Share  of  India  in  World  Exports

 {Value  in  Million  U.  8.  Dollars)

 4963 1951  4970

 !  World  7100!  354007  2766007

 2  Developed  Market  Economies  467007  4039004  22704
 (62.2)  (76.7)  (80.5)

 3.  Developing  Economies  28400  3500  53900
 (37.8)  (23.3)  (19,5)

 4.  India  6465  626  2030
 5.  (4)  as  percentage  of  (I)  2.2  .2  0.7

 l.  Exeluding  the  trade  of  Albania,  Central  Industrial  Security  Foree
 Bulgaria,  China  (Mainland),  Czec-
 hoslovakia,  astern  Germany,  2338.  SHRI  JYOTIRMOY  BOSU:
 Hungary,  Paland,  Rumania,  Will  the  Minister  of  HOME  AFFAIRS  be
 North  Korea,  and  U  S,S.R.  pleased  to  state  :

 2  Excluding  the  trade  of  China  (a(  the  total  number  of  personnel  em-
 (Mainland),  Mongolia,  Democtatic  ployed  in  the  Central  Industrial  Security
 Peoples  Republic  of  Korea,  Demo-  Force  ;  and
 cratic  Republic  of  Vietnam,  and  (b)  the  nature  of  the  functions  and
 centrally  platmed  Economies  of  duties  of  this  force  ?
 Furope  and  U.S.S.R.  THE  MINISTER  OF  STATE  IN  THE

 3.  Continental  Western  Europe,  MINISTRY  OF  HOME  AFFAIRS  (SHRI
 United  Kingdom,  Iceland,  Ireland,  K.C.  PANT)  :  (a)  6239  at  present.
 Canada,  United  States  and  (b)  The  Central  Industrial  Security
 Japan.  Force  is  meant  for  the  better  protection  and

 F  ial  undertakings  owned  by 4.  United  States,  Canada,  Developed  *¢cutlty  of  industria
 Market  Economies  of  Furore,  the  Central  Government.

 t
 dere,  Acai,

 Newzealand,  and
 Dacca  Station  of  Pakistan  Radio  Jamming

 .  of  A.  I  R.  Broadcast
 5.  All-.regional  totals  and  the  annual

 country  data  ate  adjusted  for  2339  SHRIS.  M.  BANERJEE:  Will
 undervaluation  of  imports.  the  Minister  of  INFORMATION  AND

 BROADCASTING  be  pleased  to  stato
 Note:  Figure  in  brackats  show  percentage

 ९  ;

 shave  to  the  total  exports  of  the
 world,

 Source  oo  ,United  Nations  Monthly
 Bullétin  of  Statistics,  April.
 1971  for  the  years  1963  and
 1970.

 2,  United  Nations  Monthly
 :  Ballotin  of  Statistics,  July,

 960  for  the  year  1951,

 (a)  whether  the  Radio  Pakistan,  which
 has  been  blacking  out  Bangla  Desh  in  its
 broadcasts,  is  tow  1.तक  to  deprive  East
 Bengalis  from  listening  to  All  India  Radio
 broadcasts  ;

 (b)  whether  Dacca  Station  of  the  ‘Paki-
 dtan  Redio  fas  beon  jamming  All  India
 Radio  broadcast  frequencies  ;  and

 (©)  if  so,  the  steps  taken  by  Govern-
 ment  to  counteract  this  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  :  (a)  Government  have  no  infor-
 mation  regarding  conditions  of  radio  _listen-
 ing  in  Bast  Pakistan.

 {b)  No,  Sir,  not  as  far  as  can  be  judged
 by  listening  in  India.

 (c)  Does  not  arise.

 देवनागरी  लिपि  सें  दिये  आने  वाले  तारों  का

 विलम्ब  सें  भेजा  जाना

 2340.  श्री  नरेश  सिह  विश्व  :  क्‍या

 संचार  मस्ती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  देवनागरी  लिपि  में  बुक  किये

 गये  लार,  अपेक्षा  भाषा  में  बुक  किये  गये  तारों

 की  अपेक्षा  विलम्ब  से  भेजे  जाते  हैं  ;

 खि)  क्या  उपरोक्त  कारखणवहा  लोग  अपने

 तारों  को  देवनागरी  लिपि  में  बुक  कराने  में

 हिचकिचाते  हैं  ;  भोर

 (ग)  सेवा  में  सुधार  करने  के  लिए  सर-

 कार  ने  क्‍या  कार्यवाही  की  है  ?

 संचार  मंत्रो  श्री  हेमवती  सावन  बहु-

 शुस्ता)  :  (क)  की  नहीं  f

 (ख)  ऐसा  कोई  मामला  डाक-तार  विभाग

 के  देखने  में  नहीं  आया  ।

 (ग)  देवनागरी  गाइड  सभी  देवनागरी

 तार घरों  में  हवाले  के  लिए  सप्लाई  कर  दी  गई

 हैं  कौर  यह  सावे  जनक  विधि  के  लिए  भी  उप-

 लब्ध  है  |  देवनागरी  तार  सेवा  के  सम्बन्ध  में

 समय-समय  पर  प्रचार  किया  जाता  है  ताकि

 देवनागरी  लिपि  सें  उपलब्ध  सेवाओं  के  बारे  में

 झाम  जनता  को  जानकारी  दी  जा  सके  ।  दिल्‍ली

 में  केवल  देशना मरी  फोम  तार  बुक  करने  के

 लिए  ही  23-5-1971  से  एक  अलग  टेलीफोन

 नम्बर  (184)  प्लाट  किया  थ्या  है  |  1970-

 41  बद  के  दौरान  देवनागरी  लिपि  में  3600

 तारघरों  में  जहां  में  ये  तार  भेजे  जाते  हैं,  0

 लाख  तार  बुक  किये  गये  ।

 16,  97l  Written  Answers

 राज्य  लोक  सेवा  झायोप  ड्रा  लो  जाते  बाली

 प्रतियोगी  परिवारों  में  झप्रेजी  को  अनिवार्य

 विधय  के  रूप  में  नहीं  मानना

 2341.  श्री  नरेगा  लि  विकट  :  क्‍या

 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  कुछ  राज्य  सरकारों  ने  अपने

 लोक  सेवा  झा वोग  के  द्वारा  ली  जाने  वाली

 प्रतियोगी  परीक्षाओं  में  भ्रमण जी  को  प्रनिवाये

 विषय  के  रूप  में  नहीं  मानने  का  निर्णय  किया

 है  और  यदि  हां,  तो  उन  राज्यों  के  क्‍या  नाम  हैं  ;

 (ख)  कया  केन्द्रीय  सरकार  का  भी  इसी
 प्रकार  का  निर्णय  करने  का  विचार  है  ;  और

 (ग)  बदी  हां,  तो  उक्त  निर्णय  के  कब

 तक  लिये  जाने  जी  संभावना  है?

 पह  मन्त्रालय  शौर  कामिक  विभाग  सें

 राज्य  स़्त्री  (शो  राम  निवास  सीधा)  :  (क)
 इस  सम्बन्ध  में  सूचना  तत्काल  उपलब्ध  नहीं

 है  :  इसे  एकत्रित  किया  जायेगा  और  यथाशीघ्र

 सदन  के  पटल  पर  रखा  जायेगा  ।

 (ख)  जी  नहीं,  श्रीमान  ।

 (ग)  प्रदान  नहीं  उठता  |

 i2

 Indian  Films  Purchased  by
 Foreign  Countries

 2342.  SHRI  B.K.  DASCHOWDHURY  :
 Will  the  Minister  of  FOREIGN  TRADE
 be  pleased  to  state  :

 (a)  the  names  of  countries  which  pur-
 chased  Indian  films  during  the  year  ending
 3ist  March,  I97!  ;

 (b)  the  language  of  films  purchased,
 country-wise  ;  and

 (c)  the  total  amount  (Indian  currency)
 earned  through  the  sale  of  these  films  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  C.  GEORGE)  :  (a)  and  (c).  A  statement
 giving  the  information  is  attached

 (b)  Information  relating  to  language  of
 films  exported  is  not  available  as  export
 Statistics  of  films  according  to  language  are
 not  recorded  in  Trade  avcounts.
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 STATEMENT

 Quantity  in  ‘000°  Metres

 (Value  in  thousands  of  Rs.)

 Si.  1969-70  1970-71  (Upto  Nov,  °70
 No.  2

 OW.  Vai.  Oy  a

 l.  Aden/S.  Yemen  P.  Rep.  53  250  85  799
 2,  Afghanistan  184,  403  है  349
 3.  Behrein  Islands  422  033  78  490
 4.  Burma  6  445  43  294
 5.  Ceylon  654  2893  235  48
 6.  Fiji  Island  90  967  66  422
 7.  France  7  6l  5  il
 8.  Hong  Kong  227  253  90  347
 9.  Indonesia  300  88  35  7063

 10.  Iran  276  568  429  865
 l,  Kenya  ‘421  2667  233  2073
 12  Lebanon  455  22  43  334
 Be  Malaysia  33  161  2  |  35
 14.  Mauritius  4i2  i536  98  96h
 15,  Nigeria  92  485  7  375

 16,  Qtr.  Tre.  Oman/Qatar  943  3267  257  ३772

 12,  Singapore  603  2850  506  26i2

 18.  Sudan  87  369  5  48

 19.  Trinidad  263  557  48  285

 20,  Thailand  281  429  223  3407
 2i.  U.AR,  66  230  58  564
 22.  U.K.  946  076  934  48029
 23,  U.S.A,  203  898  77  922

 24.  US.S.R.  40  46  2  453

 25.  Vietnam  Rep.  9  43  8  25

 26.  Japan  2  44  3  826

 27.  Dubai  including  Qatar  के  के  226  033
 28.  Tanzania  Rep.  243  066  25  390
 29.  Others  440  5209  929  3075

 Total  9088  43456  me  41444

 Rentals  for  Plug,  Socket  and  Extra  for  plug,  socket  and  extra  cord  with  tele-
 Cord  with  Telephones  phones  ;  and

 2343,  SHRIS.N.  MISRA:  Will  the
 Minister  of  COMMUNICATIONS

 —
 be

 white  0  thoes  ‘he  vaius  of  the  mated pleased  to  etate  :  is  incompatible  with  the  capital  out-
 (a)  on  what  basis  the  rentals  are  fixed  lay  ?
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 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  The  rentals  for  plug  and  socket  arrange-
 ment  and  long  cord  have  been  fixed  on  the
 basis  of  recommendations  of  the  Telephone
 Taxiff  Revision  Committees  1936  and  964
 and  take  into  account  the  annual  recurring
 oxpenditure  incurred  in  provision  of  these
 facilities,  The  annual  recurring  expenditure
 includes  the  cost  of  maintenance  and  depre-
 ciation  which  are  quite  high  of  these  facili-
 ties,

 {b)  The  rentals  are  not  excessive  con-
 sidering  the  increased  cost  of  maintenance
 as  observed  in  actual  practice.  The  plug
 and  sockets  are  subject  to  feavy  wear  owing
 to  frequent  Folding  and  movement,  Simi-
 larly  a  jong  cord  involves  high  expenditure
 on  maintenance  as  the  extra  Iength  trailing
 on  the  floor  is  liable  to  frequent  damage
 and  faults.  The  maintenance  effort  is  also
 high  in  view  of  the  increased  fault  liability
 All  these  aspects  have  teen  taken  into
 account  while  fixing  the  rentals  for  these
 facilities.

 Wrong  Telephone  Bills

 2344.  SHRIS  N.  MISRA:  Will  the
 Minister  of  COMMUNICATIONS  be  pleas-
 ed  to  state  :

 (a)  whether  any  complaints  have  been
 received  from  Allahabad  tn  connection  with
 wrong  billirgs  for  ‘selephone  calls  made
 from  some  other  numbers  ;  and

 (b)  if  so,  the  steps  taken  in  the
 matter  ?

 THE  MINISTFR  OF  COMMUNI-
 CATIONS  (SHRI  H.  N.  BAHUGUNA)
 (a)  3  complaints  were  received  from  Allaha-
 bad  regarding  allegea  wrong  billing  during
 1970.  No  complaints  have  so  far  been
 received  during  97].

 (b)  The  complaints  received  are  investi-
 gated  and  if  wrong  billing  ts  established
 rebate  as  admissible  is  sanctioned.

 बढ़ा  किया  में  टेलीफोन  एक्सचेंज

 2345  श्री  कमल  सीजन  मधुकर  :  क्‍या

 सच पर  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बया  ब्रा  किया  को  मुजफ्फरपुर,
 पटना  शादी  के  साथ  मी  टेलीफोन  लाइन  से
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 नही  जोड़ा  गया  है  त:  विहार  के  बड़ा  चकिया

 बाजार  में  टेलीफोन  केन्द्र  की  स्थापना  के  पश्चात
 टेलीफोन  धारियो  की  सख्या  वहां  घट  रही  है  ;

 (ख)  इस  कमी  को  दूर  करने  के  लिए
 सरकार  ने  कोई  कार्यवाही  की  है  ;  कौर

 (ग)  यदि  हा,  तो  तत्सस्वस्धी  व्यौरा  क्या

 है?

 सवार  मम्मी  भी  हेमवती  नन्दन  बहु-

 गुणा)  :  जी  नहीं।  बड़ा चक् रिया  में  1966  में

 एक  लघु  आटो  एक्सचेंज  खोला  गया  था।  उस

 समय  टेलीफोन  उपज  'क्ताम्ों  की  सख्या  6  थी  1

 इसका  मूल  एक्सचेंज  मोतीहारी  था  ।  अब  टेली-

 फोन  उपभोकक्‍्ताझों  की  संख्या  बढ़कर  2  हो

 गई  है

 (a)  sea  ही  नहीं  उठता  ।

 (ग)  प्रश्न  ही  नहीं  उठता  ।

 उत्पादन  ले  (बिहार)  में  शाखा  डाकघरों

 का  नज  बढ़ाया  जाना

 2346.  श्री  कम्बल  सिर  मधुकर  ब्या

 संचार  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  चम्पा रन  जिले  (बिहार)  में  उन

 शासन  डाकघरों  नाम  क्या  हैं  जिसका  दर्जा

 इस  वर्ष  उप-डाकघरों  के  रूप  में  बढ़ाने  का

 विचार  है  ;  और

 (ख)  यदि  उपयुक्त  भाग  (क)  का  उत्तर

 नकारात्मक  है  तो  उसके  क्‍या  कालरा  हैं  ?

 संसार  मन्त्री  श्री  हेमवती  नर दत  बहु-

 गुरा)  :  (क)  बिहार  के  बम् पा रन  जिले  में

 वर्ष  i97i-72  में  जिस  शाखा  डाकघरों  का

 दर्जा  बढ़ाकर  विभागीय  उप-डाकघर  बनाये

 जाने  का  विचार  है,  उसके  नाम  ये  हैं  enna

 फेनशरा

 पुरन छपरा
 बेलवा  सकल
 साठी

 कोटा

 (ल)  ऊपर  भाग  (क)  के  उत्तर  की  मदद

 मंजर  रखते  हुए  प्रदान  ही  मही  उठता,  |
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 Utilisation  of  Services  of  Evacuce
 Artistes’  aud  others  of  East  Bengal

 Ratio  Stations

 2347,  SHRI  TRIDIB  CHAUDHURI  :
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  ;

 (a)  whether  Government  have  conside-
 red  utilising  the  setvices  of  former  Radio
 broadcaster,  musicians  and  staff  artistes  as
 well  as  technicians  associated  with  the  Dacca
 Rajshahi  and  Chittagong  Radio  Station  in
 East  Bengal  who  have  come  over  to  India
 as  evacuecs  from  that  country  after  March
 25,  97I,  and

 (b)  the  number  of  persons  of  the  above
 description  who  have  been  provided  with
 employment,  part-time  or  otherwise,  up  till
 now  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA)  .  (a)  Services  of  suitable  evacuce
 artists  will  be  utilised  by  All  India  Radio
 depending  on  its  programme  needs.  The
 employment  as  staff  of  All  India  Radio  on
 a  regular  basis,  is  not  being  considered.

 (b)  Does  not  arise.

 per  Capita  Income  In  Uttar  Pradesh

 2348.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  PLANNING  be  pleased  to
 state  :

 (a)  the  per  capita  income  in  Uttar
 Pradesh  ;  and

 (b)  the  steps  Government  propose  to
 take  to  raise  the  per  capita  income  in  Uttar
 Pradesh  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  The  per  capita
 income  ori  Uttar  Pradesh  was  Rs.  248  (at
 constant  prices—base  1960-61)  for  the  year
 1968-69  which  is  the  latest  year  for  which
 such  information  is  available.

 (b)  Apart  from  investments  in  the  pri-
 vate  sector  and  those  in  the  Central  and
 Centrally  sponsored  sectors  of  the  Fourth
 Five  Year  Plan,  which  are  designed  to  bene-
 fit  the  country  as  a  whole  including  Uttar
 Pradesh,  the  outlay  Of  Re.  969  crores  which
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 has  been  approved  for  the  State’s  Fourth
 Five  Year  Pian,  is  designed  for  the  direct
 improvement  of  the  economy  of  the  State.
 In  addition,  liberal  allocations  have  been
 made  for  Uttar  Pradesh  under  the  Rural
 Works  programme  the  SROA/MFAL  pro-
 gramme  and  the  Crash  Scheme  for  Removing
 Unemployment  which  have  been  taken  up
 by  the  Government  of  India.  Further,  36
 industrially  backward  districts  of  the  State
 have  been  identified  for  providing  finance  to
 new  industries  which  may  be  sét  up  in  those
 districts,  through  public  financial  institutions
 at  concessional  rates  of  interest,  and  two
 such  dist-icts  have  been  selected  for  grant
 of  subsidy  at  the  rate  of  0°/  of  the  total
 capital  investment  to  new  industrial  units
 having  a  capital  base  of  not  more  thaa  Rs.
 50  lakhs  each.

 Opening  of  New  Post  Offices  (E.D.B  0.)
 in  Raral  Areas  of  West  Bengal

 2349.  SHRI  SUBODH  HANSDA  :  Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state  :

 (a)  whether  there  is  any  plan  for  the
 opening  of  new  Post  Offices  (Extra  Depart-
 mental  Branch  Office)  in  rural  areas  in  the
 Districts  of  Midnapur,  Bankura  and  Purulia;
 and

 (b)  if  so,  the  number  thereof  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :  (a)
 Yes,  Sir.

 (b)  Number  of  extra  departmental
 branch  post  offices  proposed  to  be  onened
 in  the  rural  areas  of  the  three  districts  of
 Midnapore,  Bankura  and  Purulia  is  as
 follows  :

 aa
 Name  of  Number  of  extra  depart-
 District  mental  brarich  post

 offices  proposed  to  be
 opened,
 During  4th  During  the
 Plan  period  year  AV71-72.

 Midnapore  250  00

 Bankura  75  25

 Purulia  50  5
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 सेहोर  (मध्य  प्रदेश)  में  टेलीफोन  कमेकशान

 2350.  श्री  हुकम  श्व  कल बाय:  कया

 संचार  मस्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  मध्य  प्रदेश  के  सेहोर  जिले  में  इस

 समय  कुल  कितने  टेलीफोन  कनेक्शन  हैं  ;

 (पर)  इस  समय  टेलीफोन  कनेक्शनों  के

 लिए  कितने  व्यक्तियों  के  प्रस्वेदन  पत्रों  पर

 सरकार  विचार  नहीं  कर  पाई  है;  और

 (ग)  गत  दो  वर्षों  में  उक्त  जिले  के  कितने

 व्यक्तियों  के  इस  प्रयोजन  के  लिये  आवेदन-पत्र

 दिये  थे  तथा  उन्हें  टेलीफोन  कनेक्शन  दिये  जाने

 में  देरी  के  क्या  कारण  हैं  कौर  इस  कठिनाई  को

 कब  तक  दूर  किए  जाने  की  सम्भावना  है  ?

 संचार  मंत्री  फी  हेमवती  नंदन  बहुगुणा)  :

 (क)  39]

 ख)  377

 (ग)  377  |  टेलीफोन  एक्सचेंज  की  क्षमता

 और  झवदयक  लाइन  सामग्री  की  कमी  के

 कारण  इन  आवेदनकर्ताशों  को  कनेक्शन  नहीं

 दिये  जा  सके  ।  इन्हे  आगामी  9  महीने  से  एक

 वर्ष  के  श्रन्दर  कनेक्शन  दिए  जाने  की  सम्भावना

 है।

 Pak  Shelling  on  Joynagar-Ramnagar
 area  of  Agartala

 2351,  SHRI  BIREN  DUTTA:
 SHRIMATI  BHARGAVI

 THANKAPPAN  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  Pak  army  shelled
 Joynagar-Ramnagar  area  of  Agartala  in  the
 near  past  ;

 (b)  if  so,  the  number  of  people  killed
 and  wounded  in  that  shelling  ;  and

 (c)  whether  any  relief  has  been  gived  to
 the  victims  of  Pak  aggression  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  (a)  There
 was  no  shelling  of  Joynagar-Ramnagar  area
 of  Agartala  by  Pak  Army.  However,  on  two
 occasions  i.e.  on  ith  May  and  I5  may,  97
 Pak  Army,  while  engaged  with  the  Mukti
 Fouj  in  East  Bengal,  fired  indiscriminately
 from  Pak  area  opposite  Agartala  area  and
 some  bullets  landed  in  Indias  territory.

 (8)  Two  Pak  refugees  were  killed  and
 ह है ह  Indian  nationals  and  4  Pak  refugoes  were
 injured  in  these  incidents.

 (c)  Necessary  relief  and  assistance  were
 given  in  these  cases.

 Pattern  of  Uniforms  for  Postmen  and
 Class  IV  Employees  of  P  &  T

 Department

 2352.  SHRJ_  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state  :

 (a)  whether  the  Postmen  and  the  Class
 IV  employees  of  the  P  &  T  Department
 have  expressed  their  grave  discontcnment
 against  the  existing  pattern  of  uniforms;

 0)  whether  Government  are  considering
 to  change  thelr  present  pattern  of  dresses  ;
 and

 (c)  whether  Government  are  also  consi-

 dering  the  question  of  giving  them  an  yearly
 allowance  so  that  they  themselves  can  make

 the  khadi  dressed  in  Government  model  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  AH.  कब  BAHUGUNA)  :  (a)
 Some  complaints  have  been  received  abont

 misfits  of  uniforms.  It  has  been  found  that

 misfits  were  generally  due  to  the  wrong
 sizes  asked  for.

 (b)  This  matter  is  constantly  under  re-

 view  and  recently  was  discussed  at  the

 meeting  of  heads  of  Circles,  whose  recom-
 mendations  are  receiving  Government's
 utgent  attention.

 (c)  Yes.  A  proposal  was  mooted  in  the

 Heads  of  Circles  Conference  beld  in  May,
 497  for  payment  of  cash-aliowance  or  une

 stiched  cloth  in  liev  of  uniforms  and  the

 same  is  under  examination.
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 Housing  Accommodation  for  Postmen  and
 Class  IV  emptoyees  in  Purl  Division

 2353.  SHRI  CHINTAMANI  PANI-
 GRAHI  :  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 the  Postmen  andthe  Class  IV  employees
 working  in  the  Puri  Division  are  not  pro-
 vided  with  proper  housing  accommodation  ;
 and

 (b)  if  so,  whether  Governmert  are  con-
 sidering  any  proposal  to  help  them  to  over-
 come  these  difficulties  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.N.  BAHUGUNA):  (a)
 9.2%  employees  have  been  allotted  residen-
 tial  accommodation.  Besides  6  Type  }
 quarters  are  under  construction.

 (b)  Question  of  further  increase  in  such
 type  of  quarters  will  be  given  due  considera-
 tion  as  the  Plan  programmec  is  continued.

 Cycle  Allowance  to  Postmen  and  Class
 है  Employees

 2354.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleascd  to  state  :

 (a)  whether  Government  are  aware  that
 the  Postmen  and  the  Class  IV  employees
 are  getting  a  cycle  allowance  of  Rs  4  per
 month  only  ;

 (b)  whether  Government
 increase  this  allowance  ;  and

 intend  to

 (c)  if  so,  to  what  extent  ?

 THE  MINISTER  OF  COMMUNICA-

 TIONS
 (SHRI  H.  N.  BAHUGUNA)  :  (a)

 es.

 oe  No.

 (c)  Does  not  arise.

 Recruitment  of  Ex-Army  Officials  in
 Directorate  of  Civil  Defence  and

 Home  Guards,  Delhi  '

 2355.  SHRI  P.L.  BARUPAL:  Will
 the  Minister  of  HOME  AFFAIRS  bo  pleased
 to  state  :

 8)  The  number  of  Ea-Army  Officials
 reervited  in  the  Directorate  of  Civil  Defence
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 and  Home  Guards,  Delhi  on  being  spon-
 sored  direct  by  the  Directorate  of  Resettle-
 ment,  Army  Headquarters,  without  referring
 to  the  Central  Employment  Exchange,
 Delhi/New  Delhi  ;

 (0)  whether  the  persons  once  employed
 in  the  Department  through  the  Director  of
 Resettlement,  Army  Headquarters  were  again
 sponsored  for  higher  posts  in  the  same
 Department  though  they  had  by  then  become
 departmental  candidates  ;  and

 (c)  if  so,  whether  the  procedure  was  in
 accordance  with  the  rules  of  the  Central
 Government  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 MOHSIN)  :  (a)  to  (०.  The  required  Infor-
 mation  is  being  collected  and  will  be  laid
 on  the  Table  of  the  House  as  soon  as  it  is
 received.

 Unsatisfactory  working  of  Telephone
 Exchange  at  Bahraich

 2356.  SHRI  8,  R.  SHUKLA:  Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  stae:

 (a)  whether  there  is  no  waiting  shed  for
 persons  who  go  to  the  Public  Call  Office  for
 booking  calls  and  also  for  those  who  go
 there  for  Telegrams  in  the  Telephone
 Exchange  building  at  Bahraich  (U.  P.)  ;

 (b)  whether  the  working  of  the  Public
 Telephone  Exchange  Office  is  so  unsatis-
 factory  that  the  calls  do  not  materialise  for
 hours  together  even  for  the  whole  day  ;  and

 (c)  if  so,  the  reasons  therefor  ;  and  the
 remedial  action  taken  in  the  matter  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):  (a)
 There  is  no  waiting  shed.

 (b)  and  (c).  There  are  frequent  interrup-
 tions  to  trunk  circuits  due  to  theft  of  copper
 wire.

 Remedial  action

 (i)  The  verandah  of  the  buliding  is
 being  enclosed  to  provide  sitting  space  for
 the  public  ;

 (ii)  Copper  wire  is  being  progressively
 replaced  by  A.  C.  S.  R.  wire  (aluminium
 conductor  steel  reinforced).
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 Pending  Applications  for  Teliphone
 Connections  at  Babratch

 2357.  SHRIB.R.  SHUKLA  :  Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state  :

 (a)  whether  a  large  number  of  applica-
 tions  for  Telephone  connection  ‘n  the  city  of
 Bahraich  are  pending  in  the  Department
 and,  if  so,  since  when  ;  and

 (b)  whether  it  is  likely  that  ईक:  appli-
 cants  will  be  given  telephone  commections
 without  undue  delay  ?

 THE  MINISTER  OF  COMAIUNICA-
 TIONS  (SHRI  H.  N.  BARUOKFUNA)  :  (a)
 7  applications  for  telephawe  connections
 are  at  present  on  the  waiting  fst  in  Bahraich,
 the  oldest  of  them  being  from  15-6-1965.

 (b)  The  connections  will  be  gtven  ५०  the
 extent  underground  cables  is  completed.

 Financial  Assistence  to  Kerala  curing
 Fourth  Plan

 2358.  SHRIMATI  BHARGAVI
 THANKAPPAN  Will  the  Minister  of
 PLANNING  be  pleased  to  state  :

 (a)  the  financial  aid  likely  to  be  given
 to  the  Kerala  State  during  the  Foutth  Plan
 for  developing  the  backward  areas  ;

 (b)  whether  any  request  bas  been  made
 by  the  State  Government  in  this  regard  ;
 and

 (c)  if  so.  the  reaction  of  the  Central
 Government  thereto  २

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  (a)  An  amount  of
 Rs.  75  crores  has  been  allocated  to  Kerala
 State  by  way  of  Central  assistance  for  the
 Fourth  Five  Year  Plan  on  the  basis  ofthe
 objective  criteria  laid  down  by  the  Committee
 of  Chief  Ministers  appointed  in  that  behalf
 by  the  National  Development  Council,
 This  amount  together  with  Rs  83.35  crores
 which  the  State  Government  ts  likely  to  find
 from  its  own  resources,  constitutes  the
 approved  outlay  for  the  development  pro-
 grattimes  of  Kerala  State  during  the  Fourth
 Five  Year  Plan  period  including  the  back-
 ward  areas  in  the  State.  No  amount  out  of
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 the  amount  of  Rs.  775  crores  mentioned
 above  has  been  separately  indicated  te  be
 the  aid  for  development  of  the  backward
 areas  of  Kerala.

 (b)  and  (c).  No  request  has  been  spécl-
 fically  made  for  additional  assistance  for
 developing  the  backward  areas  of  Kerala.
 The  Government  of  Kerala  appointed  a
 special  Committee  on  Unemployment.  This
 Committee  has  produced  a  Report  containing
 @  number  of  recommendations  for  new  out-
 lavs  over  a  wide  range  of  economic  activity of  the  State.  The  Planning  Commission  on
 its  own  initiative  is  engaged  ia  a  close
 examination  of  the  recommendations  in
 conjuncuon  with  the  Kerala  Government,
 No  request  for  any  specific  additonal  sum  for
 any  additonal  scheine  outside  the  Fo  arth
 Plan  has  been  rec:  ed  trom  the  Governme  it
 of  Kerala

 indions  killed  as  »  result  of  Pak  shelling
 in  24-Parynnas  District  (West  Bengal)

 2359  SHRIMATI  BHARGAVI
 THANK  APPAN  Will  the  Minister  of
 HOME  AFEAIRS  be  pleased  to  state

 (a)  whether  (५९  attenuon  of  Government
 has  been  drawn  (o  a  news  item  m  the
 National  He:oid  dated  the  30th  May,  97॥
 that  two  Indians  were  killed  and  several
 others  injured  when  Pakistan  shells  fell  mto
 the  border  village  of  Ghoja  Danga  in  we
 Parganas  District  of  West  Bengal  on  the
 29th  May,  91  ,

 (b)  whether  Government  have  conducted
 any  enquit,  in  this  regard  ;  and

 (c)  if  so,  the  result  thereof  and  the
 reaction  of  Government  thereto  ?

 THF  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA);  (a)  Yes,
 Sir.  On  29th  May,  97l,  Pakistani  troops
 opened  mortar  fire  from  their  ontpost  at
 Bhomra  in  Rast  Bengal.  They  atso  fired  a
 few  rounds  of  25  pounders.  About  20
 mortar  bombs  fell  near  the  Indian  border
 out-post  of  Ghoja  Dhanga.  Stray  bullets
 from  small  arms  and  a  few  25  pounder
 shells  also  fell  inside  Indian  territory.  B.S.F.
 effectively  retumed  the  fire  and  silenced  the
 Pakistani  firing.  ‘Two  Indian  nationals  were
 killed  in  this  incident.
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 roy  and  (०),  No  enquiry  has  been
 conducted  by  the  Central  Government.
 However,  a  strong  protest  was  lodged  with
 the  Pakistan  Government  for  their  unprovok-
 ed  firing  into  Indian  territory.

 Posts  and  Telegraphs  Offices  in  Rented
 Balldings  in  Kerala

 2360.  SHRIMATI  BHARGAVI
 THANKAPPAN  :  Will  the  Minister  of
 COMMUNICATIONS  be  pleased  to  state  :

 (a)  whether  any  Posts  and  Telegraphs
 Office  and  Sub  Offices  are  now  functioning
 in  rented  buildings  im  Kerala  ;

 (b)  ifso,  the  number  of  such  Offices,
 District-wise  ;  and

 (c)  the  amount  of  rroney  being  paid  as
 rent  annually  ?

 THE  MINISTER  OF  COMMUNIC A-
 TIONS  (SHRI  H.  N.  RAHUGUNA)  :  (a)
 Yes.

 (b)  Alleppey  I3I
 Calicut  I2
 ६  annanore  25
 Ernakulam  430
 Kottayam  46

 Malappuram  74
 Palghat  38

 Quilon  101
 Trichur  30

 Trivandrum  07
 ©)  Rs.  12,85,892.

 Demand  for  Indian  Green  Tee  abroad

 2361.  SHRIMATI  BHARGAVI
 THANKAPPAN  :  Will  the  Minister  of
 FOREIGN  TRADE  be  pleased  to  state  :

 (a)  whether  demand  for  Indian  Green
 Tea  is  mcreasing  in  foreign  countries  ;  and

 (b)  if  so,  the  names  of  such  countries
 and  the  amount  of  foreign  exchange  being
 carned  annually  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI A  C.  GEORGE)  :  (a)  Yes,  Sir,  There  bas

 cen  a  trend  of  increased  demand  for  Indian
 Green  Fea,
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 (b)  India
 is  exporting  Green  Tea  mainly to  Afghanistan,  Morocco,  Japan  and  U.S.A.

 Export  earnings  from  Green  Tea  since  966 is  given  below  :

 Year  Value  of  exports
 ue  (Rs.  in  crores)

 966  4.29
 967  0.77
 968  1.37
 969  2.42
 970  2,06

 Appointment  of  AIR  Correspondents
 abroad

 7363.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  INFORMATION  AND
 BROANCASTING  be  pleased  to  state  :

 (a)  the  poticy  followed  in  the  matter  of
 appointing  All  India  Raidio  Correspondents
 abroad  ;

 (b)  the  minimum  qualifications  and
 experience  required  ;

 (c)  whether  anybody  has  been  appointed
 for  South  East  Asia  ;  and

 (d)  if  so,  his  suitabilities  ?

 THE  DEPUTRY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  VIR
 SINGH)  :  (a)  and  (b).  The  posts  of  Senior
 Correspondent  in  All  India  Radio  at  Beirut
 (West  Asia)  and  Hong  Kong  (South  East
 Asia)  are  included  in  the  Junior  Administra-
 tive  Grade  of  the  Central  Information
 service.  The  officers  are  selected  with  due
 regard  to  their  news  sense,  record  of  service
 knowledge  of  current  Indian  and  foreign
 affairs  and  gereral  suitability  for  posting
 abroad.

 (c)  and  (d).  The  present  incumbant  bas
 teen  holding  the  post  in  South  East  Asia
 since  the  4th  of  November  1967,  As  he  has
 already  completed  the  normal  tenure  of
 three  years  and  is  due  to  be  considered  for
 promotion  to  a  higher  grade,  he  is  being
 replaced  by  another  officer  of  the  Junior
 Administrative  Grade  who  fulfils  the
 qualifications  mentioned  above.
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 Nations!  Awards  for  films

 2365,  SHRI  BHUVARAHAN  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  whether  under  the  revised  rules  for
 the  National  Awards  for  films,  a  lesser
 smount  has  been  fixed  for  a  National
 Integration  Film  than  that  for  a  feature
 film  ;

 (9)  whether  any  proposal  is  under
 consideretion  of  Government  to  increase
 the  amount  of  the  award  of  National
 Integration  Films  to  that  of  a  feature  film  ;
 and

 (c)  if  not,  the  reasons  for  the  disparity
 and  the  criterion  of  giving  more  for  the
 feature  films  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SARI  DHARAM  VIR
 SINHA):  (a)  to  (०  Under  the  revised
 rules  of  National  Awards  for  Films,  the
 quantum  of  cash  prizes  for  the  best  feature
 film  on  Nafional  Integration  has  been  raised
 this  year  from  Rs.  5,000/—to  Rs,  30,000/—
 to  the  producer  and  from  Rs.  2,000/—  to
 Rg.  0,000/—  to  the  director.  In  the  case
 of  the  besf  feature  film  of  the  year  (which
 is  80  adjudged  on  the  basis  of  its  all-round
 technical  and  cinematic  excellence)  the
 quantum  of  cash  prizes  has  been  enhanced
 this  year  from  Rs.  20,000/—  to  Rs.  40,000/—
 to  the  producer  and  from  Rs.  5,000/—  to
 Rs.  0,000/—  to  the  director,  There  is
 nothing  in  the  ru'es  to  prevent  a  film  on
 National  Integration  being  adjudged  the
 best  feature  film  of  the  year.

 Schedaled  Caste/Scheduled  Tribe  Class
 जा  Officers  on  Deputation

 2366.  SHRI  C.  ्,  SHAILANI  :  Will  the
 PRIME  MINISTER  be  pleased  to  state  :

 (a)  the  total  number  of  (Class  NI
 Officers  of  the  Central  Secretariat  Clerical
 Service  on  deputation  to  ex-Cadre  posts  ;

 ‘()  how  many  out  of  them  belong  to
 the  Scheduled  Caste/Scheduled  Tribe
 community  ;

 (c)  whether  adequate  representation  is
 not  being  given  to  the  officers  of  the
 Scheduled  Caste  and  Scheduled  Tribe  com-
 munities  while  sé¢lecting  Officers  for
 deputation  ;
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 @  whether  appointing  authorities  try
 to  evade  the  selection  of  the  Schhdule  Caste
 and  Schedule  Tribe  Officers  for  deputation
 under  the  pretexc  of  non-reservation  of  seats
 for  the  candidates  of  to  Scheduled  Castes

 and
 Scheduled  Tribes  on  deputation  ;

 an

 (०)  if  so,  the  steps  being  taken  to  im-
 Prove  the  representation  of  the  Scheduled
 Chste/Scheduled  Tribes  Officers  selected  for
 deputation  on  ex-cadre  posts  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  (a)  to
 (d)  The  required  information  is  being
 collected  and  will  be  laid  on  the  Table  of
 the  House  as  early  as  passible.

 (९)  This  will  be  examined  on  receipt  of
 the  required  information.

 पश्चिमी  बंगाल  में  पाकिस्तानी  नागरिकों  का

 पजीकररण

 2367.  श्री  हुकम  चंद  कछवाय  :  क्या

 गह  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  दो  वर्षों  में  वैध  वीसा  कौर
 अन्य  दस्तावेज  लेकर  भारत  में  आये  उन

 पाकिस्तानी  नागरिकों  की  संख्या  कितनी  है
 जिन्होंने  पश्चिम  बंगाल  में  भ्र पना  नाम  रजिस्टर
 करवाया  है  ;

 (7)  इस  अ्रवधि  में  कितने  पाकिस्तानी

 नागरिक  अपने  बीस  की  छवि  समाप्त  होने
 से  पहले  ही  पाकिस्तान  वापिस  चले  गये  ;

 (ग)  इस  अवधि  में  कितने  व्यक्तियों  को

 देश  छोड़  कर  जाने  के  नोटिस  थि  गये  थे  ;

 (ध)  कितने  पाकिस्तानी  नागरिकों  को

 वापिस  भेजा  गया  था  ;  शौर

 ($)  कितने  व्यक्तियों  को  गिरफ्तार  किया

 गया  है  कौर  उनके  विरुद्ध  क्या  कार्यवाही  की

 गई  है  ?

 मुह  भुजाली  में  उप  मंत्री  (ली  शहि)  :

 (क)  से  (8).  सूचना  एकत्रित  की  जी  रहीं  है

 शौर  सदन  के  पटल  पर  रख  दी  जाएंगे।
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 de  पार पंजों  सहित  महाराष्ट्र  में  पाये

 पाकिस्तानी  राष्ट्रों  की  यात्रा

 2368.  थी  हुकम  संद  कछवाय  :  क्‍या

 गृह  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पहली  जनवरी  1968  से  जब  तक

 1.  पार-पत्र  लेकर  महाराष्ट्र  में  कितने

 पाकिस्तानी  राष्ट्र जन  प्रिये  हैं  ;

 (खं)  उक्त  अवधि  में  कितने  पाकिस्तानी

 राष्ट्र जन  अपने  वीसा  की  अवधि  समाप्त  होने

 से  पहले  पाकिस्तान  लौट  गये  :

 (ग)  उक्त  अवधि  में  किसने  पाकिस्तानी

 राष्ट्र नन  लापता  हो  गए  तथा  कितनों  को

 वापिस  पाकिस्तान  भेज  दिया  गया  है;  भ्र ौर

 (घ)  कितने  पाकिस्तानी  राष्ट्रजनों  के

 बारे  में  तलाश  करने  के  नोटिस  जारी  कर  दिये

 गये  है  तथा  इस  समय  छुपे  हुये  व्यक्तियों  की

 अ्रनुमानित  संख्या  कितनी  है  ?

 गृह  सनन्‍्त्रालय  में  राज्य  मन्त्री  (भो  कृष्ण  चंद्र

 पंत  :  (क)  !  जनवरी,  968  से  30  अप्रैल,
 97]  तक  9,824  |

 (ख)  9,396

 (ग)  इस  अवधि  में  23  पाकिस्तानी

 राष्ट्र जन  लापता  हो  गए  और  30  को  वापिस

 पाकिस्तान  भेज  दिया  गया  ।

 (घ)  )  पाकिस्तानी  राष्ट्र जनों  के  बारे

 में  तलाशा  करने  के  नोटिस  जारी  किये  गये।

 30  अप्रैल,  97]  को  9  पाकिस्तानी  राष्ट्र जन

 छुपे  हुए  थे  t

 Criteria  for  Determining  Backward
 Areas

 2369.  SHRI  8.  द्र  SHUKLA:  Will
 the  Minister  of  PLANNING  be  pleased  to
 state  ;

 (a)  whether  the  Working  Group  set  up
 by  the  Planning  Commission  for  determining
 the  criteria  for  identification  of  backward
 areas  ia  each  State  submitted  its  report  in

 early  969  :
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 (b)  whether  no  positive  steps  have  been
 taken  in  this  regard  by  certain  States  ;
 and

 (c)  the  steps  being  taken  by  Government
 to  expedite  implementation  of  the  recom-
 mendations  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  :  (a)  Yes,  Sir.

 (b)  and  (c).  In  consultation  with  the
 State  Governments  and  financial  institutions,
 Planning  Commission  have  selected  209
 industrially  backward  districts  throughout
 the  country  for  concessional  finance  for
 new  industries  from  financial  and  credit
 institutions.  In  addition,  the  Central
 Government  is  giving  an  outright  grant  or
 subsidy  amounting  to  /l0th  of  the  fixed
 capital  investment  of  new  units  having  total
 fixed  investment  of  not  more  than  Rs.  50
 lakhs  each,  in  two  selected  districts  in  each
 of  the  9  States  identified  as  industrially
 backward,  viz,  Andhra  Pradesh,  Assam,
 Bihar,  Jammu  and  Kashmir,  Madhya
 Pradesh,  Nagaland,  Orissa,  Rajasthan,  U.  P.
 and  one  district  in  each  of  remaining  States
 and  Union  Territories.

 The  Industrial  Development  Bank  of
 India,  the  Industrial  Finance  Corporation
 of  India  and  the  Industrial  Credit  and
 Investment  Corporation  of  India  have
 already  announced  the  concessional  terms
 of  finance  for  industries  to  be  established  in
 the  selected  backward  districts.

 Negotiations  with  Former  Rulers  on
 Issue  of  Privy  Purses

 2370,  SHRI  B.  S.  MURTHY  :  Will  the
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  refer  to  the  reply  given  to  Starred  Ques-
 tion  No.  62  on  the  26th  May,  1971  regard-
 ing  abolition  of  Privy  Purses  and  state  :

 (a)  whether  the  former  Rulers  have
 approached  Government  for  negotiations  on
 the  issue  of  Privy  Purses  ;  and

 (b)  if  so,  the  formula,  if  any,  suggested
 by  them  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT):  (a)  and  o&)  “Certain
 Rulers  have  suggested  that  the  question  of
 ablition  of  privy  purses  may  be  settled  after
 discussion  with  the  Rulers.  They  have  not
 proposed  any  formula.”
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 Persons  under  Custody  or  on  Bail
 under  the  Foreigners’  Act

 2371,  SHRI  BHOGENDRA  JHA:  Will
 the  Mtnister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state  :

 (a)  the  total  number  of  male,  female
 and  children  evacuees  from  Bangla  Desh
 kept  in  jail  custody  under  the  Foreigners’
 Act  or  on  bail  since  26th  March,  1971;
 and

 (b)  whether  it  is  proposed  to  withdraw
 cases  against  them  and  release  forthwith  all
 the  female  and  ghildren  particularly  those
 whose  husbands,  fathers  or  other  male
 guardians  were  killed  in  Bangla  Desh  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 F.  H.  MOHSIN):  (a)  and  (b).  Facts  are
 being  ascertaincd  from  the  Governments  of
 West  Bengal,  Assam  and  Tripura.

 Utilisation  of  Amount  Advanced  to  Film
 Finance  Corporation

 Will
 AND

 2372.  SHRI  K.  C.  PANDEY:
 the  Minister  of  INFORMATION
 BROADCASTING  be  pleased  to  state  :

 (a)  the  amount  given  to  the  Film
 Fiaance  Corporation  during  the  year  1970-
 Ti;

 (b)  the  Purpose  for  which  the  amount
 ad  been  given;  and

 (c)  whether  the  amount
 had  been  properly  utilised  ?

 advanced

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA):  (a)  and  =  (b).  The  Central
 Government  have  granted  two  loans  totalling
 Rs.  32.50  lakhs  to  the  Film  Finance  Cor-
 poration  during  the  year  ‘1970-71  for  the
 following  purposes  :

 (Rs.  in  lakhs)
 Loans  to  film  producers
 for  production  of  films.  20.00
 Acquisition  of  cinema
 houses  on  lease  2.50
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 (c)  (i)  The  loan  of  Rs.  20  lakhs,  ear-
 marked  for  financing  activity,  is
 being  utilised  by  the  Corporation
 for  release  of  loan  instalments
 to  film  producers  to  whom  loans
 have  been  sanctioned.

 (ii)  As  regards  loan  of  Rs.  2.50
 lakhs,  the  Corporation  are  still
 negotiating  for  acquiring  cinema
 theatres  oa  lease.

 Removal  of  Demand  Notes  etc.  from
 Registered  Letters  and  Parcels

 2373.  SHRI  A.  N.  CHAWLA:  Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state  :

 (a)  the  number  of  incidents  of  removing
 demand  notes,  drafts  and  other  important
 business  documents  from  the  registered  letters
 and  parcels  detectea  during  the  financial
 year  1970-71  ;

 (b)  whether  the  Crime  Branch  of  C.I.D.
 traced  a  gang  of  thieves  which  was  indulg-
 ing  in  such  activities  ;  and

 (c)  if  so,  the  number  of  persons  arrested
 and  the  nature  of  documents  seized  from
 their  possession  and  the  action  taken
 against  them  aud  others  involved  in  such
 incidents  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):  (a)
 99,

 (b)  Yes.

 (c)  In  a  series  of  such  incidents  at
 Delhi,  C.I.D.  (Crime)  has  arrested  4  persons
 including  two  clerks.  No  documents  have
 been  recovered  from  their  possession.  Rubber
 stamps  of  various  forms  were  recovered  on
 search  of  the  two  out-siders.  The  depart-
 mental  officials  have  been  placed  under  sus-
 pension.  Case  is  still  under  investigation
 by  Police.  A  similar  incident  was  reported  in
 Mysore  Circle  in  which  one  postman  was
 arrested.  He  was  placed  under  suspension  and
 is  now  facing  trial  in  court.  Two  such  cases
 occured  in  Madhya  Pradesh  Circle  in  which
 one  outsider  was  arrested  and  a  Bank  pass-
 book  was  seized  from  him.



 33  JYAISTHA  26,  893  (SAKA)  Erosion  of  Kerala  Coastal  134

 ३2.00  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC

 IMPORTANCE

 Erosion  of  Kerala  Coastal  Belt

 SHRI  C.  K.  CHANDRAPPAN  (Telli-
 cherry):  Sir,  I  call  the  attention  of  the
 Minister  of  Irrigation  and  Power  to  the
 following  matter  of  urgent  public  impor-
 tance  and  I  request  that  he  may  make  a

 (Statement  thereon  :

 “Reported  sea  erosion  of  Kerala
 coastal  belt  threatening  disruption  of
 trunk  roads,  canals,  sea  walls  etc.,  and
 steps  taken  by  the  Central  Government
 in  that  regard.”

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  K.L.  RAO):  Kerala
 has  a  coastline  of  about  560  kms.  The
 coastal  strip  is  densely  populated.  The
 National  Highway  and  Inland  Navigation
 system  run  parallel  to  the  coastline  with
 only  a  narrow  belt  of  land  separating  them
 from  the  sea.

 Erosion  is  intensive  in  a  length  of  about
 320  kms.  This  occurs  mostly  during  the
 monsoon  months  starting  from  the  end  of
 May,  when  the  sea  is  usually  rough.  In
 many  places,  the  sea  advances  by  30-40
 meters  and  recedes  by  25-30  meters  leading
 to  loss  of  land  of  about  5-i0  meters
 annually.  This  results  in  damage  and  loss
 of  dwellings  and  agricultural  land.  The
 inhabitants  of  the  coastal  belt  who  are
 mainly  fishermen  are  the  most  affected.

 The  Kerala  Government  has  reported
 the  following  details  collected,  so  far,  of
 sea  erosion  and  consequent  damage  this
 year.

 In  Alleppey  District  there  was  a  erosion
 at  Valiazheekal,  Alleppey,  Punnapra  and
 Purakkad  during  March.  70  dwelling  houses
 were  damaged.  Between  17th  and  25th
 April,  sea  erosion  occured  also  near  Mavila
 Kadapuram  in  Cannanore  District,  damag-
 ing  a  few  houses.  Construction  of  sea  wall
 in  this  area  has  been  taken  up.  In  Kozikode
 District,  there  was  sea  erosion  at  Pudiappa
 in  Elathur  village  and  at  Iringal  during  the
 first  week  of  June.

 belt  (C.A.)
 Assessment  of  the  extent  of  sea  erosion

 and  damage  caused  is  still  being  made  by
 the  State  Government,

 The  Government  are  aware  of  the
 seriousness  of  the  erosion  problem  on  the
 Kerala  coast,  the  loss  and  misery  it  causes
 to  the  inhabitants  in  the  ccastal  belt,  the
 threat  is  poses  to  the  communications  and
 also  of  the  need  for  implementing  works
 which  will  help  in  stabilising  the  shore  land.
 Since  1955,  the  State  Government  of  Kerala
 has  been  implementing  anti-sea  erosion
 measures  consisting  of  sea  walls,  croynes
 etc.  Uptill  now,  Rs.  9.5  crores  have  been
 spent  ond  nearly  25%  of  the  coastline  re-
 quiring  protection,  mainly  in  the  worst
 affected  reaches,  has  been  covered.  Even
 these  reaches  however  require  careful  watch
 and  immediate  repairs.

 The  Government  of  India  has  consti-
 tuted  to  Beach  Erosion  Board  consisting  of
 experts.  Necessary  advice  in  planning  and
 execution  of  the  works  as  required  by  the
 State  Government  is  given  by  this  Board.

 SHRI  C.  K.  CHANDRAPPAN :  I  have
 gone  through  the  statement  made  by  the
 hon.  Minister  very  carefully,  It  is  a  very
 good  thing  that  we  have  a  minister  who
 sympathetically  approaches  the  problem,
 who  knows  the  problem  of  sea  erosion  and
 who  always,  not  only  now  in  making  this
 statement,  tried  to  understand  the  problem
 sympathetically  and  find  a  solution  toa
 problem  of  this  magnitude.

 I  would  like  to  quote  here  from  the
 statement  made  by  the  hon.  Minister  some-
 time  back.  I  quote  :

 “the  coast  line  of  India  extends  for
 a  length  of  about  5700  kms,  and  the
 erosion  occurs  in  batches  in  several
 States,  but  it  is  quite  serious  in  the  550
 kms.  stretch  of  cost  line  in  Kerala.  Sea
 erosion  causes  permanent  loss  of  valu-
 able  land  in  the  densely  populated  State
 of  Kerala.”
 This  was  the  statement  made  by  the

 hon.  Miaister,  Dr.  K.L.  Rao.  He  had  also
 made  an  assessment  that  in  order  to  solve
 the  problem  of  sea  erosion,  Rs.  45  crores
 should  be  spent  and  out  of  this  sum  of
 Rs.  45  crores,  Rs.  40  crores  should  be  spent
 for  building  walls,  groynes.  etc.  on  the
 Kerala  coast  alone.

 Why  I  say  this  is  because  in  the  state-
 ment  the  problem  is  posed  but  at  the  end
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 of  the  statement,  when  it  comes  to  the
 operative  part,  I  am  8०  disappointed  with
 it.  At  the  end  of  the  statement,  he
 SYS  :

 “The  Government  of  India  has
 constituted  a  Beach  Erosion  Board  con-
 sisting  of  experts.  Necessary  advice  in
 planning  and  execution  of  the  works  as

 required  by  the  State  Government  is
 given  by  this  Board.”

 They  will  give  advice,  examine  the  plans
 and  will  go  through  the  plans  also,  But
 what  we  want  is  something  different.

 The  statement  again  says  that  the
 Kerala  Government  has  sent  a  report  saying,
 70  huts  have  been  affected  and  that  in
 some  parts  of  the  coast  the  sca  erosion  is
 serious.

 I  would  like  to  invite  the  hon.  Minister's
 attention  to  the  recent  newspaper  reports
 that  the  sea  wall  of  a  length  of  7  miles,
 Elamkunnapuzha  has  been  broken  and  dis-
 rupted  by  sea  erosion  When  we  are  dis-
 cassing  this,  you  should  know  that  the  sea
 waves  of  the  height  of  20-30  ft.  are  dashing
 against  the  sea  coast  and  the  roads,  the
 railway  lines  and  the  canals  are  under
 the  threat  of  disruption.  Under  these
 conditions,  what  we  require  is  something
 different.

 The  present  plan  as  framed  by  the
 Central  Government  is  like  this  that  tt  is
 linked  up  with  food  contro!  measures.  Flood
 is  a  problem  affecting  all  over  the  country.
 But  sea  erosion  is  a  unique  problem  affect-
 ing  Kerala.  In  this  statement  also,  the
 hon.  Minister  admits  that,  annually,  we  are
 losing  5०40  metres  of  land.  I  want  to  say
 one  thing,  When  our  boundaries  are
 threatened  by  foreign  forces,  if  Ching  attacks
 or  if  Pakistan  attacks,  we  send  army  and  air
 force  to  protect  and  save  the  boundaries  of
 our  country  and  spend  crores  of  rupecs.  To
 Ladakh,  we  are  sending  army.  Bvery  year,
 the  coast  of  Kerala  is  being  egten  away.
 You  may  get  a  report,  after  some  years,
 that  beautiful  Kerala  has  been  eaten  away
 by  the  sea.  We  want  only  Rs,  40  crores
 to  fight  this  aggression  of  the  Arabian
 Sea.

 What  we  want  is  only  Rs,  40  crores  as
 suggested  by  the  hon  Minister,  Dr.  K.  L.
 Rao  and  hundred  per  cent  of  that  money
 should  be  spent  by  the  Centre,  making  a
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 special  national  scheme  to  fight  sea  erosion.
 If  such  a  scheme  is  there,  then  it  should  not
 be  linked  up,  as  it  is  now,  with  flood  con-
 trol  scheme.  I  ask  the  hon.  Minister
 whether  the  Government  is  thinking  in
 terms  of  taking  a  policy  decision  of  delink-
 ing  the  problem  of  sea  erosion  from  that  of
 flood  control,  as  it  is  now.

 Again,  if  you  go  to  Kerala,  you  can  see
 that  almost  the  entire  cost  line  is  affected.
 Out  of  560  kms.,  320  kms.  of  the  coast  line
 needs  protection.

 Only  70  or  77  kilometres  are  protected.
 I  have  seen  the  plight  in  my  constituency.
 There  is  a  place  called  Azhikkal  where  we
 want  to  build  a  port  and  there  an  old
 woman,  Fatima  Bibi,  came  to  me  with  tears
 in  her  eyes  and  her  child  in  her  hands.  She
 said  that  in  her  life  time  she  had  been
 changing  constantly  her  dwelling.  Five
 times  she  had  changed  her  place.  I  have
 seen  the  last  place  where  she  had  built  ap  a
 hut.  That  place  also  was  being  eroded  and
 Lam  sure  now  that  Fatim:  Bibi  should  bz
 changing  to  the  sixth  place.  I  would  like
 to  ask  the  Government  a  pertinent  ques-
 tion.

 MR.  SPEAKER:  May  I  request  the
 hon.  Member  to  formulate  a  little  bit  of
 question  also  ?

 SHRI  C.  K.  CHANDRAPPAN  :
 Whether  the  Government  is  allotting  Rs.  4.5
 million  for  fighting  sea  erosion  considerirg
 the  grave  situation  there?  I  would  like  to
 know  from  the  Government  whether  they
 are  going  fo  allot  a  little  more  than  this
 Rs,  45  lakhs  which  they  have  gracefully
 allotted.

 Secondly,  ]  would  like  to  know  whether
 they  are  going  to  give  relief  to  these
 people  who  are  the  victims  of  the  recent
 sea  erosion.

 AN
 sion.

 HON.  MEMBER:  See  aggrcs-

 SHRI  C.K.  CHANDRAPPAN  :  Yes,
 it  can  be  called  sea  aggression  also.

 The  Kerala  Government  bas  submitted
 agcheme  to  the  Planning  Commission  for

 fighting  sea  erosion  and  they  wanted  Re.  2
 crores  during  the  Fourth  Plan,  period,  But
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 the  Working  Group  of  the  Planning  Com-
 fission  has  made  it  Rs.  0  crores.  I  would
 like  to  know  from  the  Government  whether
 the  Government  is  going  to  allot  this
 Rs.  0  or  2  crores  to  fight  sea  erosion  or
 not.

 These  are  the  questions  I  would  like  to
 pose  before  the  Government.

 DR.  K.  L.  RAO:  What  the  hon.
 Member  has  said  is  entirely  correct.  There
 is  no  doubt  that  the  Kerala  sea  coast  is
 subject  to  heavy  erosion  year  after  year.  It
 is  also  estimated  that  for  protecting  the
 balance  length  of  240  kms.  requires  about
 Rs.  40  crores.  It  will  indeed  be  very  good
 if  we  could  find  these  Rs.  40  crores  in  the
 next  ten  years,  that  is,  this  decade  and  if
 we  are  able  to  spend  Rs.  4  crores  every
 year  for  10  years.  that  will  be  an  ideal
 situation  to  save  the  Kerala  coast  as  also
 the  Indian  ccast.  The  only  question  is
 about  finding  the  firance—  whether  it  is  to
 be  borne  bv  the  Centie  or  by  the  State.  On
 various  occasions  this  question  was  raised.
 Even  the  Public  Accounts  Committee  in  its
 47th  Report  have  said  that  it  should  be
 taken  up  at  the  national  ‘evel.  But,  later
 on,  different  opinions  prevailed.  So  far  as
 the  Ministry  of  Jrrigition  and  Power  is
 concerned,  they  feel  the  problem  requires
 special  consideration.  Both  in  the  Fourth
 and  the  Fifth  conferences  the  Ministers  of
 Irrigation  and  Power  had  recommended
 that  this  problem  should  be  given  special
 treatment  and  financial  assistance,  but  in
 recent  times  a  different  view  prevailed.

 With  regard  to  the  immediate  problem,
 certain  amount  of  money  has  been  allotted
 to  the  State  for  protecting  the  sea  coast.
 What  the  hon.  Member  has  quoted  is  last
 year’s  amount,  What  the  general  policy
 of  the  Government  of  India  is  that  the
 Government  of  Kerala  must  spend  the
 monies  that  are  allotted  in  that  year  and
 above  that,  if  still  some  more  money  is
 required,  then  the  Government  of  India  gives
 it  as  a  loan,

 SHRI  N.  SREEKANTAN  NAIR
 (Quilon):  The  hon.  Minister  has  said  that
 it  would  be  ideal  to  spend  Rs.  4  crores
 annually  for  the  next  ten  years.  But,  in
 view  of  the  fact  that  even  the  existing  sea
 walla  have,  been.  washed  away,  that  pro-
 stamme  does  not  seem  to  be  quite  allright.
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 The  whole  thing  bas  got  to  be  looked  at  as
 One  scheme.  Therefore.  I  would  ask  a
 question.

 In  view  of  the  fact  that  the  experience
 of  the  past  25  years  has  shown  that  both
 sroins  and  sea-walls,  put  up  in  small
 sectors  where  the  tides  make  the  most  serious
 inroads  into  the  beach,  would  not  solve  the
 question  of  sea  erosion  in  over  300  miles  of
 the  coastal  belt  of  Kerala  which  alone,  out
 of  thousands  of  miles  of  coastline  in  India, is  threatened  by  the  tidal  waves  of  the
 Indian  ocean,—may  I  know  from  the
 Government—

 (ay  whether  the  Government  is  pre-
 pared  to  classify  this  sea-erosion
 along  with  the  other  natural  cala-
 mities  like  flood  and  drought  and
 declare  this  coastal  belt  as  a  faminc
 arca  ;

 (2)  whether  Government  intends  to
 approach  the  World  Bank  or  some
 other  Agency  to  secure  the  neces-
 sary  funds  to  protect  the  entire
 coastline  of  Kerala  as  one  project,
 so  that  this  pernicious  tide  is
 deflected  away  from  the  Kerala
 coast  and  the  people  in  the  thickly
 populated  coastal  belt  of  Kerala
 are  allowed  to  sleep  in  peace  with-
 out  the  nightmare  of  being
 swallowed  up  by  the  sea  with  their
 entire  families  and  their  huts  and
 their  coconut  groves  ;  and

 (3)  whether  the  Government  would
 consider  protecting  the  sea-walls
 with  small  groynes  at  regular  inter-
 vals,  so  that  the  sea-walls  are  not
 washed  away  is  stretches  of  several
 miles  as  it  did  in  Cherai  in  Central
 Kerala  two  days  ago  ?

 DR.  K.  L.  RAO:  I  haye
 i

 id  in  my
 reply  that  we  have  got  a  veéfy  good  sea-
 erosion  expert  body  which  goes  into  this
 problem.  This  is  a  colossal  type  of  work.

 SHRI  N.  SREEKANTAN  NAIR:  So
 many  strips  of  land  have  been  washed  away.

 DR.  छू,  L.  RAO:  I  got  a  message
 from  Kerala  Government  last  night  at  about
 8  O'clock.  That  does  not  mention  that.
 In  the  absence  of  any  statement  from  the
 Kerala  Government,  [  cannot  say  anything
 only  based  on  newepaper  reports.  Any  sea
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 erosion  work  is  such  that  one  cannot  stand
 guarantee  that  that  will  be  there  for  eves.
 It  is  not  like  other  kinds  of  work.  See  is
 a  ferocious  natural  force.  From  the  work
 done  on  any  coast  in  any  country  in  the
 world  one  canpot  vouch  safe  for  the  safety
 of  the  coastal  belt  from  sea  water.  There-
 fore,  if  as  a  result  tome  area  is  washed  of,
 that  is  bound  to  be  the  case.  I  have  said
 in  the  statement  that  the  work  that  is  done
 requires  cageful  sstention.

 if  the  hon.  Member  has  any  particular
 information  to  give,  I  request  him  to  pass
 on  a  note  to  me  80  that  I  may  take  up  with
 the  beach  erosion  expert  body  to  scrutinise
 all  these  situations  and  ensure  greater  stabi-
 lity  of  those  works.

 The  hon.  Member  raised  a  question
 about  funds.  The  present  practice  is  this,
 At  the  end  of  the  flood  season  what  is  done
 is,  we  assess  the  value  of  the  total  amount
 of  damage  and  if  that  exceeds  what  is  pro-
 vided  in  the  State  Plan  then  the  Govern-
 meat  of  India  gives  money.  What  portion
 of  it  is  loan  etc.  will  be  decided  at  that
 time.  But  the  hon.  Member  has  been  say-
 ing  that  this  is  a  colossal  problem  and  that
 a  small  State  like  Kerala  cannot  meet  this
 colossal  problem  and  that  some  considera-
 tion  must  be  shown.  That  is  a  point  which
 is  yet  to  be  decided.

 SHRI  N.  SREEKANTAN  NAIR:  Will
 you  tackle  it  as  an  integrated  project  ?  The
 entire  coastal  area  should  be  taken  a¢  one
 project,  not  pieceful

 DR,  K.L.  RAO:  Even  if  I  have  all
 the  funds,  it  will  take  another  40  years....

 SHRI  RAMCHANDRAN  KADAN-
 NAPPALLI  (Kasergod):  The  cruel  attack
 by  the  sea,  the  parennial  calamity  of  sea
 erosion  in  Kerala,  more  violent  in  monsoons,
 had  been  discussed  in  this  very  House  many
 times  for  the  past  many  years.

 You  know.  Sir,  the  people  worst  affected
 are  natgrally  the  poor  fishermen  of  the
 coastal  areas.  Even  otherwise  their  plight
 is  miserable.  Added  to  that,  this  sort  of
 constant  uprooting  of  their  huts  is  leaving
 them  on  the  verge  of  starvation.  Therefore,
 I  want  to  ask  the  following  questions  :-—

 (J)  Will  the  Government  come  out  in
 a  big  way  for  scientific  and  long.

 Erosion  of  Kerala  कपार  16,  397i  Coastal  belt  (G.A.)  i40

 term  plan  to  completely  protect
 the  coast-line  of  Kerala?  The
 ateas  in  Kasargod,  Maattool  and
 Puthiyangadi  are  the  worst-
 offected.

 (2)  Will  the  Government  rush  imme-
 diate  help  as  they  do  for  refugees  ?
 and

 (3)  Will  the  Government  wholly  subsi-
 dise  a  strong-based  Fishermen’s
 Housing  Programme,  so  that  their
 living  places  may  stand  the  onslaugt
 of  the  sea  ?

 The  State  Government  have  prepared  a  plan
 for  an  expenditure  of  Rs  12  crores,  but
 they  are  not  able  to  meet  these  huge
 expenses  to  face  this  problem.  So,  the
 problem  should  be  considered  as  a  national
 problem  and  the  Government  of  Indta
 should  give  their  whole  consideration  for
 this  programme,  I  request  that  this  anti-
 sea-erosion  progiamme  should  be  included
 in  the  Central  Flood  Coatrol  Board  Schemes,

 DR.  K.  L.  RAO;  There  is  nothing
 much  that  I  can  add  to  what  I  have  sub-
 mitted  already.  As  I  have  said,  the  whole
 thing  impinges  on  finances.  In  regard’ to
 finances,  we  have  to  consider  again  the
 matter  in  view  of  the  various  representations
 made  and  tn  view  of  the  position.  I  can
 only  say  this  that  i  shall  submit  this  to  the
 Planning  Commission  and  have  the  problem
 reviewed  again,  but  as  for  the  present  prac-
 tice.  |  have  stated  the  position  already.

 SHRI  VAYALAR  RAVI  (Chirayinkil)  :
 The  hon.  Minister  has  told  us  what  the
 State  Government  have  stated.  But  I  would
 like  to  draw  the  attention  of  the  hon.
 Minister  to  the  report  of  the  Public  Accounts
 Committee  in  1965,  Ido  not  want  to  read
 the  whole  report,  but  I  would  only  point
 out  that  the  committee  had  stated  that  the
 problem  of  sea-crosion  in  Kerala  should  not
 be  considered  and  tackled  as  an  ad  éoc
 problem  but  as  aconsolidated  one.  But
 unfortunately,  the  Government  of  India  are
 tackling  it  only  as  an  ad  hoc  problem,  The
 Kerala  Government  as  weil  as  the  Members
 of  Parliament  from  Kerala  are  suggésting  that
 it  should  be  taken  up  as  a  flood  control  pro-
 gramme  and  should  be  included  in  the  fidod
 control  programme,  But  we  find  that  the  hon.
 Minister  hag  been  avoiding  the  agewer
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 this  question.  I  would  like  to  know  whether
 the  Central  Government  are  prepared  to
 include  the  problem  of  checking  the  disas-
 trous  sea-erosion  in  the  flood  control  pro-
 gtamine,

 Of  course,  the  Kerala  Government  had
 recommended  a  plan  of  Rs.  72  crores  for
 the  Fourth  Plan.  But  the  Planning  Cpm-
 mission  recommended  only  Rs.  0  crores.
 And  some  officials  sitting  in  the  secretariat
 here,  who  have  probably  seen  the  sea  so  far
 in  their  live  have  considered  this  to  be  some
 trivial  affairs  and  haye  sanctioned  only
 Rs.  45  lakhs.  This  sum  of  Rs.  45  lakhs  is
 not  sufficient  to  tackle  the  problem  even  for
 a  day  there.  I  would  like  to  know  who  those
 people  are  who  ae  sitting  here  and  cutting
 even  the  proposals  of  the  Planning  Com-
 mission  and  sanctioning  only  Rs.  45  lakhs  ?
 At  least  whatever  the  Planning  Commission,
 has  sanctioned  should  be  given  to  the  Kerala
 Government.  The  Kerala  Government  had
 proposed  a  total  expenditure  of  Rs.  40
 crores  to  save  the  coastal  belt.  In  fact,  I
 would  suggest  that  not  only  the  c.-astal  belt
 of  Kerala  but  the  entire  coastal  belt  should
 be  safeguarded  from  the  aggression  by  the
 sea  every  year.

 DR.  K.  L.  RAO:  It  again  impinges
 on  finances,  The  point  is  that  in  the  Fourth
 Plan,  the  financial  aid  to  the  various  States
 is  given  according  to  a  particular  formula.
 This  money  is  given  in  the  form  of  loans
 and  grants  and  it  is  for  the  States  to  allot
 any  money  that  they  have  given  to  the
 various  sectors,  and  nobody  comes  and
 interfers  with  that.  If  the  Kerala  Govern-
 ment  wants  to  enlarge  Rs.  30  crores,  the
 Planning  Gommission  would  have  no  objec-
 tion.  They  have  allotted  Rs,  5  crores  hav-
 ing  regard  to  the  various  other  sectors,
 What  the  hon.  Member  evidently  has  in
 view  is  that  Kerala  requires  some  additional
 assistance  in  view  of  the  very  big  peculiar
 and  unique  nature  of  the  problem,  and  that
 is  a  thing  which  has  got  to  be  again  dis-
 cussed  with  the  Planning  Commission.

 DR.  HENRY  AUSTIN  (Ernakulam)  :
 In  view  of  the  fact...

 SHRI  SEZHIYAN  (Kumbakonam)  :
 One  doctor  is  putting  4  question  to  another
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 AN  HON.  MEMBER;  With  a  third
 doctor  in  the  Chair.

 MR.  SPEAKER  :  I  am  very  sorry  that
 in  spite  of  the  fact  that  Iam  a  dostor,  they
 do  not  refer  to  me  as  doctor,

 SHRI  G.  VISWANATHAN  (Wandi-
 wash)  :  Hereafter  we  shall  do  so.

 AN  HON.  MEMBER:  We  shall  call
 you  as  Dr.  Speaker,

 DR.  HENRY  AUSTIN  :  In  view  of  the
 breaches  in  the  sea  from  Monambam  to
 Cherai,  a  distance  of  three  miles,  threaten-
 ing  the  Cochin  harbour  and  the  coastal  belt
 of  Cochin  city,  will  the  Government  be
 pleased  to  take  immediate  steps  to  fill  the
 breaches  and  to  take  other  comprehersive
 long  term  measures  to  save  Kerala  from
 occanic  aggression  ?  Mythology  says  that
 Kerala  was  formed  from  the  sea  by  a
 miracle  brought  by  Parasurama.  Now,  it
 seems  to  us  that  the  spell  of  that  miracle  is
 losing  its  weight,  and  the  sea  is  again
 causing  this  crisis.  But  we  are  not  deterred
 by  that  because  in  this  age  of  science  and
 technology,  Iam  sure  the  people  who  are
 really  concerned  would  not  take  this
 problem  lightly.  I  would  submit  that  my
 own  political  and  public  career  started  on
 this  particular  issue.  Along  with  Shri
 Sreekantan  Nair,  in  the  mid-30s,  we  tried
 to  focuss  attention  of  the  then  Maharaja's
 Government  in  Kerala  to  this  vital  problem
 of  the  State  being  eaten  furlong  by  furlong
 every  monsoon  season  With  Shri  Sreckantan
 Nair  I  went  round  a  number  of  places  then
 under  sea  erosion  to  enlist  the  co-operation
 of  the  members  of  the  Congress  which  was
 banned  at  that  time  by  the  State  Govern-
 ment.  Those  areas  are  now  under  the  sea
 and  trawlers  are  moving  about  trapping  fish.
 Of  course,  this  is  a  matter  for  satisfaction
 to  my  hon.  friend,  the  Deputy  Minister  of
 Foreign  Trade,  Shri  George,  because  of  the
 foreign  exchange  it  earns  for  us.  But
 thousands  and  thousands  of  people  have
 been  uprooted  on  account  of  this.

 Another  factor  is  that  areas  where  we
 have  monozite,  rare  earths,  ilmanite,  zircon
 and  other  things  which  are  vital  for  the
 development  of  atomic  energy  are  being  lost
 १0  Us.



 143,

 [Dr.  Henry  Austin]
 As  regards  my  constituency  of  Ernakulam

 I  have  here  a  copy  of  the  leading  newspaper
 of  Kerala  with  a  circulation  of  over  5  lakhs
 which  has  displayed  an  its  front  page  on  the
 4ith  of  this  month  a  picture  of  a  3-mile
 breach  caused  by  the  sea  between  Munam-
 bam  and  Cherai,  as  a  result  of  which  3,000
 people  baye  been  uprooted.  They  are  home
 less  now.  According  to  this  paper,  the
 Mathrubhoomi,  if  this  erosion  continues  for
 another  two  weeks.  the  sea  will  be  washing
 the  coastal  aren  inside,  that  is  the  back-
 waters  of  Ernakulam  City.  The  Cochin
 Harbour  is  in  danger  and  the  new  project
 which  is  the  hope  of  Kernia,  the  Ship-
 building  Yard  itself  will  be  at  stake.  6
 miles  south  and  6  miles  north  of  this
 breach,  three  to  four  thomand  fisherman
 have  been  uprooted.  They  hate  no  homes,
 Therefore,  I  would  request  the  hon  Minister
 to  despatch  a  high  power  commission
 immediately  for  an  on-the-spot  study  and
 for  taking  the  necessary  steps.  As  a
 temporary  measure,  I  would  suggest  that  all
 those  who  have  been  deprived  of  their
 houses  due  to  this  erosion  should  be  provided
 housing  sites  or  temporary  shelter  and  later
 a  massive  programme  of  house-building
 should  be  undertaken.

 As  regards  the  other  aspects,  my  other
 eateomed  friends  have  dealt  with  them.  Again
 I  would  say  that  25  years  ago  when  we
 started  this  agitation,  some  high-ranking
 advisers  of  the  Maharaja  were  saying  ;  What
 can  be  done  ?  It  is  a  natural  phenomenon’.
 My  esteemed  friend,  Minister.  Dr.  K.  L,

 Rao  who  is  very  much  seized  of  the  situation
 and  is  doing  his  very  best,  even  he,  says  that
 this  isa  natural  phenomenon.  |  would  say
 no,  people  in  other  parts  of  the  world  do
 not  consider  problems  iike  this  as  such
 irremediable  national  calamities.  Take  the
 case  of  Holland,  most  of  which  lies  below
 the  sea  level.  But  they  have  erected  sea
 walis  to  stem  the  onslaught  of  the  sea.  Here
 in  Kerala  land  is  scarce  and  is  very  precious.
 If  it  is  allowed  to  be  eaten  away  like  this,
 I  would  say  it  is  callous  negligence,  I  would
 therefore  highlight  this  aspect  of  the  situa-
 tion  80  that  effective  steps  may  be  taken  to
 save  not  only  the  poor  people  of  Kerala  and
 their  living  space  but  also  the  State  and  the
 country  which  gains  immensely  from  the
 rare  minerals  available  in  those  areas,  to
 which  I  have  already  ceferred.  There  is  also
 the  fighing  industry  which  is  affected.  The
 backward  regions  are  affected.  So  this  is  9
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 national  problem  and  as  such  I  would
 Suggest  that  a  mission  be  sent  immediately
 to  survey  the  situation  and  steps  may  be
 taken  to  persuade  the  Planning  Commission
 and  other  appropriate  agencies  to  take  the
 necessary  steps  to  stem  the  erosion
 immediately.

 DR.  K.  L.  RAO:  I  have  not  heard  of
 the  particular  breach,  to  which  the  hon.
 member  has  referred.  But  J  will  ask  the
 Kerala  Government  to  deal  with  this  breach
 and  also  send  an  expert  to  survey  the  place
 and  suggest  what  immediate  steps  should  be
 taken.  I  would  like  to  assure  the  hon.
 member  that  we  will  take  the  necessary
 steps,  The  discussion  has  served  a  very  good
 purpose  in  highlighting  the  problem  which
 is  necessary  specially  from  the  point  of
 view  of  obtaining  the  finance  required  for
 the  work.  Iam  particularly  thankful  to  the
 hon.  Deputy  Chairman  of  the  Planning
 Commission  who  is  here  and  is  doing  his
 best  in  this  matter.

 2.30  brs

 PAPERS  LAID  ON  THE  TABLE

 Notifications  under  All-India  Services  Act

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :  |  beg  to
 lay  on  the  Table  :

 ()  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (2)  of
 section  3  of  the  All  India  Services
 Act,  I95]  :—

 (i)  The  Indian  Administrative
 Service  (Fixation  of  Cadre
 Strength)  Ninth  Amendment
 Regulations,  1970,  published  in
 Notification  No.  G.8.R.  47  in
 Gazette  of  India  dated  the  9th
 January,  1971,

 (ii)  The  Indian  Administrative
 Service  (Recruitment)  Amend-
 ment  Rules,  1971,  published  in
 Notification  No.  G.S.R.  3lo  in
 Gazette  of  India  dated  the  6th
 March,  i97].
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 (ii)  The  Indian  Police  Service
 (Recruitment)  Amendment  Rules,
 497i,  published  in  Notification
 No.  GS.R.  317  in  Gazette  of
 India  dated  the  6th  March,  1971,

 dv)  The  Indian  Administrative
 Service  (Appointment)  by  Com-
 petitive  Examination,  Amend-
 ment  Regulations,  1971,  pub-
 lished  in  Notification  No.  G.S.R.
 3i8  in  Gazette  of  India  dated
 the  6th  March,  1971.

 (v)  The  Indian  Police  Service
 (Appointment  by  Competitive
 Examination)  Amendment  Regu!l-
 ations,  97i,  published  in
 Notification  No.  G.S.R.  3i9  in
 Gazette  of  India  dated  the  6th
 March,  1971.

 (vi)  The  Indian  Police  Service  (Uni-
 form)  Amendment  Rules,  1971,
 published  in  Notification  No.
 G.S.R.  749  in  Gazette  of  India
 dated  the  22nd  May,  1971.

 (vii)  The  All  India  Services  (Discip-
 line  and  Appeal)  First  Amend-
 ment  Rules,  1971,  published  in
 Notification  No.  G.S.R.  797  in
 Gazette  of  India  dated  the  29th
 May,  1971,

 (viii)  The  Indian  Police  Service  (Pay)
 Fourth  Amendment  Rules,  1971,
 published  in  Notification  No.
 G.S.R.  798  in  Gazette  of  India
 dated  the  29th  May,  1971,
 [Placed  in  Library.  See  No.  LT—~
 421/71]

 (2)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for  delay
 in  laying  the  Notifications  mention-
 ed  at  (i)  to  (v)  of  item  (I)  above,
 {Placed  in  Library.  See  No,  LT—
 422/71)

 Textile  Committee  (Amendment)  Rules

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.  a  GEORG®)  :  On  behalf  of  Shri  L.  N.
 Miabra,  I  beg  to  lay  on  the  Table  a  copy  of
 the  Textiles  Committee  (Amendment)  Rules,
 £994  (leds  and  English  versions)  published

 ‘Moastication  No..G.B.R.  372  in  Gazette  of
 hia
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 India  dated  the  20th  March,  97i,  under
 sub-section  (3)  of  section  22  of  the  Textiles
 Committee  Act,  1963.  [Placed  के  Library.  See
 No.  LT—423/7}.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  :  I  had  given  notice  earlier.  May
 I  draw  your  kind  attention  to  this  very  big
 advertisement  insertion  given  in  the  Indian
 Express  by  the  Hosiery  Exporters  Corpora-
 tion,  Civil  Lines,  Ludhiana,  which  says  :

 “When  no  combing  facilities  for
 exporters  of  woollen  hosiery

 Why  special  import  licences  of  wool
 to  Monopoly  Commission  Combers  and
 wool  priority  licences  to  some  units  ?

 Is  it  not  wastage  of  country’s  hard
 earned  foreign  exchange  ?”"

 Will  the  hon.  Minister  kindly  tell  us  some-
 thing  about  it,  because  it  is  alleged  that
 Rs.  40  lakhs  have  been  collected  from  these
 people  at  the  time  of  elections,  and  that  is
 why  these  special  licences.  May  T  lay  this
 paper  on  the  Table  ?

 MR.  SPEAKER  :  I  am  not  allowing  it.
 This  will  not  go  on  record.

 SHRI  JYOTIRMOY  80907  :
 ***

 Presidents  Proclamation  and  order  in
 relation  to  the  State  of  Punjab  and

 Governor's  Report

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  con  PANT)  :  I  beg  to  lay  on  the  Table  :

 wa  A  copy  of  the  Proclamation
 (Hindi  and  English  versions)
 dated  the  I5th  June,  97]  issued

 by  the  President  under  clause
 rey  of  article  356  of  the  Con-
 stitution  in  relation  to  the  State
 of  Punjab  publistied  in  Notifica-
 tion  No.  G.S.R,  944  in  Gazette
 of  Indian  dated  the  I5th  June,
 1971,  under  article  356(3)  of  the
 Constitution.  (Placed  in  Library.
 See  No.  वा-नदो1],
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 (ii)  A  copy  of  the  Order  (Hindi  and
 English  versions)  dated  the  5th
 June,  1971,  made  by  the
 President  in  pursuance  of  sub-
 clause  (i)  of  clause  (c)  of  the
 above  Proclamation,  published
 in  Notification  No.  G.S.R.  945
 in  Gazette  of  India  dated  the
 i5th  June,  1971.  [Placed  in
 Library.  See  No,  LT—425/7]].

 (iii)  A  copy  of  the  Report  (Hindi
 and  English  versions)  of  the
 Governor  of  Punjab  dated  the
 i3th  June,  97l  to  the  President.
 {Placed  in  Library.  See  No.  LT—
 426/71).

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  :  May  I  ask  why  it  is  not  in  the
 Order  paper  ?

 MR.  SPEAKER  I  allowed  it  this
 morning.  It  came  after  printing.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY:  I  have  to  report  the
 following  messages  received  from  the
 Secretary  of  Rajya  Sabha  :—

 (i)  “In  accordance  with  the  provi-
 sions  of  sub-rule  (6)  of  rule  86
 of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  _  directed  to
 return  herewith  the  Manipur
 Appropriation  (No.  2)  Bill,  1971,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on  the
 0  June,  1971,  and  transmitted
 to  the  Rajya  Sabha  for  its  recom-
 mendations  and  to  state  that
 this  House  has  no  recommenda-
 tions  to  make  to  the  Lok  Sabha
 in  regard  to  the  said  Bill.”

 (ii)  “In  accordance  with  the  Provi-
 sions  of  rule  l!  of  the  Rules  of
 Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  I
 am  directed  to  enclose  a  copy
 of  the  Mysore  State  Legislature

 JUNE  16,  97]  Comm,  on  Welfare  of  S.C.  and  48
 S.T.  (Motion)

 (Delegation  of  Powers)  Bill,  97
 which  has  been  passed  by  the
 Rajya  Sabha  at  its  sitting  held
 on  the  I5th  June,  1971,”

 MYSORE  STATE  LEGISLATURE
 (DELEGATION  OF  POWERS)

 BILL

 As  Passed  by  Rajya  Sabha

 SECRETARY  :  Sir,  I  lay  on  the  Table
 of  the  House  the  Mysore  State  Legislature
 (Delegation  of  Powers)  Bill,  1971,  as  passed
 by  Rajya  Sabha.

 COMMITTEE  ON  PRIVATE  MEMBERS’
 BILLS  AND  RESOLUTIONS

 Second  Report

 SHRI  G.  6.  SWELL  (Autonomous
 Districts):  I  beg  to  present  the  Second
 Report  of  the  Committee  on  Private
 Members’  Bills  and  Resolutions.

 MOTION  RE.  CONSTITUTION  OF
 COMMITTEE  ON  THE  WELFARE

 OF  SCHEDULED  CASTES
 AND  SCHEDULED  TRIBES

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  (SHRI  K.  Ss.  RAMA-
 SWAMY)  :  I  beg  to  move  :

 “dD  (a)  That  a  Committee  of  both  the
 Houses  to  be  called  the  ‘Com-
 mittee  on  the  Welfare  of
 Scheduled  Castes  and  Scheduled
 Tribes’  be  constituted,  consisting
 of  thicty  members,  twenty  from
 Lok  Sabha  and  ten  from  Rajya
 Sabha  to  be  elected  in  accord-
 ance  with  the  system  of  pro-
 portional  representation  by
 means  of  the  single  transférable
 vote;  and  the  voting  at  sucf
 election  shall  be  by  secret
 ballot  ;



 er)  Conn, on  Rolfare of.  SVAISTHdy  wy  es  (SAKA)  S.C,  wee,  Afotten)  Py

 (9)  That  &  Minister  shall  not  be
 sligible  for  clectipn-pg.a  member
 of  the  Commitles,  aka  at  it
 a  member  after  his  election  to
 the  Committee  is  appointed  a
 Minister,  be  shall  cease  to  be  a
 member  thereof  from  the  date
 of  such  appointment  ;

 @)  That  the  functions  of  the  Com-
 mittee  shall  be  >—

 (i)  to  consider  the  reports  submitted
 bo  the  Commissioner  fer  Sched-
 uled  Castes  and  Scheduled
 Tribes  under  article  338  (2)  of
 the  Constitution  and  to  repart
 to  both  the  Houses  as  to  the
 measures  that  should  be  taken  by
 the  Union  Government  in  reapect
 of  matters  within  the  purview  of
 the  Union  Government  including
 the  Administrations  of  the  Upion
 Territories  ;

 (ii)  to  report  to  both  the  House  on
 the  action  taken  by  the  Union
 Government  and  the  Adminis-
 trations  of  the  Union  Territories
 on  the  measures  proposed  by
 the  Committee  ;

 {ili}  to  examine  the  measures  taken  by
 the  Union  Government  to  secure
 due  representation  of  the
 Scheduled  Castes  and  Scheduled
 Tribes  in  services  and  poets
 under  its  control  (including
 appointments  in  the  public  sector
 undertakings,  statutory  and
 semi-Government  Bodies  and  in
 the  Union  Territories)  having
 regard  to  the  provisions  of
 article  335,

 (iv)  to  report  to  both  the  Houses  on
 the  working  of  the  welfare  pro,
 grammes  for  the  Scheduled
 Castes  ang  Scheduled  Tribes  in
 the  Union  Territories  ;  and

 (९)  to  examine  such  other  tatters  as
 may  seem  fit  to  the  Committee
 or  are  specifically  referred  to  it
 by  the  Howse  or  the  Speaker.

 (3)  That  the  members  of  the  Com-
 Mitte  shall,  hold  office  for  4  period
 pf  two.  छह  from  the  date  of  the
 किक  mecting  of  the  Committee  ;

 (4)  That  in  order  to  bomstituté  a  sitting
 of  the  Commityes  the  ,queyum
 shall  be  ten  ;  ty  :

 (5)  ‘Fart  in  all  other  teapects  the  छह
 of  Procedure  of  this  Housd  relating
 to  Parliamentary  Comsnittess
 shall  apply  with  such  variations
 and  modifications  as  the  Speaker
 may  make  $  and

 (6)  That  this  House  do  recommend  to
 the  Rajya  Sabha  that  the  Rajya
 Sabha  do  join  in  the  Committes
 and  communicate  to  this  House  the
 names  of  members  elected  front
 amongst  the  members  of  the  Rajya
 Sabha  to  the  Committee  as
 mentioned  above.”’

 SHRI  SEZHIYAN  (Kumbakonam):
 White  I  welcome  the  formation  of  this  Com-
 mittee,  I  want  to  bring  to  your  notice  a
 serious  omission  in  the  functions  of  the
 Committee.

 This  Committee  was  formed  ia  7968  and
 it  was  renewed  on  9th  December,  1970.  That
 Committee  was  formed  on  the  basis  of  the
 motion  moved  in  this  House,  Para  2(5)  of
 that  motion  reads  like  this.

 MR.  SPEAKER  :
 omitted  ?

 What  has  been

 SHRI  SEZHIYAN  :  The  following  item
 had  been  omitted  :

 “To  consider  generally  and  report  to
 both  the  Houses  on  all  matters  concern-
 ing  the  welfare  of  the  Scheduled  Castes
 and  Scheduied  Tribes  which  fall  within
 the  purview  of  the  Union  Government
 including  the  Administration  of  the
 Union  Territories.”

 This  has  been  omitted.

 My  contention  is  that  this  is  the  pur-
 pose  for  which  this  committee  was  formed
 and  fast  year  it  was  clearly  stated  and,  I  do
 not  know  why  this  function  has  been
 omitted  now.  There  is  one  clause  here
 which  says:  to  examine  such  matters  as
 may  seem  fit  to  the  Committee  ;  and,  it  can
 come  under  that.  But  I  do  not  think  it  is
 proper,  It  is  a  specific  fyaction  given
 the  Committee  by  the  Last  Lok  Sabha  .  Is
 the  Government  no  more  interested  in  the
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 My  second  point  is  this.  The  first

 function  of  the  Committee  is  to  consider  the
 reports  submitted  by  the  Commissioner  for
 Seheduied  Castes  and  Scheduled  Tribes.
 For  more  than  one  year  the  post of  the
 Commissioner  has  not  been  filled.  From
 whom  ate  they  going  to  get  a  report  for  the
 Committee  to  function  ?

 Thirdly,  what  action  has  been  taken  by
 the  Government  on  the  reports  submitted  by
 the  Committee.  Why  has  the  Government
 not  given  due  respect  to  the  reports  of  the
 Comunitice  i  So  far  49  reports  had  been
 submitted.  Members  of  that  Committee
 will  bear  me  out  when  I  say  that  no  report
 has  been  considered  by  full  by  the  Govern-
 ment  and  no  recommendation  worthwhile
 bas  been  implemented  by  the  Government  ?
 Is  this  the  respect  they  want  to  show  to  a
 Parliamentary  Committee  ?

 SHRI  B  K.  DASCHOWDHURY
 (Cooch-Behar)  :  The  hon.  Member  touched
 ‘upon  one  point.  I  was  on  that  Committee.
 T  must  say  that  he  has  not  gone  through
 all  the  points  that  have  been  mentioned
 here  and  in  the  earlier  motion  also.  It  is
 true  that  one  part  has  been  deleted  but  that
 part  was  redundant,  By  the  deletion  of
 this  part,  it  does  not  mean  that  the  functions
 or  powers  of  the  committee  are  eroded  in
 any  way.

 SHRI  ्,  s.  CHAVDA  (Patan):  The
 main  function  of  the  Committee  &  to
 consider  the  reports  submitted  by  the  Com-
 missioner  for  Scheduled  Castes  and  Tribes
 under  article  338(2).  As  has  already  been
 pointed  out  no  Commissioner  has  been
 appointed  and  two  years  have  passed.

 I  would  like  to  know  from  the  Minister
 concerned,  when  the  Commissioner  will  be
 appointed.

 SHRI  SEZHIYAN  :  Sir,  please  allow
 the  to,  move  a  formal  amendment  to  this
 motion.  I  beg  to  move—

 MR.  SPEAKER  ;  Just  listen  to  him.
 Unterruption).  ob  not  received  this

 emondeyent
 in  time.

 SHRI  SEZHIYAN  :  I  request  you  to
 condone  the  delay,

 SHRI  S.M.  BANERIER  ;  Sir,  I  it
 waat  0  say  a  word  ;  just  doe  minute
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 MR.  SPEAKER  :  Créer,  please.  Kindly
 sit  down.  Let  the  Minister  reply.

 SHRI  K.S.  RAMASWAMY  :  Sir,  the
 item  mentioned  against  the  old  resolution,
 item  2(v)  is  covered  by  the  other  terms  of
 reference  contained  in  the  same  resolution.
 The  Committee  is  going  to  consider  the
 report  of  the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  ;  it  goes  into
 all  the  aspects  of  the  welfare  of  Scheduled
 Castes  and  Scheduled  Tribes,  That  is  what
 exactly  is  mentioned  in  item  (v).  That  has
 already  been  covered.  (Interruption).  We
 feel  that  this  is  redundant  and  this  should
 be  omitted.  This  is  also  covered  by  present
 item  (v):  “to  examine  such  other  matters
 as  my  seem  fit  to  the  Committes...”.  So,  the
 Committee  can  go  into  any  question  they
 like.  We  do  not  want  to  have  something
 which  is  redundant:  we  do  not  want  to
 repeat  it.  That  is  what  |  wanted  to  inform
 the  House.

 MR.  SPEAKER  :  He  raised  two  or
 three  points.  So  far  as  laying  before  the
 House  is  concerned,  that  is  not  there.  So
 far  as  the  Commissioner's  appointment  is
 concerned,  it  is  pending  since  long.  These
 are  the  two  points  to  which  you  may  reply.

 SHRI  K,  8,  RAMASWAMY  :  It  is  true
 that  the  Commissioner  has  not  been  appoin-
 ted.  We  are  taking  steps  to  anpoint  one
 very  soon.  Regarding  the  recommendations
 and  the  report  of  the  Committee,  the  various
 departments  have  already  gone  into  them
 and  we  are  accepting  many  of  the  recom-
 mendations.  We  are  getting  and  sending
 reports  on  all  the  recommendations.

 MR.  SPEAKER:  I  think  there  is  a
 little  misunderstanding  about  this.

 SHRI  SEZHIYAN  :  The  Minister's
 reply  is  not  satisfactory.  Even  in  item  (vi)
 of  last  year’s  resolution,  it  was  stated  :  “to
 examine  such  other  matters  as  may  seem
 fit  to  the  Committee..."  stc,  That  was
 there  even  previously.

 SHRI  K.  8.  RAMASWAMY  :  That  is
 why  I  said  this  one  was  redundant.

 SHRI  SEZHIYAN  :  What  was  not
 redundant  fast  ह...  Sas  Gecume  redundant
 now,  ‘Wiig  ds  to  20  7  (Socting  fen)
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 SEVERAL  HON.  MEMBERS  ;  rose—

 MR,  SPEAKER  :  Order,  order.  I  was
 looking  at  the  jest  year's  Chairman.  He  is
 very  quietly  listening  to  it.

 SHRI  SEZHIYAN  :  The  Basumatari  is
 here.  Please  ask  his  opinion.

 SHRI  9.  BASUMATARI  (Kokrajhar)
 rose—

 *MR.  SPEAKER  ;  |  do  not  force  him  to
 Say  anything.  Please  keep  sitting.  He  is
 quite  unaware.

 MR.  SPEAKER  :  The  question  is  :

 “a)  (a)  That  a  Committee  of  both

 Administrationn  of  the
 Union  Territories  ;

 (ii)  to  report  to  both  the

 (iii)

 Houses  on  thé  action  taken
 by  the  Union  Government
 and  the  Administrations  of
 the  Union  Territories  on
 the  measures  proposed  by
 the  Committee  ;

 to  examine  the  measures
 taken  by  the  Union
 Government  to  secure  due
 representation  of  the
 Scheduled  Castes  and
 Scheduled  Tribes  in
 services  and  posts  under
 its  control  (including

 the  Houses  to  be  called  the
 ‘Committee  on  the  Welfare
 of  Scheduled  Castes  and
 Scheduled  Tribes’  be  consti-
 tuted,  consisting  of  thirty
 members,  twenty  from  Lok
 Sabha  and  ten  from  Rajya
 Sabha  to  be  elected  in
 accordance  with  the  system
 of  proportional  representa-
 tion  by  means  of  the  single
 transferable  vote  :  and  the
 voting  at  such  clection
 shall  be  by  secret  ballot  ;

 (०)  That  a  Minister  shall  not
 be  eligible  for  election  as  a
 member  of  the  Committee
 and  that  if  a  member  after
 his  election  to  the  Commit-
 tee  is  appointed  a  Minister,
 he  shall  cease  to  be  a  mem-
 ber  thereof  from  the  date  of
 auch  appointment  ;

 (2)  That  the  functions  of  the  Com-
 mittee  shail  be  -—

 appointments  in  the  public
 sector  undertakings,  statu-
 tory  and  semi-Government
 Bodies  and  in  the  Union
 Territories)  having  regard
 to  the  provisions  of  article
 335  ;

 (iv)  to  report  to  both  the
 Houses  on  the  working  of
 the  welfare  programmes
 for  the  Scheduled  Castes
 and  Scheduled  Tribes  in
 the  Union  Territories  ;  and

 (v)  to  examine  such  other
 matters  as  may  seem  ft  to
 the  Committee  or  are  speci-
 fically  referred  to  it  by  the
 House  or  the  Speaker,

 (3)  That  the  members  of  the  Com-
 mittee  shall  hold  Office  for  a
 period  of  two  years  from  the
 date  of  the  first  meeting  of  the
 Committee  ;

 (4)  That  in  order  to  constitute  a
 sitting  of  the  Committee  the
 quorum  shall  be  ten  ;

 (5)  That  in  all  other  ह...  the
 Rules  of  Procedure  of  the,  House

 ‘relating  to,  Parliamentary  Com



 0 Comm. on Welfare of  hy  9  a]  :।
 S.C,  and  S.T.  (Motion)

 (Mi.  Speaker]
 this  Fittise  the  names  of  mem-
 here  glected  from  amongst  the
 members  of  the  Rajya  Sabha
 to  the  Committee  as  mentioned
 above.”

 The  motion  was  adopted.

 MR.  SPBARER  :  Now.  Shri  Bade
 wanted  to  raise  some  point.  Of  course,  I
 had  no  dhjection,  but  this  was  raised  in  tde
 Howse  twice,  thrice—about  cholera—by  two
 Calling  Attention  Motions  and  other

 Cet
 You  can  have  a  minute  or  two

 wt  not  more  than  that.

 SHRI  रि.  ी  BADE  (Khargone)  :  I  just
 Want  to  know  what  steps  have  been  taken
 th  this  matter  by  the  Government.  Under
 rule  71

 MR.  SPEAKER  :  This  poor  rule  377
 isso  much  misused  and  molested.  Any-
 bow—

 SHRIR.V.  BADE:  Rule  377  is  the
 only  rule  under  which  we  can  take  up  such
 impogstant  questions  and  bring  them  to  the
 House.

 MR,  SPEAKER  :  So  long  as  Iam  the
 Speaker.

 SHRI  R.  द  BADE  :  There  is  a  report
 in  the  Press  that  there  is  outbreak  of
 cholera  in  the  Mana  refugees  camp.  What
 steps  have  the  Government  taken  in  this
 matter  ?

 MR.  SPEARER  .  That  would  be  direc-
 ted  to  the  minister.

 SHRI  R.  V.  BADE:  What  about  the
 reply  to  my  question  ?

 .MR.  SREAKBR:  Don't  worry  about
 thie  reply.  it  is  my  duty  to  do  it  now.

 SHRI  S.M.  BANERJEE  (Kanpur):  I
 ive’  atvedly  written  to  you  that  I  have
 FekeWved"a'  letter  from  the  father  of  Deepek
 Batiedjek,  Who  is  Behind  the  bary  in  Pakistan
 ‘fhe’  Minister  should’  inake  8  statement  about
 He  #4  privon  i  Pakistan.  Their
 parenlé  are  extreinely  wortied  ‘atout  it.

 ‘WR,  SPEAKER!  You  caynot'  raise  it
 Wotupely  ‘ilk  a.  T  tlh  fot  attinving  it,

 72.47  bra.

 SALARIES  AND  ALLOWANCES’
 OF  OFFICERS  OF  PAREIAMENT

 (AMENDMENT)  BILL  Contd.

 MR.  SPEARER  :  The  House  will  ndéw
 take  up  further  consideration  of  the  Salaries
 aid  Allowances  of  Officers  of  Parliiment
 (Amendment)  Bill.  There  was  no  member
 on  his  legs.  (interruptions). '

 I  wish  it  could  be  passed,  because  very
 few  are  in  the  know  of  the  fact  that  between
 the  Speaker  and  the  M.  Ps.,  the  difference
 is  only  about  Rs.  300  to  400.  Jf  you  agree
 we  do  not  mind  parting  with  this  sum  of
 Ra.  300  ज  400,  provided  we  get  the  facilities
 you  get  for  your  presence  here  every  day.
 Of  course,  ]  am  not  in  the  Bill,  but  I  was
 not  very  happy  when  this  was  discussed.
 The  Deputy  Speaker  was  equated  with  the
 Minister  of  State  and  he  will  now  get  just
 what  the  Munster  of  State  gets.  After
 deduction  of  texes,  etc.,  only  so  much  is
 left  that  the  difference  between  the  MP  and
 the  Deputy  Speaker  is  only  about  Rs.  300
 or  Rs.  400.  If  you  agree,  that  can  be
 changed.  If  we  do  away  with  that  Rs.
 300  or  400  and  if  you  give  us  the  concession
 of  Ra.  50  a  day,  we  accept  it.

 There  was  no  member  on  his  legs
 yesterday,

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS.  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAI  BAHADUR):
 May  I  reply  now  *

 SHRI  PILOO  MODY  (Godhra):  May
 I  submit  that  wo  agree  to  pass  the  Bill  as
 it  is,  provided,  the  minister  does  not
 reply  ?

 SHRI  RAJ  BAHADUR  :  I  do  not  mind
 it,  But  some  observations  were  made
 which  shopid  got  go  unanswered.

 SHRI  PILOO  MODY:  We  are  all
 wonwinced  of  the  seed  for  the  Bill
 necessity  fot  a  ह...  '

 प्

 RAS  BAHADUR  :  I  do  not  think

 i
 do  not  like  my  voice,  Even  so  I

 i}
 ne

 own.’  Ihave  no  objection  to  their

 oft  t  speak,
 I  will  not  speak

 ॥  7  the

 free

 desire,  I  will  leave
 phould  be  allowed

 sg  lags
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 SHRI  PILOO  MODY  :  No,  Sir.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior)  :  Since  certain  points  were  raised,
 they  should  be  replied  to.

 SHRI  RAJ  BAHADUR  :  Iam  grateful
 to  the  hon.  Member  who  have  participated
 in  this  debate.  I  have  very  carefully  listened

 o  their:  speeches.  So  for  as  this  Bill  is
 concerned,  it  only  seeks  to  remove  an
 afiomaly.  As  far  back  as  962  the  status  of
 the  Deputy-Speaker  in  this  House  and  the
 Deputy  Chairman  in  the  other  House  was
 taised  and  recognised:  to  be  that  of  a
 Minister  of  State  but  the  salary  remained
 the’  sdme,  which  was  anomalous.  This
 measure  is  purely  consequential  ;  nothing
 more.

 SHRI  D.N.  TIWARY  (Gopalganj)  :
 Ther  it  shouldbe  given  retrospective  effect
 from  962

 SHRI  RAJ  BAHADUR  :  This  Bill  does
 not  seek  to  do  that.  Questions  were  raised
 ranging  from  cost  of  living  to  increase  in

 prices-and  unemployment.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  :  What  about  chamber  messengers
 who  get  only  Rs.  75  per  mensem  ?

 -SHRI  RAJ  BAHADUR  :  We  are  as
 much  concerned  about  those  issues  as  any-
 one  on  that  side.

 SHRI  SEZHIYAN  (Kumbakonam):  If
 from  1962  the  status  of  Minister  of  State
 was  given,  why  were  they  sleeping  over  it
 all  these  eight  years  ?

 SHRI  PILOO  MODY:  That  is  the
 normal  speed  of  the  Government
 t
 __SHRI  RAJ  BAHADUR:  For  one

 rea8on  or  other  including  the  dissolution  of
 the  fourth  Lok  Sabha,  this  Bill  was
 delayed

 7,  So  far  as  the  question  of  staff  of
 Parliament  is  concerned,  they  are  under  the
 control  of  the  Speaker...  .Their  terms  and
 conditions  of  service  are  governed  by  what
 is.applicable  to  Central  Government  ¢m-
 pléyees.  -'They  are  entirely  under  the
 administrative  control  of  the  Speaker.  We

 T  ceptainly  do  whatever  we  can  for  them
 But  |  woul  beg  of  hon.  Members  not  to
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 raise  these  issues  time  and  again  because  this
 looks  like  exploiting  them  for  politieal  ends,

 SHRI  PILOO  MODY:  Sir,  it  is  for
 you  now  to  stop  him.

 SHRI  RAJ  BAHADUR  :  I  must  say
 that  Sh:i  Krishna  Halder  was  less  than  fair

 to  me  when  he  said  :

 “The  hon.  Minister,  Shri  Raj
 Bahadur,  is  acting  like  Raja  Bahadurs
 of  Middle  Ages  when  Raja  Bahadurs
 obliged  their  Ranis  or  queens  by  hand-
 some  gifts.”

 This  is  not  a  gift  to  the  Deputy-Speaker...

 SHRI  KRISHNA  HALDER  (Ausgram):
 I  am  a  political  worker  for  more  than  thirty
 years  and  I  have  made  greater  sacrifice  than
 Shri  Raj  Bahadur.  In  this  connection,  I
 want  to  mention  that  I  was  a  Cabinet
 Minister  in  the  second  United  Front  Govern-
 ment  of  West  Bengal  and  we  set  an  example
 instead  of  drawing  full  salary,  I  received
 only  Rs.  500  per  month  as  salary  which  was
 much  less  than  the  salary  of  a  Cabinet
 minister.

 SHRI  RAJ  BAHADUR  :  I  think  Shri
 Krishna  Halder  knows  that  I  have  been
 doing  public  service  all  these  years  and  I
 have  done  more  than  what  Shri  Halder  has
 ever  done  in  his  life.

 I  say  that  it  was  most  objectionable  to
 say  that  it  was  a  gift  to  the  Deputy-Speaker.
 I  would  not  have  referred  to  these  observa-
 tions  but  for  the  fact  that  he  said  that  it
 was  a  gift  to  the  Deputy-Speaker,  which  it
 is  not.  It  is  a  recognition  of  the  Status
 objectivly.

 So  far  as  Shri  Dhote  is  concerned,  I
 am  really  amused  to  see  that  all  of  a  sudden
 having  stood  for  vested  interest,  he  has
 acquired  the  love  for  garibi  hatao  and  all
 those  things.

 Shri  Banerjee  said  about  the  Pay  Com-
 mission  and  the  cost  of  living  index.  I
 have  only  to  say  that  both  these.  matters
 are  not  relevant  to  this  particular  issue.

 I  would  beg  of  this  House  to  pass  this
 au  without  any  amendment,
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 MR.  SPEAKER  :  fo  far  aa  my  Secre-
 teriat  is  concemed,  we  do  what  they  do
 there.  Whatever  they  will  do  for  their
 wad,  I  will  do  for  our  staff.  Of  course,  we
 have  to  get  the  money  from  the  Consolidated
 Fund.

 Mow,  there  is  one  amendment,  No.  4
 for  clpcblation  of  the  Bill  for  the  purpose
 of  eliciting  public  opinion  by  the  Sth
 November,  1971,  I  am  putting  it  to  the
 द...  of  the  House,
 Y

 Amendment  No.  4  was  pit  and  negtived.

 MR,  SPEAKER  :  Now  I  am  putting  the
 other  amendment,  No.  5,  for  reference  of
 the  Bill  to  a  Select  Committee,  to  the  vote
 of  the  House.

 Amendment  No.  5  was  put  and  negatived.

 MR,  SPEAKER  :  Now,  the  question
 fs:

 “That  the  Bill  further  to  amend  the
 Salaries  and  Allowances  of  Officers  of
 Parliament  Act,  4953,  be  taken  into
 consideration.”

 The  motion  was  adopted.

 Clause  2,  (Substitution  of  new  section  for
 section  3,)

 SHRI  BIBHUTI  MISHRA  (Motihari)  :
 Sir,  ह  move  :

 Page  l—

 for  lines  8  and  9,  substitue

 oy,  There  shall  be  paid  to  the
 Chairman,  the  Speaker  and  the  Deputy
 Speaker  a  salary  of  two  thousand  two
 hondred  and  fifty  rupees  per  mionsem
 and  to  the  Deputy  Chairman  a  salary  of
 two  thousend  rupees  per  mensem."’
 +4)

 MR.  SPEAKER  Hi  I  am  now  putting  the
 amendment  to  the  vote  of  the  House.

 Amendment  No.  2  was  put  and  negatived,

 ME:  SPEAKER  :  The  question  is  4
 “That  clause  2  stand  part  of  the

 Bill,”

 The  motion

 ssh

 adopted
 Claes  2  3999  ded  to  the,  bi

 Clauss  3,  (Amemdmens  of  section  53
 SHR]  BIBHUTI  MISHRA:  Str,  !

 move  ;

 Page  I,  lines  0  and  it.
 emis  “the  Deputy  Chairman  and”  (3)

 अभी  इसके  जवाब  में  राज  बहादुर  जी  ते

 कहा है  कि  यह  962  का  हैं  कौर ।  I97]

 हो  गया  है,  9-10  साल  गुजर  गंगे,  9-10  साल

 में यह  कांसीक्वेस्शल  हो  गया है।  अगर  0

 साल  हमारी  सरकार  में  कोई  बात  कास्सीक्थे-

 नाल  हो,  तो  असली  बात  आने  में  कितना  समय

 लगेगा  ?  सवाल  यह  है,  जैसा  मैंने  कल  भी  कहा
 था  कि  इसमें  स्टैटस  की  बात  नहीं  है।  लोक
 सभा  के  जो  स्पीकर  हैं  वे  523  मेम्बरों  का
 काम  करते  है,  वे  सुबह  1 बजे  भाते  हैं  कौर
 शाम  को  6  बजे  जाते  हैं  और  जो  यहां  के  डिप्टी

 स्पीकर  हैं  वे  भी  il  बजे  आते  हैं  औैर  6

 बजे  जाते  हैं।  वहां  राज्य  सभा  में  238

 मेम्बर  हैं।  कल  मैंने  इस  बात  को  बत-

 लाया  था  कि  कितने  दिन  वह  हाउस  बैठता  है
 भर  कितने  दिन  गह  हाउस  बैठता  है  1

 ८. (ब्यचधान) .... तो  दोनों  हाउसेज  में  आप

 चैरिटी  कैसे  स्थापित  कर  सकते  हैं।  इ  गले  मे

 जो  हाउस  श्राफ  लार्ड्स  है  भौर  जो  यहां  पर

 अपर  हाउस  है  उन  दोनो  का  मुकाबला  नहीं  हो
 सकता  है।  इसलिए  मैं  चाहता  हूं  कि  हमारी
 सरकार  इसके  ऊपर  ध्यान  दे  t

 Bb  bes.

 दूसरी  भाई  सरकार  को  ग्रह  भी  देखनी

 चाहिये  कि  यह  पैसा  कहां  से  बाता  है  ?  यह

 सारा  पैसा  जनता  के  पास  से  भ्राता  है।  जनता

 कितनी  मारकर से  यह  झला  पैदा  करती  है।

 हमारे  मंत्री  जी  राजस्थान के  हैं,  वे  जानते हैं

 कि  राजस्थान  में  कितनी  मेहनत  करके  लेती से
 पैसा स  होता  है  इसलिये  सरकार  कोयल  भी
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 हमको  चलना  चाहिये।  मैं  चाहूंगा  कि  मन्‍त्री

 जी  इस  पर  पुनर्विचार  करें  और  सभो  को  एक

 शाल  न  लाने  बल्कि  कैसा  किसको  काम  हो,
 जैसी  जिसको  अधॉषदेही  हो  उसी  स्थान  पर
 उसको  रहों।  स्पीकर  पौर  चेयरमैन  डिप्टी

 स्पीकर  कौर  डिप्टी  पेयरमैध  कौ  तनख्वाह  बरा-

 बर  है,  स्टेट्स  में  कोई  फर्क  नहीं  है  कौर  भागने

 कहा कि  दो  चार  सो  रुपये का  फर्क है  तो  क्यों
 ने  उसको  बराबर  कर  दें  लेकिन  मिनिस्टर  या

 स्पीकर  हमने  से  था  मेले  होने  से  था  किसान

 शौर  मजदूर  द्वैती  से  बाल  बच्चों  के  साने  पीने

 पर  तो  कोई  फर्क  नहीं  होता  है,  सभी  के  बाल

 बच्चे एक  जैसे  ही  होते  हैं  प्रो जब  शाप

 समाजवाद  लाने  की  बात  करते  हैं  तो  फिर  उसी

 तरह  से  करायी  ।  मैं  तो  कहना  चाहता  हूं  कि

 वह  दिन  दूर  नही  जब  इस  देश  में  क्रान्ति  होकर

 रहेगी  |

 भरी  राज  बहादुर  :  भ्रध्यक्ष  महोदय,  विधान
 में  राज्य  सभा  का  झेंपना  स्थान  हैं  और॑  विधान
 में  कोई  परिनतंत  करने  के  लिए  ह्म  इस  समय
 चर्चा  नहीं  कर  रहे  हैं।  मैं  समझाता  हूँ  इसी  बात

 को  सोच  समझ  कर  माननीय  विभूति  मिश्र
 अपना  संशोधन  वापिस  ले  लेंगे

 अझच्यका  भोज्य  :  क्‍या  ड्राप  संशोधन

 वापिस  ले  रहे  हैं  ?

 श्री  बासूती  मि :  जी  हां,  मैं  वापिस

 लेता  हुं।

 Amendment  No.  3  was,  by  leave,
 withdrawn.

 MR,  SPEAKER  :  The  question  is  :

 pirat
 Haw

 3
 send  part  of  the

 Hv

 The  motion  was  adopted,

 laneg  9  कि  tadded.cw  phe  Mit,

 (tmds.)  ह... 8
 MR.  SPEAKER  4  The  question  is  :

 “That  Clause  I,  the  Enacting  Formula
 and  the  Title  stand  part  of  the  Bill”

 The  motion  was  adopted.

 Clause  I,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 SHRI  RAJ  BAHADUR  :  Sir,  I  beg  to
 move  :

 “That  the  Bill  be  passed”

 MR.  SPEAKER  :  Motion  moved  :
 “That  the  Bill  be  passed”

 SHRI  JYOTIRMOY  BOSU:  Sir,  we
 have  heard  a  lot  about  the  slogan  ‘Garibi
 FHfatao’.  People  in  the  country  should  know
 how  much  a  Minister  in  this  country  costs
 the  public  exchequer...(interruptidns).  You
 are  trying  upgrade  the  Deputy-Speaker.
 Why  not  you  downgrade  the  Ministers  and
 bring  their  salaries  below  the  salary  of  the
 Deputy  Speaker  ?  You  reduce  their  salaries
 so  that  they  get  less  than  even  the  Chiefs  of
 this  House...(Jnterruptions).  I  have  got  here
 a  reply  given  in  the  Rajya  Sabha.  Sir,  a
 Minister  in  this  country,  according  to  that
 reply,  costs  the  public  exchequer  between
 Rs.  30,000  and  Rs  450,000.  A  Minister
 spends  as  much  as  Rs.  30,000  on  telephone
 calls  alone.  If  the  Deputy  Speaker  wants
 Rs.  30,000  for  telephone  calls  alone...

 MR.  SPEAKER  :  Please  conclude.

 SHRI  JYOTIRMOY  BOSU:  Sir  the
 office  expenditure  of  the  Prime  Minister  is
 as  much  as  Rs.  1,14,000.  This  was  some
 years  back.  It  should  have  doubled  or
 trebled  now,

 lam  saying  that  the  country  cannot
 afford  to  increase  the  salary  of  Ministers,
 lam  strongly  advocating  that  the  salaty  of
 Ministers  be  reduced  so  that  the  salary  of
 the  Deputy  Speaker  and  the  Speaker  renmins
 higher  than  that  of  the  Ministers.  Suppose
 toniorrow  they  Want  to  Incrouse  the  salaty
 of  the  State  Ministers.  Again  you  comic
 with  2  Bill  for  that.  You  increas#  the
 dalary  of  the  Minister  and  the  next  day  you
 will  havé  to  increase  the  salary  of  the
 Speaker  and  the  Deputy  Speaker.  Tits  can-
 not  goon.  Iam  talking  about  the  under-
 dogs  serving  here.  Every  day  they  come
 pore  at  9.0°  clock  i  the  morning  and  work
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 {Shri  Jyotiremoy  Bosu)
 till  7.0°  clock  in  the  evening  drawing  a  basic
 wage  of  Rs.  75.  ‘You  are  spending  much
 more  than  the  country  can  afford  and  they
 know  nothing  at  all.  The  Ministers’
 concribution  is  so  little  that  they  do  not
 Mesesve  any  increase,

 MR.  SPEAKER  :  The  question  is  ;

 “That  the  Bill  be  passed”

 SHRI  JYOTIRMOY  BASU  :  No  reply
 from  the  Minister  ?

 SHRI  RAJ  BAHADUR  :  I  am  prepared
 to  reply.

 MR.  SPEAKER  :  I  have  already  pot
 thé  motion.  The  question  is  :

 “That  the  Bill  be  passed”

 The  motion  was  adopted,

 MR.  SPEAKER  :  Now  we  adjourn  for
 lunch  and  reassemble  at  2.5  p.  m.

 13.0  hre.

 The  Lok  Sabha  adjourned  for  Lunch
 till  fifteen  minutes  past  Fourteen

 of  the  Clock.

 The  Lok  Sabha  reassembled  after
 Lunch  at  eighteen  minutes  past

 Fourteen  of  the  Clock.

 {Mir.  Deputy-Speaker  in  the  Ghair}

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  I  have  given  a  notice.  The
 employees  of  the  Birla  office  are  thrown
 out  of  employment  for  5  mouths.  They
 are  being  treated  very  badly.  They  have
 brought  in  the  CRP.  I  have  received  two
 telegrams.  J  request  through  you,  Sir,  to
 appeal  to  the  Labour  Minister  that  he  may
 look  into  the  matter  and  if  possible,  he
 may  make  a  statement  before  the  House.
 Thank  you.

 JUNE  16,  972

 4.39  brs.

 STATUTORY  RESOLUTION  RE.  MAIN-
 TENANCE  OF  INTERNAL  SECURITY

 ORDINANCE  AND  MAIN-
 TENANCE  OF  INTERNAL

 SECURITY  BILL

 MR.  DEPUTY-SPEAKER:  7  hours
 have  been  allotted  for  the  Statutory  Resdiu-
 tion  regarding  disapproval  of  the  Main-
 tenance  of  Internal  Security  Ordinance,
 97l;  and  the  Maintenance  of  Internal
 Security  Bill,  1971.  Lf  the  House  agrees,
 5  hours  may  be  given  for  combined  discuss-
 ion  on  the  Statutory  Resolution  and  the
 General  Discussion  of  the  Bill.  2  hourse
 may  be  given  for  clauses  and  Third  Reading
 of  the  Bill.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior)  :  Clause  by  clause  consideration
 may  take  more  time.

 MR.  DEPUTY-SPEAKER  :  7  hours
 have  been  allotted  for  the  entire  business.
 Now,  I  am  suggesting  that  5  hours  may  be
 given  for  combined  discussion.

 SHRI  JYOTIRMOY  BOSU  :  We  have
 to  express  the  concern  of  our  party.  I  have
 to  present  my  party’s  view...

 MR.  DEPUTY-SPEAKER  *  Within  the
 time  allotted  by  the  House.

 SHRI  JYOTIRMOY  BOSU  ;  All  right  ;
 we  will  do  our  best.

 SHRI  $.  M.  BANERJEE  (Kanpur):
 On  a  point  of  order.  At  the  introduction
 I  said  that  this  Bill...(inrerruption)

 MR.  DEPUTY-SPEAKER:  You
 referring  to  the  Bill,
 Resolution...

 are
 We  are  now  on  the

 SHRI  S.M.  BANERJEE:  We  have
 taken  both  together.

 MR.  DEPUTY-SPEAKER:  You  are
 rising  on  a  point  of  order  and  your  objec-
 tion  is  to  the  Bill.

 SHRI  8,  M.  BANERJEE:  Considera-
 ton  of  the  Bil  and  Ordinance,  both,
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 MR,  DEPUTY-SPEAKER  :  This  is  a
 motion  disapproving  the  Ordinance.  We
 ate  at  that  stage  now.  Let  him  proceed
 with  his  speech.

 SHRI  JYOTIRMOY  BOSU:  This
 contradicts  the  Fundamental  Right  guarante-
 ed  under  Article  226  of  the  Constitution.

 eft  पटल  बिहारी  वाजपेयी:  उपाध्यक्ष,

 महोदय,  मैं  संकल्प  पेश  करना  हूं  कि  :

 “बहु  सभा  7  मई,  (97L  को  राष्ट्र

 पति  द्वारा  प्रख्यापित  आन्तरिक  सुरक्षा

 बनाये  रखना  भ्र ध्या देश,  OTL  (1971

 का  भ्र ध्या देश  संख्या  5)  का  निरनुमोदन

 करती  है  ra

 उपाध्यक्ष  महोदय,  जब  संसद्‌  सत्र  में  नही

 था  तब  राष्ट्रपति  द्वारा.....-

 SHRI  JYOTIRMOY  8080  :  This  isa

 Bill  where  the  Home  Minister  should  have
 been  personally  present,  because  this  Bill  is
 a  great  encroachment  on  fundamental
 rights.

 MR.  DEPUTY-SPEAKER  :  Shri  K  .C.
 Pant  is  the  Minister  of  State  in  the  Ministry
 of  Home  Affairs,  and  this  Bill  stands  in  his
 name,  Therefore,  he  is  completely  com-

 petent  to  deal  with  it.

 श्री  हुकम  अन्य  बुधवार  (मुरैना)  :  प्रधान

 मन्त्री  को  बुलवाहये  क्योंकि  बहु  मंत्रालय  उनके

 पास  है  q  मन्त्रि  मंडल  का  कोई  भी  सदस्य  यहां

 पर  उपस्थित  नहीं  है।

 SHRI  JYOTIRMOY  ROSU  ;  This  is  a
 Bill  which  is  being  brought  forward  to
 encroach  upon  basic  human  rights...

 MR.  DEPUTY-SPEAKER  :  The  hon.

 Member  can  speak  when  his  turn  comes.

 SHRI  SYOTERMOY  8087  :  We  want

 be  heard  by  thd  senior  Metobers’  of  the

 Cabinet  6७

 Security  Bill

 भी  झल  बिहारी  वाजपेयी:  उपाध्यक्ष

 महोदय,  जब  संसद्‌  सत्र  में  न  हो  तो  राष्ट्रपति

 महोद॑य  झष्यादेश  जारी  कर  सकते  हैं।  यह

 अध्यादेश  जारी  करते  का  अधिकार  संविधान  के

 अनुच्छेद  423  (L)  के  प्रस्तुत  दिया  बया  है।

 लेकिन  अध्यादेश  जारी  करने  का  अधिकार

 कोई  प्र मर्यादित  अधिकार  नहीं  है।  हमारा

 संविधान  किसी  को  असीम  भ्र धि कार  नहीं  देता  1

 फिर  चाहे  वह  राष्ट्रपति  हों  या सरकार  अथवा  यहा

 संसद्‌  ।  लोकतन्त्र  का  आधार  मर्यादित  भाषण

 है।  भ्रध्यादेश  जारी  करने  का  राष्ट्रपति  का

 अधिकार  भी  संविधान  के  निर्माताओं  ने  सीमित

 किया  है।  जहां  प्राधिकार  दिया  है  वहां  संविधान

 यह  लिखा  है  कि  :

 “If  at  any  time  the  President  is
 satisfied  that  circumstances  exist  which
 render  it  necessary  for  him  to  take
 immediate  action...".

 उपाध्यक्ष  महोदय,  यह  अ्रध्यादेश  बढ़ते

 हुये  मूल्यों  को  रोकने  के  लिये  जारी  नहीं  किया

 गया  1  यह  अध्यादेश  केन्द्रीय  कर्मचारियों  की

 ग्रसित  अ्स्तरिम  सहायता  की  मांग  की

 पूर्ति  के  लिये  जारी  नहीं  किया  गया।

 यह  अध्यादेश  बेकारों  को  रोजगार  देते  के

 सम्बन्ध  में  कोई  नया  प्रबन्ध  करने  की  दृष्टि  से

 भी  जारी  नहीं  किया  गया  t  यह  भ्र ध्या देश

 जारी  किया  गया  पुराने  भौर  घृणा  के  अधिकारी

 नजरबन्दी  कानून  को  पुनर्जीवित  करने  के  लिये।

 प्रदान  यह  है  कि  है  मई  को  ऐसी  कौन  सी

 परिस्थितियां  थीं  जिन्होंने  सरकार  को  राष्ट्रपति

 के  माध्यम  से  प्रध्यादेश  जारी  कराने  के  लिए

 प्रेरित  किया  ।  उससे  पहले  संसद्‌ की  बैठक  हो

 चुकी  थी  देश
 में

 लोक-सभा
 के

 मध्यावधि

 चुनाव  समाप्त  हुए  थे।  सत्तारूढ़  दल  को  भारी

 भरकम  बहुमत  मिला  था।  चुनाव  में  सत्तारूढ़

 दल  ने  नजरबन्दी  कामसूत्र  को  पुनर्जीवित  करने

 का  सवाल  नहीं  उठाया  सत्तारूढ़  दत्त  ने  चुनाव

 में  बह  बात  नहीं  कही  कि  उसे  लिसी भी नाम-. भी  साग-  .
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 स्क  को  दिना  कारण  बताये  गिरफ्तार  करते

 कौर  बिना  खुलासा  खुलासे  जेल  में  रखने  का.

 अधिकार  जप्त  होना  चाहिये  ।

 ५  इस  विधेयक  के  उदेश्य  और  कारणों  के

 बबसब्य  में  कहा  गया  है,  मैं  उद्ध,त  कर  रहा  हूँ  :

 “देश  की  बेमानी  स्थिति  शौर  सीमा

 पार  घटनाओं  को  देखते  हुए,  राष्ट्रीय

 सुरक्षा  के  हित  में,  अतिझ्रावष्यक  और

 प्रभावी  कार्यवाही  की  प्रा वश्य कता  है  ।

 ददा  की  विमान  रि थिति  के  ऊपर  बाद  में

 झाऊ  गा,  जहां  तक  सीमा  पार  की  घटनाओं  का

 सम्बन्ध  है,  बंगला  देश  की  घटनायें  25  मार्च

 को  प्रारम्भ  हो  गई  थी  पाक  सेना  ने  बंगला

 देश  की  स्वाधीनता-प्राम  जिला  को  कुचलने

 के  लिये  कदम  उठा  लिया  था  1  कुछ  मात्रा  में

 विस्थापित  भी  पाकिस्तानी  सेना  के  सीखा  से

 बचने  के  लिए  भारत  से  शरण  लेने  के  लिए

 झाने  लगे  थे।  7  मई  को  ऐसी  कौन  सी  परि-

 स्थिति  थी  जिसके  लिये  भ्रध्यादेश  जारी  करना

 जरूरी  था  |  24  मई  से  संसद  की  बैठक  होने

 वाली  थी  सरकार  संसद  को  बैठक  के  लिये

 शक  सकती  थी,  लेकिन  सरकार  ने  रुकना  उचित

 समझा  |  यहां  तक  कि  इस  मामले  में

 विरोधी  दलों  के  प्रतिनिधियों  से  भी  विचार-

 विनिमय  करने  की  झ्रावदयकता  नहीं  समझी

 गई  जब  कमी  सरकार  संकट  में  होती  है  तो

 विरोधी  दलों  के  नेतायों  को  विधान-विनिमय

 के  लिए  निमन्त्रित  किया  जाता  है  उस  कठिनाई

 में  के  निकलने  के  लिए  |  लेकिन  इस  अत  पर

 विरोधी  दलों  को  विश्वास  में  वहीं  शिया  य्ग्प  ४

 जैसा  उद्देश्यों  मर  कारणों  के  कथित =

 कहा  [  दे  कि  सीमा-पार  की  घटनायें को

 देखते  हुए  राष्ट्रीय  संकट  के  हित  में  यह  & ...

 दशक  ऋ  कि  मजरधम्दी  कानून  को  पुनयणजीकितः

 किया,  खि,  चेरा  निवेदन  है  कि  चाँदी  स्थिति

 पकटपूँणी!  थी,  मदि  सीखा  पार
 की  घटनायें

 किसी  प्रधा धाय  अधिकार  की  ह  कर  रही
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 भीं,  यदि  भारत  की  सुरक्षा  के  लिए  सचमुच
 खतरा  था,  यदि  विदेशी  एजेंटों  की  ग्तिविकिकं

 भयावह  रूप  धारण  कर  रही  थी  और  यदि
 बल ैं मान  कानून  परिमिति  का  सामना  करने  में
 सक्षम  'कौर  समर्थ  नहीं  था,  तो  सरकार  ग्रह
 अध्यादेश  जारी  करने  से  पहले  विरोधी  दलों  से

 विचार-विनिमय  कर  सकती  थी  दि  देख  में  वस्तुतः

 राष्ट्रीय  संकट  है  जो  उस  संकट  की  झवुभूति  केवल!

 सत्तारूढ़  दल  को  होगी  कौर  देशभक्त  मे  विश्वास

 करने  वाले  अन्य  दलों  में  नहीं  होगी,  यह  सम-

 भले  का  कोई  कारण  नही  |  लेकिन  यह  विचित्र

 संकट  है  जिसमें  विरोधी  दलों  से  विचार-विनी-

 मय  करने  का  भी  सौजन्य  नहीं  दिखाया  जाता

 विरोधी  दलो  को  तो  छोड़  दीजिए,  इस  प्रश्न  पर

 सरकार  ने  सत्तारूढ़  दल  के  प्रमुख  सदस्यों  को

 थीं  विश्वास  में  लेने  का  यत्न  नहीं  किया  t

 एक  माननीय  सदस्य  :  बिल्कुल  गलत  |

 भी  -  बिहारी  बालजी :  यह  सराय

 हैं  जो  बोल  रहे  हैं  l  इन्हें  अभी  जुमा-जुमा  पाठ

 दिन  नही  हुए  इस  सदन  में  पैर  रे  हुए  ।

 यदि  सभी  विरोधी  दलों  में  विचार-विनिमय

 करने  का  समय  वहीं  था  तो  सरकार  कम  से

 कम  उन  दलों  से  तो  क्वार  विनिमय कर  ही
 सकती  थी  जो  चुनाव  में  सत्तारूढ़  तरल  के  साथ
 मिल  कर  लड़े  थे  जो  हम निवाला  और  हम-
 प्याला  थे,  जिनकी  थ...  काफ़ी  रोही  की  जो

 गढे  बक्स  में  काम  आये  से  मेरा इस्रा, इस  रा:  शाने

 स्ी०मी.०बाई ०,  डी%शस ०  के  ९  |.  सुलसिम: स्पेस पड

 के  मित्रों  की  तरफ  है।  शायद  [|  कि दोधी  बसें
 को  सरकार  भ्र स्पृश्य  समझती  है,  लेकिन  जिनसे

 इतना  गठबन्धन था  उन्हें  दो.  जिए वाद में  लिया;

 ही  जा  सकता का  ४

 मैं  निवेदन कर  रहा  था  कि  विरोधी  दलों

 को  विश्वास में  लेगा  दो  प्रलय  रहा,  पंताइढ

 बल  के  प्रश्न  वरिष्ठ  रहस्यों  से  भी  सरकार ते

 चर्चा  नहीं  की.  |  मैं.  जानता  हूँ.  कि  स पह मैं, में,
 ऐसे  परागित  सदस्य  मेंढ़े  हैं  |... |  whe
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 राज्य  में  नजरबन्दी  कानून  का  सामना  करना

 पड़ा  था,  जिन्होंने  विरोध  किया  था  बिना  कारण
 बताये  किसी  को  गिरफ्तार  करने  का,  बिना

 मुकदमा  चलाये  किसी  को  जेल  में  रखने  का  1

 उस  ओर  ऐसे  सदस्य  भी  बैठे  हैं,  जो  पराधीनता
 के  काल  में  काले  कानून  के  विरोध  में  अपना

 सबल  स्वर  उठाते  थे,  उस  ओर  भी  ऐसे  सदस्य

 हैं  जिनकी  व्यक्ति-स्वातन्त्रय  में  अर्द  निष्ठा  है,
 जो  लोकतान्त्रिक  जीवन  मूल्यों  की  रक्षा  करना

 चाहते  हैं।  चुके  विश्वास  है  कि  इस  विधेयक

 पर  विचार  करते  समय  भी  उनकी  निष्ठा  प्रकट

 होगी  और  वह  अपने  हृदय  की  बात  खुले  शब्दों

 में  कहेंगे  ।

 आज  जब  मैं  इस  अध्यादेश  का  विरोध

 करने  के  लिए  खड़ा  हुआ  हूं  तो  मेरे  सामने

 इतिहास  के  भ्रनेक  पृष्ठ  खुल  जाते  हैं।  अतीत

 सजीव  होकर  मेरे  सम्मुख  आ  जाता  है।  उन

 दिनों  देश  पराधीन  था,  हम  बेड़ियों  में  जकड़े
 थे,  भ्रमण जी  साम्राज्यवाद  पशुबल  के  आधार  पर

 हमारी  स्वतन्त्रता  का  हनन  कर  रहा  था।

 विदेशी  सत्ता  ने  रेगुलेशन  3  आफ  818,
 रौलट  ऐक्ट,  डिफेन्स  आफ  इण्डिया  रूल,
 बंगाल  फ़िलहाल  ला  अ्रमेंडमेंट  ऐक्ट,  930

 आदि  कानूनों  के  जरिये  व्यक्तिगत  स्वाधीनता

 का  दमन  किया  था,  मूलभूत  अधिकारों  की  हत्या
 की  थी।  किसी  भी  व्यक्ति  को  अदालत  के

 सामने  जाकर  अपने  को  निर्दोश  साबित  करने

 के  मौके  से  संचित  कर  दिया  था।  हमें  पंगु
 बना  दिया  था  |  उन  कानूनों  को  स्वतन्त्रता  के
 लिये  संघर्ष  करने  वाले  हमारे  राष्ट्रीय  नेताओं
 ने  काले  कानूनों  की  संज्ञा  दी  थी

 यह  जो  मेनटेनेंस  आफ  इन्टेल  सिक्‍योरिटी

 ऐक्ट  है  यह  उन्हीं  कानूनों  की  संतति  है,  यह

 उन्हीं  कानूनों  की  परम्परा  का  प्रतिनिधित्व  कर

 रहा  है।  हमारे  राष्ट्रीय  नेताओं  ने  कहा  था  कि

 हम  उन  कानूनों  को  स्वीकार  नहीं  करेंगे  जिनमें

 ने  वकील  की  गुंजाइश  है,  न  दलील  की

 ओर  न  अपील  की।  अगर  आप  इस

 कानून  को  उठाकर  देंखे  जो  अध्यादेश

 Security  Bill
 के  बाद  सदन  के  और  देश  के  सामने  आयेगा  तो
 उसमें  भी  वही  आपत्तिजनक  व्यक्ति-स्वातन्त्रय
 की  विरोधी  बातें  शामिल  है  जिनका  आजादी
 की  लड़ाई  में  हमने  डट  कर  विरोध  किया  था  ।

 कभी-कभी  तो  मुझे;  ऐसा  लगता  है  कि  जो

 रेगुलेशन  3  आफ  «88  था  उसकी  धारायें
 वर्तमान  अ्रध्यादेश  से  नरम  थीं।  उस  रेगुलेशन
 के  अन्तर्गत  किसी  भी  व्यक्ति  को  नजरबन्द  किया
 जा  सकता  था,  गवर्नर  जनरल-इन-कौंसिल  के
 आदेश  पर  |  आज  गवर्नर  नहीं  है,  मंत्रिमण्डल

 है  ।  लेकिन  नज़र बन्द  करने  का  अधिकार  केवल

 गृह  मन्त्री  तक  ही  सीमित  नहीं  रहेगा,  नजर-
 बन्द  करने  का  अ्रधिकार  राज्यों  के  मंत्रियों  तक
 सीमित  नहीं  रहेगा,  हर  जिला  मजिस्ट्रेट  को

 अधिकार  दिया  जा  रहा  है  कि  वह  भारत  के
 नागरिक  को  जब  चाहे,  जहां  चाहे  और  जिस
 परिस्थिति  में  चाहे  गिरफ्तार  कर  सकता  है,
 बिना  कारण  बतलाये  जेल  में  ट्रस  सकता  है  |

 हिन्दुस्तान  में  300  से  अ्रधिक  जिले  है,  300  से
 अधिक  जिला  मजिस्ट्रेट  हैं।  इस  अध्यादेश  में

 कहा  गया  है  कि  केवल  जिल  मजिस्ट्रेट  को
 अधिकार  देना  काफी  नहीं  है  |  अ्रतिरिक्त  जिला

 मजिस्ट्रेट  को  भी  यह  अधिकार  होगा  कि  वह
 इस  अध्यादंश  के  अन्तगंत  कार्य  कर  सके  1

 इसके  साथ  ही  बम्बई,  मद्रास,  कलकत्ता,  हैदरा-
 बाद  के  पुलिस  कमिश्नर  को  भी  शामिल  कर
 दिया  गया  ।  इस  दृष्टि  से  यह  अध्यादेश  श्र  ग्रे जी
 राज्य  के  रेगुलेशन  3  श्राफ  i8i8  से  भी
 अधिक  कठोर  हो  जाता  है

 जब  अग्रेज  नजरबन्दी  कानून  लाये  तो  इस

 देश  में  प्रबल  प्रतिरोध  हुआ  था।  हमने  उसे

 काले  कानून  की,  कानून  रहित  कानून  की  संज्ञा

 दी  थी  7  सचमुच  नजरबन्दी  कानून  के  खिलाफ

 हमारी  लड़ाई  आजादी  की  लड़ाई  का  एक  हिस्सा

 है  ।  इस  सदन  ने  यह  लड़ाई  देखी  है,  यह  सदन

 उस  लड़ाई  का  साक्षी  है।  इस  सदन  के  गवाक्ष,
 इसकी  गुम्बदे  विरोध  की  प्रतिनिधियों  से  आज
 भी  गुज  रही  है।  यहां  के  पत्थरों  पर  उस
 लड़ाई  की  कहानी  अर  कित  है
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 [att  भ्रमण  बीमारी  वाजपेयी]

 मुझे  याद  है  झर  में  पुरानी  कार्रवाई  में  से  लेकिन  एक  परम्परा  और  भी  चल  रही  है  1

 पंडित  भोती  लाल  नेहरू  के  भाषण  का  एक
 ह. 4.  निकाल  कर  लाया  हैं।  अच्छा  होता  झगर

 तकी  पोती  इस  समय  सदन  में  मौजुद  होती  |

 बाबा  ने  कया  कहा  था  यदि  प्रधान  मंत्री  यह

 सुनती  तो  शायद  उन  पर  प्रभाव  पड़ता।  मै

 उद्धत  कर  रहा  हूं  पण्डित  मोती  लाल  नेहरू
 के  कथन  का  एक  झ:

 “The  poison  is  there  to  taint  the
 fountain  of  justice,  when  a  man  is  not
 made  acquainted  with  the  allegations
 and  evidence  against  him,  Please  do
 not  give  me  these  three  Judges.”

 इस  शभ्रादेश  के  प्रन्तगंत  जो  भी  एडवाइजरी
 बोह  बनेगा  उसमें  तीन  जज  होगे  या  जज  के

 समकक्ष  लोग  होंगे,  यह  सुविधा  स्प्रेज़  भी  देने

 की  हमार  था  लेकिन  स्वाधीनता  के  सेनानियों

 ने  उसे  स्वीकार  नहीं  किया।  पंडित  मोती  लाल

 नेहरू  भागे  कहते  हैं  :

 “Please  do  not  give  me  these  three
 judges;  give  me  three  men  from  the
 street,  Produce  all  your  evidence  before
 these  three  men  and  let  me  criticise  and
 crostexamine  that  evidence  and  then
 you  do  what  you  like  with  me.  There
 is  no  use  of  giving  three  High  Court
 Judges.  You  may  give  me  three  Privy
 Councillors.  With  that  restriction  on
 their  powers  they  could  not  help  the
 victim,  You  call  this  justice?  Can
 there  be  anything  more  barbarous  than
 this  cas

 क्या  इससे  भी  अ्रधिक  कोई  बर्बरतापूर्ण  बात

 हो  सकती है
 ?

 इतिहास स्वयं  को  दोहरा  रहा  है।  व्यथित
 की  स्वाधीनता  की  लड़ाई  चल  रही  है।  योद्धा

 बदल  गए  हैं  लेकिन  युद्ध  जानो  है।  मैक्सवेल

 की  काह  ब्रिज  पंडित  कृष्ण  बखर  पन्त  विराज-

 मान  हैं।  जो  नजरबन्दी  के  खिलाफ  लड़ते  ये  के
 झपने  देशवासियों  को  सरबन्द  करने  का

 अधिकार से  रहे  हैं,  पेजों  की  निन्दा  करने

 बाले  उन्हीं  को  मात  करने  पर  तुले  हुए  हैं।

 वह  परम्परा  है  पंडित  मोती  लाल  नेहरू  की,
 पंडित  मदन  मोहन  मालवीय  की,  डा०  दियाथा

 प्रसाद  मुखर्जी  की  परम्परा  ।  व्यक्ति  स्वाधीनता

 की  मशाल  एक  पीढी  से  दूसरी  पीढ़ी  के  हाथ
 में  जा  रही  है।  हमे  खुशी  है  कि  उस  माल
 को  लेकर  राज  हम  खड़े  है  और  व्यक्ति  की

 स्वाधीनता  के  पक्ष  मे  भावाज  उठा  रहे  है  1

 आपको  स्मरण  होगा  जब  से  भारत  का

 संविधान  बना  है  नजरबन्दी  कानून  के  खिलाफ

 शझा वाज़  उठाई  जा  रही  है।  हमारे  लिए  यह

 कानून  नही  है,  यह  जगल  का  कानून  है।  यह

 कानून  का  राज्य  नही  है,  जगल  का  राज्य  है  ।

 यह  मूलभूत  अधिकारों  के  विरुद्ध  सरकार  का

 श्ाकमरा  है।  यह  विस्मित  की  स्वाधीनता  पर

 एक  हमला  है।  नागरिक  स्वाधीनता  का  धीरज

 हनन  किया  जा  रहा  है।  यह  पुलिस  राज्य  का

 प्रारम्भ  है।  नजरबन्दी  कानून  लोकतंत्र  पर

 कलंक  है।  यह  तानाशाही  की  झोर  प्रथम
 पग  है  t

 नजरबन्दी  कानून  सुनने  मे  सत्ताधारी  दल
 को  भी  अच्छा  नहीं  लगता,  बहू  कदा  है,  उसमें
 से  दुर्गन्ध  जाती  है,  जनमत  उसके  विरुद्ध  है,
 इसलिए  इस  कानून  का  नाम  प्रिमिटिव  डिटेन

 एक्ट  नही,  इस  कानून  का  नाम  मेंटेनेंस  साफ

 इंटरनल  सिक्‍योरिटी  भ्राडिनेस  रखा  गया  है,
 आंतरिक  सुरक्षा  बनाए  रखने  के  लिए  भ्र ध्या देश,

 लेकिन  नाम  बदलने  मात्र  से  उस  घृणित  कानून
 का  स्वरूप  नहीं  बदल  सकता  {  होक्‍्सपीयर  मे

 कहा  था  नाम  में  क्या  है।  अगर  गुलाब  का  नाम

 बदल  भी  दिया  जाए  तो  उस  में  से  जैसी  ही

 सुगन्ध  भाएगी।  मैं  भी  कहना  चाहता  हूं  कि

 आप  इसको  नजरबन्दी  कानून  कहें  या  ते  कहें

 इसमें  से  वैसी  ही  दुगेस्थ  आने  वाली  है,  फिर

 भले  ही  ड्राप  इसको  मेंटेनेंस  माफ  इन्दरमल

 सिक्योरिटी  भाडिनेंस  कहें  [  मगर  फ़ांसी  के

 फंदे  को  1...  की  सीढ़ी  कहां  जाएगा  तो  क्‍या

 उसका  आश  लेगा  स्लिप  बदलेगा  |  चाज  गया!
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 at  रख  कर  सरकार  किसको  धोखा  देना

 चाहती  है  ?  बह  स्वमं  को  धोखा  देने  का  नाटक

 कर  सकती  है।  लेकिन  देश  इस  भोले  में  शाने
 वाला  नहीं  है।

 यह  ठीक  है  कि  हमारे  संविधान  में  तार-

 बन्दी  कानून  की  व्यवस्था  की  गई  है।  लेकिन

 बहू  व्यवस्था  सामान्य  काल  के  लिए  नहीं  है,

 बहु  व्यवस्था  संकट  काल  के  लिए  है।  सरकार

 को  यह  सिद्ध  करता  होगा  कि  राज  ऐसा  संकट-
 काल  है  जिसमें  व्यक्ति  की  स्वाधीनता  को  परे

 रखा  जा  सकता  है,  व्यक्ति  को  अदालत  की

 परिधि  से  निकाला  जा  सकता  है  कौर  शासन  के

 हाथ  में  निरंकुश  भ्र धि कार  सौपे  जा  सकते  हैं।
 अपने  संविधान  के  प्रनुच्छेद  22  में  मूलभूत
 अधिकारों  की  चर्चा  करते  हुए  हमने  कहा  है  :

 “No  person  who  is  arrested  shall  be
 detained  in  custody  without  being
 informed,  as  soon  as  may  be,  of  the
 grounds  for  such  arrest  nor  shall  he  be
 denied  the  right  to  consult,  and  to  be
 defended  by,  a  legal  practitioner  of  his
 choice.”

 संविधान  में  आगे  कहा  गया  है  :
 “Every  person  who  is  arrested  and

 detained  in  custody  shall  be  produced
 before  the  nearest  magistrate  within  a
 period  of  twenty-four  hours  of  such
 arrest  excluding  the  time  necessary  for
 the  journey  from  the  place  of  arrest  to
 the  court  of  the  magistrate  and  no  such
 Person  shall  be  detained  in  custody
 beyond  the  said  period  without  the
 authority  of  a  magistrate.”

 एक'  माननीय  सदस्य  :  आगे  भी  कुछ  है  {

 शी  अरदल  बिहारी  वाजपेयी  :  में  आगे  भी

 पढ़  रहा  हूं  1  चरागे  कहा  गया  है  कि  यह  अधि-

 कार  मर्यादित  होगा  दो  वर्गों  के  लोगों  के  बारे

 में  ।  एक  तो  जो  विदेशी  दुश्मन  हैं  और  दूसरे
 जिन्हें  नजरबन्दी  कानून  के  भ्रन्त्गंत  गिरफ्तार

 "किया  जाएगा।  आप  संविधान  सभा  का  विवाद

 उठा  कर  देख  लीजिए।  इसका  काफी  विरोध

 हुआ  था।  दुनिया  के  किसी  लोकतंत्रवाद  देश

 का  संविधान  व्यक्ति  कौ  स्वाधीनता  कौर  उस

 Security  Bill

 पर  अ  कुश  लगाते  का  प्रावधान  साथ-साथ  नहीं

 रीता  1  मैं  जानता  हूँ  कि  सदाचारी  दक्ष  के

 सदस्य  कहेंगे  कि  धंधिधान  में  नजर कल् दी  कायम
 की  व्यवस्था  है,  इसलिए  हम  नजरबन्दी  कानून
 ला  रहे  हैं।  राज  तो  संविधान  बदलते  की

 बड़ी  चर्चा  हो  रही  है।  संविधान  मे  परिवर्तन

 प्रगतिशीलता  का  प्रमाणपत्र  माना  जा  रहा  हैं।

 अगर  उम्र में  प्रतिवर्ती  करना  ही  है  तो  लहर-

 बन्द  करने  का  जो  अधिकार  सरकार  लेना

 चाहती  है,  उसको  निकालने  के  बारे  में  विचार

 क्यों  नहीं  किया  जा  रहा  है।  मगर  राज

 निकालना  सम्भव  नहीं  है  तो  कम  से  कम  उसका

 उपयोग  तो  मत  करिये।  लेकिन  संविधान  का

 हवाला  देकर  क्‍या  इस  कले  कानून  का  समर्थन
 करने  का  प्रयत्न  किया  जाएगा  ?

 हमने  लोकतंत्र  का  मार्ग  अपनाया  है।
 लोकतंत्र  की  अपनी  परम्परायें  हैं।  राज  शांति-

 काल  में  हम  ऐसा  कठोर  कानून  बनाने  जा  रहे

 है  जो  युद्ध  के  काल  में  ब्रिटेन  में  भी  नहीं  था।
 जब  ब्रिटेन  जीवन  शौर  मरण  की  लड़ाई  लड़

 रहा  था,  जब  ब्रिटेन  का  भ्रस्तित्व  दाव  पर  लगा

 था,  जब  ब्रिटेन  भ्र पनी  स्वाधीनता  खो  बैठेगा

 यह  संकट  उसके  सामने  था,  तब  भी  ब्रिटेन  के

 नागरिकों  को  अधिकार  था  कि  वे  प्राप्त  के

 सामने  अपनी  सफाई  दे  सकें,  गिरफ्तारी  के

 पहले  गिरफ्तारी  कै  कारण  मांग  सकें,  जो  भी

 सबूत  पेदा  किए  जाएं  उन  सबूतों  पर  जिरह  कर
 सके,  गवाह  बुला  सकें  और  अपने  पक्ष  में  किसी
 बकील  को  खड़ा  कर  सके  |

 आन  भारत  में बुद्ध  ही  स्थिति  बढ़ीं  है  a

 सं  7ट-काल  की  घोषणा  नहीं  की  गई  है।  इस
 सरकार  को  जनता  का  भारी  समर्थन  प्राप्त  है  1

 कभी  शांतिपूर्ण  चुनाव  सम्पर्क  हुए  हैं।  इस

 शांति  के  काल  में  इस  तरह  का  कानून  बनाने
 की  क्‍या  आ्रावश्यकता  है  ?

 यह  कहना  तो  एक  बहाना  है  कि  सीमा  के

 पार  कुछ  हो  रहा  है।  सीमा  के  पार  कुछ

 होने  से  पहले  भी  अनेक  राज्यों  ने
 नजरबन्दी  कानून  बना  दिये  थे।  3l  दिसम्बर
 को  तुकबन्दी  कानून  की  भ्र वधि  समाप्त  होगे



 शाका  का  कानून  लाये  में,  लेकिन  उक्त  समय

 शसाकड़ दल दल  का  बहुमत  नहीं  था,  विरोधी  वल

 सुरक्षित  कौर  एकत्रित  हो  गए  थे  भर  सरका(---

 कुशा भी  सरकार--को  झा  मारकर  यह  कानून

 क्रिस  सेना  पढ़ा था  d

 उस  समय  तो  बंगला  देश  की  समस्या  नहीं

 ह, 6 |  उस  समय  तो  पाकिस्तान  के  स्‍प्राफ़्मण  का

 खतरा  नहीं  था।  उस  समय  तो  शस्त्रों  के  संघर्ष

 की  आशंका  नहीं  थी  ।  मगर  तब  भी  सत्तारूढ़

 दल  इस  घृणित  कानून  की  अवधि  बढ़ाना

 चाहता  था।  बढ़ा  नहीं  सका,  यह  बात  अलग

 है,  क्योंकि  वह  भ्रत्पमत  में  था  और  विरोधी

 दलों  त ेउसे  नजरबन्दी  कानून  को  समाप्त  करने

 कै  लिए  विवश  कर  दिया  ।  लेकिन  इसके  बाद

 भी  अनेक  राज्यों  म ेनजरबन्दी  कानून  बसाये।

 पं दिय मी  बंगाल  (जहां  राष्ट्रपति-शासन  था),

 मध्य  प्रदेश  और  राजस्थान  में  बे  कानून  बनाये

 गये  q

 दिए  पी०  झर्भा  (बक्सर)  :  यह  जन-

 संघ  के  नेता  बोल  रहे  हैं  या  नक्स लाइट्स  के

 नेता  बोल  रहे  है  ।...(व्यवधान) =

 की  एस०  ु  शिव  (भी नगर)  :  भोर

 चरसे  भ्र प्रे जों  के मानने  वाले  बोल  रहे  हैं

 या  इन्दिरा  गांधी  को  मानने  वाले  बोल  रहे

 हैं  ?  (व्यवधान)

 ची  & ..... उ  विहारी  वाजपेयी  :  इस  समय

 ओषितमत  स्वाधीनता  का  हामी  खोल  रहा  है।

 बहु  विवाद  पार्टी  सै परे  होता  भाषाएं।  अगर

 नक्सलवादियों  के  खिलाफ  कार्यवाही  करने  की

 आवश्यकता  है,  तो  हम  उसका  समधिन  करेंगे।

 शहर  क्या  यह  कानून  नक्सलवादियों  के  लिए

 है?  |  उस  पर  भी  भाता  चाहता  हूँ।  ध्येय-

 कार).

 श्री  झील  बहारो  वाजपेयी  :  भ्रमर  राज्य

 सरकारें  स्वयं  अपना  नजरबन्दी  कानून  बसा

 सकती  हैं,  तो  के कीम  सरकार  को  केल्ली  कानून

 बनाने  की  क्या  आवश्यकता  है  ?  पिछले  इक्कीस

 साल  से  यह  कानून  बलता  रहा।  अरब  सीखा

 कै  पार  की  घटना भों  का  हु भाला  देने  की  मा

 प्रा वश्य कता  है  ?

 जब  विरोधी  द्द्लीं  के  नेता  प्रधान  मंत्री

 से  मिले  थे,  तय  प्रधान  मंत्री  ने  कहा  कि  जो

 विस्थापित  झा  रहे  हैं,  खनके  साथ  वाकिस्ताभी

 जासूस  भी  भा  रहे  है  कौर  उन  जासूसों  का

 सामना  करने  के  लिए  हमने  ह  अध्यादेश

 निकाला  है।  क्या  जासूसों  से  निबटने  के  लिए

 इस  सरकार  के  पास  कोई  कानून  नहीं  है  ?

 कानून  है  q  फारेमर्ज  एक्ट  है,  जिस  का  विदेशियों

 के  खिलाफ  प्रयोग  किया  जा  सकता  है।  अगर

 आवश्यकता  हो  कौर  परिस्थिति  का  तकाजा

 हो,  तो  उस  कानून  को  कौर  भी  कड़ा  किया  जा

 सकता  है।  एक  झाफिशल  सीक्रेट्स  एक्ट  भी

 है,  जिसके  अनुसार  कोई  भी  गुप्त  सूचना  देना

 एक  अपराध  है--  गुप्त  सूचना  देते  वाशा  और

 प्राप्त  करते  वाला  दीनों  दंडित  किये  जा  सकते

 हैं।  उसके  भ्रन्तगंत  भी  कार्यवाही  की  जा  सकती

 है?

 कौर  अगर  पहले  कार्यवाही  करनी  है,  तो

 फ़िलहाल  प्रोसीजर  बस्ती  की  तमाम  धारायें

 हैं--धारा  107,17  और  151  हैं।  उनके

 प्रतिशत  व्यक्ति  कौ  अपराध  करने  से  रोका  जा

 सकता  है,  उसे  हिरासत  में  लिया  जा  सकता  है,

 उसे  कटघरे  में  खड़ा  किया  जा  सकता  है।

 इंडिया  पीतल  कोड  कौ  धारायें  भी  हैं,  जो

 सरकार  को  इस  सम्बन्ध  में  भ्र भि कार  देती  हैं,

 गए  भावर यक डा हो,  तो  एक  हा  श्राफ

 रीगन  दाया  जा  सका  है।  बदन
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 देशों  में  ऐसे  कानून  हैं।  झगर  समस्या  विदेशी

 कोसों  को  है,  प्यार  1 ॥  उस  1...  की  है,

 जी  कैश  की  स्वतंत्रता  के  साथ  लीला  करना
 चाहते  हैं,  जो  राष्ट्रीय  सुरक्षा  को  जांच  पहुंचना

 आहुति  हैं,  जो  किसी  और  ताकत  के  त्जैम्ट  के

 #7  सें  काम  करते  हैं,  तो  उससे  निपटने  के

 लिए  ला  झाक  ट्रीजन  का  निर्माण  किया  जा

 प्रकति  है।  लेकिन  नजरबन्दी  कानून  को

 पुनरुज्जीवित  करने  की  आवश्यकता  नहीं  है।

 इस  अध्यादेश  के  अन्तत  ऐसा  जाल

 फैला सा  गया  है,  जिसका  सम्बन्ध  न  तो  बंगला

 देश  की  घटनाओं  से  है  कौर  न  विदेशी  जासूसों

 से  है।  इस  श्रध्यादेवा  में  कहा  गया  है”.  (i)

 आदत  की  रक्षा,  भारत  के  विदेशी  सरकारों  से

 सब्यम्थ  था  भारत  की  सुरक्षा  पर.  अथवा

 (ii)  राज्य  की  सुरक्षा  या  लोक-व्यवस्था  बनाए

 चलने  पर,  अथवा  (iii)  समुदाय  के  लिए

 आवश्यक  प्रदाय  कौर  सेवाएं  करवाए  रखने

 पर...”  एसेंशल  सर्विसिज़  भौर  एसेंशल  सप्ला-

 जल  भी  नजरबन्दी  कानून  की  परिधि  में  भा  गये

 हैं।  मैं  पूछना  चाहता  हूँ  कि  सीमा  पार  की

 घटनाक्रमों  से  इसका  क्‍या  सम्बन्ध  है?

 और  फिर  शब  तो  सीमा-पार  की  घटनायें

 सरकार  जिस  हठी  &  देख  रही  है,  उसमें  इस

 काले  कानून  को  प्रा वश्य कता  नहीं  है।  रब

 तो  प्रधान  मन्त्री  और  उनके  सहयोगी  एक

 राजनैतिक  समभौते  की  बात  कर  रहे  है।  भव

 तो  बंगला  देश  के  साथ  विश्वासघात  करने  की

 तैयारी  ही  रही  है।  यह  दृष्टिकोण  सरकार  को

 इस  बात  का  भ्रधिकार  नही  देता  कि  वह  असा-

 धारण  दा वित यां  प्राप्त  करे  ।

 इस  प्रध्यादेश  को  स्वीकार  करमे  का  1. ह

 होगा  व्यक्गित  स्वाधीनता  के  बिरद  भ्र रकार

 को  जिहाद की  छूट  दे  देना।  अगर  हम  दूसरे

 बचीं  की  सोचता,  पर्चा  करें,  तो  इस  कानून

 के  स्वत  हम  अजर बन्द  किये  जा  सकते  हैं।

 क्या  दफे  अस्वीकार तहीं  है ंकि  मैं  पाकिस्तान

 बी लिस् दा  करूं?  क्या  मैं  पाकिस्तान  की

 अतसंह्वार  का  दोषी  चर्चित  तहीं  कर  कक  ।

 Security  Bill

 क्या  मैं  पाकिस्तान  के  खिलफ  लड़ाई  की

 साय  वहीं  कर  सकता  ?  में  कहूं  मान  कह,  यह

 बाक,  लब है,  लेकिन  अगर  कोई  बयन

 पाकिस्तान के  खिलाफ़  कठोर  कदम  की  माँग

 करता है,  तो  वह  इस  अध्यादेश  के  अ्रन्तरात
 चसीडा  का  सकता  है;  अगर  मुकदमा  चलती

 हवालात में  बन्द  किया  जा  सकता  है।
 t  y

 ग्रे  भश्जिकार  विदेशी  जादू बों  &  विक

 प्रयुक्त  नही  किये  जायेगे  ये  शिकार  जज-

 नैतिक  विरोधियों  के  विरुद्ध  प्रयुक्त  किये  जायेंगे  ।

 “बीबी  हुरबानो”  के  नारे  पर  चुनी  गई  सरकार

 शब  गरीबी  बढाना  चाहती  है नये  बजट  में

 आम  झ्रादमी  पर  टैक्‍स  लगाये  गये  हैं।  उन

 टैक्सों  का  विरोध  स्वाभाविक  है।  कल  बातें-

 जारी  महंगाई  भत्ते  में  बृद्धि  के  लिए  संघ

 करेंगे  ।  परसो  मजदूर  भर्ती  धाज़ाज  उठाने  के

 लिए  मैदान  में  निकलेंगे  -  तब  कहा  जायेगा  कि

 ये  मजदूर  और  कर्मचारी  एसेंस  सर्विसिज  को

 समाप्त  कर  रहे  है,  उनको  रुद्ध  रहे  हैं,  उसमें

 बाघा  डाल  रहे  है  ;  उनके  वेतनों  को  चिह्न

 बन्द  किया  जाना  चाहिए  1

 मैं  पूछता  चाहता  हूं  कि  पब्लिक  आर्डर  का

 क्या  मतलब  है?  पब्लिक  बार्डर  फो  इसमे

 शामिल  करना  यह  बताता  है  कि  सरकार  इसे

 बिल  के  दायरे  को  बढ़ाना  चाहती  है,  व्यक्तिगत

 स्वाधीनता  के  खिलाफ  भरपूर  हमला  करता

 चाहती  है।  पिछले  इक किस  वर्ष  का  श्रनुभव्‌  इस

 का  साक्षी  है।  हम  नजरबन्दी  कानून  के  शिकार

 बनाये  जा  चुके  हैं।  राजनीतिक  मतभेद  रखने

 के  कारण  हमें  जेल  में  डाला  जा  चुका  है।

 राज  तो  सतारूढ़  दल  चुनाव  की  जीत  के  नशे

 में  चुर  है।  मगर  हमने  उस  पर  हुकूमत  का

 नशा  चढ़ते  दिया,  उसको  निरंकुश  सत्ता  दे  दी,

 तो  उसका  दुरुपयोग  होगा।  भैं  एक  दुरुपयोग

 का  उदाहरण  देकर  प्रमाप्त  क्फहंगा  |

 क्रि  बद रु दुजा  भौर  यूनाइटेड  wre  मिनिस्ट्री

 के  कोई  एक  और  भि निस् ट्र  मिरफ्ताइ  किए
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 शए;  मैं  पूछना  चाहता  हूं  कौर  मैं  चाहता  हूँ

 कि  पन्‍त  जी  इस  सवाल  का  स्पष्ट  जवाब  दें

 कि  जो  कागज  बरामद  हुए  हैं  उनमें  कांग्रेस

 मंत्रिमण्डल  के  एक  डिप्टी  मिनिस्टर  का  नाम  है
 था  नहीं  ?  बहू  सारे  कागज  सदन  में  रखे  जाये

 मेरा  भरोप  है  कि  जो  भी  कागज  मिले  हैं  उनके

 आधार  पर  अपनी  पार्टी  के  व्य कवित  को  छोड़

 या  गया  भौर॑विरोधी  दल  के  व्यक्ति  को

 पकड़  लिया  गया।  इस  झष्यादेदा  के  बाद

 यहीं  हमने  वाला  है।

 हमारा  यह  फैसला  है  कि  हम  इस  प्रिया-

 देश  का  विरोध  करेंगे,  इस  अध्यादेश  को

 कानून  का  रूप  देने  की  सरकार  कौ  हर
 कोशिश  का  विरोध  करेंगे,  कदम-कदम  पर  यह

 लड़ाई  चलेगी  |  हम  व्यक्तिगत  स्वाधीनता  की

 मशाल  चुभने  नहीं  दंगे  ।  राष्ट्रीय  सुरक्षा  भौर

 व्यक्ति  की  स्वाधीनता  में  कोई  विरोध  नहीं  है।
 झगर  सचमुच  विरोध  हो  तो  हम  राष्ट्रीय  सुरक्षा

 चाहेंगे  ।  हम  लोकतन्त्र  का  संरक्षण  चाहेंगें  |

 अगर  आज  ऐसा  संकट  नहीं  है।  यह  सरकार

 झपने  राजनैतिक  विरोधियों  को  कुचलने  के

 लिए  असाधारण  पुरस्कार  चाहती  है।  इसलिए

 हमने  इस  भ्रध्यादेश  का  विरोध  करने  का  फैसला

 किया  है।  मुझे  विश्वास  है  कि  सतारूढ़  दल

 में  भी  कुछ  सदस्य  में  झा रमा  की  भावज

 जगेगी।  केवल  पार्टी  का  भ्रनुशासद  तोड़ने  के

 लिए  नहीं,  व्यक्ति  की  स्वाधीनता  बनाए  रखने

 के  लिए  भी  सत्तारुढ़  दल  के  $... ह  सदस्य

 निकलेंगे  ।  जहां  तक  हमारा  सवाल  है,  हम  तब

 तक  यह  संघर्ष  जारी  रखेंगे  जब  तक  हम
 विजयी  नहीं  हो  जाते।

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 हूं,  C.  PANT):  Six,  I  rise  to  move*  :

 “That  the  Bill  to  provide  for  deten-
 tion  in  certain  casea  for  the  purpose  of
 maintenance  of  internal  security  sod
 matters  connected,  there  with,  be  taken
 into  consideration.”

 JUNE  6,  99I  0°
 Matstenance ‘of  Internat  100
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 SHRI  M.  BANERJEE  :  |  On  ४  pont
 of  order.  lam  opposing  it  at  the  ingodac-
 tion  stage.

 MR,  DEPUTY-SPEAKER  :  Under  the
 Rules,  opposition  to  the  introduction  of:  the
 Bill  can  be  done  but  that  is  over.  Now  we
 are  at  the  stage  of  consideration.

 SHRI  A.  P.  SHARMA:  Sir,  I  want
 to  raise  8  point  of  order  before  that.

 MR,  DEPUTY-SPEAKER  :  When  one
 point  of  order  has  already  been  raised,  I
 must  dispose  of  it  first  before  I  hear  you.

 SHRI  5.  M.  BANERJEE!  My  point
 of  order  is  confined  to  three  points.  Af  the
 time  of  introduction-of  this  particular  Bill,  t
 had  pleaded  with  this  House  that  this  was
 against  certain  articiés  of  the  Conststution.
 I  still  feel  that  this  is  against  the  Funda-
 mental  Rights—articles  19,  22  and  other
 articles  of  the  Constitution—and  that  there
 is  discrimination  between  the  people  of
 Jammu  atid  Kashmir  (/nterruption).

 MR.  DEPUTY-SPEAKER:  All  these
 points  that  you  are  making  could  as  well  be
 a  part  of  the  submission  that  the  Bill  cannot
 be  passed,

 15.00  brs.

 SHRI  S.M.  BANERJEE:  My  point
 is  that  this  Bill  cannot  be  discussed.

 MR.  DEPUTY-SPEAKER  :  You
 péint  out  the  rules,

 SHRI  s.  M.  BANERJEE:  If  you  read
 clauses  of  the  Bill,  the  detention  without
 trial...

 MR.  DEPUTY-SPEAKER  :  You  are
 going  into  the  detafis  now.

 SHRI  S.  M.  BANERJEE:  I  am  _  not
 going  into  the  details  of  the  Bill,  १४७४७
 fundamental  right  under  article  nD  id
 tot  want  to  read  it  sin¢e  you  know  belter
 than  me,  hen,  there  is  article 2¢  which

 ae  or
 by  my  aon,  friend  Shri

 Justi  to
 articles  226  of  the  Constitution.  .  Fhee is

 ii  MO—iinin  ha "Moved  With  the  xeopmmendation  of  the  Presidesit,
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 neither  any  external  danger  De  »ay  internal
 disturbance.  Even  if  there  is  any  danger
 of  external  aggression  or  internal  disturbance,
 under  article  355  of  the  Constitution,  the
 Central  Government  can  take  proper  steps.
 $0,  I  feel,  unless  we  get  a  clear  opinion  on
 these  points,  we  cannot  discuss  this  Bill.
 We  should  get  a  clear  opinion  from  the
 Attorney-General  on  this,

 You  remember,  on  @  pervious  occasion
 also,  the  Attorney-General  was  called  before
 the  House.  I  wish  to  move  that  the
 Attorney-General  be  summoned  before  the
 House.  We  should  be  allowed  to  put  certain
 questions  to  him  whether  it  is  going  to  be  a
 reasonable  restriction  on  fundamental  rights
 or  it  is  complete  elimination  of  fundamental
 rights,  The  Attorney-General  should  be
 called  before  the  House.  I  move  that  the
 Attorney-General  be  called  before  the  House
 to  reply  to  certain  questions  by  the  Members
 so  that  we  are  satisfied  that  this  is  constitu-
 tionally  all  right.

 MR.  DEPUTY-SPEAKER:  I  cannot
 accept  afy  motion  off-hand.

 SHRI  8.  M.  BANERJEE:  I  can  move
 it.

 MR.  DEPUTY-SPBAKER  :  I  am
 barred  by  the  rules  to  accept  it  like  that.
 ‘You  have  to  give  notice  to  me.

 Now,  you  say,  this  cannot  be  discussed
 on  the  basis  of  your  point  of  order  that  you
 raised.  That  should  have  been  done  at  the
 stage  of  introduction,  You  know  there  are
 three  stages  of  the  Bill.  The  stage  of  intro-
 duction  is  over.  We  are  now  on  the  second
 stage.  The  points  that  you  have  raised  will
 be  the  subject-matter  for  the  Minister  to
 reply.  It  cannot  be  barred  from  discussion.

 SHRI  S.  M.  BANERJEE:  There  are
 four  stages  of  the  Bill,  The  first  one  is  the

 is  the  considera-

 we  can  object  to  it,  द्  say,  this  Bill  cannot
 be  considered,

 MR.  DEPUTY-SPRAKRR  :  That  does
 not  prevent  the  consideration  of  the  Bill.

 7  QBRI  ay  BANERIEE  :-  &.... ६  about

 may,  motion  fe,  call  the  Attorney-General
 before  the  House,

 Security  Bill

 MR.  DEPUTY-SPEAKER  :  You,  give
 8  separate  mation,

 SHRI  A.  FP.  SHARMA:  I  was  just
 going  to  submit  that  Mr.  Banerjec’s  point  of
 order  does  not  hold  good...(Interruptions).  You
 have  no  right  to  interrupt  me,  I  must  make
 my  point.  (Jaterruptions)

 SHRI  ATAL  BIHARI  VAJRAYEE:  In
 that  case,  you  allow  me  to  support Mr,
 Banerjee's  point.

 MR.  DEPUTY-SPEAKER  :  Mr.
 Sharma,  I  have  disposed  of  the  point  of
 order  raised  by  Mr.  Banerjee.  Now,  if  you
 have  got  any  new  point  of  order,  you  can
 submit  that.  But  don't  refer  to  the  point  of
 order  which  I  have  already  disposed  of.

 SHRI  A.  P.  SHARMA  :  I  only  wanted
 to  point  out  that  the  objections  raised  do
 not  hold  good...(Jnterruptions)

 SHRI  हू,  Cc  PANT:  I  have  already
 moved  the  Bill.  Sir,  some  duties  aro
 pleasam,  some  are  not.  I  don’t  for  8  moment
 deny  the unpalatable sspects_of this  legisla-
 tion,  I  heard  Shri  Vajpayee  with  great
 attention  and  on  this  occasion,  he  chose  to
 speake  in  ringing  tones  as  a  champion  of
 individual  liberty.  Sir,  he  could  hardly
 have  failed  to  notice  that  in  his  task  he  got
 voolferous  and  enthusiastic  support  from
 another  great  champion  of  individual  liberty
 in  this  House,  Snri  Jyotirmoy  Basu...
 (Interruptions)  This  alone,  if  nothingelse,
 should  have  made  him  understand  the  dan-
 gerous  grounds  into  which  he  was  entering...
 (Interruptions)

 SHRI  SYOTIRMOY  BOSU:  Mr,  K,
 C.  Pant,  your  utterances  are  not  going  to
 give  you  any  dividends.

 AN  HON.  MEMBER:  He  supported
 your  bank  nationalisation  measure  also...
 (Interruptions)

 SHRI  K,C.  PANT;  I  Shri
 Piloo  Mody  that  मं)  am  oaly  taking  into
 notice  the  support  which  carries  a
 weight  behind  it.

 SHRE  JYOTIRMOY  BOSU  ;
 uttitahces are  wet  going  to  hin
 Givigend  from  outside,  vo  -“
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 SHRI  K.  ¢.  #ANT':
 |

 My  hon,  frlend,
 Shri  Vaypayee,  made  an  appeal  ahd  not  4
 very  subtle  one  at  that,  to  the  sentiments  of
 these  sitting  on  (ils  ‘side  of  the  House  He
 sfoke  powerfully  and  movingly  about  the
 Freedom  Struggle,  about  those  who  fought
 dgaitist  the  Ulack  Acts  of  the  British  days  and
 he  called  upon  members  sitting  on  this  side  of
 the  House  to  remember  the  history  of  those
 days.  Many  on  this  side  of  the  House  have
 lived  that  history.  They  have  not  read
 about  it  and  they  have  not  watched  it  from
 asafe  distance,  they  have  been  in  it  and
 need  I  remind  Shri  Vajpayee  to-day  that  it
 was  no  one  else  than  Sardar  Patel  who  first
 brought  forvard  the  Preventive  Detention
 law  before  the  Parliament  ?

 SHRI  ATAL  BIHAR!  VAJPAYEE  :  For
 one  year  only.

 SHRI  PILOO  MODY  (Godhra):  Why
 don’t  you  ask  some  of  those  who  are  there
 as  to  what  they  feel  about  it  ?

 SHRI  K.C.  PANT  :  Since  he  chose
 to  quote  Shri  Motilal  Nehru,  may  I  also  be
 permitted  to  quote  Sardar  Patel  in  which  he
 hag  referred  to  what  Shri  Motilal  said.  This
 is  what  Sardar  Patel  has  said  :

 “When  law  is  flouted  and  offences  are
 committed,  ordinarily,  there  is  the
 criminal  law  which  is  put  into  force.
 But,  when  the  very  basis  of  the  law  is
 sought  to  be  undermmed  and  attempts
 are  made  to  create  a  state  of  affairs  in
 which,  to  borrow  the  words  of  Shri
 Motilal  Nehru,  ‘men  would  not  be  men
 and  law  would  not  be  law’,  we  feel  justi-
 fied  in  invoking  emergent  and  extra-
 otdinary  law.”

 SHRI  PILOO  MODY:  One  thing  is
 sure.  Men  are  not  men  any  more:

 SHRI  K.  Cc  PANT:  In  950  when  the
 Sardar  brought  forward  this  measure,  the
 Prime  Minister  was  noac-ether  thant  Jawakar-
 Jal  Nebra  aad  to-day  with  his  rhetorit  Shri
 Viepayentwants  us  to  forget  that  these  were
 the  leaders  who  brought  forwafd  this  At
 and  he  wants  us  to  listen  to  him  rather  than
 to  the  computsions  that’  ६... छ  76402  किक  by
 these  leaders,  So,  those  ousthis  side  af  tlw.
 Housewould  draw  a  lesantidroma tiled  ifaet.  siett,

 ’  ह ४.1: है  &,  97  ‘Mathtenapor  ™
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 However  utipalatable  the  duty,  we  must  per-
 forin  the  dyty  to  the  country,  And,  those  who
 hive  fought  for  freedom  can  Be  expected  to
 know  the  vatue  of  freedom  and  they  can  bé
 expecsed  to  exert  themselves  to  the  utmost
 to  protect  that  freedom.  (Interruption)  Shri
 Vajpayee  paid  to  those  sitting  on  this  side‘af
 the  House  a  compliment  of  having  fought
 in  the  freedom  struggle.

 SHRIS.  M.  BANERJEE:  Not  ail  of
 them,

 SHRI  K.  C.  PANT:  Most  of  them  ;
 many  of  them.

 AN  HON.  MEMBER:  You  were  on
 the  side  of  the  Britishers  ;  we  know  it.

 SHRI  K.  C.  PANT  *  Many  of  those  on
 this  skfe  of  the  House  who  used  to  sit  here
 were  depleted  by  years  in  prison  and  by  the
 sufferings  that  they  underwent  and  they  have
 left  us.  But  I  wish  I  could  return  the
 compliment  and  say  to  Mr.  Vajpayee  that
 his  party  had  also  suffered  in  the  freedom
 struggle.  I  arn  sorry  that  I  cannot.

 SHRI  ATAL  BIHARI  VAJPAYEE  *  Our
 party  was  created  in  1952,  .  उपाध्यक्ष  महोदय
 क्‍या  देर  से  पैदा  होना  कोई  जुमे  है  ?

 SHRI  K.  con  PANT  ;  I  said,  the  party,

 भी  झल  बिहारी  वाजपेयी:  उपाध्यक्ष

 महोदय,  यह  अन्त  जी  के  मुंह से  शोमा  नहीं  देता

 हैं,  झगर  इनके  पिताजी  कहते  तो  ज्यादा  ग्रां
 था  |  भारतीय  जनसंघ  बसा  952  में  और

 भ्राजादी की  लड़ाई  शाम  हुई  947  में यहं गह

 ताना  देने  का  क्या  र्थ  है  ?

 SHRI  K.  C.  PANT:  That  is  my  whole
 complaint,

 SHAT  PILOO  MODY:  The  Congress
 party  is  merely  a  purchased  organisation.

 SARI  K.C.  PANT:  Mr.  Piloo  Mody
 only  thinks  of  purchase  and  sale,  ‘The  Jan
 Sangh  took  care  to  fall  after  the,  freedom
 atrugglt  was  won.

 SHRI  ATAL  BIHARI  VAJPAYEE
 ‘The  congress  party  win‘  foundetl'  by  a  Bittish
 geetiemat,  Déut't
 —

 forget  your  Vveby  Forge
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 SHRI  K.C.  PANT:  After  indulging
 in  ebeap  jibes,  I  am  sorry  Shri  Vajpayes  lost
 hip  head  oompletety.

 it  fs  not  a8  though  it  gives  me  pleasure
 te  Bring  forward  this  measure.  Nothing  is
 Maree  to  ह...  thar  the  cause  of  individual
 liberty  and  home  freedorn  and  it  is  but
 mafural  that  those,  wlio  value  freedom  and
 independence  should  view  with  some  trepida-
 tion  anythittg  that  seems  to  affect  the  hard-
 won  fraits  of  their  struggle.  One  would
 with  there  was  no  need  for  this  measure.

 T  was  asked  about  the  circumstances  in
 4950  and  now.  In  early  950  when  first  the
 P.  D.  Act  was  brought  before  the  country,
 the  situation  in  Telengana  was  there  which
 is  known  to  many  in  this  House,  That  was
 One  of  the  compelling  factors,  which  filled
 the  hearts  of  those  who  championed  the
 cause  of  liberty  and  freedom  to  pilot  such
 &  legislation.  The  sitution  now  facing  the
 country  38  definitely  more  difficult.  They
 cannot  for  a  moment  afford  to  turn  a  blind
 eye  to  the  threats,  external  and  internal,  that
 the  country  faces  at  this  juncture.  There
 are  times  when  one  cannot  preserve  the  true
 content  of  liberty  and  freedom  unless  one
 effectively  isolates  those  who  deliberately
 exploit  these  very  concepts  to  undermine  and
 destroy  all  that  is  cherished  in  a  democracy.

 SHRI  S.  M.  BANERJEE  :  Whose
 quotation  is  this.

 SHRI  K.C.  PANT:  I  am  sure  that
 this  august  House  would  coolly  consider  the
 problems  confronting  the  nation  aad  help  in
 Our  joint  endeavour  to  counter  the  forces
 that  threaten  its  unity  and  integrity.

 My  hon.  friend  Shri  Atal  Bihari  Vaj-
 payee  asked  me  what  the  apetial  circums-
 tances  prevailing  on  the  7th  May  were  that
 made  it  necessary  for  an  ordinatice  to  be
 promuigated,  if  it  had  been  promuigated
 on  the  8th  May  or  the  6th  May  or  the  Sth
 May,  the  same  rhetoric  would  have  been

 _
 but  no  anxount  of  shetoric

 hoa basic  of  the  situation.  9
 I  noticed  a  carefully,  did  not  at  any  stage
 say  that  an  extraordinary  situation  had  not
 developed  across.  the  botder,  He  did  not
 say  that  sefugees  were  not  coming  in  in  फिगर
 gurbers.  He  in  fact  said  that  they  were,
 and  on  that  day  they  had  already  come  in
 iet'inge  nonttides:  He  did  not  deny  that
 there  was  a  possityility  of  spies  conting  ih

 sae  ज
 a  a
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 the  possibility  of  intruaieits.  He  dif  not
 discount  the  possibility  of  Pakisteni  soldiet
 coming  into  our  territory.  He  did  not
 disapunt  any  of  those  things.  He  said  that
 if  it  was  necessary  to  take  actalon  againgt
 the

 Naxalites,
 he  would  support  us.  He

 said  all  those  things.  By  implication,  he
 admitted  the  situation,  and  yet  because  of
 the  compulsions  of  politics,  he  has  today
 to  join  hands  with  Shri  Jyotirmoy  Bosu.

 Several  amendments  have  been  moved
 with  a  view  to  restrict  the  scope  of  the  Bill.
 I  would  first  like  to  deal  with  this  aspect  of
 the  matter.  (Applause.)

 et  ज्योतिर्मय  बसु  :  St  रुपया  ताली

 बजाने  का  हैं

 SHRI  हू,  com  PANT:  This  is  what  ex-
 plains  their  clappings  in  their  nieetings,
 namely  this  51  per  man.  Now,  I  under-
 stood  how  they  organise  these  large  meetings
 in  Calcutta.

 Ido  not  think  that  I  need  to  explain
 any  more  the  compulsion  and  the  reasons
 behind  the  promulgation  of  the  ordinance
 on  the  7th  May.  The  situation  facing  the
 country  in  the  beginning  of  May  was  9  grave
 one,  and  it  was  a  situation  which  vee
 fraught  with  dangerous  possibilities,  It  wad
 a  situation  that  had  far-reaching  Iphg-tern
 amplioations  for  our  country  as  a  whole,

 Indeed.  the  situation  continues  to  be
 such,  and  it  was  a  situation  that  demanded
 that  the  country  should  be  fully  prepared
 to  face  all  threats  arising  from  the  intrusion
 of  armed  foreign  personnel,  activities  of
 espionage  and  the  attempts  of  those  who
 seck  to  fish  in  troubled  waters.  The  exist.
 ing  laws  would  have  only  enabled  prose-
 cution  of  persons  after  they  had  done  the
 damage,  whereas  what  was  required  was
 that  the  damage  should  not  be  allo  to
 be  done.  It  wasin  view  of  the  vores
 situation  in  the  country  and  the  develop-
 mient  across  the  borders,  and  inte account  the  inadequancy  of  the

 vat  प्र्

 ja
 that  the  Maintenance  of  Internal

 a
 _

 was  promulgated  on  t

 This  House  which  has  shown  a  heen
 awaretiess  of  the  riatlod-wide

 bhipiicatigns  of
 the  recent  developnjetits
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 cient  of  such  preparedness  is  the  continuing

 ability  to  take  effective  preventive  action.

 It  is  hardly  necessary  for  me  to  elabo-
 rate  the  reasons  why  we  should  be  ina

 position  to  apprehend  and  isolate  foreign

 personnel  and  espionage  agents  infiltrating
 into  our  country.  I  am  sure  that  Shri
 Atal  Bihari  Vajpayee  would  agree  with  it.

 But  I  do  not  know  whether  Shri  Jyotirmoy
 Bosu  will  agree  with  it.

 SHRI  JYOTIRMOY  BOSU:  All  the

 arrests  made  so  far  do  not  fulfil  all  the

 requirements  that  he  has  mentioned.

 SHRI  K.  C.  PANT:  Nor  need  I  dwell
 on  the  reason  why  in  the  prevailing  situa-
 tion  in.  the  country  utmost  vigilance  is

 necessary  to  curb  the  forces  of  violence  and
 subversion.

 This  House  has  repeatedly  expressed

 its  serious  concern  over  the  violent  and
 unlawful  activities  of  the  Naxalites  and
 other  allied  extremist  groups  in  different

 parts  of  the  country.  Similarly,  the  nation
 as  a  whole  has  to  be  alert  to  forestall  any
 attempt  to  exploit  the  situation  to  foment
 and  spread  trouble  on  the  communal
 front.  It  is  against  this  background  that  the
 House  should  consider  the  need  for  replacing
 the  Maintenance  of  Internal  Security  Ordi-
 nance  by  legislation.

 Several  suggestions  have  been  made  in
 the  House  for  restructing  the  scope  of  the
 Bill.  It  was  suggested,  for  instance,  that

 preventive  action  should  be  found  necessary
 only  in  respect  of  foreign  nationals.  While
 there  is  strength  in  the  argument  that  more

 stringent  provisions  should  96  available
 in  respect  of  certain  categories  of  foreign
 nationals  who  seek  to  promote  prejudicial
 activities  in  the  country,  it  would  tant-
 amount  to  grave  folly  if  we  fail  to  realise

 that  in  a  vast  country  like  ours  we  cannot

 rule  out  the  existence  of  some  black  sheep
 through  whom  hostile  foreign  interests  could

 operate  and  who  at  times  such  as  these

 pose  an  equally  real  threat  to  the  security
 of  the  nation.

 Another  variant  of  the  proposal  to  re-
 strict  the  scope  of  the  Ordinance  is  that

 preventive  action  should  not  be  possible  in
 the  interest  of  public  order.  May  I,  which

 your  permission,  briefly  recapitulate  some

 JUNE  16,  O71  Maintenance  of  Internal  88
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 of  the  facts  of  recent  history  ?  In  1969,
 when  the  Preventive  Detention  Act,  1950,
 was  due  to  expire,  we  elicited  the  views  of
 all  State  Governments  regarding  the  need
 for  the  continuance  of  such  a  law  on  the
 statute  book.  Many  of  these  Governments,
 may  I  remind  the  House  ;  were  not  Congress
 Governments.  All  States,  with  one  excep-
 tion,  recommended  the  continuance  of  the
 legislation  enabling  preventive  detention  not
 only  in  the  interest  of  the  defence  of  India
 or  security  of  India  but  also  in  the  interest
 of  public  order,  security  of  the  State  and
 maintenance  of  civil  supplies,  to  which
 reference  was  made  by  Shri  Vajpayee
 also.

 SHRI  PILOO  MODY  :  Which  was  the
 State  that  did  not  ?

 SHRI  JYOTIRMOY  BOSU  :  When  2}
 lakh  employees  were  striking  in  Andhra
 Pradesh  throwing  the  whole  administration
 in  jeopardy,  why  was  not  preventive  detear
 tion  invoked  to  put  the  Chief  Minister  there
 under  preventive  detention  ?

 SHRI  K.C.  PANT:  Even  that  one
 exception  conceded  that  such  power  should
 continue  for  acting  against  hoarders  and
 black-marketeers.

 SHRI  PILOO  MODY  :  Which  was  the
 State  ?

 SHRI  K.  C.  PANT:  It  was  not  West
 Bengal.  I  shall  answer  questions.  I  shall
 answer  the  debate  also.  But  I  would  re-
 quest  my  hon.  friend,  Shri  Piloo  Mody,  not
 to  interrupt  every  two  minutes.

 SHRI  PILOO  MODY  :  Name  the  State.
 You  mentioned  there  was  one  excep-
 tion.

 SHRI  K.  C.  PANT:  Even  that  one,
 exception,  no  doubt  when  it  became  politi-
 cally  advantageous  to  adopt  a_  contrary
 posture,  did  not  hesitate  to  do  so.  Then
 the  UF  Government  of  West  Bengal  chose
 to  modify  their  earlier  recommendation.

 SHRI  R.  V.  BADE  (Khargone)  :  Which
 was  that  State  ?

 SHRI  K.  C.  PANT:  Kerala.  I  thought:  |
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 he  would  be  better  informed—I  did  not
 expect  Shri  Piloo  Mody  to  know  it.

 It  will  not  be  necessary  for  me  to  recall
 that  the  same  UF  Government  in  West
 Bengal  in  ‘1967  found  it  necessary  to  invoke
 the  provisions  of  the  then  available  law  on
 the  subject  and  between  June  and  October,
 1967,  ordered  over  300  persons  to  be  de-
 tained.  Of  these,  76  persons  were  detained
 by  the  Government  of  West  Bengal  for
 acting  in  a  manner  prejudicial  to  the
 security  of  the  State  or  the  maintenance  of
 ‘public  order.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  Not  a  single  member  of  a
 political  party—they  were  all  anti-social
 goondas.

 SHRI  K.  C.  PANT:  You  are  talking
 about  Jyoti  Bosu  ?

 SHRI  DINEN  BHATTACHARYYA  :
 We

 xg  t
 talking  a

 out  p
 olitical  parties.

 "KC.  P  :
 हम  These  are  old  wounds  and  I  do  not

 want  to  re-open  them,  but  I  cannot  help  in
 such  a  debate.

 In  the  prevailing  situation  in  the  country
 it  is  not  difficult  to  visualise  that  threats
 to  our  streagth  and  unity  can  arise  even
 through  serious  disturbance  of  public
 order.

 I  will  not  take  long  to  explain  in
 detail  the  provisions  of  the  Bill.  Similar
 provisions  in  earlier  legislation  of  this
 nature  has  stood  the  test  of  time  and  of
 judicial  security.  I  wish  Shri  Banerjee
 would  note  this.  I  would  briefly  explain,
 however,  some  of  the  salient  aspects  of  the
 Bill,

 Ciause  3  of  the  Bill  seeks  to  enable  the
 Central  Government,  State  Governments
 and  Administrators  of  Union  Territories  to
 detain  persons  with  a  view  to  Prevent  them
 from  acting  in  any  manner  prejudicial  to
 the  defence  of  India,  relations  of  India  with
 foreign  Powers,  the  security  of  India,  the
 security  of  a  State,  maintenance  of  public
 order  and  maintenance  of  supplies  and  services
 essential  to  the  community.  It  also  enables
 similar  action  in  respect  of  any  foreigner
 with  a  view  to  regulate  his  continued
 presence  in  India  or  with  a  view  to  making
 arrangements  for  his  expulsion  from  India,
 District  Magistrates  and  Commissioners  of
 Police  are  also  sought  to  be  empowered  to
 make  similar  orders  in  the  interests  of  the
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 security  of  the  State  or  the  maintenance  of
 public  order  or  the  maintenance  of  essential
 supplies  and  services.

 Shri  Vajpayee  made  it  appear  as  though
 that  was  the  final  order  and  the  District
 Magistrate  and  the  Commissioner  of  Police
 are  fully  empowered  to  take  final  action
 and  there  was  no  redress.  That  is  not  the
 positioa.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 I  did  not  say  that.

 SHRI  K.  C.  PANT:  You  did  not  say
 it,  but  the  manner  in  which,  you  put  it
 could  give  that  impression  to  those  who
 have  not  studied  the  law.  (Jnterruptions.)
 Mr.  Shamim  need  not  have  any  reason  to  be
 terrified  by  this  Bill.

 SHRI  S.A.  SHAMIM:  We  have  a
 much  blacker  law  in  our  State.

 SHRI  K.  C.  PANT  :  Clause  8  provides
 that  when  any  person  is  detained  in  pur-
 suance  of  a  detention  order,  the  authority
 making  the  order  shall  ordinarily  within  five
 days  communicate  to  him  the  grounds  on
 which  the  order  has  been  made.  It  is,
 however,  provided  that,  in  exceptional  cir-
 cumstances  and  for  reason  to  be  recorded
 in  writing,  the  authority  making  an  order
 of  detention  can  communicate  the  grounds
 of  detention  within  a  period  of  fifteen
 days.

 SHRI  S.  M.  BANERJEE  :  Why  don’t
 you  read  Clause  8(2)  which  says  :

 “Nothing  in  sub-section  ro)  shall
 require  the  authority  to  disclose  facts
 which  it  considers  to  be  against  the
 public  interest  to  disclose.’

 SHRI  K.  C.  PANT:
 something  for  you  also.
 speak.  Why  shoutd  I  mention  all  your
 points  ?  It  would  be  highly  unfair  to  take
 all  the  wind  out  of  your  sails.

 I  want  to  leave
 You  are  going  to

 In  clause  3,  it  is  also  provided  that  if
 an  order  is  made  by  any  District  Magistrate
 ar  Commissioner  of  Police,  he  shall  forth-
 with  report  back  to  the  State  Government
 and  no  such  order  shall  remain  in  force  for
 more  than  42  days  unless  it  is  approved  by
 the  State  Government.

 SHRI  S.A,  SHAMIM:  Much  worse,
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 SHRI  K.  C.  PANT:  Mr.  Shamim
 apparently  has  greater  influence  with  Dis-
 trict  Magistrates  and  Commissioners  of
 Police  than  the  State  Government.

 SHRI  Ss.  A.  SHAMIM  :  I  accept  it.

 SHRI  K.  C.  PANT:  In  exceptional
 cases,  however,  where  the  grounds  of  deten-
 tion  are  communicated  only  within  a  period
 of  45  days,  another  7  days  is  left  to  the
 State  Government  for  approving  the  initial
 order  of  detention.  I  would  like  to  explain
 briefly  why  this  provision  has  been  found
 necessary.  In  extremely  difficult  situations
 involving  inaccessible  terrains  it  will  not
 be  practicable  always  to  ensure  that  the
 grounds  of  detention  be  communicated  with-
 in  five  days.  lt  is  only  in  such  exceptional
 circumstances  that  the  time  is  extended  to
 fifteen  days.

 Clause  17  is  another  important  provi-
 sion  enabling  more  stringent  action  in  res-
 pect  of  foreigners  in  well-specified  aggravat-
 ing  circumstances.  Four  aggravating  eircum-
 stances  have  been  specified.  The  first  is
 where  a  foreigner  infiltrates  into  our  country
 with  arms,  ammunition  or  explosives.  The
 second  is  where  a  foreigner  enters  or  is
 found  in  our  sensitive  border  areas  notified
 under  the  Criminal  Law  Amendment  Act.
 The  third  is  where  a  foreigner  infiltrates,
 ie.  enters  without  any  valid  travel  document,
 in  our  borders.

 The  last  is  that  where  there  is  reason  to
 believe  that  a  foreigner  is  likely  to  commit
 any  act  of  espionage.  In  respect  of  such
 foreigners  sub-clause  3  of  clause  17  makes
 stringent  provisions.  I  am  sure  this  House
 would  appreciate  the  need  for  such  pro-
 visions...(  /nterruptions)

 Adequate  safeguards  against  arbitrary  exer-
 cise  of  power  have  been  built  into  the  provi-
 sions  of  the  Bill.  I  would  ask  Shri  Vajpayee
 to  make  a  note  of  this  provision.  I  have
 already  referred  to  the  provision  that  deten-
 tion  by  a  subordinate  authority  will  not  be
 ordinarily  possible  beyond  a  period  of  2
 days  and  only  in  exceptional  circumstances
 it  can  be  extended  to  22  days.  These  12-22,
 days  are  inclusive  of  the  time  taken  by  the
 State  Governments  to  approve  or  disapprove
 the  initial  detention  order.  We  sincerely
 hope  that  it  may  not  be  necessary  at  all  to
 invoke  the  exceptional  provisions.  Resort
 to  exceptional  provisions  should  be  rare.
 Every  case  of  detention  except  those  of
 foreigners  found  in  the  aggravating  circum-
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 stances  I  have  referred  to  earlier  would
 require  to  be  referred  to  an  advisory  board
 within  thirty  days  from  the  date  of  detention.
 Government  is  bound  to  release  the  detenue
 forthwith  if  the  advisory  board  is  of  the
 opinion  that  this  no  sufficient  cause  for  the
 detention  of  the  person  concerned.

 I  would  now  briefly  refer  to  some  of
 the  points  raised  when  I  sought  the  leave
 of  the  House  to  introduce  the  Bill  to  which
 reference  has  been  made  by  my  hon.  friend
 Shri  Banerjee.  It  was  sought  to  be  made
 out  that  we  have  for  some  ulterior  reasons
 left  out  Jammu  and  Kashmir  ;  he  repeated
 the  point  earlier  today.  The  simple  fact  is
 that  Jammu  and  Kashmir  have  a  law  of
 their  own  enabling  preventive  detention.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Many  States  have.

 SHRI  K.  C.  PANT:  The  question
 was  why  this  was  not  extended  to  Jammu
 and  Kashmir  also.  There  is  a  _  second
 reason.  The  relevant  legislative  entries,
 entry  9  in  list  I  and  entry  3  in  List
 Ill  of  the  Seventh  Schedule  are  not  appli-
 cable  to  Jammu  and  Kashmir.  Only  the
 legislature  of  Jammu  and  Kashmir  can  make
 a  law  on  this  subject.  Reference  was  also
 made  to  the  law  made  by  the  President  in
 West  Bengal  for  prevention  of  violent  activi-
 ties.  The  Hovse  is  also  aware  that  certain
 other  State  legislatures  such  as  Andhra
 Pradesh,  Orissa,  Madhya  Pradesh,  Maha-
 rashtra  and  Rajasthan  have  enacted  their
 own  laws  enabling  preventive  detention  in
 the  interest  of  the  security  of  the  State  or
 the  maintenance  of  public  order.  Iam  also
 aware  that  some  other  States  such  as  Assam,
 Punjab  and  Gujarat—note  the  geographical
 location  of  these  States,  to  name  only  some
 of  the  border  States—do  not  have  adequate
 law  enabling  effective  preventive  detention.

 SHRI  SHYAMNANDAN-  MISHRA
 (Begusarai)  :  Why  did  not  these  States  feel
 the  compulsion  ?

 SHRI  K.  C.  PANT:  There  are  various
 compulsions,  political  and  others  which  you
 know  and  [I  am  not  here  to  answer  for  the
 State  Governments  or  for  the  United  Front
 Governments.  The  House  is  aware  of  the
 activities  of  the  Nexalites  and  the  extremists
 in  Bihar...(interruptions)  Whatever  the
 reasons,  I  do  not  want  to  go  into  the  rea-
 sons  at  present,  it  has  not  been  possible  for
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 these  States  to  enact  adequate  laws  on  the
 subject,  That  is  what  I  am  concerned  with.
 Parliament  is  competent  by  virtue  of  entries
 in  the  concurrent  list  I  have  referred  to,  to
 enact  a  law  enabling  adequate  preventive
 action  in  the  interest  of  public  order  or  the
 security  of  the  State  or  the  maintenance  of
 civil  supplies.  Parliament  is  competent  to
 enact  such  a  law  in  the  interest  of  the
 defence  of  India  and  the  security  of  India.
 The  House  is  aware  that  there  are  several
 advantages  if  the  laws  on  the  subject  were
 to  be  uniform  aif  over  the  country.  It  is
 in  the  interest  of  uniformity  as  well  as  ade-
 quate  timely  preventive  action  that  we  have
 come  to  this  House  with  this  Bill.

 Before  3  conclude  I  should  like  to  assure
 the  House  that  the  Government  would  al-
 says  prefer,  wherever  possible  that,  if  our
 citizens  are  suspected  of  commission  of  any
 offence,  they  should  be  brought  before
 competent  courts  of  Jaw  for  trial.

 We  sould  not  lightheartedly  recommend
 detention  of  persons  who  ought  to  be  prose-
 cuted  for  substantive  offences  according  to
 law.  At  the  some  time,  we  cannot  mini-
 mise  the  importance  of  taking  timely  action
 to  prevent  commission  of  serious  offences.
 It  is  essential,  in  times  such  as  these,  to  do
 one's  utmost  and  forestall  any  threat  to
 the  maintenance  of  internal  security.  In
 the  circumstances  in  which  we  are  placed,
 the  security  and  integrity  of  the  country
 warrant  timely  and  effective  preventive  action
 against  the  forces  that  threaten  to  operate
 against  them.

 If  the  medicine  is  better,  it  is  also  inevi-
 table,  A  Gevernment  is  there  primarily  to
 govern,  and  however  unpleasant  the  task,
 cannot  flinch  from  doing  its  duty  by  the
 country.

 T  would  also  urge  this  enlightened  house
 to  bear  in  mind  that  in  the  ultimate  analysis,
 it  is  only  by  containing  the  activities  of  the
 mischievous  and  the  misguided  that  demo-
 cracy  in  this  country  would  be  strengthened.
 The  fact  that  the  law  would  impose  restric-
 tions  on  the  Hberties  of  a  few  has  to  he
 accepted  88  an  unpleasant  compulsion.  What
 needs  to  be  remembered  वेड  that  the  reason-
 able  restrictions  on  the  liberties  of  a  few
 are  sometines  essential  to  protect  the  rights
 and  liberties  of  the  peace-loving  many.

 Siz,  I  move  the  Bilt  for  the  consideration
 of  the  House.
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 MR.  DEPUTY-SPEAKER  :

 moved  :
 “That  this  House  disapproves  of  the

 Maintenance  of  Internal  Security  Ordi-
 nance  497]  (Ordinance  No,  5  of  973)
 promulgated  by  the  President  on  the
 7th  May,  1971".

 “That  the  Bill  to  provide  for  deten-
 tion  in  certain  cases  for  the  purpose  of
 maintenance  of  internal  security  and
 matters  connected  therewith,  be  taken
 into  consideration”.
 There  are  a  number  of  amendments  to

 the  motion  for  consideration.  I  would  like
 to  ascertain  from  Members  who  want  to
 move  them.

 Motion

 SHRI  RAM  DEO  SINGH  (Maharaj-
 ganj):  Imove:

 “That  the  Bill  be  circulated  for  the
 purpose  of  eliciting  opinion  thereon  by
 the  3Ist  December,  1971",  W@
 SHRI  S.  M.  BANERJEE:  Il  move;

 “That  the  Bill  be  circulated  for  the
 purpose  of  eliciting  opinion  thereon  by
 the  0th  November,  97I.”  Q)

 SHRI  JYOTIRMOY  BOSU:  I  move:
 “That  the  Bill  be  circulated  for  the

 purpose  of  eliciting  opinion  thereon  by
 the  I5th  November,  1971."  Q)

 SHRI  M,  2.  DAGA  (Pali):  I  move  :
 “That  the  Bill  to  provide  for  deten-

 tion  in  certain  cases  for  the  purpose  of
 matntenance  of  internal  sccurity  and
 matters  connected  therewith,  be  referred
 to  a  Selected  Committee  consisting  of
 7  members  namely  mm

 qd)  Shri  Chhutten  Lal

 (2)  Shri  Hiralal  Doda

 (3)  Shri  Nathuram  Mirdha

 (4)  Shri  Shrikishan  Modi

 (5)  Shri  Krishna  Chandra  Pant

 (6)  Shri  Natwar  Lal  Patel  ;  and

 (7)  Shti  Nawal  Kishore  Sharma.
 with  instructions  to  report  by  the  first
 day  of  the  next  session.”  (60)

 MR.  DEPUTY-SPEAKER  :  This  is  a
 subject  in  which  many  hon.  Memders  are
 very  much  exercised.  So,  they  may  exceed
 the  time.  I  would  like  to  help  them  by
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 TMr.  Deputy-Speaker}
 to  them  the  time.  The  time

 that  is  allotted  to  each  party  is:  CPI(M)
 R;  CPI,  i;  DMK.  10;  Congress(O),  8  ;
 Jan  Sangh—that  is  over  now.  ‘Congress(R)  :
 2  hours,  30  minutes.  I  request  hon.  Mem-
 bers  to  co-operate.

 SHRI  PILOO  MODY:  We  want  some
 time,

 MR.  DEPUTY-SPEAKER  :  You  have
 got  three  minutes.  (Jmterruptions)  Order,
 please,  I  will  mention  the  time;  Un-
 attached—UPI,  5.  TPS,  four  minutes  ;  it
 goes  on  like  that.

 SHRI  SEZHIYAN  (Kumbakonam)  :
 What  is  the  total  time  ?

 MR.  DEPUTY-SPEAKER  :  Total
 seven  hours  Five  hours  fo.  genera!  dis-
 cussion.

 SHRI  SHYAMNANDAN  MISHRA  :
 If  it  is  going  to  be  that  mechanical,  would
 we  have  a  computer  in  your  place  in  the
 course  of  the  discussion  ?

 MR.  DEPUTY-SPEAKER  :  I  am  not
 being  mechanical.  &  am  only  drawing  the
 attention  of  the  hon.  Members,  so  that  they
 may  know  to  limit  their  speeches.  That  is
 all.

 SHRI  SEZHIYAN  :  Out  of  0  hours,
 we  can  have  seven  hours  for  general  dis-
 -न)

 MR.  DEPUTY-SPEAKER  :  Seven
 hours  have  already  been  allotted  by  the
 House.  Let  us  go  by  that.

 SHRI  S.  M.  BANERJEE:  Asa  Mem-
 ber  of  the  Business  Advisory  Committee,
 f  may  point  out  one  thing.  This  question
 was  raised  by  many  Members  at  the  BAC.
 The  hon.  Speaker,  in  his  wisdom,  said  that
 let  us  fix  seven  hours,  because  one  hour  is
 always  in  the  Chair’s  sleeves.  You  can
 give  it,  (daterruption)

 MR,  DEPUTY-SPEAKER:  Let  us  do
 our  best  now.  Let  us  think  over  it.  These
 are  Only  indicative.  Let  us  do  our  best.

 SHRI  S.  M.  BANERJER  :  For  parties
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 which  have  been  allotted  five  minutes  and
 ten  minutes  each,  more  time  is‘required.

 MR.  DEPUTY-SPEPKER  :  Seven
 hours  is  the  decision  of  the  House.  It  is  up
 to  the  House  to  change  ft,  but  not  now.

 We  shall  do  our  best.  But  let
 us  not  change  the  decision  of  the  House
 so  lightly.

 SHRI  JYOTIRMOY  BOSU:  Being
 the  spokesman  of  thé  principal  opposition
 here  and  also  being  the  spokesman  of  people
 who  are  really  wedded  to  democracy  and
 socialism,  we  must  get  ample  time.  I
 require  at  least  half  an  hour.  Mr.  Vajpayee
 got  40  minutes,  Be  fair  to  us.

 MR.  DEPUTY-SPEAKER  :  Don’t
 assume  that  I  have  agreed  to  give  you  30
 minutes.  Mr.  Vajpayee  was  the  mover  of
 the  resolution  and  you  are  a  participant  in
 the  debate.  There  is  a  difference.

 SHRI  JYOTIRMOY  BOSU-  You
 know,  it  is  just  a  matter  of  ballot.

 At  the  outset,  i  would  like  to  meet  one
 or  two  points  raised  by  Mr.  Pant.  Hf  I
 heard  him  correctly,  he  said,  ‘In  India,
 today  the  situation  has  arisen  where  men
 are  no  longer  men  and  laws  need  not  be
 laws  any  more.”  That  is  on  Record,  If
 his  bureaucrats  have  written  these  things
 for  him,  4  would  like  him  to  correct  his
 files.  The  United  Front  Goverrment  had
 detained  300  elements  who  were  veteran
 criminals  created  under  20  years  of  Congress
 rule  in  West  Bengal.

 SHRI  K.  C.  PANT:  Men  are  no
 longer  men  ;  they  are  elements  !

 SHRI  JYOTIRMOY  BOSU:  I  am
 not  yielding,  The  rest  of  the  people  detain-
 ed  were  blackmarketeers  of  foodgrains.  As
 soon  as  the  UF  Government  was  dissolved
 through  Mr.  Dharma  Vira  from  here,  these
 blackmarketeers  were  immediately  released
 and  they  came  and  garlanded  the  Cangress
 PDF  Ministers  in  Writers  Building.  Every
 one  knows  these  things.  Let  ua  not  talk
 utter  rubbish  and  mislead  the  House.

 We  are  now  seeing  every  day  such  deten-
 tion  Bills.  There  is  an  uneriding  flow  of
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 that  variety.  By  this,  we  are  really  belitt!-
 ing  the  House,  because  this  is  a  House
 where  we  have  elected  representatives  of  the
 people  and  where  some  sort  of  democracy
 is  expected  to  be  practised.  By  bringing  in
 this  sort  of  Bills  every  day,  the  House  is
 being  belitjled  in  my  opinion.

 For  their  misdeeds,  for  fulfilling  their
 own  political  aspirations  and  ambitions,
 they  are  asking  the  House  to  regularise  such
 unlawful,  undemocratic  ordinances  which
 are  nothing  but  semi-fascist  in  character,
 They  are  never  satisfied.  They  are  bring-
 ing  every  day  some  sort  of  Bill  to  detain
 people  and  to  put  curbs  upon  democratic
 rights.  They  have  a  one-track  mind.  The
 Prime  Minister  and  the  Home  Minister—
 Now  it  is  the  same  person—have  advisers
 whose  hands  she  is  playing  to  consolidate
 her  position  and  to  keep  herself  in  power
 and  to  perpetuate  the  continuous  political
 blackmail.  Therefore,  this  House  should
 reject  this  lawless  law.

 45.44  hrs.
 [Sbri  K.  N.  Tiwary  in  the  Chair]

 Even  the  British  colonialists  of  early
 19th  century  said—I  am  quoting  from  the
 book  Law  of  Preventive  Detention  :

 “The  Britishers  thought  fit  for  secur-
 ing  and  detaining  in  custody  and  any
 person  or  persons  suspected  of  carrying
 on  mediately  or  immediately  any  illicit
 correspondence  dangerous  to  the  peace
 of  any  of  the  British  settlement  or
 possessions  in  India  or  with  any  of  the
 princes,  rajas,  zamindars  or  any  other
 person  or  persons  having  authority  in
 India  or  with  the  commanders,  Gover-
 nors  or  Presidents  of  any  factories
 established  in  East  Indies.”  etc,

 So,  they  brought  the  Preventive  Detention
 Act  only  to  do  this,  to  preserve  their  self-
 interest.  The  British  colonialists  and  settlers
 did  it  in  the  early  {9th  century.  But  what
 a  great  pity!  Today,  in  the  late  20th
 century  the  Congress  Government  talk  about
 democracy,  socialism  and  garibi  hatao  and
 in  the  same  breath  bring  the  same  type  of
 Preventive  Detention  Act  which  the  British
 colonfalists  and  merchant  adventures  and
 exploiters  did  200  years  ago.  This  is  the
 character  of  the  Bill.

 But,  even  thea,  the  old  enactment  show-
 ed  some  consideration.  The  provisions  were
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 lenient.  They  did  not  apply  to  anybody
 else.  But  I  do  not  see  a  Bill  coming  from
 the  government  to  check  smugglers,  black-
 marketeers,  food  adulterators  and  corrupt
 Officials,  Because.  if  that  is  done  their
 empire  would  be  falling  into  bits  and  pieces.
 Therefore,  they  cannot  do  it,  The  sole
 Object  of  this  unlawful  law  is  to  curb  the
 political  opposition,  who  are  posing  a  threat
 to  their  stiching  to  power.  {[t  is  bemg  done
 with  the  express  object  of  curbing  demo-
 cratic  and  socialist  forces  which  are  defend-
 ing  the  cause  of  workers  and  peasants  in
 this  country,  This  is  a  semi-fascist  method
 to  keep  herself  and  her  party  perpetually  in
 power  in  league  with  the  monopolists  should
 be  revealed  to  everybody  in  this  country.
 Of  course,  it  is  not  something  new  to  this
 country.  They  are  moving  towards  dicta-
 torial  rule,

 Could  you  remember  that  Banglabandhu
 Mujibur  Rehman  faced  a  similar  charges
 in  Agartala  by  Yahya  Khan?  You  are
 only  following  his  footsteps?  Have  you
 forgotten  the  charges  which  the  Britishers
 made  against  the  great  man  Shri  Rash
 Bihari  Bose  Even  Comrade  Lenin  was
 branded  as  a  German  Spy.  So,  that  is  no-
 thing  new  to  us,

 People  have  understood  your  game.  See
 the  results  of  the  recent  bye-elections  in
 West  Bengal.  Out  of  three  two  have  given
 their  verdict  condemning  this  government
 «+  (Interruptions)

 SHRI  PRIYA  RANJAN  DAS  MUNSI
 (Calcutta  South):  Because  of  the  murders
 ++(Interruptions)

 SHRI  JYOTIRMOY  BOSU:  Sir,  if
 they  go  on  interrupting  me  like  this  they  will
 not  be  allowed  to  speak  when  their  turn
 comes,  So,  it  is  better  to  control  them,

 SHRI  PRIYA  RANJAN  DAS  MUNSI  :
 You  go  on.  This  is  not  West  Bengal
 Assembly  ;  this  is  the  House  of  the  People.
 Do  not  fotget  that.

 SHRI  JYOTIRMOY  BOSU  :  Sir,  if
 you  permit  this  then  my  party  will  not  per-
 mit  members  from  the  other  side  to  speak
 uninterrupted.

 MR.  CHAIRMAN  :  We  need  not  pay
 attention  to  thei  interruptions.
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 SHRI  8.  K,  DASCHOWDHURY  (Cooch
 Behar):  Sir,  I  rise  on  a  point  of  clarifica-
 tion.  I  want  a  clarification.  Can  an  hon.
 Member  of  this  House  say  that  his  party
 members  will  not  allow  members  belonging
 to  arother  party  to  speak  in  this  House  ?

 MR,  CHAIRMAN  :  This  is  only  one
 side  of  the  game.  He  should  not  be  dis-
 turbed  while  he  is  speaking.  He  should  not
 also  disturb  them  when  they  speak.

 SHRI  B.  K.  DASCHOWDHURY  :
 When  you  say  that  it  is  one  side  of  the
 game  what  do  you  mean  ?

 MR.  CHAIRMAN  :  I  mean  that  you
 should  not  disturb  him  when  he  is  speaking.

 SHRI  JYOTIRMOY  BOSU:  He  was
 in  the  Forward  Block.  Now  he  is  in  the
 Congress  ..({nterruptions)

 MR.  CHAIRMAN:  TI  woud  request
 other  hon,  Members  not  to  interrupt  him
 when  he  is  speaking.

 SHRI  JYOTIRMOY  BOSU  :  Now  I
 come  back  to  the  place  where  I  stopped.
 The  people  are  not  going  to  be  hoodwinked.
 In  West  Bengal  they  have  given  a  verdict
 only  the  other  day.  Out  of  three  elections
 they  have  returned  leaders  who  have  fought
 for  the  common  man.  The  peasants  and
 workers  have  rejected  them  outright.  So,  let
 them  take  a  lesson  from_  this.

 On  ist  June  acall  for  strike  was  given
 and  it  was  a  wholly  successful  strike.  If  those
 ate  not  your  indicators,  what  they  will  be,

 do  not  understand.

 There  is  acute  socio-economic  problem
 and  it  cannot  be  suppressed  by  bringing
 forward  this  legislation.  It  is  becoming  a
 semi-fascist  State  and  it  will  be  one  very
 soon.  Look  at  the  allocations  in  the  Budget.
 20  years  ago  they  spent  less  than  Rs.  4  cro-
 res  on  the  Central  police.

 MR,  CHAIRMAN  :  You  speak  on  the
 Bill.

 SHRI  K.C.  PANT  :  You  may  let  him
 develop  this  point  because  he  can  explain
 best  why  they  are  spending  more  on  the
 police.

 SHRI  JYOTIRMOY  BOSU  :  From  Rs.
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 4.9  crores  they  have  today  come  to  Rs.  88.9
 crores  for  Central  policing.

 SHRI  A.  P.  SHARMA  :  Because  of  your
 activities.

 SHRI  JYOTIRMOY  BOSU:  Let  me
 tell  you  gentlemen  in  this  House—you  are
 fot  aware  of  it—that  the  intelligence  network
 is  consuming  most  of  it.  I  will  give  you
 littel  details.

 Do  you  know  that  the  Research  and
 Analysis  Wing  attached  to  the  Prime  Minis-
 ter’s  Secretariat  and  the  Prime  minister,  the
 SSP  and  the  umbrella  of  this  National  Secu-
 rity  Bureau,  the  whole  thing  is  going  to  be
 a  combined  operation  under  one  IPS  officer
 drafted  from  the  UP  cadre?  He  holds  the
 designation  of  Director  of  Foreign  Intelli-
 gence.  But  that  is  not  all;  he  has  a  lot  more
 to  do.

 Do  you  know  that  the  money  that  is
 given  to  this  organisation  of  Shri  Kao,  the
 Research  and  Analysis  Wing,  is  hedged  in
 the  External  Affairs  budget  ?  Apart  from
 that,  the  huge  discretionary  fund,  which  used
 to  be  til]  the  other  day  in  the  hands  of  five
 Ministers  in  India,  of  a  total  amount  of
 Rs.  4  crores  tuday  has  increased,  can  you
 imagine,  to  Rs.  28  crores  to  be  controlled  by
 one  person,  the  Prime  Minister.  All  this  is
 being  done  with  the  object  of  deeply  rooted
 to  power  in  this  country.  There  is  nothing
 else.

 AN  HON.  MEMBER  :  People’s  man-
 date.

 SHRI  JYOTIRMOY  RBOSU:  I  am
 quoting  one  of  their  patrons  and  subscribers,
 Shri  B.  M.  Birla,  who  said  in  Calcutta  that
 if  the  police  wanted  to  stop  it,  it  could  be
 stopped  in  three  days.  He  further  safd  that
 hardened  criminals  are  on  the  payroll.  Pay
 between  Rs.  500  and  Rs.  1,000  a  month  and
 youcan  hire  aman  to  throw  a  bomb  for
 Rs.  200.  Explosives  is  an  item  of  the  Centre;
 it  is  their  responsibility.  You  can  buy  explo-
 sives  in  any  place  in  Calcutta  and  West
 Bengal,  because  explosives  have  been  put
 inside  West  Bengal  for  furthering  their
 cause.

 What  is  this  intelligence  work  doing  ?
 We  hare  been  able  to  get  hold  of  a  top
 secret  Memorandum  No.  C4/Ci7  418),  dated
 ard  April,  97i,  from  the  Depyty  Director,
 Subsidiary  Intelligence  Bureau  Ministry  of
 Home  Affairs,  Goverament  of  India,  ol
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 Gariahata  Road—they  do  not  keep  a  sign-
 board;  nothing  at  all,  so  you  will  not  know--
 Calcutta-I9  to  DIG,  Calcutta,  IB,  which
 reveals  a plan  by  which  political  opponents,
 such  as  people  belonging  to  my  party,  can
 be_involyed  _in  false  criminal,  cases  of  .8
 serious—nature,  We  have  got  hold  of  this
 document.  We  want  a  categorical  answer
 whether  any  such  circular  or  letter  of  this
 number  was  exchanged  between  the  SI
 Deputy  Director  and  the  DIG.  You  have
 24  hours  time  in  which  you  could  get  a  reply
 for  us.

 SHRI  G.  VISWANATHAN  (Wandiwash):
 This  is  a  serious  thing,  It  should  be  laid  on
 the  Table  of  the  House.

 SHRI  JYOTIRMOY  BOSU  I  will  fay
 it.

 MR.  CHAIRMAN  :  I  will  not  allow

 SHRI  JYOTIRMOY  8050  :  They  have
 engaged  organi‘ed  military  squids,  plain-
 clothes  policemen,  who  are  being  used  for
 annihiiauon of  political  opponents.  F  very-
 body  knows  about  it  This  1S  nothing  new  to
 us  in  West  Bengal.

 There  shoud  be  a  Committee  consisting
 of  Members  of  Parliainent  to  examine  into
 the  expenditure  of  discretionary  fund,  how  it
 is  utilised,  how  much  it  is,  who  is  the  con-
 tro'ling  authority  and  all  that.  I  would  like
 the  House  to  take  a  decision  on  that.

 As  regards  the  application  of  the  P.  D.
 Act,  we  have  seen  in  the  past,  in  1965,  with
 one  stroke  of  pen,  8000  Muslims  are  detai-
 ned  and  with  another  st:oke  of  pen,  the
 same  8000  Musilms  are  ejected,  because  you
 do  not  require  to  think,  as  far  as  this
 Government  is  concerned,  to  rob  a  person
 of  his  individual  and  personal  freedom.  It
 is  just  like  a  piece  of  paper  which  can  be
 thrown  any  time  you  like.  So,  8000  Muslims
 and  their  families  were  ruined  in  1985.  And
 that  happened  to  my  party  also.  In  1962,
 3000  CPM  workers  were  detained  under  the
 same  P.D.  Act.  Nothing  was  there.  Mr.
 Nanda  of  Sadhu  Samaj  talked  of  White
 Paper.  Where  js  the  White  Paper  ?  It  has
 become  thelr  white  cap  The  application
 of  the  ्,  D.  Act  and  the  P.  U.  A.  Act  is
 more  known  for  mis-application  than  for
 proper  application,

 I  will  cite  one  instance,  There  is  the

 Chittaranjan  Cancer  Research  Centre  which

 Security  Bill
 is  doing  a  very  good  job  on  research  of
 cancer,  They  cannot  think  of  these  things.
 They  have  a  branch  at  Chandranagar.  One
 day,  the  police  came  with  a  charge-shest  and
 three  of  their  employees  were  arrested.  They
 were  holding  key  positions.  One  was  Medicines
 Store  Keeper,  the  other  was  the  Instruments
 Keeper  and  the  third  was  the  Treasurer  and
 the  Cashier.  The  charges  were  that  they  bad
 gheraced  the  Director  and  that  they  bad
 threatened  him  that  he  will  be  stabbed  to
 death,  As  a  member  of  the  governing  body
 of  the  institution,  I  asked  the  Director  to
 give  me  in  writing  what  he  thought  about
 it.  The  Director  wrote  to  me  about  it.  This
 is  the  original  letter.  Ican  give  it  to  the
 Government,  It  says  :

 “The  Director  was  not  subjected  to
 any  physical  torture.  Moreover,  none  of
 the  employees  who  demonstrated
 threatened  him  to  dire  consequences
 and  did  not  make  any  complaint  to
 the  police  for  the  above  demonstration...
 They  were  only  peacefully  agitating  for
 the  implementation  of  the  governing
 body’s  resolution  relating  to  the  impro-
 vement  of  the  pay-structure.....

 w

 For  that,  three  of  their  employees  were
 detained  under  the  PUA  Act.  What  lies  are
 written  in  the  charge-sheet.  You  can  realise
 that.

 Ia  Hooghly  district,  they  had  detained
 the  highest  number  of  people,  60  persons,
 and  when  the  District  Magistrate  was  asked

 by  Mr.  Jyoti  Bosu,  in  the  presence  of  the

 Governor,  Mr.  Dhavan,  he  said,  “What  can
 I  do  ?  The  Superintendent  of  Police  is  for-

 cing  me  to  sign  the  warrants.  I  am  helpless.”
 You  are  a  police  State,  Mr.  Pant.  Don’t
 deny  it.  When  these  three  persons  were

 arrested,  one  police  officer  asked.,  “Are  they
 really  CPM  people?”  and  the  reply  was,
 “No.  They  are  trade  unionists.  They  are

 affiliated  to  CPM  trade  union.”  So,  the
 arrest  order  was  made  pucca  then  and  thete.
 That  is  how  you  are  functioning.

 How  stringent  is  the  Bill  that  you  have

 brougt  forward  ?  No  legal  interviews  can  be

 had.  Mr.  Badrudduja  is  in  jail,  Mr.  Shashank
 Shekhar  Sanyal,  an  eminent  laywer  e@  Mem-
 ber  of  the  Rajya  Sabha,  watited  a  legal
 interview  for  legal  consultation,  The  jailor
 said,  ‘We  shall  arrange  it.”  He  came  to  the

 gate.  There,  he  was  refused.  Because  the
 Home  secretary  had  asked  him  not  to  allow
 him  to  do  so.  So,  is  it  not  a  viola  ioa  of

 the  fundamental  rights  guaranteed  by  the
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 [Shri  Jyotirmoy  9७9)
 Constitution  that  you  are  debarring  a  man  7?
 He  can  go  in  for  a  writ.  Hecan  ask  fora
 mandamus  if  you  don’t  allow  him  to  consult

 mais
 wyer,  How  can  you  do  it?  Sir,  Mr.
 duja  is  75  years  old.  This  is  the  fifth

 time  be  has  been  arrested.  Mr.  Pant  was
 saying  about  foreigners  coming  with  LMGs
 and  tommy  guns  in  their  bags  and  coming
 into  Indian  territory,  Mr.  Badrudduja  is
 going  to  invade  your  territory!  That  is  what
 you  can  tell.

 ३6  brs.

 The  Bengal  Congress  Government  did
 not  consult  the  Muslim  league  Ministe.s  in
 that  Cabinet.  This  is  all  done  with  an  eye
 on  the  bye-clections  but  the  people  have
 understood  ‘them,  So  they  have  given  their
 verdiot.  But,  what  secrets  do  you  have  ?
 May  I  ask  you-to  whom  is  it  unknown  ?  The
 powers  to  whom  you  have  mortgaged  the
 country,  doen't  they  know  your  secrets,  your
 defence  seid  which  are  mostly  brought
 from  them?  Don’t  they  know  what  you
 need  ?  In  955  the  Pakistan  conflict  was
 started  bya  group  of  powers  and  it  was
 stopped  by  the  same  group  of  powers  after
 22  days.  Don’t  talk  about  sccrets  wh.n  you

 have  become  entirely  dependent  on  foreigners.
 You  talk  about  secrets.  There  are  no  secrets
 that  you  can  have.  They  know  more  about
 ‘ier  affairs  than  you  00.

 About  Mr.  Badrudduja,  I  will  tell  you
 something  very  interesting.  Mr.  Siddhartha
 Shankar  Ray  and  Mr,  Taruna  Kanti  Ghosh
 went  to  his  house  saying,  ‘We  are  coming
 on  behalf  of  Mrs.  Gandhi.  Kindly  give  us
 the  support.’...(Znterruptions)

 SHRI  PRIYA  RANJAN  DAS  MUNSI  :
 Sir,  if  he  says  like  this,  I  will  disclose  the
 whole  history  in  this  House.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 You  do,  but  why  do  you  interrupt  him  ?

 SHRI  PILOO  MGDY:  We  want  to
 hear  it,  Let  him  say  it.

 MR.  EHAIRMAN:  The  hon  Member
 has  brough  in  the  name  of  the  Governor,
 Governor's  name  should  not  be  brought  in
 hete.

 AN  HON  MEMBER  :  Why  nat  ?
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 MR.  CHAIRMAN  ;  I  will  not  allow  it,

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 Some  of  the  Congress  Members  refferred  to
 the  name  of  the  Punjab  Governor.  The  Chair
 did  not  object  to  it.

 सभापति  महोदय  :  यहां  पर  गवर्नर  के  बारे
 में  ऐसा  नहीं  कहना  चाहिए  कि  सुपरिंटेंडेंट
 श्राफ  पुलिस  साइन  कराने  के  लिए  गवर्नर  के
 पास  गया  और:  गवर्नर  ने  कहा  कि  हम  क्‍या
 करे  पहुं  बात  नहीं  कहनी  चाहिए  ।

 श्री  अटल  बिहारी  बाजपेयी  :  सभापति

 महोदय,  यह  असंसदीय  नही  है  ।  श्राप  माननीय
 सदस्य  को  कैसे  रोक  सकते  हैं  t

 सभापति  महोदय  :  उनके  पास  इस  बारे  में
 कोई  एविडेंस  तो  हो  !

 श्री  झील  बिहारी  वाजपेयी  :  सभापति

 महोदय,  गवर्नमेंट  तो  इस  कानून  के  मातहत
 बिता  एविडेंस  के  गिरफ्तार  करने  जा  रही  है

 सभापति  महोदय  :  इस  तरह  से  नामों  का
 रेफरेंस  यहां  नहीं  होना  चाहिए  ।

 SHRI  JSYOTIRMOY  BOSU:  I  only
 said  this.  Two  Congress  men  went-—one
 happens  to  be  a  Minister,  Shri  Sidhartha
 Shankar  Ray  and  Shri  Tarun  Kanti  Ghosh—
 (interruptions).  did  not  say  anything
 defamatory  about  them.  They  went  and
 they  said,  ‘We  come  on  behalf  of  Mrs
 Gandhi’...(/aterruprions).

 SHRI  B.  K.  DASCHOWDHURY  :  Mr.
 Chairman,  on  a  point  of  order,  Sir.  Rule
 356  says  :

 The  Speaker,  after  having  called  the
 attention  of  the  House  to  the  conduct
 of  a  member  who  persists  in  irrelevance
 or  in  tedious  repetition  either  of  his
 own  arguments  or  of  the  arguments  used
 by  other  members  in  debate,  may  direct
 him  to  discontinue  his  speech.
 He  is  speaking  something  which  has  not

 got  relevancy  with  the  object  of  this  Bill,
 ‘We  are  now  discussing  the  Maiotenante  of
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 Internal  Security  Bill.  He  has  brought  in
 many  other  things  which  are  not  relevant.
 This  is  my  point  of  order.  I  stand  on  that
 rule,  Sir.

 सभापति  महोदय  :  देखिए,  इस  में  कोई

 प्वाइंट  साफ  भ्रार्डर  नहीं  है।  जब  माननीय

 सदस्य  अपनी  बात  समाप्त  करें  I

 SHRI  PILOO  MODY:  He  is  a  victim
 of  his  own  point  of  order.

 SHRI  JYOTIRMOY  BOSU  Syed
 Badrudduja  declined  and  so  he  is  behind  the
 tars.  Even  Mr.  Chavan  has  said  categori-
 cally  on  the  floor  of  the  House  in  Rajya
 Sabha  that  the  USIS  are  running  at  least  4
 cultural  centres  in  Eastern  India  where  they
 are  involved  in  undesirahle  activities.  What
 steps  are  being  taken  against  that  ?  Why
 are  they  applying  Official  Secrets  Act  ?

 In  the  AICC  office  there  were  alleged  to
 be  spies  Sunit  Das  and  Mohit  Chowdhury
 case.  What  has  happened  to  those  cases  ?
 Atulya  Ghosh  was  deeply  involxed  in  the
 affair.  No  step  was  taken  because  they
 were  congressmen.  Sunil  Das  was  executive
 in  the  AICC  office.  The  man  was  arrested
 on  charge  of  spying  on  behalf  of  Pakistan.

 There  are  reports  given  by  the  present
 LG.  of  Calcutta,  when  he  was  DIG,  IP,
 that  there  are  3  very  senior  Officials—one  a
 former  Commissioner  of  Police,  one  a
 present  sitting  Sccretary  of  a  very  important
 department,  and  the  third  a  former  Com-
 missioner  of  the  division  Jalpaiguri.  That
 man  is  dead  ;  so  I  would  not  like  to  men-
 tion  his  name.  There  were  serious  charges
 in  which  they  were  involved.

 सभापति  महोदय  :  देखिए,  एक  बात

 बराबर  इस  हाऊस  में  कहीं  गई  कि  जो  आदमी

 हाउस  में  नहीं  है  जो  अपने  को  डिफेंस  महीं  कर

 सकता  उस  का  साम  यहां  नहीं  लिहाजा

 सकता  ।
 I  will  not  allow  that  to  go  on  record.

 You  should  not  indulge  in  cock  and  bull
 story.  That  is  not  allowed,

 SHRI  JYOTIRMOY  BOSU  :  May  I
 make  a  submission?  I  did  sot  take  any
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 name,  I  did  not  mention  any  name,  |
 know  that  is  not  a  desirable  thing  to  do
 sometimes,  I  did  not  say  any  names,  I  am
 only  saying  that  there  are  reports  submitted
 by  DIG  IB  that  3  officials  were  very  close  to
 man  called*

 MR.  CHAIRMAN  :  He  is  not  here.
 This  will  not  be  recorded.

 SHRI  JYOTIRMOY  BOSU  :  This
 British  Civil  Service  man  was  closely  linked.
 I  want  to  ask  Mr.  Pant  about  this.  I  want
 to  know  whether  DIG  IB  submitted  a  report
 against  three  officials  and  their  involvement
 with*

 MR,  CHAIRMAN  :  You  must  finish
 now.  Mr.  Misra.

 SHRI  JYOTIRMOY  BOSU:  I  am
 talking  about  the  Home  Secretary...(/nterrup-
 tions)*.

 MR.  CHAIRMAN  :  Nothing  will  go  on
 record.

 SHRI  JYOTIRMOY  BOSU  :  You  never
 wanted  to  curb  espionage  and  you  never
 wanted  to  take  action  upon  those  who
 worked  against  the  country.  Yost  want  to
 use  it  for  curbing  your  political  opponents.
 I  Oppose  this  Bill  lock,  stock  and  barrel.

 SHRI  S.  N.  MISRA  (Kannayj):  I  have
 heard  the  political  speech  of  Jyotirmoy
 Basu.  He  has  not  met  the  legal  aspect
 which  has  been  so  much  cried  aloud  about
 by  some  of  the  Members  of  the  Opposition
 patties.  Shri  Jyotirmoy  Basu  has  only
 spoken  of  the  trouble  that  he  may  have,
 The  reason  is  that  his  party  and  everybody
 concerned  with  him  are  those  who  have  axis
 obtside  India.  They  have  nothing  to  do
 with  the  interests  of  India.  That  is  the
 reagon  why  he  is  so  much  objecting  to  this
 Bill.

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order...

 SHRI  5.  N.  MISRA:  I  repeat  that  they
 have  an  axis  outside  India,  and  their  axis
 does  not  exist  in  India  (Interruptions).

 SHRI  DASARATHA  DEB  (Tripura
 East):  How  does  he  say  that  we  have

 *Not  recorded.
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 nothing  to  do  with  the  interests  of  India?
 How  does  he  say  that  we  are  not  Indians  7

 SHRI  DINEN  BHATTACHARYYA  :

 He  must  withdraw  those  remarks.

 SHRI  S.N.  MISRA  :  I  repeat  that
 their  axis  is  outside  India,  and  the  inspira-
 tion  for  their  ideology  is  from  outside
 India

 SHRI  DINEN  BHATTACHARYYA  :

 |  would  say  that  my  hon.  friend  has  been
 briefed  by  American  agencies.

 SHRI  S.  N.  MISHRA:  He  has  been
 briefed  by  the  traitors,

 SHRI  PILOO  MODY  ;  Ona  point  of
 order.  In  the  last  Lok  Sabha,  where  a

 great  deal  of  this  sort  of  allegations  was

 being  thrown  around  on  all  sides,  it  was
 decided  that  nobody  should  doubt  the

 patriotic  motives  of  Members  of  Parliament,
 and  this  was  established  as  a  healthy
 practice,  and,  therefore,  it  was  not  proper
 of  the  part  of  the  hon.  Member  who  was  on
 his  legs  to  maintain  that  they  had  extra-
 territorial  loyalties  ;  quite  irrespective  of
 what  parties  they  belong  to,  these  types  of

 allegations  should  not  be  made  on  the  floor
 of  this  House.

 SHRI  R.S.  PANDEY  (Rajnandgaon)
 ६

 Before  you  give  your  ruling,  I  would  like  to

 say

 MR.  CHAIRMAN  :  |  have  not  given
 any  ruling.  Let  Shri  S.  N.  Mishra
 continue,

 SHRI  S.N.  MISRA  :  The  position  that
 i  have  not  spoken  about  the  hon.  Members
 of  this  House.  Ihave  only  said  that  the

 party  has  an  axis  outside  India,  and  I  am

 quite  correct  about  it,

 SHRI  JYOTIRMOY  BOSU  :  This  can-
 not  go  on  record.

 SHRI  §$.N.  MISRA:  The  position
 remains  that  this  law  is  permissible  under
 the  Constitution.

 aft  मोहम्मद  इस्माइल  (बैरकपुर)  :  यह

 JUNE  16,  397  Maintenance  of  internal  208
 Security  Bill

 सी भाइए  के  एजेंट  हैं  यह  भी  रेकार्ड  पर

 रखा  जाय

 थी  एस ०एन०  मिश्र  :  अरे  बाबा,  तुम्हारे
 तो  नहीं  है।  किसी  भले  भ्रामक  के  एजेंट  हैं

 केन्द्र  के खिलाफ  वालों  के  नहीं  हैं
 I  am  talking  of  the  legal  position.  My

 hon.  friends  opposite  have  said  that  this
 Bill  is  illegal.  I  say  that  it  is  provided  in
 the  Constitution  that  a  Preventive  Detention
 Act  can  be  passed,  and  there  is  nothing  in
 the  Constitution  that  has  been  pointed  out
 by  the  hon.  Minister  Shri  K.  C.  Pant  that
 shows  that  the  provisions  of  this  Bill  do  not
 conform  to  the  provisions  contained  in
 article  22  of  the  Constitution  of  India.  My
 hon.  friend  Shri  S.  M.  Banerjee  said  that  it
 was  an  infringement  of  article  9  of  the
 Cnostitutioa,  Wath  my  experience  of  the
 rulings  that  the  judges  have  given,  J  would
 submit  that  there  is  no  fundamental  right
 for  a  murdeicr  to  come  forward  and  say
 that  he  will  commit  the  murder.  There  is
 no  fundamental  right  guaranteed  to  &  thief
 to  say  that  he  will  commit  the  theft.  There
 is  no  fundamental  right  for  committing
 crimes.  Thereforc,  anybody  raising  this
 slogan  that  the  Preventive  Detention  Act  is
 unconstitutional  and  illegal  is  absolutely
 incorrect.  There  is  no  guarantee  for  a
 person  to  go  on  committing  murder.

 This  Bill  has  been  necessitated  by  the
 murders  that  had  been  committed.  It  is  in
 the  interests  of  the  country  that  peace  must
 be  restored,  and  I  would  only  submit  that
 peace  cannot  be  had  unless  this  legislation
 is  passed.  Anybody,  even  my  hon.  friend
 opposite  with  closed  eyes  and  closed  brains
 can  imagine  what  Calcutta  is  and  what
 Bengal  is.  All  the  industries  have  fown  out
 from  there,  because  there  is  no  peace  there.
 In  this  connection,  I  would  like  to  shate  a
 quotation  from  Mrs,  Durgabai  Deshmukh  ia
 this  regard.  It  is  as  follows  ;

 “J  need  only  ask  you  to  go  to  my
 part  of  the  country,  Madras,  Malabar
 and  Vijayawada:  2.  may  tell  you  I  may
 draw  your  attention  to  the  fact  that  no
 wife,  no  mother  is  feeling  secure  ;  they
 are  not  sure  when  the  husbands  would
 come  back,  whether  they  would  return
 home  or  not,  Also,  the  menfolk  when
 they  go  out  ate  not  sure  of  the  time
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 they  return  home  and  whether  the  wife
 or  daughters  are  safe  in  theis  house.”.
 That  is  the  position  in  that  State,  What

 fo  the  Goverument  to  do  to  ehause  some
 menguee  of  safety  and  security  to  the  poopie.
 Thia  is  the  condition  that  existe  in  Bengal
 today.  So  this  ina  muach-necded  legisia-
 tien,  a

 SHRI  PILOO  MODY  :  For  Bengal.

 SHRI  S.  N.  MISRA:  I  am  talking
 obout  It  because  Shri  Basu  has  raised  that
 objection.  Nobody  had  so  far  come  forward
 with  that  objection,  Shri  Basu  spoke  about
 his  State.  I  am  replying  to  this  argument
 and  saying  that  this  is  the  condition  that
 was  depicted  by  Shrimati  Durgabai  Desh-
 mukh  some  years  ago.  This  is  the  condition
 prevailing  in  Bengal  today.  Nobody  is  safe.
 I  happened  to  be  there  and  I  saw  it  there.
 Within  ten  minutes  you  can  find  somebody
 coming  out  with  a  bomb,  throwing  out  and
 killing  half  a  dozen  people,  injuring
 half  a  dozen  people.  Is  that  a
 condition  conductive  to  peace?  Is  that  a
 condition  which  will  make  the  country
 prosper  ?  If  out  of  I  lakh  people,  00  are
 caught  as  criminals  and  dealt  with  and  if
 thereby  you  can  have  security,  what  is  the
 percentage  affected  ?  0.001.  Is  that  some-
 thing  to  be  so  much  worried  about  ?

 They  are  talking  of  the  safety  of  the
 country.  They  are  interested  in  the  security
 of  the  country.  We  have  taken  oath  here
 to  unhold  the  integrity  and  sovereignty  of
 the  country.  Ag  such,  every  member  of  the
 House  should  have  come  forward  to  say
 that  such  a  legislation  should  be  put  on  the
 statute  book,

 Legal  safeguards  are  provided.  Every
 possible  safeguard  is  provided.  There  can  be
 fo  abuse  of  the  Act.  When  you  say  that
 all  the  members  of  Parliament  are  honest,
 you  faust  also  concede  that  the  members  of
 the  judiciary  are  honest.  Everybody  in  the
 country  ie  not  dishonest.

 Therefore,  you  must  believe  these  offictats
 and  credit  with  them  with  a  correct
 appraisement  of  the  position  when  they  take
 up  those  matters  and  issue  orders.

 SHRI  ATAL  BIHARI  VAIPAYEE  ;  No
 sorbet  baa  questiannd  the  honesty  of  the
 members  of  tee  judiciary

 HERS  $  के.  MESRA  +  Thereforn,  1...
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 cannot  be  any  abuse  of  the  Act.  You  cannot
 have  it  both  ways.

 SHRI  G.  VISWANATHAN  :  There  is
 not  going  to  be  any  trial.

 SHRI  Ss.  A.  SHAMIM  :  No  evidence,
 no  cross-examination.

 SHRI  PILOO  MODY:  No  jury,  70
 judge.

 SHRI  ATAL  BIHARI  VAJPAYEE  :  No
 advocate,

 SHRI  S.  N.  MISRA  :  It  is  not  always
 to  be  believed  that  you  can  secure  things  by
 cross-examination.  Cross  examination  is
 not  a  guarantee  that  you  will  get  what  is
 wanted,

 SHRI  8,  A.  SHAMIM  ;  That  is  part  of
 natural  justice.  What  has  happened  to
 him  ?

 SHRI  S.  N.  MISRA:;  Where  it  is
 necessary  to  deprive  a  person  of  his  liberty,
 there  is  a  provision  in  the  Constitution,  art.
 22  which  enables  the  authorities  to  do  so
 without  the  usual  procedure  provided  by
 law.  It  is  nobody's  case  that  it  is  not
 necessitated  ;  nobody  has  come  forward  to
 say  that  we  have  fallen  so  low  that  our  men
 or  Officials  have  no  character,  no  sense  and
 80  honesty.  Therefore,  they  are  the  persons
 who  shall  be  able  to  make  a  judgment  in
 the  interest  of  the  country  and  then  pass  the
 requisite  orders  under  the  Act.

 My  submission,  therefore,  is  that  the
 House  should  have  acclaimed  this  and
 accepted  it  as  a  piece  of  legislation  to  give
 security  and  peace  to  the  country.

 With  these  words,  I  support
 Motion.

 the

 DR,  RANEN  SEN  (Barasat):  I  was
 listening  with  amazement  to  the  speech  of
 Shri  Pant.  His  speech  was  a  poor  advg  ‘acy
 of  a  draconian  law,

 SHRI  PILOO  MODY  ;  Political  com-
 pulsion.

 DR.  RANEN  SEN  ;  It  is  always  known
 that  when  a  law  involving  detention  withpat
 trial  is  brought  forward  here,  the  Govern-
 mani  इक  to  give  snongh  ayideace  1. ड  gone
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 vince  the  members  that  a  4ituation  has
 arisen  in  which  _  the  security  or  the
 tntegtity  of  the  “country  is  ‘threatended.
 He  has  said  that  the  basis'‘uf  the  fdw  of  the
 land  is  sought  to  be  undermined.  How
 does‘  ‘he  say  that?  What  is  the  proof  ?
 We  are  all  responsible  members.  I  ask  tté
 members  belonging  to  the  Congress,  Party  to
 think  over  this  question,  to  porider  over
 this  question.  Here  the  question  of  the
 liberty  of  the  people,  of  individuals  is
 involved!

 '

 SHRI  A.  P.  SHARMA;  What  has
 happened  in  Calcutta?"

 DR.  RANEN  SEN:  Iam  going  to
 come  to  Calcutta  also.  I  know’  Calcutta
 much  better  than  you.  You  need  not  give
 me  a  lecture

 on  Calcuutta.

 SHRI  A.  P.  SHARMA:  That  is  why
 you  do  not  need  any  proof.

 DR.  RANEN  SEN:  The  first  thing
 that  I  want  to  emphasise  in  this  House  is
 that  we  should  all  realise  that  the  Govern-
 ment  has  to  make  out  a  case  for  the
 tntroduction  of  this  Bill,  It  is  nothing  but
 ihe  Preventive  Detention  Act.  Last  time

 ‘when  the  Preventive  Detention  Bill  was
 sought  to  be  introduced  in  this  House,  the
 taajority  of  the  members  objected  to  it.  As
 &  result  of  that,  the  Bill  was  not  introduced
 in  this  House.  It  goes  to  the  credit  of  this
 House,  the  members  of  Parliament,  that  they
 did  not  want  it.

 What  is  the  present  position?  In  the
 aims  and  objects  of  this  Bill,  the  question
 of  the  incidents  happening  in  Bangla  Desh
 and  our  borders  has  been  brought  in.  It
 does  not  lie  in  the  month  of  this  Govern-
 ment  to  raise  this  question  of  Bangla  Desh
 and  the  incidents  that  are  taking  place.  If
 the  Government  was  honest,  after  Jist
 March,  when  a  unaniinous  resoigtion  was
 passed  in  this  House  in  favour  of  the  Bangla
 Desh  fight,  the  Government  should  have
 takeh  steps  to  see  that  it  was  translated  into
 action,  The  Government  did  not  do  that.
 This  Government  created  the  problem  of
 the  security  of  India.  This  Government
 has  created  the  problem  of  evactees.  This
 Government  has  created  the  dinger  of
 ‘epltentics  throughout  Basiern  India.  Today '
 Whe,  Bade-wns  saying  that  द...

 JUNE  16,  i973'  ‘Maintenance  of  Internal’  242
 Security  Bill

 going  to  Madhya  Pradesh  also,
 द
 Only‘  this

 Govérnment  is  to  be  blamed  for  that.
 Therefore,  it  does  nbt  lie  in  the  mouth  of
 this  Government  to  mention  the  question
 of  the  security  of  the  border  or  the  turmoil
 in  Bangla  Desh.  I  had  enough  time.  Instead
 of  taking  proper  steps  in  proper  time,  the
 Government  has  allowed  all  these  things  to
 develop  and  drift,  .  v

 The  Government  should  also  keep  its
 eyes  and  cars  open  tg  receive  reactions  from
 outside.  Tam  not  going  to  quote  any  left.
 minded  papers  that  exist  today  in  India.  I
 am  going  to  quote  the  so-called  rightist
 papers,  the  Hindustan  Times  and  the  Daily
 Statesinan,  Even  they  haye  come  out  with
 editorial  comments  condemning  such
 measures.  All  the  Central  trade  union
 organisations  AITUC,  CITU,  Hind  Mazdoor
 Sabha,  Hindi  Mazdoor  Panchayat  and
 UTUC  have  opposed  this  Bill  and  even  the
 INTUC  has  not  supported  the  introduction
 of  this  Bill,  The  INTUC  has  not  supported
 this  Bill.

 SHRI  A.  P.  SHARMA  :  How  can  you
 speak  on  behalf  of  the  INTUC  ..(/nterrup-
 tions)...I  only  say  that  you  cannot  speak  on
 behalf  of  the  INTUC.

 DR.  RANEN  SEN  :  I  am  not  speaking
 on  behalf  of  fhe  INTUC.  Let  him  defend
 it  if  he  wants.  But  why  put  something  in
 my  mouth  which  I  have  not  said.  I  was
 saying  that  so  far  even  the  INTUC  had  not
 endorsed  the  introduction  of  this  Bill.  If
 the  INTUC  has  accepted  this  Bill  it  is  for
 him  to  say.  Even  then  I  would  say  that
 the  majority  of  the  organised  working  classes
 is  against  this  Bill  becase  all  the  other  trade
 union  organisations  put  together  would
 probably  have  more  folowers  than  the
 INTUC,  ANl  the  leftist  organisations  which
 have  so  long  championed  the  cause  of
 democracy  have  opposed  the  futroduction
 of  this  Bill  in  this  way.  Everybody  has
 said  that  this  is  9  draconian  law  ;  it  cuts  at
 the,roots  of  democracy  in  India.

 Having  created  conditions  inside  India,
 particularly  at  the  border,  the  Government
 want  to  introduce  this  Bill,  but  it  does  not
 touch  the  sples  or  the  waitors  ‘and  I  shaft

 ‘prove  my  point.  First  ofall  this  iy  an  ad!
 India  Act.  Has  the  Governnsent  ted  to
 ascertain  the  opinion  of  the  different  Static

 “tphtemy''te  UgGrentinedt,  «If  they  Have  not  done  90  it
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 is  dereliction  of  duty  because  you  are  trying
 to  take  away  the  liberty  of  the  individuals.
 You  are  giving  power  to  the  Siate  Govern-
 ment  without  even  making  a  reference  to
 them.  I  do  not  know  about  all  State
 Governments.  But  |  know  that  Shri  Achuta
 Menon,  Chief  Minister  of  Kerala,  has  said
 on  May  15,  l97I,  in  Kottayam  that  in
 Kerala  there  is  no  need  to  implement  the
 Maintenance  of  Internal  Security  Ordinance.
 There  is  tio  reference  to  popular  feelings  and
 pupular  opinion  and  there  is  no  reference
 to  the  State  Governments.  If  there  is  danger
 from  foreign  agents,  the  Foreigners  Act  may
 be  suitably  amended.  If  there  is  danger
 from  internal  subversion  or  the  so-called
 spics,  the  Official  Secrets  Act,  the  Indian
 Penal  Code  and  the  Criminal  Procedure
 Code  could  be  amended  properly.  Instead
 of  trying  to  do  so,  all  of  a  sudden  the
 preventive  Detention  Act  is  brought  through
 the  back  door.

 Sir,  |  want  to  remind  the  Governimicit
 Mr.  Pant,---that  this  is  very  dangcrous  weapon
 in  the  hands  of  the  administration.  Loam
 here  reminded  of  the  introduction  of  the
 PVAct---the  prevention  of  ViolentActivitics
 Act--in  West  Bengal.  ॥  those  days  we
 were  told  by  the  local  administration  there
 and  in  the  West  Bengal  Consultative  Com-
 mittee  that  if  the  members  permit,  for  six
 months  let  this  piece  of  legislation  be
 introduced.  And  within  six  months,  peace
 will  reign  supreme  in  West  Bengal.  ‘This  ts
 the  stanement  made  by  the  local  administra-
 tion  there,  probably  when  Mr.  Pant  was
 there,  or  who  was  the  Home  Minister  in
 those  days?  probably  Mr.  Chavan  was
 there:  Mr.  Chavan  and  Mr.  Shukla.  After
 more  than  six  months,  what  has  been  the
 result?  TI  need  netrecount  all  those  old
 stories.  I  will  simply  say  this.  [  will  state
 only  two  cascs.  One  ts  the  recent  murder
 of  nine  innocent  young  men  in  the  Hooghly
 district,  and  it  is  reported  in  the  newspapers
 by  a  particular  political  party.  Nine  boys
 were  killed  and  buried.  Secondly,  only
 three  days  back,  murders  have  been  conte
 mitted  in  Burdwan.  Pcople  on  both  sides
 have  died  and  houses  of  people  have  been
 burnt,  Uaterrupiion)  lam  not  mentioning
 whether  it  is  Congress  or  non-Congress,

 AN  TION.  MEMBER  :  Human  beings.

 DR.  RANEN  SEN  Yen  human
 teings.  But  six  months  befuie  these  incidents
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 took  place,  the  preventive  detention  law  was
 passed  there  in  West  Bengal.  What  has
 happencd  ?  Therefore,  even  if  you  equip
 the  administration  with  these  Acts,  you
 cannot  prevent  such  incidents.  It  is  a  known
 fact  ;  and  they  are  misused  in  most  of  the
 cases.

 There  is  an  argument  given  by  one  of
 the  Congress  newspapers.  Again,  I  am  not
 mentioning  the  name.  A  Congress  newpaper
 has  given  the  argument  that  there  are  some
 pro-Pakistani  elements  inside  the  country,
 pro-Pakistani  in  the  sense  that  there  are  some
 people  who  have  some  soft  corner  for
 Pakistan.  It  istrue.  (/eterruption).

 AN  HON.  MEMBER
 also.

 Pro-American

 DR.  RANEN  SEN
 clements,  there  are  people,  who  are  having
 sympathies  for  the  imperialist  countries.
 That  is  also  true.  It  is  also  said—and  TI  am
 sorry  to  say—thal  there  are  political  clements
 and  parties  also  who  try,  somehow  or  other,
 equate  the  Government  of  India  with  the
 Government  of  Pakistan  and  thereby  create
 acondition  in  which  espionage  becomes  a
 sort  of  holy  act.  All  these  things  are  true.
 But  these  are  political  and  ideological,
 erroneous  stand.  No  preventive  action  can
 fight  any  political  or  ideological  aberration.
 Por  fighting  political  and  ideologizal  aberra-
 tion,  IT  should  say  that  political  and
 ideological  means  have  to  be  taken,

 So,  there  are

 MR.  CHAIRMAN  :  ‘The  hon.  Member’s
 lume  is  up.

 DR.  RANEN  SEN:  Therefore,  It  say
 that  all  these  preventive  measures  will  fail
 ultimately  and  will  result  in  oppression  of
 the  masses.  How?  I  will  only  quote  one
 section  :  3  (i)  a  (ii)  and  (iti),  wherein  it  is
 stated  elements  who  will  try  to  create  bad
 blood  between  India  and  any  foreign  power
 should  be  hauled  up.  And  the  background
 is  Bangla  Desh.  May  I  ask  whether  we
 will  be  permitted  to  go  outside  and  attack
 the  Government  of  the  United  Kingdom  or
 the  USA  or  China  for  betraying  the  people
 of  Bangla  Desh  or  not  ?

 This  law  arms  the  Government—the
 District  Magistrate  and  the  Additional
 District  Magistrate—to  arrest  me  if  I  go
 outside  and  speak  against  these  Govern-
 ments  -two  imperialist  governments  and  one
 so-called  socialist  Csovernment—who  have
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 betrayed  the  cause  of  Bangla  Desh.  Such
 provisions  ate  here.

 Then  there  are  provisions  abou  matn-
 tenance  of  qubllic  order,  maifitenance  of
 supplies  and  services  essential  to  the  com-
 tmusity,  etc.  These  are  dangerous  provisions.
 fSuppese  the  workers  have  a=  gethritic
 grievance  hke  the  NGOs  in  Andbra.  This
 can  be  used  against  these  workers.  This  law
 will  not  bring  te  book  the  seal  spies  or
 agents,  but  will  be  used  by  the  bureaucrats,
 by  the  District  Magistrates  and  Superinten-
 dents  of  Police,  who  are  under  the  influence
 of  vested  interests  against  the  cemmon
 people,  against  damocratic  movements  and
 trade  union  movements.  Therefore,  this
 Bill  should  be  withdrawn.

 The  question  of  arrest  of  Mr.  Syed
 Baddruliduja  ‘has  been  raised  by  Mir.  Vajpayee
 afd  Mr.  Bosu.  ‘We  know  Mr.  Badroiduja
 Very  vidi.  We  come  from  the  same  city.  It
 wis  first  stated  that  there  is  a  case  aguinst
 Mm.  ‘Welt  and  good  ;  tet  government  come
 out  with  fhe  papers  and  institute  acate.  if
 the  is  feintt  guiky,  puttish  tim.  Bot  why
 thowld  an  old  man  of  75  ‘be  detained  with-
 स्पो  ‘teal  7

 Therefore,  I  oppose  this  Bill  without  any
 equivocation,  lock,  stock  and  barrel.  3
 request  the  House  to  ponder  over  the  pro-
 wisiona.  It  is  not  meant  to  help  Bangladesh
 or  the  security  of  India.  Ultimately  it  is
 going  to  help  the  administration  to  carry  on
 somehow  or  other  their  ruthless  policy
 against  the  people.

 oh  रामसहाय  कद  (राजसमंद  आंत):

 आदरणीय  सभापति  जी,  राष्ट्र  की  आंतरिक

 सुरक्षा  के  सन्दर्भ  हैं  जो  बिल  सा सनीय मस्त  जी

 मे  उपस्थित  किया,  मैंने  कड़े  म्यान  से  उस  पर

 शी  शर्जपैंगी  जी  और  सानिया  ज्योिसंस बु
 का मायरा  सुता।  जन  श्री  जेबी  ह, ६

 अयक्तिगंत  स्वत ख़ता  की  बात  कह  रहे  थे  हो

 कमी  क्यीसिंमंय बशु उसको तु  उसका  बड़ा  ह... ड  में  रहे

 ये  धौर  ऐसा  अनुभव  होता  था  कि  व्यक्तिगत
 ्वतममसा के सम्दर्भ में के  कस्वा  में  कहे  गये  गत् वेक  शब्द

 और  भावना  का  बहू  समर्थन  करते  है।  गंधित-

 मलस्वतन्नता  कारपेट  में  आपने |  सारी

 होते  कही  भौर  हमारे दत  की  घोर  इंगित  करते
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 हुए  कहा  और  सम्भव है  कि  अ्यपका मय  यह

 होगा  कि  इसके  श्री धि त्व  के  सम्बन्ध  में  हमें भी
 सोचे  कि  क्या  उचित  है  कि  नही।  माननीय

 आाजपेर्ण  ह |  से  मैं  निवेदन  करनी  चाएते  हूं  कि
 श्री  पन्‍त  जी  को  यह  किल  उपस्थित  करने  में,

 में  अनुभव  कर  सकता  हू  कि,  कोई  सुख  नही  हुमा,

 कोई  आनन्द नहीं  हो  रहा  है।  बल्कि  दुःख  हो  रहा

 है।  दुख  हो  रहा  है  वर्तमान  परिस्थितियों को  हं ष्टि

 में  रखते  हुए।  आज  जब  नागरिक  सुरक्षा,
 व्यक्तिगत  सुरक्षा  भौर  वैयक्तिक  स्वतन्त्रता  करे

 बात  करते  है,  हम  व्यक्तिगत  सुरक्षा  की  बात

 करते है, है,  प्रत्येक  नागरिक  इस  स्टर  की  साहब-

 भौमसत्ता  में  रह  कर  सुरक्षित  रहना  चाहता  है,

 हमने  विधान  में  सुरक्षा  दी  है,  ग्रारन्टी  दी  है
 झोर  यह  हम  भ्र पे क्षा  करते  हैं  राजनीतिक  दसों से से

 भी,  मतभेद  होते हुए  भी,  राजनीतिक  मतभेद  का

 झा दर  होना  चाहिये,  मतभेद  होते  हुए  भी  आप

 शांति,  शुस्ता  की  भा रस्टी  में  हमारा  हाथ
 बढ़ायें  ।

 श्री  वाजपेयी  जी  कहते  हैं  कौम सी
 ऐसी  असाधारण  परिस्थिति  झा  गई  किसके

 फारसी  भज रक दी  बिल  लाया  गया  ?  मैं  भाप

 से  कहना  चाहत  हूं  कि  क्या  &  अच्छा  होता

 कि  चील  की  उस  बात  को  भी  एक  1... ड

 के  सम्बन्ध  में  उन्होंने  कही  थी,  उसको  हम  भी

 मानें  ।  उन्होंने  कहा  था,  एक  वार  हाउस  साफ

 कॉमन्स  में,  किसी  भी  लोकसभा  के  संचालन

 और  दायित्व  'िर्बाह  के  संदर्भ  में  कहां था,
 किसी भी  प्रधान  रक्  को  बार-कार  मुझ  करके
 केसना  पढ़े  कोई  करा  ती  नहीं  पीछे  से  पिके

 रहा  है  वह  श्रोती रहीं  है।
 यदि  इस  1... श

 कौ  परिस्थिति देश  में  उत्पत्ति  है  गयी,  | ड
 अंग सा  हो,  राजनीति की  हष्ट  से,  बाहे  अहल्या-
 बाद हों  साम्प्रदायिक  हट्टी  से,  चाहे  भिवंडी

 हो,  साम्प्रदायिक  दृष्टि  से,  चाहे  जबल  पुर  हो,

 चे  बन  सभ  कोई  शी  स्थान  हो  भ्रमर'  ण्ग्ग
 सुरक्षा की , गारन्टी की,  गारन्टी  कर  दें  शान्ति  प्रौढ़  पुर्सा
 के नाबन्ताय  जो  वुकादां  आधिक  |

 wed
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 कल  रहा  है  उसमें  हाथ  बटायें,  हमने  रोटी

 देने  की  बात  कही  है  उस  संकल्प  में  हाथ  घटायें,
 समाजवाद  लाने  कौ  बात  कही  है  उसमें  श्राप

 1...  करायें  तो  कोई  कालरा  नही  होगा  कि  हम
 इस  प्रकार  का  चिल  लायें।

 किसी  का  सम्बन्ध  चीन  से  जुड़ा  हुआ  है,

 वहाँ  से  हथियार  आ  रहे  हैं।  माश्री-स्से-तृंग  की

 एक  बड़ी  थ्यौरी,  जो  बलास  ऐं मिमी  की  बात

 है,  उसका  प्रतिपादन  कर  रहें  हैं।  कुछ  लोग

 क्लास  ऐनिमी  कोलैबोरेंटर  के  नाम  से  उनकी

 हृत्यायें  कर  रहे  हैं।  फारवर्ड  ब्लाक  के  प्रेसीडेंट,

 श्री  हैमन्त  बसु  वे  क्‍या  कसूर  किया  था  जो

 उनकी  हत्या  कर  दी  गई।  और  उसके  बाद

 उन्हें  उन्हीं  के  दल  के  एक  सदस्य  की  जो  चुनाव
 में  खड़ा  हुआ  था  उसकी  भी  हत्या  कर  दी  गई

 कैया  कार शा  है  कि  बंगाल  की  सामान्य,  शान्ति

 प्रिय  जीवन  तहस  नहस  ही  गया।  क्‍या  कसूर

 किया  था  हमारी  सरकार  ने  एक  कोर लाना

 दुर्गापुर  में  इस्पात  का  खोला  गया,  500  करीब

 श्प्था  लगाया  4  लेकिन  राज  ट्रेड  यूनियन  के

 नाम  से  क्या  स्थिति  है।  अगर  यही  कारखाना

 शीन  में  होता,  जिससे  आपका  सम्बन्ध  है,  कौर

 यही  कारखाना  किसी  कम्युनिस्ट  कंट्री  में  होता

 वी  ट्रेंड  घरुनियत  के  नाम  पर,  इसी  लोक  सभो

 में  वैयक्तिक  स्वप् तस् तता  के  नाम  पर,  आप  जो

 चाहे  कह  सकते  हैं,  लेकिन  कम्युनिस्ट  ऐन्ट्री  में

 प्री  की  पूरी  पार्टी  कौर  कार्यकर्ता  जो  ताड़-फोड़

 को  बम  कर  रहे  हैं  और  यही  काम  वहां  करते

 1. ह  जेल  में  बन्द  कर  दिये  जाते  लेकिन  प्रसंदी

 उपक्तिंगत  स्वतंत्रता  हमारे  यहां  है।  महँ  जानते

 हुण  भी  कि  &.. |. अ  तोड़  फीड कर कर  रहे  हैं,  भाषा

 तोती  माधो-सुंग  से  छुड़ा  हुआ  है।  वहां  से

 हथियार  'करा  रहे  हैं,  केसा!  भा  रहा  है,  लाल-

 लाल  किताबें  1 ६  रही  हैं,  भाभी-स्टे-तुंग  के  चित्र

 |...  था  रहे  हैं  गलियों  में  बंगाल  कौर  कल-

 किन,  में  पूछता कं  कि  यही  हाल  यदि  शादी-

 बता  के  क्वींस  भाप  बहा  करते  सोफी  चाज

 चह  कर  रहे  हैं,  यही  बढ़त रग  यहां  करते,  तो

 मरो-हुंग  आपकी  माफ  तोहें
 करता  4 हमारे
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 साथी  कह  रहे  हैं  कि  गोली  मार दी  जाती  ।
 क्या  हाल  होता  मुझे  नहीं  मालूम  ।  कप  हमारे

 यहाँ  कसी  स्वलेन्चता'  में  भंयकों  सब  'प्रकार  “की
 स्वतन्त्रता  दी  गई  है।  भर  जब  ह्म  सिर्फ  यह

 चाहते  हैं  कि  ऐसे  श्लोक  जो  दत्त  में  खलल

 "वा  करना  चाहते  हैं,  हमारे  जीवन  के  रास्ते  ओं

 एक  गतिरोध  पैदा  करना  चाहते  हैं,  ऐसे  शोलों

 को  थोड़े  दिन  के  लिए  जेल  में  बैठाना  कहते
 हैं,  तो  रसिकों  क्‍या  परेशानी  है  ?  बप  एक  ऐसा

 मुकदमा  लेकर  कराती  हैं  जिसमें  मासूम  पड़ता  है
 कि  आप  से  ज्यादा  पवित्र  कौर  कोई  बढ़ीं हो
 सकता  है।  आप  के  ऊपर  जो  लांछन  लगा ग्रे

 जाते  हैं  बे  सब  प्रसत्य  हैं

 sit  weer  बिहारी  वाजपेयी  :
 सभापति  जी,

 माननीय  सदस्य  आप  को  कह  रहे  हैं  ।

 शी  राम  सहाय  पांडे  :  “आप  से”  बेश
 मतलब  श्री  ज्योतिर्मय  बसु  से  है।

 जिन  परिस्थितियों  में  यह  बिल  लारा  गया

 है  उसका  आदर  होना  चाहिये।  अगर  अली  राष्ट्र
 भक्त  है,  भाप  चाहते  हैं  कि  शान्ति  के  साथ  भ्र पं ना

 आधिक  विकास  का  काम  प्राग  चलायें,  साधारण
 जनता  कौ  जो  कुछ  भी  हम  सायं  के  प्रसार  दे

 सकते  हैं वह  कास  पूरा  हो  तो  कम  से  कम  मह

 तोड़  फोड़  कौर  मारपीट  का  काम  प्रशंसको  बन्द

 करना  पड़ेगा  |  अगर  प्राय  नहीं  बन्द  करेंगे  तो

 जो  यह  बिल  कराया  है  शायद  उससे  भी  कठोर

 बिल,  नियन्त्रण  करने  वाला  बिल  झा  सकता  है

 क्योंकि  आन्तरिक  सुरक्षा  फी  जिम्मेदारी  उस

 दल  की  है  जिसके  साथ  जनता  है।  हमारा  बहु-
 मत  है,  जनता  हमारे  साथ है, कौर  जनता  'कौ

 हमने  गारन्टी  छह:  है.  हम  शान्ति  के  साथ

 आपकी  रखेंगे  -  भ्रमर  किसी  ने  आपको  लिखा,

 अंदर  आपको  किसी  को  मारा  तो  हम  ससी

 शौकते  कुछ  लोग  करना  ब्याहती  हैं  बड़ा  |... उ

 विद्रोह,  कुछ  लोग  इल्ला'  करता  चाहत

 हैं,  बमेन्ति  करना  चाहते  हैं  जिमके/लिए  भेरणा
 (..... 3  है श्ाती  4  कमी-  कमी  बाजपेयी जी भी
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 भड़क  जाते  हैं  और  साम्प्रदायिक  बाते  करते

 श्भते  हैं  कौर  उसका  असर  होता  है  देश  में  t

 मेल  निवेदन  है  कि  यह  परम्परागत  अच्छा

 देश  है,  शान्तिप्रिय  देश  हैं।  हमने  स्वतन्त्रता

 प्राप्त  की  जस्ते  मातरम  गीत  गा  कर,  इस

 कल्पना  के  साथ  कि  एक  दिन  जायेगा  जो  हम

 स्वराज्य  प्राप्त  करेंगे,  एक  दिन  जायेगा  जब  हम

 देश  का  निर्माण  करेंगे  योजना भों  के  माध्यम

 से,  एक  दिन  जायेगा  जब  हम  इस  देश  की
 गरिमा  शौर  प्रतिष्ठा  को  ऊपर  उठायेंगे।  आखिर

 ्य  कहते  होंगे  दूसरे  देशों  के  लोग  जब  हमारे

 यहां  बंगाल  में भ्रवास्ति  होती  है,  हमारे

 यहाँ  जाति  पांति  और  चर्म  के  नाम  पर  साइबर-

 कायिक  दगे  होते  हैं?  हमने  एक  सुप्रीम  सत्ता

 का  दागिरी  किया  हैं,  सार्वभौम  सत्ता  प्राप्त

 समाज  को  हम  चलाना  चाहते  हैं।  यदि  उस

 समा  को  चलाने  में  कोई  भी  गत्यावरोध  पैदा

 होता  है  तो  हम  उसको  दूर  करने  को  कोशिश

 करते  हैं।  आखिर  हम  पर  लोग  क्यों  बह  शक

 करते  हैं  कि  हम  ऐसे  व्यक्ति  को  पकड़ेंगे या
 नजरबंद  करेंगे  जिसका  कोई  कुसूर  नहीं  होगा  ?

 चली  वाजपेयी  ने  कहा  कि  हम  उसके  भुक्तभोगी

 हो  चुके  हैं  c  वाजपेयी  जी,  प्राय  कया  भुक्तभोगी

 हो  चुके  हैं?  हम  नही  चाहते  हैं  कि  शाप  या

 कोई  भी  हमारे  कानून  का  भुक्त  भोगी  हो  लेकिन

 भाप  अच्छे  बनें,  शान्तिप्रिय  बनें,  सीधी-सीधी  बात

 करें  अच्छे  काम  करें  और  सबके  साथ  जो  भाष

 का  सामाजिक  दायित्व  है  उसका  निर्वाह  करें,  तो

 हैम  क्यो  पकड़ में  आपको  या  ज्योतिर्मय  बसु  को

 क्यो  प्रकड़ें ते  ?  जेब  में  बम  लेकर  चलना  छोड़ो,

 मानो-स्टे-तुतः  का  चित्र  लगाता  छोड़  वो,  वहां

 से  लाल  किताबे  भाती  हैं  उसको  बांट न्य  छोड़

 हो,  भागो-उसी-लुक  को  जो  न  फादर  बता

 बक्सा  है  बह  बन्द  कर  दो।  प्रगर  सब  कुछ

 शना  काम  करोगे  तो  हम  तुमको  क्यों  पकड़े गे
 ?

 मी  शाजवेयी  ने  इस  दल  को  सम्बोधित

 करते हुए  बहा  कि  इस  तिल  के
 जिसकी

 को
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 सोचो,  हम  कहते  हैं  कि  तुम  राज  से  अच्छे  बन

 जानो,  हम  पंत  जी  से  कहेगे  कि  इसको  वापिस

 ले  लो।  मगर  ज्योतिमंय  बसु  इसके  प्रामीत्य
 को  समझ  जायें  प्रौढ़  अच्छे  तथा  सीधे  नागरिक

 बन  जायें  तो  मैं  पत  जी  से  कहूंगा  कि  चह  इस

 विधेयक  को  अविलम्ब  नही,  भ्र भी  वापस  से  ले  ।

 लेकिन  मैं  जानता  हू  कि  बहु  कभी  सीधे  भौर

 अच्छे  बन  नही  सकते  ।  (ध्याम)  कुत्ते  की

 पूछ  चाहे  जितनी  बार  सीघी  की  जाये  वह  टेड़ी
 की  टेड़ी  रहेगी,  ऐसा  मैं  विश्वास  करता  हूं  ।

 मैं  उनसे  कहूंगा  कि  यह  राष्ट्र  तुम्हारा  है,  यह

 राष्ट्र  सारे  देश  का  है,  56  करोड़  नागरिकों  +

 है,  त्रिकोणी  कृषि  कलकल  निनाद  कराने,  वे

 बोले  मा  तुमि  तबले  की  ध्वनि  बगाल  से  प्रा

 थी  मैं  ज्योतिर्मय  बसु  से  कहना  चाहता  हू  कि

 इस  तरह  की  अच्छी  भावना  राष्ट्र  के  प्रति

 बयान  से  भाई  थी  हमने  रुद्राक्ष  की  मात्रा

 पिरो  कर  मा  की  बन्दना  कर  ली।  लेकिन  तुम

 भूल  गये  ।  मैं  पूछता  हूं  कि  क्या  तुम्हारा  सम्बन्ध

 है  चीन  से  ?  क्या  सम्बन्ध  है  मारो-त्सा-तुम  से  ?

 तुम  क्लास  एनओसी  के  शब्द  लेकर  बैठे  हो  ।  झबरे

 मिया,  यहा  के  रहो,  अच्छे  बनो,  शान्ति  के  साथ

 राजनीति  मे  सन  काम  करो  Z  हमारे  दुर्गापुर  के

 कारखाने  को  जलने  दो,  तोड़फोड़  मत  करो,
 ग्रोला  बारूद  का  जो  योग  किया  जाता  है,
 इसको  बन्द  करो  झगर  शापने  यह  सब  किया
 तो  हम  समझेंगे  कि  इस  तरह  के  कानून  की
 आम ह्म कता नहीं  है।  सह  सब  करने के  बाड़

 ध. ज  अच्छे  सुन्दर  नागरिक  कौर  नागरिकों  के
 नेता  आप  बनकर  भाप  जायेंगे  शौर,  भाकर  सह

 कहेगे  कि  इस  प्रकार  का  दिल  “नही  होना
 चाहिये  तो  उसका  हम  पर  दुआव  पड़ेया  पौद

 हम  कहेगे  कि  इसको  खत्म  करो  t

 ,  वाजपेयी  ज़ी  श्रे  भी  मैं  एक  बस्त  कूड़ा

 चाहता  हूं)  बढ़े-जड़े  कैम्प  इन्होने  खोल  रसे हैं

 बहा  &. 4...  दो  जाती  है  जडे,  श्काड़े  Rea

 दूं  निभ  वी  ह...  कोई  भ्रान्ति  की;  बात  नहीं  है  a

 डस  1:  काबे कोई  लकीर  ट्  [ा  के
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 भाव  भंगिमा  के  साथ  यह  भी  कह  दिया  करें

 “कि  इस  सब् टू  का  जो  भी  तारीक  हो,  वह

 प्यार  से  रहे,  एक  दूसरे  पर  हाथ  न  उठाये  और

 “हथियार  न  उठाये  और  इसकी  जिम्मेदारी  वह
 अपने  ऊंपर  ले  लो  और  इसको  करने  के  बाद

 बहू  यह  कहें  कि  इस  बिल  की  वापिस  ले  लें  तो

 इसको  वापिस  ले  लिया  जाएगा  हमें  जरूरत

 क्या  है  इस  तरह  के  ब्राडों  की  ?  लेकिन  होता

 क्या  है?  अहमद  बंद  में  कभी  दंगे  हो  जाते  है
 तब  इन्हीं  के  दल  के  प्रो०  मधोक  आ  कर  कहते

 हैं  क्रि  भारतीयकरण  हो  जाना  चाहिए,  सारे

 मुसलमानों  का  भारतीय  करण  ही  जाना

 चाहिये  -  एक  नई  ही  थ्यूरी  वह  सामने  रखते

 है  इस  देश  में  रहने  वाले  मुसलमानों  के  बारे  में

 कि  उनका  भारतीय  कररा  किया  जाना  चाहिये  i

 wer  मुसलमानों  और  हिन्दुश ों  का  नहीं  है  1

 ह.1::; ह  उन  लोगों  का  है  जिनके  दिल  साफ

 नही  है।  जो  दिल  से  शान्ति  नहीं  चाहते  है,  जो

 चाकू  और  छुरी  उठाते  है।  प्रश्न  उन  लोगों

 का  है  जो  बड़े-बड़े  भाषण  देंते  हैं  और  भ्र पने

 आवारों  में  लोगों  की  भावनाओें  को  उखाड़ते  हैं,
 उनमें  उत्तेजना  पैदा  करते  है,  गर्मी  पैदा  करते

 हैं।  उनको  जरा  इस  तरह  का  कानून  होगा  तो

 सोचना  पड़ेगा  ।  हमारे  देश  के  बंधे  हुए  जल  में

 कंकड़  डालकर  हिलोरे  बैद  करने  का  जो  काम

 है  यह  भ्रणगर  बन्द  हो  जाये  तो  हम  इस  प्रकार  के

 कानून  को  वापस  ले  लेंगे।  हमें  इस  प्रकार  का

 कानून  लाते  में  कोई  सुख  प्राप्त  नहीं  होता  है

 एक  लोकतंत्रीय  देश  में  गरिमा  और

 प्रतिष्ठा  लोगों  की  बनी  रहनी  चाहिये  और

 उसके  अनुरूप  पारण  भी  किया  जाना

 चाहिए  i  जनता  को  साथ  लेकर  श्ञान्ति  कौर

 समृद्धि  की  दिशा  में  हम  चलना  चाहते  हैं।

 हमें पक  दूसरे  पर  हाथ  नहीं  उठाना है।  हमें

 दुसरे  देशों  से  कोई  सहायता  नहीं  देनी  है।  हमें

 झपते  देश  में  ही  स्वावलम्बन  की  मानता  पैदा

 करनी  है  मानवता  के  नाम  पर  गरिमा  और

 के  साथ  रहना  है।  यदि  इस  प्रकार  का

 भाजपा  सभी  राजनीतिक  दल  करता  सीख  में,
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 तोड़  फोड़  करने  काम  बन्द  कर  दें,  शान्ति

 के  साथ  रहें,  तो  हम  भी  मन्त्री  महोदय  से

 कहेंगे  कि  इस  प्रकार  के  बिल  को  बहु  वापिस

 ले  लें  ।  इस  प्रकार  का  बिल  लाने  से  हमें  कोई

 सुख  प्राप्त  नहीं  होता  है।  लेकिन  जब  तक  इस

 इस  प्रकार  की  परिस्थिति  इस  देश  में  है  और
 शांति  शौर  व्यवस्था  को  खतरा  पैदा  होने  की
 आशंका  रहती  है  तब  तक  इस  प्रकार  के  जिल
 लाने  का  औचित्य  अपने  शाप  सिद्ध  हो  जाता
 है  इस  रास्ते  मैं  इस  बिल  का  समर्थन  करता
 ह्  1

 SHRI  PILOO  MODY  (Godhra):  Mr.
 Chairman,  Sir,  after  hearing  the  speech  of
 my  friend,  Mr.  Pandey,  I  am  more  than  ever
 convinced  that  this  Government  and  this
 party  cannot  be  trusted  with  the  powers  that
 it  is  demanding  today.  It  is  very  simple  to
 create  the  sort  of  arguments  that  Mr.  Pandey
 has  created,  to  chase  a  red,  herring  though
 the  skies,  and  to  create  all  manner  of
 hypothetical  situations  with  which  he,
 as  the  keeper  of  ihe  conscience  of  the
 country,  is  going  to  keep  the  peace  aver
 here,

 First  of  all,  lam  against  governing  by
 ordinance.  You  know  that  this  is  the  stand
 of  our  party.  For  years,  we  have  beet
 opposed  to  creating  ordinances  and  then
 coming  to  Parliament,  asking  for  their
 approval.  Parliament  meets  here  toag
 enough  for  every  conceivable  law,  that  their
 evil  genius  can  think  of,  to  be  brought  here
 and  properly  debated  before  they  slap  it  on
 the  whole  country.

 Everybody  has  accused  us  of  belleving
 in  an  open  society.  I  make  no  apology  for
 it.  We  want  a  democratic  and  healthy
 society  to  grow  in  this  country.  But  what
 is  this?  They  are  bringing  forth  an  Act
 which  by  any  description  is  the  blackest  law
 that  man  has  devised.  If  you  were  to  read
 the  history  of  how  democratic  movements
 have  grown  throughout  the  countries,  it  has
 been  by  this  one  principle  of  Aabeas  corpus
 and  it  is  in  order  to  establish  Aabeas  corpus  :
 that  all  democratic  societies  have  evolved.
 What  does  this  Bill  do  ?  It  does  precisely
 this--it  snufs  out  Aabeas  corpus  in  the  middie
 of  the  twentieth  century  in  India  after  25
 years  of  Independence.  How  can  one  possibly
 aupport  a  law  which  gives  the  Home  Mini-
 ster  and  the  Congress  Party  the  power  ta
 withhold  the  freedom  of  people  when  ther.
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 is  ng  such  emergency  ?  No  case  has  besn
 made  out,

 Gan  the  Home  Minister  say  that  tt  b
 tetestary  to  impose  this  P.  D.  law  in  Lodi
 Estate  or  here  or  in  Raj  Path  or  in  Chandni
 Chowk  or  in  Connought  Place?  Yet  he
 has  demanded  these  powers  for  these  areas.
 Everybody  knows  thar  nobody  more  than  we
 it  the  Swatantra  Party  have  demanded  from
 this  Government.  that  it  maintain  law  and
 order  and  that  mainienance  of  Jaw  and  order
 is  the  first  function  of  the  Government  and
 we  have  said  this,  not  once,  but  we  have
 said  this  umpteen  times.  When  we  blame
 them  for  not  preserving  law  and  order,  they
 have  come  back  with  the  facile  Marxists’
 oxcuso  that  it  is  a  socie-economic  problem.
 Well,  if  it  is  a  socio-economic  problem,  how
 ase  they  going  to  tackle  this  problem  by
 bringing  this  black  law  which  is  nat  going  to
 improve  the  socio-economic  condition  of
 this  country  ?  Therefore,  how  are  you  going
 to  preserve  law  and  order—I  would  ask  you.

 I  have  no  hesitation  in  giving  approval
 te  a  particular  law  by  which,  for  a  temporary
 period  of  time  and  with  proper  safeguards
 and  with  foolproof  reasons  and  after  a  case
 has  been  made  out  by  the  Government,  they
 can  seek  this  power  for  a  limited  area  where
 they  can  demonstrate  to  us  that  the  law  and
 geder  is  in  jeopardy.  We  know  that  there
 ig  a  tremendous  influx  of  refugees  from
 Bangla  Desh.  We  know  that  in  these
 refuges  camps  it  is  quite  likely  that  there  are
 enemy  agents.  Let  them  demand  these
 powers  in  areas  surcounding  the  borders,  in
 the  refugee  camps  themselves  and  in  the
 placea  where  they  want  to  settle  them.  But
 fet  them  come  forward  with  a  proper  case  as
 to  why  they  want  to  deprive  us  of  our  civil
 liberties,  Make  out  a  case,  Not  that  ‘we
 want  to  control  Jyoti  Basu’.  Is  that  enough
 reason  ?  Mr.  Pandey  cries  hoarse  about  the
 feelings  of  the  Muslims  and  he  looks  towards
 Mr,  Atal  Bihari  Vajpayee  and  blames  the
 members  of  his  Party,  Against  whom  is
 this  preventive  law  being  used  most?  In
 965  every  conceivable  type  of  Muslim  was
 1...छह  away  overnight  and  jailed  for  months
 on  sad.  Nobody  says  anything  about  that.
 No  case  has  been  brought  against  them  to
 this  day.  There  are  thousands  of  them  who
 do  not  know  why  they  were  detained,

 Me  has  no  right  to  tlk  about  the
 hMustins,  Hehas  no  right  to  talk  aboot
 pot  Baw,  He  has  ng  right  to  talk  atyout

 JUNE  M,  3973  Maintenance  of  internal  =  है”...
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 the  Durgapyr  Steel  Plant.  I  can  understand
 when  he  blames  Jyoti  Basu  for  stopping  the
 work  of  the  Dusgapur  Steel  Plant.  Byt  what
 about  other  plants,  where  we  lose  thousands
 of  crores  of  rupees,  where  Mr,  Joyti  Basu  is
 nowhere  on  the  horizon  which  do  aot  pro-
 duce  for  the  nation  ?

 SHRI  R.  8,  PANDEY  :
 hon.  Member  does  not  know.

 Perhaps,  the

 SHRI  PILOO  MODY:  They  blame  it
 on  labour  trouble.  Sir,  4  know  a  little  more
 about  the  Durgapur  plant,

 SHRI  R.S.  PANDEY:  Other  plants
 are  functioning  very  well,  except  the  Durga-
 pur  plant.

 SHRI  PILOO  MODY  :  With  the  ‘Yem-
 yem’  they  have  received  with  350  people
 thumping  their  desks—the  ‘“Yem-yem’  stands
 for  the  “massive  mandate’—they  want  to
 push  through  this  black  law.  Sir,  this  law
 is  a  bad  one  and  I  appeal  to  them  and  most
 of  all,  to  the  Minister  whose  unfortunate
 duty  it  ls  to  steer  this  legislation  through
 Parliament—think  for  a  moment  about  your
 own  father.  Iam  sure  if  the  hon,  Minister
 did,  he  would  realise  that  he  would  not  have
 approved  of  this  law.  Yes,  make  out  a
 case  for  a  specific  area  and  then  demand
 your  power.  This  House  will  be  very  happy
 to  give  you  these  powers.  Last  time  it  was
 your  Party  that  backed  away  from  enacting
 thia  law  for  an  area  where  it  was  necessary,
 because  of  the  pressures  that  were  hrought
 on  it,  in  order  that  it  could  stay  in  power,
 by  a  very  venerable  leader  of  the  Rajya
 Sabha.  It  was  this  very  Party  that  backed
 away  from  bringing  forward  this  law.  It  is
 only  the  “Yem-yem’  that  they  have  received
 that  now  makes  them  bold  endugh  te  come
 forward  and  demand  these  powers  because
 their  greed  for  power  is  unsatiable,

 77.00  hrs.

 Therefore,  I  appeal  to  the  hoo.  Minister.
 He  is  ४०  close  to  the  centre  of  power  that  he
 probably  docs  fot  see  the  historic  perspective
 in  which  Habeas  Corpus  was  brought  shout
 and  established  democracy  throughout  the
 world,

 People  are  detained  under  this
 Law  for  some  years  ;  even  after  they =
 been  selqueed,  thelr  reputations  ह...  suited
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 thelr  business  is  ruined.  A  great  deal  of
 injustice  is  taking  place.  Dees  the  Govern-
 ment  do  anything  to  rehabilitate  them  ?  I
 pave  knqwn  some  personal  friends  of  mine,
 who  were  detained  under  this  black  law.  I
 can  personally  guarantee  this  that  they  did
 absolutely  nothing  which  would  endanger
 the  security  of  this  country.  When  these
 friends  of  mine  came  out  of  jail,  nobody  has
 gone  to  them.  People  are  afraid  of  associat-
 ing  themsetves  with  such  people,  who  suffer
 social  ostracisation.  Will  Mr,  Pandey  come
 and  put  his  hand  on  their  shoulders  ?  No.
 This  is  the  cruelty  of  these  laws  which  are
 80  arbitrary,

 To  deny  this  country  Aabeus  corpus  is  to
 rejuvenate  the  starchaniber.  We  are  not
 living  in  the  reign  of  bloody  Elezabeth  I.  We
 aro  living  in  the  reign  of  Indira  Gandhi,  the
 last,  3  hope.

 And  therefore  I  suggest  to  the  Minister
 not  to  turn  this  into  a  Star  Chamder,  not  to
 turn  this  into  the  bloody  dungeons  of
 mediaval  times,  but  to  remember  that  we
 are  in  the  middle  of  the  20th  century  and
 without  habeus  corpus  there  is  no  democracy.
 I  thoroughly  oppose  this  measure,

 SHRI  PRIYA  RANJAN  DAS  MUNSI
 (Calcutta  South)  :  I  support  the  Bill.  The
 Bill  contains  many  provisions  and  the  need
 for  this  Bill  is  almost  for  the  cause  now  in
 view  of  the  present  developments  in  Bangla
 Desh,  It  is  the  primary  duty  of  the
 Government  to  maintain  the  public  security
 and  properly  safeguard  the  country.  This
 cannot  be  enforced  without  a  proper
 machinery  of  law.  When  some  repressions
 anywhere  to  curb  the  liberties  of  individuals
 and  political  leaders  take  place  it  is  some-
 thing  which  is  against  the  spirit  of  India
 and  the  youth  and  the  studunss  shout
 against  it.  They  protest,  whatever  may  be
 the  form  of  Government  or  of  the  party.

 I  could  uriderstand  the  criticism  from
 the  hon.  Member  of  the  opposition.  Regard-
 ing  the

 |  by
 I  don’t  question,  But  the

 reality of  the  application  of  the  Act  is  the
 question,  to  be  considered.

 I  appport  the  Bill,  not  because  I  come
 from  Weet  Bengal  or  I  come  from  Calcutta,
 not  because  there  are  dangers  on  the  politi-
 cal  leadership  of  leading  political  parties.  I
 support  the  Bill  not  ‘because  there  is  some
 situation  which  is  out  of  control  dua  to
 some  extremist  forces  in  West  Bengal  and
 ather  parts  af  the  gountry,

 Hon,  फैलवाना  १  eo  Py  fram  the

 ‘ft  would  Itke  to  say  this.
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 J.S.,  C.P.M.  atkt  Bwatente,  parties  have
 brought  various  points  before  the  Govern-
 meat.  J  don’t  grudge  thers,  I.don’t  want  to
 throw  naud  on  their  own  palitios)  parties,

 But  the  present  position  ig  this.  Nota
 single  State  in  the  whole  world  after  inde-
 pendence  or  ufter  revobution  is  in  a  position
 to  protect  the  people  of  their  own  State
 without  having  recourse  to  some  emergent
 measures  of  this  type.

 Now,  the  question  is  whether  the
 Government  of  India,  have  a  case  to  move
 this  Bill  for  consideration  here.  Is  there  any
 danger  to  the  security  of  our  country  on  the
 borders?  These  are  the  questions  that
 arise.  And  I  shall  presently  come  to  the
 answers.  But  before  I  do  so,  7  would  like
 to  deall  with  some  democratic  aspects  in
 connection  with  this  Bill.

 The  hon.  Member  from  the  C.P.I.  Dr.
 Ranen  Sen,  who  is  a  senior  Member  and
 who  is  sincere  to  democracy  at  least  in  our
 Indian  pattern  raised  the  question  of  civil
 liberties.  Even  Shri  Piloo  Mody  had  raised
 this  question.  Shri  Jyotirmoy  Basu  had
 also  raised  this  question,  though,  of  course,
 he  belongs  to  the  C.P.M.;I  do  not  mind
 it...

 SHRI  JYOTIRMOY  BOSU:  What
 difference  does  :t  make?  I  am  not  one  of
 those  chaploosewallae.

 SHRI  PRIYA  RANJAN  DAS  MUNSTI;
 Shri  Jyotirrnoy  Basu  had  raised  the  question
 that  this  Bill  was  intended  to  control  his
 party  in  West  Bengal.  For  his  information,

 I  would  like  to
 inform  him  and  the  other  Members  and  also
 the  Minister  that  is  not  go;  I  think
 this  Government  have  no  intention  to  con-
 trol  his  party  by  means  of  this  legislation,
 For,  the  verdict  of  the  people  of  West
 Bengal  on  his  party  ig  already  there
 which  is  against  CPI(M),  He  himself  had
 raised  this  question  of  the  great  verdict
 of  the  people  of  West  Benga!  on  his
 patty  and  had  suggested  that  our  govern-
 ment  led  by  Shrimati  Indira  Gandhi  wanted
 te  control  his  party  by  passing  this  measure,
 He  said  that  the  strength  of  his  party  which
 was  83  in  the  previous  Assembly  has  now
 risen  to  114,  But I  would  like  to  point
 gut  that  after  many  criticisms  of 22  years
 of  Congrom  rule,  and  after  the  historic  split
 in  the  Congress  Party,  fortunately,  our
 party  hte  mow  omerged  with  a  strength  of
 wm  ad  ngalae  aaicongth  of  44  which  -it  bad
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 [Shri  Priya  Ranjan  Des  Munsi}
 teforein  ‘the  previous  Asembly,  Su,  the
 arithmetical  report  of  the  fnorease  from  63
 to  4  on  the  one  side  and  fiom  44  to  ९6

 on  the  othier  is  there  clear  before  the  eyes  of
 hon.  Members.  This  is  sufficient  to  show
 that  dur  party  in  spite  of  difficulties  and
 troubles  fs  marching  onward.

 SHRI  DASARATHA  DEB:  By  defec-
 tions,  they  are  getting  more.

 SHRI  PRIYA  RANJAN  DAS  MUNSI  :
 Defections  are  not  appreciated  bv  the  Con-
 grees  Party.  It  is  known  to  those  Members
 who  ate  still  giving  some  fomenation  on
 the  Muslim  League  on  the  affairs  of  Shri
 Badrudduja  and  others.

 SHRI  JYOTIRMOY  BOSU  :  What
 about  their  money-bag  masters  ?

 SHRI  PRIYA  RANJAN  DAS  MUNSI  :
 Regarding  the  question  of  security,  hon.
 Members  may  not  agree  with  me  when  I
 refer  to  the  situation  in  West  Bengal.  I  do
 not  think  that  this  Bill  would  be  sufficient
 for  West  Bengal  when  it  becomes  an  Act  ;
 I  do  not  think  so.  This  Bill  is  merely  for
 the  satisfaction  of  the  people,  so  that
 Government  may  give  the  answer  to  the
 people,  yes,  we  have  taken  the  right  medi-
 cine  at  the  right  time  for  the  patient.  This
 Bill  is  nothing  besides  that.  The  question
 is  not  between  me  and  Shri  Jyotirmoy  Basu,
 but  the  question  is  one  of  ,  deciding  the
 merits  of  the  political  parties  ‘for  the  future

 of  West  Bengal  and  other  parts  of  the  country.

 A  number  of  murders  have  taken  place
 in  West  Bengal.  Shri  Atal  Bihari  Vajpayee,
 a  sevior  Member  of  the  House  raised  the
 question  of  individual  liberty.  I  would  cite
 a  case  where  individual  liberty  and  indivi-
 dual  security  were  both  involved.  Mr.  Gopal
 Sen,  the  vice-chancellor  of  the  Jadavpur
 University,  att  innocent  person,  was
 murdered  brutally,  He  lost  his  individual
 Hberty  and  also  individual  security.  The
 murder  of  Shri  Hemant  Kumar  Basu  has
 beet  raised  here  so  many  times  that I  do
 not  tke  to  raise  it  again.  Again,  Shri  K.  L.
 Roy,  a  judge  of  the  High  Court  was
 mutdered,  Perhaps,  his  only  fault  was  this
 that  he  said  that  Shri  Subodh  Dutta,  one  of
 the  police  officials  of  the  West  Bengal  Police
 waa  wrongly  vonneoted  with  a  case  relating  to

 the  C.B.M,  atrocities  wnd  should  bo  discharged

 ह).  police  willcer  tried  tp  eave.the  Gover.
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 ment,  from  CPI(M)  conspiracy  by  arguing  on
 the  question  that  the  contptracy  was  con!
 nected  with  the  C.P.M.  trying  to  forth  a
 police  union.  Shri  K.  L.  Roy  released  thé
 accused  inthe  High  Court,  and  pethaps)
 that  was  the  reason  why  Shri  K.L.  Roy
 was  killed.  Ido  not  say  that  the  C.P.M,
 killed  him,  but  the  facts  are  these.

 Another  notable  figure,  Justice  Shri
 Tarapada  Mukerjee,  the  head  of  the  Sain
 Murder  Commission  was  brutally  injured
 in  Calcutta  ;  only  a  few  days  ago,  the
 last  surviving  member  of  that  Sain  family

 was  also  killed  in  Burdwan  by  the  same  party.
 These  are  examples  of  the  social  feelings
 of  that  part  of  the  country.

 Besides  this,  there  are  persons  who  will
 not  get  any  publicity  about  what  happened
 to  them.  They  are  all  dead.  Only  there
 would  be  a  report  about  a  post-mortem  or
 report  by  the  coroner  and  than  the  body
 would  be  handed  over  by  the  hospital  to  be
 sent  to  the  burning  ghat.

 I  request  my  hon.  friends,  Shri  Pilco
 Mody,  Shri  Vajpayee  and  other  friends  to
 visit  West  Bengal  without  asking  for  police
 protection.  In  the  City  of  Calcutta.  there
 are  certain  zones  which  are  absolutely
 declared  as  free  zones  by  the  Naxalites  or
 C.P.I.  (M).  At  day  time  or  in  social  func-
 tions  you  are  not  allowed  entry.  Even  on
 the  V.I.P.  road  from  Calcutta  airport  to  the
 city  in  early  morning  or  at  night  it  is  not
 possible  for  the  common  people  to  move
 about  without  police  protection.

 I  say  that  this  Biljl  is  not  adequate  to
 tackle  the  situation  that  has  been  created.  It
 is  jute  a  medicine,  just  an  instrument,  not  a
 very  effective  one.  My  humble  submission
 is  that  it  is  high  time  that  we  all  met  aed
 sat  together  tosolve  the  problem  ;  I  mean

 all  the  political  parties.  If  Jyoti  Basu  says  that
 there  are  thousands  of  criminals  in  the  Youth
 Congress  and  in  the  Chatra  Parishad  and  if
 he  can  produce  a  list  of  such  people,  let  him
 do  so.  There  may  be  I00!  such  people  in
 the  C.P.L(M)  also.  Both  sts  can  be
 ptoduced,  Let  wus  givén  both  lists  to  the
 Government  anil  say  that  these  हठ  the
 misguided  youths,  here  is  the  fist,  arrest
 them.  Let  us  go  to  the  people  and  try  to
 maintain  peace.

 SHRI  SAMAR  MUKHERIER  @owtt):
 Many  lite  have.boen  submitted,
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 SHRI  PRIYA  RANJAN  DAS  MUNSI  :
 The  C.P.I.(M)  people  are  facing  trouble
 now.  They  have  been  told,  ‘If  you  do  Itke
 this,  we  shall  not  allow  you  to  stay’,  Shri
 Jyotirmoy  Basu  knows  that  many  leaders  of
 that  political  party  including  a  former  May  or
 of  Calcutts,  Prashanta  Sur,  could  not  stay
 in  their  locality  because  of  the  faw  and
 order  situation  (Interruptions).

 SHRI  DINEN  BHATTACHARYYA  :
 He  is  a  respected  leader  of  our  party.  Why
 should  he  make  such  statements  against
 him  7

 SHRI  PRIYA  RANJAN  DAS  MUNSI  :
 I  really  feel  pity  for  these  people.  Whether
 it  is  the  CPI(M)  or  the  Congress  or  the
 CPI,  there  is  no  question  of  evading  reality.

 SHRI  JYOTIRMOY  8080  :  This  was
 organised  by  the  Central  Intelligence  anniha-
 litation  squad,  moving  about  in  plain
 clothes  (Interruptions).

 SHRI  PRIYA  RANJAN  DAS  MUNSI  :
 The  C.P.I.(M)  as  a  political  party  is  com-
 mitted  to  class  struggle.  They  are  governed
 by  the  Marxist  doctrine.  But  fortunately,
 there  is  a  labour  class...(/nterruptions).

 SHRI  JYOTIRMOY  BOSU  :  I  may  tell
 Shri  Jagjivan  Ram,  former  President  of  the
 indian  National  Congress  :  your  telephone  is
 tapped,  your  visitors  are  checked.  You
 know  it.  But  you  dare  not  mention  it
 because  then  you  will  be  thrown  out  of  your
 job.

 SHRI  K.  C.  PANT  :  When  Shri
 Jyotirmoy  Basu  was  speaking,  he  did  not
 tolerate  even  one  or  two  Interruptions.

 SHRI  JYOTIRMOY  BOSU  :  There
 were  a  lot  of  interruptions.

 SHRJ  K.  C.  PANT  :  Is  this  faic  ?

 SHRI  JYQTIRMOY  8050  :  We  shall
 be  within  our  rights  to  interrupt.

 DAR.  CHAIRMAN  :  No,  no.

 seat  IYOTIRMOY  9080
 +t

 vas tinuously.  came  with  a  pr
 plat.  We  know  thete  things.

 UMR)  GHIATRAAN  :'T  weuld-tequebt  you
 not  to  disturb  whon  a  meanior  is  spenking,:

 Securtty  Bill

 SHRI  JYOTIRMOY  BOSU:  it  is  my
 right,  When  they  reel  out  a  string  of  lies.
 when  murderers  talk  about  shielding  the
 culprits  we  will  interrupt...(/aterruptions)

 MR.  CHAIRMAN  :  I  shall  examine  the
 personal  remarks  made  about  plain  clothes
 men  being  sent  to  check  visitors,  There  are
 insinuations.

 SHRI  PRIYA  RANJAN  DAS  MUNSI  :
 As  I  said,  the  CPI(M)  is  a  party  committed
 to  a  class  struggle.  Thete  are  many  great
 young  friends  in  that  party,  those  who  can
 sacrifice  their  lives  on  the  directive  of  their
 party.

 MR.  CHAIRMAM :  Please  avoid  going
 into  details  as  to  what  is  happening  in
 Bengal.  You  come  to  the  Bill.

 SHRI  PRIYA  RANJAN  DAS  MUNSI  :
 Unless  I  say  these  things,  how  can  I  support
 the  Bill  7

 SHRI  JYOTIRMOY  BOSU  :  On  a
 point  of  order  under  rule  380.  You  have
 just  now  asked  the  Reporters  to  expunge
 certain  portions,  Expunction  of  speeches
 can  only  be  done  according  to  the  rules
 framed  by  this  House.  Kindly  read  rule  380
 which  says  :

 “If  the  Speaker  is  of  opinion  that
 words  have  been  used  in  debate  which
 are  defamatory  or  indecent  or  wnparlia~
 mentary  or  undignified,  he  may,  in  his
 discretion,  order  that  such  words  be
 expunged  from  the  proceedings  of  the
 House.”
 Tell  me  What  are  the  things  that  I  have

 said.  Iam  saying  it  again  that  all  the
 murders  have  been  committed  by  the  Central
 Intelligence.  You  cannot  expunge  it.

 MR.  CHAIRMAN  :  That  I  will  do.
 That  is  within  my  discretion,

 ी  प्लेट  बिहारी  बाजपेयी  :  संभालती  जी,

 मेरा  व्यवस्था  का  प्रश्न  है।  आप  प्रत्यक्ष  के

 प्रशासन  पर  विराजमान  हैं।  आपका  निर्माण  हमें
 मान्य  होंगा।  लेकिन  निशी  न्नोग्सी  पहले  भाप

 उसके  सारे  परिणामों  पर  विचार  करें  शोख़िए

 बुक  बयां  संगत  में महू  कहूंगा  कि  अजान  मंत्री  की
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 सभापति  महोदय  :  वहू  बात  हमने  नहीं

 कही  ।

 It  isa SHRI  JYOTIRMOY  BOSU:
 fact.

 श्री  अटल  बिहारी  वाजपेयी  :  आप  ने  कहा
 कि  निकाल  दिया  जाएगा  |

 सभापति  महोदय  :  मैंने  कहा  कि  उन्होंने

 कहा  कि  यह  जो  पुलिस  वाला  है  उसको  यहां  से

 भेजा  गया  और  वह  मर्डर  करते  है  -  इसको  हम
 ने  निकाल  दिया  |

 श्री  अटल  बिहारी  वाजपेयी  :  मेरा  निवेदन

 है  कि  मंत्री  महोदय  यहां  इन  बातों  का  खंडन

 करने  के  लिए  हैं  अगर  ये  बातें  गलत  हैं  ।

 सभापति  महोदय  :  लेकिन  यह  भीतर

 देखना  चाहिये  कि  कोई  ऐसी  बात  न  कही
 जाय।

 श्री  अटल  बिहारी  वाजपेई  :  आप  को  यह
 देखना  कि  कोई  चीज  असंसदीय  है  या  नहीं
 अगर  तथ्यों  के  बारे  में  आप  फैसला  करेंगे  तब

 तो  आप  सचमुच  अध्यक्ष  को  कठिनाई  में  डाल

 देंगे  :  अगर  कोई  बात  गलत  कही  जा  रही  है
 तो  मंत्री  महोदय  खंडन  कर  सकते  हैं।  लेकिन
 आप  कार्यवाही  में  उसको  जाने  से  कैसे  रोक
 सकते  हैं  ।

 SHRI  Ss.  A.  SHAMIM  :
 decide  a  question  of  fact.

 You  cannot

 SHRI  JYOTIRMOY  BOSU  :  Once
 again  a  point  of  order.  What  did  I  say  ?  1
 said  that  the  Research  and  Analysis  Wing
 of  the  Government  of  India  controlling  the
 Central  Intelligence  has  sent  plain  clothes
 policemen  to  murder  political  opponents.  I
 say  it  here,  ]  will  say  if  outside.

 सभापति  महोदय  :  भाप  जोश  में  आकर

 के  यह  बात  कह  गए,  हम  को  खूब  याद  है,  कि

 यहां  से  श्रादमी  भेजा  वहां  मडर  करने  के

 लिए  ।

 JUNE  16,  OTL  Maintenance  of  Internal  232
 Security  Bill

 श्री  ज्योतिर्मय  बसु :  हमने  प्राइम  मिनिस्टर

 बोला,  नाम  नहीं  बोला  1

 सभापति  महोदय  :  प्राइम  मिनिस्टर  बोला  |

 तो  बिना  तथ्य  के  आप  इस  चीज  को  चाहते  हैं

 कि  रेकार्ड  में  जाए  ?

 श्री  अटल  बिहारी  वाजपेई  :  मैं  मानता  हूं
 कि  ऐसी  बात  नहीं  कहना  चाहिए  ।  लेकिन  अगर

 किसी  सदस्य  ने  कह  दी  तो  वह  कार्यवाही  में

 जाने  से  नहीं  रोको  जा  सकती  |  इसका  खंडन

 किया  जा  सकता  है  t

 SHRI  JYOTIRMOY  BOSU:  You  can
 bring  a  privilege  motion  against  me.  Kindly
 tell  the  Reporters  that  it  is  not  expunged.

 सभापति  महोदय  :  वह  हम  देखेंगे  |

 श्री  पीलू  मोदी :  चेयरमेन  साहब,  जो

 माननीय  वाजपेयी  जी  कह  रहे  हैं  वह  ठीक  है

 श्री  रास  सहाय  पांडे  :  माननीय  ज्योतिर्मय

 बसु  को  इस  प्रकार  की  बात  कहने  की  झ्रादत  पड़
 गई  है  |  इसलिए  खंडन  और  मंडन  का  प्रश्न  ही

 नहीं  उठता  कहने  दीजिए  |

 SHRI  PRIYA  RANJAN  DAS  MUNSI  :
 I  think  I  have  not  used  a  single  word  which
 is  defamatory.  In  the  speech  of  Mr.  Bosu
 he  has  already  confessed  that  in  the  United
 Front  rule,  they  have  detained  300
 Congressmen.

 SHRI  JYOTIRMOY  BOSU  :  No,  I  did
 not  say  that.

 SHRI  PRIYA  RANJAN  DAS  MUNSI:
 ]  have  all  respect  for  the  party  which  is
 committed  to  class  struggle.  I  do  not  blame
 them.  But  the  leader  of  the  working  class
 in  Durgapur,  Shri  Dilip  Majumdar,  is  still
 in  detention.  The  leader  of  the  peasantry, Shri  Benoy  Kumar,  M.L.A.,,  is  still  detained
 in  jail  custody  for  the  murder  in  Burdwan
 CUnterruptions).

 Then  there  is  the  case  of  Shri  Taluqdar
 on  Interruptions)

 MR.  CRAIRMAN  :  What  is  the  use  of
 mentioning  them  ?



 233  Ress  re.  Ordinoncs  ond  SJYAISTHA,  26,  4993  (SAKA)  Molatenasce  of  Ingernal  234

 DR.  HENRY  AUSTIN  (Emakulam)  :
 Shri  Piloo  Mody  said  that  we  had  not  made
 out  a  case  and  he  is  making  out  a

 १

 MR,  CHAIRMAN  ;  That  matter  has
 been  discussed  in  this  House  so  many  times.
 He  must  come  to  the  Bill,

 SHRI  A.  P.  SHARMA  :  He  is  justifying
 the  Bill,

 SHRI  K.  C.  PANT  :  If  their  objection
 is  to  bring  in  the  name  of  some  body  out-
 side  into  the  discussion  ॥  may  point  out
 that  the  name  of  Shri  Tarun  Kanti  Ghosh
 has  been  brought  it  in  the  discussion.  He
 is  perfectly  entitled  to  put  forward  his
 case.

 SHRI  PRIYA  RANJAN  DAS  MUNSI:
 Shri  Taluqdar  was  also  a  trade-union  leader.
 Just  a  day  before  the  elections  he  was
 arrested  and  delamed  by  the  police  as  he
 was  caught  red  handed  in  a  car  carrying
 explosives  materials,  bombs  and  guns,
 These  are  facts.  No  conviction  has  yet
 been  awarded.

 Another  person  Shri  Anant  Singh,  was
 also  a  candidate...(énterruptions.)

 SHRI  JYOTIRMOY  BOSU:  Sir,  a
 point  of  order.  This  matter  is  still  sub-
 Jadica  and  so  it  cannot  be  discussed
 here,

 MR,  CHAIRMAN  :  if  that  case  is
 pending  before  a  Court  of  Law  it  need  not

 be  refetred  to  here,

 SHR)  PRIYA  RANJAN  DAS  MUNSI  :
 I  do  not  want  to  expose  these  things,  they
 are  exposed  already.  I  was  giving  you  only
 facts.

 Again  a  few  days  before  the  election
 all  over  West  Bengal  explosive  materials
 were  seized  from  different  political  head-
 quarters.  Ido  not  want  to  mention  the
 names,  My  hon.  friend  Shri  R.  S,  Pandey
 once  again  tried  to  attack  Mr.  Bosu  in  the
 name  of  Mao  Tag-Tung.  Fortunately  I  am
 in  8  position  to  inform  Mr,  Pandey  that  Mr.
 Bogu

 bod
 his  party  are  not  80  great  as  to

 catch  the  attention  of  Mao  Tse-Tyng.  He
 has  introduced  a  scparate  branch  as  he  was
 failed  by  this  party.  Any  way  dfter  the
 historical  results  of  the  recent  elections,  in
 West  Bengal,  cepecially  two  or  three  dis-
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 tricts  have  beggme  almost  terrible.  I,want
 to  cite  one  district—Birbhum.  220  private
 licensed  guns  have  been  seized  by  the
 Naxalites.  In  Burduwan  most  common
 people  and  the  land  ownets  have  teen
 compelled  to  giye  up  their  guns  to  the  ex-
 tremists  of  some  political  parties.  The
 situation  is  such.  I  have  respect  for
 those  leaders  though  I  have  a  different
 ideology.

 This  Bill  has  come  in  the  conteat  of  the
 Bangla  Desh  affair.  We  ate  committed
 by  our  resolution  expressing  solidarity  to
 support  the  Bangla  Desh.

 5प्यारा  JYOTIRMOY  BOSU  :  You  Have
 betrayed  them.

 SHRI  PRIYA  RANJAN  DAS  MUNS  :
 We  have  not  betrayed  them.  But  we  know
 the  history  of  your  betrayal  during  the  free-
 dom  struggle  at  the  time  of  the  British  rufle.
 People  from  Bangla  Desh  come  to  the  bir-
 der  to  enter  the  Indian  territory  for  food  and
 shelter.  There  are  some  intelligent  persons
 like  CP}(M),  They  speak  more  for  democracy
 and  shout  (heir  support  for,  Me.  Mujibur
 Rehman  but  they  go  to  border  in  search  of
 weapons,  There  are  certain  elements  and  cer-
 tain  forces  in  our  country  which  do  not  really
 like  the  present  character  of  the  Governmeat
 of  India  and  the  democratic  set  up  but  want
 to  impose  some  other  thing  with  the  help  of
 foreign  powers.  Government  have  taken
 right  decision  at  the  right  time.

 But  the  main  thing  is  this.  So  far  as
 this  Bill  is  concerned,  in  the  application  of
 the  Act,  the  powers  would  be  exercised  by
 the  Disisict  Magistrates,  Additional  District
 Magistrates,  and  the  Commissioners  of
 Police  at  Bombay,  Calcutta,  Madras  ard
 Hyderabad.  In  this  aspect,  I  would  request
 the  Minister  concerned  to  see  that  there
 must  be  a  definite  system  by  which  the
 Government  gives  instructions  to  these
 officers,--because,  actually  they  are  heading
 the  bureaucracy,—-to  conduct  those  cases  by
 taking  into  account  which  of  them  ave
 genuine  and  which  are  not  geunine.  It  is  a
 fact,  that  in  many  cases  it  has  happened  that
 sometifiies,  the  oommon  people  are  com-
 petted  to  suffer  without  committing  any  fault
 of  any  crime—sometimes  fot  the  personal
 intention  of  the  police  officers  ;  even  some-
 times  for  the  personal  intention  of  some
 bureaucrats.  But  then,  there  ig  the  safp-
 guard  for  uch  thipgs.  There  ip  an  advi-
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 sory  tody  provided  here.  it  is a  new  thing.
 It  is  not  a  permanent  body.  On  the  advi-~
 soty  body,  the  officials  are  not  holding  any
 power  like  the  Supreme  Court  judges  or  the
 Chief  Justices  of  the  High  Courts.  They
 act  simply  under  the  executive  authority.  And
 their  sanction  is  under  ihe  Government  88
 well  as  under  Parliament.  So,  the  point  is,
 the  Ministry  should  instruct  the  advisory  body
 im  these  affairs  ;  that  the  categorical  deten-

 tioe  by  the  Commissioner  of  Police  or  certain
 Additional  District  Magistrates  or  District
 Magistrates  should  be  seriously  taken  into
 cousideration  in  this  aspect,  namely,  whether
 some  personal  allergies  or  some  personal
 intentions  are  created  because  of  which  the
 detention  has  been  ordered.  If  this  thing
 is  done,  that  will  be  good  ;  I  am  confident
 that  opr  Government  ig  a  strong  Govern-
 ment  and  it  is  expected  to  do  so;  there  is
 20  question  about  it.  That  is  the  only
 aepect  which  has  to  be  remembered  in  the
 application  of  the  Act.

 in  the  situation  of  our  country,  there
 #s  no  question  thet  this  Bill  is  required  to
 be  immediately  passed.  I  would  Ike  to
 inform  the  hon.  Members—they  all  know
 since  many  of  them  are  more  experienced
 than  }—what  happened  in  the  USSR,  What
 happened  at  the  time  of  the  recent  Polish
 agitation  ?  The  agitation  was  taken  up  by  the
 people  on  the  demand  for  food.  What  was
 the  measure  taken  by  the  Polish  Govern-
 ment  in  that  State  of  affairs?  What  was
 done  in  the  students’  agitation  against  De
 Gaulle  in  France?  Just  a  year  and  a  half
 back,  what  were  the  measures  taken  by  that
 Government  ?  It  was  @  tremendous  thing.
 The  student  leader  in  a  French  university
 was  charged,  and  was  asked  not  to  enter
 the  university  campus  for  two  years.  That
 was  @  serious  situation.

 What  happened  in  the  USSR  ;  when
 Pasternak  just  wrote,  exposed  the  history
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 Bengal  ;  some  forces  will  come  to  take  my
 life  also.  I  do  not  bother  about  ft.  But  the
 days  are  such  that  you  have  to  speak  the
 truth  ;  to  speak  the  reality  of  the  crisis  in
 the  nation  without  fearing  anything.

 So,  I  support  the  Bill  and  J  support  the
 provisions  of  the  Bill.  With  one  more
 observation,  I  shall  conclude.  I  have  seen
 that  the  democrats  of  our  country,  the
 political  leaders  of  our  country,  speak  for
 democracy  on  two  occasions  only  :  demo-
 cracy  ai  the  time  of  voting,  and  the  demo-
 cracy  at  the  time  of  taking  the  oath  in  the
 House,  There  was  a  certain  UF  Minister;~
 I  do  not  like  to  name  the  party  or  person
 because  they  will  shout.  (Jnterruption.)
 They  speak  about  democracy  and  the
 Constitution  at  the  time  of  the  oath-taking
 ceremony.  But  when  they  go  outside,  when
 they  face  the  mob  and  the  press  people,  and
 the  camera  for  their  publicity,  they  speak
 like  anything  ;  they  have  the  capacity  to
 kill  like  anything  ;  they  do  so  in  respect  of
 the  common  janta.  (Interruption.)  I  do  not
 name  you.  Because  of  these  things,  not
 only  is  this  Bill  very  necessary  but  there
 must  be  some  positive  check  by  the  Govern-
 ment  of  India.  All  those  political  parties
 should  either  follow  the  Constitution  of
 India  or  follow  the  principles  af  basic
 democracy  in  our  country,  the  democracy
 that  has  been  enshrined  in  our  Constitution
 and  promulgated,  or  they  should  categori-
 cally  say  that  “we  are  Naxalites  and  we  are
 not  under  the  canopy  of  democracy,”  so
 that  we  can  identify  the  enemy.

 But  for  dealing  with  the  enemy  inside
 the  House  or  under  the  canopy  of  demo-
 cracy,  what  can  the  Government  do  without
 such  &  Bill.

 With  these  words,  I  support  the  Bill
 once  again  with  the  confidence  that  our
 socialist  Government  with  achieve  socialism
 not  by  means  of  this  Act  but  by  a
 socialist  ecohomy  through  devélopntent
 programmes,

 MR.  CHAIRMAN  :  Shri  Maran,

 SHRI  MURASOLI  MARAN  (Madtis-
 South):  Sit,  ‘ovine  Hitened  tothe
 cussin  today,  one  cantot  ‘get’  avay’
 the  hnprvssion...

 MR.  CHAIRMAN  २  You  taay  cations
 tranny,
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 07.3  bes,

 HALF-.AN-HOUR  DISCUSSION

 Inflax  of  Refugees  from
 East  Bengal

 MR.  GQHAIRMAN:  House  will  now
 take  up  the  half-hour  discussion.  Mr.  Samar
 Guha.

 SHRI  SAMAR  GUHA  (Contai)  :  Sir,
 when  I  rise  to  speak  today,  the  faces  of
 those  emaciated  skeletons  who  have  crossed
 into  Indian  territory  from  Bangla  Desh
 flash  into  my  mind's  eye.

 7.32  brs,

 [Shri  Sezhiyan  in  the  Chair}

 They  are  the  people  who  have  lost  their
 near  and  dear  ones.

 SHRI  P.  K.  DEO  (Kalahandi):  This  is
 a  very  important  discussion.  The  Minister
 of  Rehabilitation  should  be  present.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior)  ;  Where  is  Mr.  Khadilkar  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  BALGOVIND  VERMA):
 He  is  busy  with  some  important  piece  of
 work,

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 Nothing  is  more  important  than  parliamen-
 tary  work.  The  other  day  when  we  were
 discussing  this  question,  Mr,  Khadilkar  was
 at  Geneva.  Now  he  is  in  the  capital.  He
 must  be  present.  Ido  not  mean  any  dis-
 respect  to  Shri  Belgovind  Verma.  He  isa
 new  Minister  trying  to  come  up.  But  what
 has  happenad  to  Mr,  Khadilkar  ?

 MR.  CHAIRMAN:  We  require  a
 Minister  to  be  here  to  reply  to  the  debate
 and  he  ia  here,  But  the  sentiments  of  the
 House  should  be  conveyed  to  the  Minister

 SHRI  SAMAR.  GUHA  :  I  was  saying,
 fr  near  and  dear a  i  iH  i

 HL
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 thousands  of  them—have  not  only  been  dis-
 honoured,  but  thousands  of  them  have  been
 kidnapped  and  kept  inside  the  cantonmests
 and  garrisons  of  the  Pakistani  araty.
 Human  history  has  pethaps  no  paraliel
 to  such  &  Titanic  tragedy  of  uprooted
 humanity,  millions  of  uprooted  humanity,
 who  face  a  terrible  situation  of  total
 destitution,  utter  despair  and  boundices
 mizery,

 Yesterday  Shri  Khadilkar  quoted  the
 figure  of  the  Bangladesh  refugees  as  5.7
 million.  But  that  figure  is  wrong.  Because,
 according  to  the  statement  issued  by  the
 Chief  Minister  of  West  Bengal,  the  figures
 are  West  Bengal  45.6  lakhs,  Tripura  9.4
 lakhs,  Meghalaya  3.4  lakhs  and  Assam
 8  lakhs.  This  is  not  my  statement  but  the
 statement  issued  by  the  Chief  Minister.  If
 you  total  at]  these  it  is  near  about  7  million
 and  this  is  the  figures  as  on  lith  Juae.
 Now  it  hes  already  crossed  the  7  milticn
 mark.  According  to  Rev.  Blum,  an  inter-
 national  gentleman,  Director  of  “War  on
 want’  who  visited  almost  all  the  borders,  the
 figures  has  already  touched  the  mark  of
 0  million.

 These  people  who  have  come  from
 Bangladesh,  they  have  not  come  as  a  result
 of  natural  calamity.  They  have  come  ta
 seek  shelter  and  protection  in  Indian  इयान
 tory  as  a  result  of  most  brutal  butchery,  as
 a  result  of  the  conspiracy  of  the  Government
 of  Pakistan.  It  is  a  conspiracy  of  the
 Government  of  Pakistan  not  only  to  kill
 them,  not  only  to  butcher  them,  not  only  to
 commit  genocide  on  the  people  of  Bangta-
 desh,  but  to  push  them  out  of  the  territory,
 into  the  Indian  soil,  to  subvert  our  own
 security,  to  shatter  our  economy,  to  create
 distocation  in  our  socio-economic  matrix,  to
 create  communal  tension  here  and  to
 oreate  a  colossal  problem  for  our  own
 country.

 These  7  million  refugees  from  Bangla.
 desh  who  have  come  to  India  have  not
 come  of  their  own.  They  have  been  forced
 to  enter  into  India  as  a  reault  of  the  sordid

 is  this  ?  Is  it  not  aggression  in  disguise  oy
 Pakistan ?  If  that  is  so,  I  waat to  sémind
 the  Government,  by  human  touch  alone,  by
 giving  them  shelter  and  protection,  yod
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 cause  of  uprooting  millions  of.  humanity,
 has  to  be  faced  with  firm  political  determi-
 nation  and  political  action.

 It  was  very  nice  yesterday  to  hear  the
 Prime  Minister  say  that  we  will  go  through
 hell  to  meet  the  situation  in  Bangladesh.
 She  also  rose  very  high  when  she  said  that
 she  will  not  accept  any  political  solution
 which  will  mean  the  death  for  Bangladesh.
 Very  nice  words,  very  encouraging  words  ;
 but  words  do  not  mean  anything  unless
 followed  by  positive,  firm  and  determined
 action.  I  want  to  know  from  the  Govern-
 ment  whether  they  can  coavince  the  people
 of  India  that  this  government,  after  the
 outbreak  of  national  revolution  in  Bangla-
 desh,  have  taken  any  positive  action  to
 stop  the  butchery  of  the  people,  to  stop  the
 worst  kind  of  genocide  that  has  been  per-
 petrated  on  73  million  people  in  Bangladesh,
 athing  that  has  never  happened  in  any
 part  of  the  world.  What  has  happened  to
 this  government,  a  government  which
 represents  55  crores  of  people,  8  govern-
 ment  which  represents  a  nation
 which  is  the  second  biggest  in  the  world  ?
 I  do  not  know  what  has  happened  to  this
 government.  What  is  this,  if  it  is  not
 emasculation  of  the  whole  national  being,
 the  sole  of  which  has  been  entrusted  to
 you  ?

 I  do  not  want  to  dilate  much  on  the
 subject.  I  should  only  want  to  remind  you
 that  the  responsibility  had  been  left  to  the
 Deputy  Minister  by  Shri  Khadilkar.  If  this
 Government  had  any  sense  of  responsibility,
 Shri  Khadilkar,  who  is  responsible  for
 dealing  with  the  refugee  problem,  when  his
 presence  in  India  was  necessary  every  hour,
 would  not  have  gone  on  a  foreign  tour  and
 remain  there  for  nearly  two  wecks.  Even
 when  such  an  important  discussion  is  being
 held  in  this  House,  he  is  not  present  here.
 He  has  left  the  responsibility  to  the  Deputy
 Minister.

 What  did  the  Deputy  Minister  do  ?  He
 made  a  naive  statement,  something  like  an
 astrological  forecast.  He  said  that  they
 will  be  required  to  keep  the  Bangla  Desh
 refugees  only  for  six  months.  What  is  the
 basis  of  his  calculation  ?  How  does  he  say
 that  they  will  keep  these  refugees  only  for
 six  months  ?.  Have  they  anything  in  mind,
 any  positive  programme  or  line  of  action  ?
 Have  they  taken  any  decision  or  positive
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 steps  on  the  basis  of  which  they  make  this
 calculation  ?  It  is  like  an  astrological  fore-
 cast,  I  do  not  blame  him.  He  may  be  a
 good  soul  but  he  made  a  naive  statement,
 perhaps  because  he  is  a  newcomer.

 Shri  Khadilkar  should  be  sacked  and
 relieved  from  the  responsibility  of  this
 Ministry.  He  has  not  even  gone  to  the
 border  except  once.  On  Saturday,  the  23rd
 May  evening  he  flew  to  Calcutta  and  came
 back  on  the  24th  May  when  Parliament
 opened,  only  for  a  few  hours.  After  that,
 when  people  from  the  whole  world  are
 coming,  this  Rehabilitation  Minister  has
 not  visited  West  Bengal,  Tripura  or  any
 part  of  that  area.  Not  even  the  Deputy
 Minister,  none  of  the  important  Ministers
 has  visited  these  refugee  areas.  This  is  the
 attitude.

 SHRI  K.  N.  TIWARY  (Bettiah)  :  The
 Prime  Minister  went.

 SHRI  SAMAR  GUHA  :  Yes.

 When  you  said  that  you  would  be
 required  to  keep  the  refugees  only  for  six
 months,  do  you  remember  what  taunting
 remark  was  made  by  the  Speaker  himself  ?
 The  speaker  said,  ‘‘Do  you  really  believe
 that  they  will  go  back  ov  It  was  8  sponta-
 neous  reaction  of  the  Speaker.  The  Speaker
 reflected  the  opinion  of  the  people  at  large
 in  our  country  and  of  all  State  Govern-
 ments,  because  you  have  words,  words  and
 words-—brave  words,  nice  words,  decent
 words,  courageous  words,  words  of  confi-
 dence,  but  without  an  iota  of  positive
 action.

 That  is  the  reason  why  you  have  not
 been  able  to  create  any  confidence  either  in
 the  mind  of  Bangla  Desh  7  refugees
 or  of  any  State  Government  or  of
 the  people  of  India  that  you  really  mean
 action  and  that  these  refugees  will  go  back
 to  Bangla  Desh,  their  homeland.  That  is
 why  the  State  Governments  are  reluctant
 to  take  these  Bangla  Desh  refugees.  Even
 after  the  Nehru-Liaquat  Pact  in  950  Nehru
 had  harboured  the  idea  that  after  that  Pact
 the  refugees  would  go  back.  But  after  956
 he  was  completely  disillusioned  when  not  a
 single  soul  of  a  refugee  went  back  on  the
 assurance  of  Liaquat  Ali.  You  can  have  an
 assurance  but  these  assurances  will  have  no
 meaning  unless  you  take  some  positive
 action,
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 I  will  draw  your  attention  to  what  the
 Meghalaya  Government  has  done.  It  is
 the  greatest  disservice  to  the  nation  that  they
 have  done  when  the  UNO  team  was  visiting
 the  Bangla  Desh  refugees.  They  have  maltrea-
 ted  men  and  women.  Refugees  are  treated  as
 prisoners.  6,000,  Bangla  Desh  refugees  have
 been  forced  to  go  back  to  Sunamganj-Sylhet
 area  out  of  sheer  frustration.  They  said
 when  they  went  back,  “We  ave  being  killed
 here  ;  we  will  be  killed  there;  let  us  be
 killed  in  our  own  homeland.”  The  Prime
 Minister  went  to  visit  Meghalaya.  What  is
 her  report  of  the  condition  in  Meghalaya  ?
 You  must  enlighten  this  House  about  the
 condition  there.

 If  you  are  really  serious  about  sending  the
 Bangla  Desh  refugees  back  to  their  home-
 land,  }  suggest  that  it  is  absolutely  wrong  to
 take  them  to  different  States.  They  should
 be  kept  in  West  Bengal,  Tripura,  Assam  and
 Meghalaya.  I  remind  you  that  at  the  time
 of  partition  almost  all  refugees  from  West
 Pakistan  were  given  terporary  shelter  in
 Fast  Punjab  in  Government  camps,  It  can
 be  done  in  West  Bengal  and  in  all  the
 border  States.  But  the  question  is  one  of
 finance,  management  and  supply.  If  finance,
 management  and  supply  can  be  assured  by
 the  Central  Government,  camps  can  be
 built  in  the  interior  areas  of  the  border  States.
 Why  I  say  so?  You  must  keep  the  Bangla
 Desh  spirit  amongst  the  refugees  alive.  Un-
 less  you  keep  the  Bangla  Desh  spirit  alive,
 it  will  not  be  possible  for  you,  even  after  a
 radical  change  in  the  situation  of  Bangla
 Desh,  to  send  them  back.  It  will  be  wrong
 to  send  them  outside  the  border  State.  The
 Government  should  undertake  the  responsi-
 bility  of  financing  and  giving  them  supplies.
 These  refugees  can  be  putin  the  interior
 area  of  the  border  State.

 The  Chief  Minister  of  West  Bengal  has
 made  a  statement  that  they  have  not  been
 able  to  provide  shelter  to  about  25  lakhs  of
 refugees,  They  have  only  sky  above  them,
 some  water  to  drink  but  no  food.  At  the
 same  time,  the  Minister  says  that  those  who
 are  not  in  the  camps  will  not  be  provided
 with  ration,  What  a  conttadiction?  You
 have  not  been  able  to  give  them  shelter.
 You  have  not  been  able  to  set  up  camps.
 At  the  same  time,  you  are  denying  them  the
 ration,  Whata  terrible  thing  ?  What  an
 inhoman  thing!  You  can  imagine  that.
 You  have  admitted  that  $0  हम  cant  of  the
 refugees  have  not  been  provided-any  shelter
 tither  in  the  camps  or  sny  kind  of  im-

 provised  shelter.  I  demand  that  the  ration
 be  given  to  all,  whether  they  are  in  camps
 or  with  their  relatives  or  under  the  shade  of
 trees  or  in  the  open  with  only  sky  above.
 Equal  treatment  should  be  givea  to  all  of
 them.

 What  is  this  ration  that  is  given  7  It  is
 only  400  grams  of  rice,  00  grams  of  dal,  a
 few  pieces  of  onions  and  potatoes.  It  is
 not  a  fact  that  all  these  people  have  left
 everything  behind  in  Bangla  Desh?  When
 they  were  coming  here,  even  the  last  vestiges
 of  their  belongings  were  snatched  away.
 They  have  come  here  only  with  bare
 skeleton.  They  have  nothing  with  them.
 How  will  they  cook?  From  where  will
 they  get  utensils?  From  where  will  they
 get  oil,  fuel  and  all  that?  They  have  no
 clothings,  no  beddings,  etc.  The  Govern-
 ment  has  not  given  them  anything.  I  say,
 some  cash  allowance  should  be  given  to
 them  so  that  they  can  purchase  some  cloth-
 ings,  beddings,  etc.

 About  the  management,  and  I  do  not
 know  how  many  young  men  and  women
 are  there,  the  Government  lacks  imagi-
 nation.  Most  of  them  are  young  men  and
 women  who  have  come  from  Bangla  Desh.
 Their  the  largest  mumber  because  their
 lives  are  in  danger  in  Bangla  Desh.  Why
 have  they  not  been  recruited  ?  Why  don’t
 you  give  them  an  opportunity  to  manage
 their  own  community  kitchens,  look  after
 the  sanitation  and  other  things?  It  is  to
 keep  the  spirit  of  Bangla  Desh  alive  in
 them.  Why  have  you  not  done  that  ?  You
 should  do  that.  Also,  in  all  the  camps,
 you  should  keep  at  least  one  leader  a  revo-
 lutionary,  of  the  Bangla  Desh  so  that  they
 can  keep  ०७७  the  spirit  of  Bangla  Desh  in
 them.

 I  would  like  to  draw  the  attention  of
 the  hon.  Minister  to  another  point.  The
 international  help  should  be  given  not  in
 cash  but  in  kind.  You  know  the  reasons.
 The  priority  should  be  given  for  supplies  of
 tents,  tarpaulins,  land  and  air  transports,
 ambulence  cars,  tube-well  equipment,  dry
 foods,  baby  foods,  milk  powder,  medicines,
 etc.

 Lastly,  I  would  like  to  say  that  Mr.
 Khadilkar  by  his  sense  of  Jack  of  reeponsi-
 bility  has  amply  proved  that  the  Ministry
 of  Rehabilitatian  and  Labour  and  Employ-
 ment  should  be  separated  immediately.  If
 the  Goverament  really  wants  to  tackle  this
 gigantic  problem,  unprecedented  problem,  of
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 the  refugees,  immediately,  a  separate  Minis-
 try  for  Rehabilitation  for  dealing  with  re-
 fugees  should  be  set  up.  They  should  set  up
 immediately  an  office  at  Calcutta  with  either
 Minister  of  State  or  Deputy  Minister  who
 can  take  spot  decisions.

 It  is  a  matter  of  shame  for  us  that,
 when  a  delegation  from  U.K.  is  visiting
 Bangla  Desh,  and  they  will  be  coming  to
 our  country,  the  Government  has  not  spon-
 sored  any  delegation  of  the  Members  of
 Parliament  to  go  to  the  border  area  to  sce
 things  with  their  own  eyes.  I  demand  that
 the  Government  should  immediately  or-
 ganise  a  delegation  of  Members  of  Parlia-
 ment  to  go  along  with  the  border  area  to
 see  things  with  their  own  eyes  and  help  the
 Government  in  tackling  this  gigantic  pro-
 blem.

 Lastly,  I  want  that  if  the  Government
 do  not  want  to  behave  in  a  partisan  vay—
 it  is  a  national  problem  and  so  lorg  the
 Opposition  has  treated  it  as  a  naticnal
 problem—and  if  the  Government  do  :  ot
 want  to  deal  with  the  whole  mattcr  ina
 partisan  way,  they  should  immediately  set
 up  a  Refugees  Council  with  the  members
 of  the  Government  Party  as  well  as  the
 Opposition  and  presided  over  by  the
 Minister  of  Rehabilitation.  Only  then  it
 will  mean  that  the  Government  want  a
 national  policy  and  a  national  approach
 to  the  national  crisis  that  we  are  facing
 to-day.

 Thank  you,  Sir.

 MR.  CHAIRMAN  ;  Shri  P.  K.  Deo  to
 put  &  question.

 SHRI  P.  K.  DEO  (Kalahandi):  Sir,
 human  history  has  never  witnessed  a  re-
 fugees  influx  of  this  magnitude  and  as  stated
 by  the  previous  speaker  refugees  have  come
 and  they  are  more  than  seven  rrillion  and
 in  their  train,  they  have  brought  in  misery,
 diseases  and  so  many  problems.  Now  I
 would  like  to  put  a  categorical  question  to
 the  Minister.  What  is  thé  solution  to  this
 refugee  problem  ?  We  are  completely  fed
 up  with  the  sabre-rattling  statements  of  the
 Government.  It  was  only  yesterday  that  the
 Prime  Minister  has  stated  in  the  Rajya
 Sabha  that  the  Government  is  prepared  to
 meet  any  contingency  to  solve  the  refugee
 problem.  Bat  we  would  Ike  to  have  a

 categorical  answer  from  the  Minister.  What
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 is  the  solution  they  are  thinking  of  to  this
 refugee  problem?  If  they  are  going  to
 send  them  back,  are,  you  capable  of  creating
 conditions  in  Bangla  Desh  so  that  they  can
 go  back?  And  if  they  are  to  go  back,
 then  why  try  to  disperse  the  refugees  to
 some  other  areas  where  they  may  create
 problems  ?  The  problem  of  law  and  order
 is  already  there.  Health  hazards  are  there.
 There  are  so  many  saboteurs  who  have
 come  there  and  they  have  not  been  properly
 screened  and  all  these  things  have  to  be
 taken  into  consideration.  If  the  Govern-
 ment  is  going  to  have  a  show-down  as  the
 ultimate  thing,  then  why  not  expedite  it  ?
 Why  prolong  this  agony  and  try  to  disperse
 these  refugees  to  other  States  where  there
 is  a  possibility  of  creating  problems  there  ?

 Taking  all  these  factors  into  consi-
 desation,  I  would  request  the  Minister  to
 come  out  with  a  categorical  statement  as  to
 how  they  want  to  solve  this  problem  of
 refugees  and  what  is  the  time  limit  fixed  ?

 at  wen  बिहारी  वाजपेयी  (ग्वालियर)  :

 सभापति  जी,  बरच्छा  होता  यदि  श्री  खाडिलकर

 महोदय  सदन  में  जाते  ।  हम  उनसे  यहू  भी  पूछते
 कि  अपनी  विदेश  यात्रा  में  बंगला  देश  के  बारे

 में  विश्व  जनमत  जाग्रत  झरने  में  उनको  कितनी

 सफलता  मिली  है।  ऐसा  लगता  है  कि  अपने  देश

 में  अपने  से  सम्बन्धित  समस्याओं  के  वारे  में

 निर्णय  करने  के  बजाय  हम  विदेशों  की  जोर  देख

 रहे  हैं।  एक  ओर  तो  बंगला  देश  से  रिफ्यूजीज
 का  इलेक्स  हो  रहा  है  कौर  दूसरी  शोर  नई

 दिल्‍ली  से  मिनिस्टर्स  का  ऐक्सोड्स  हो  रहा  है  ।

 विश्व  का  जनमत  कितना  बनेगा  यह  कहना

 मुकल  है  ।  लेकिन  सरकार  कोई  निर्णय  नहीं

 कर  था  रही  है  यह  बात  स्पष्ट  दिल्लाई  देती

 है  v

 सभापति  महीदय,  मैं  जानना  थाहता  हूँ  कि

 बंगला  देश  से  आने  वालों  के  सम्बन्ध  भें  अनुमान

 लगाने  में  गलती  कैसे  हुई?

 मुझे  याद  है  एक  पत्रकार  सम्मेलन  में  भी

 खाडिलकर  -  पर  दबोचा  डाला  गया  था  कि  चह

 दाते  ब्रा ली  की  संख्या  बताने  ।  कौर  बढ़ी  मुश्किल
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 से  उन्होंने  कहा  30  लाख  तक  लोग  जायेगे,  ऐसा

 उनका  भ्र तु मान  है।  भ्र भी  उस  दिन  राज्य  मंत्री

 महोदय  ने  कहा  कि  यह  संख्या  60  लाख  तक

 जा  सकती  है,  कौर  अब  ऐसा  दिखता  है  कि  एक

 करोड़  तक  लोग  आ  सकते  हैं।  भ्रनुमान  गलत

 होने  के  कारण!  हम  उनकी  व्यवस्था  नहीं  कर

 सके  हैं,  हमारे  सारे  प्रबन्ध  विफल  हो  गए  हैं

 झौर  जो  लोग धराए  हैं  उनको  भ्रमित  कभी:

 नाइयों  का  सामना  करना  पड़  रहा  है।

 कभी  उस  दिन  मंत्री  महोदय  ने  सदन  में

 कहा  कि  वह  सीमा  प्रदेश  के  राज्यों  से  25

 लाख  लोगों  को  हटाना  चाहते  हैं,  दूसरे  दिन

 सरकारी  प्रवक्‍ता  ने  कहा  कि  यह  25  लाख  की

 संख्या  कैसे  दे  दी  गई  ?  श्री  खाडिलकर  ने  राज्य

 सभा  में  8  लाख  के  आंकड़े  दिये  थे।  में  जानना

 चाहता  हूँ  कि  क्या  मंत्रालय  में  इस  बारे  में  कोई
 तालमेल  नही  कि  कितने  लोग  हटाये  जाने  वाले

 है  शर  उन  को  हटाने  में  कितना  समय  लगेगा  ?

 कल  मैंने  रेडियो  पर  सुना  कि  सोवियत  रशिया

 से  प्लेन  आये  है  कौर  शरणार्थियों  को  हटा  रहे

 हैं।  कल  माना  कैम्प  में  केवल  600  लोग  ले

 जाए  जा  सके  ।  अगर  8  लाख  को  भी  हटाना

 हो  तो  भी  इसके  लिये  कोई  प्रबन्ध  चाहिये  ।  क्या

 सरकार  ने  इसका  कोई  प्रबन्ध  किया  है  ?

 आखिरी  बात  कह  कर  मैं  खत्म  कर  दूगा  ।

 बंगला  देश  से  बाने  वाले  लोगों  की  देख  भाल  के

 लिए  एक  अलग  मंत्रालय  जरूरी  है।  श्रम

 मंत्रालय  के  साथ  मिला  कर  यह  काम  नहीं  चल

 सकता  |  जब  इससे  पहले  कम  लोग  प्रिये  थे

 पूर्वी  बंगाल  से  तब  हमने  उनकी  देख  भाल  के

 लिए  पृथक  मंत्रालय  बनाया  था।  एक  होल-

 टाइम  कैबिनेट  मिनिस्टर  रक्‍खा  था  जो  ठोक

 देख  राज  कर  सकता  था  |  राज  एक  पार्टी-टाइम

 मिनिस्टर  रख  कर  श्राप  बंगला  देश  वालों  के

 साथ  न्याय  नहीं  कर  सकते  हैं।  क्‍या  मैं  तराशा

 करूं  कि  मंत्री  महोदय  यह  बात  घाव  मंत्री

 तक  पहुँचा  देंगे  कि  बंगला  देश  से  यहां  भाये

 लोगों  की  देख  साल  के  लिए  मंत्रिमंडल  स्तर  के

 एक  प्रति  मंत्री  की  भ्रावश्यकता है
 ?

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  This  situation  arose  out  of  the
 partition  in  the  country.  This  was  done
 and  accepted  by  the  then  leaders  of  the
 congress.  The  responsibility  should  be
 shared  by  the  Central  Cabinet.  The  Central
 Government  has  to  shoulder  the  responsi-
 bility  if  they  have  any  sense  of  morality.
 They  cannot  absolve  themselves  from  the
 responsibility.  They  have  let  down  the
 people  in  the  past.  We  see  a  repetition  of
 this  today.

 If  you  go  to  the  border  your  heart  will
 bleed  as  you  see  the  condition  of  these
 persons.  The  Government  is  not  able  to
 provide  them  with  shelter.  More  than  50%
 of  the  evacuees  are  suffering  because  of  this.
 There  was  some  torrential  rain  in  that  part
 of  the  country  and  they  under  went  great
 suffering.  They  suffer  from  scorching  sun,
 when  the  sun  comes  out.  They  are  really
 in  a  pitiable  condition.

 We  talk  about  spending  one  rupee  a
 day.  For  instance,  it  is  said,  they  will  give
 400  grammes  of  rice.  DMK  are  giving  rice
 one  rupee  a  measure.  JI  don’t  know  whet-
 her  they  can  purchase  that  much  quantity
 here,  This  Government  is  noted  for  one  thing
 and  that  is  corruption.  We  don’t  expect
 any  teal  remedy  from  them.

 They  are  telling  again  and  again  before
 the  world  that  the  Prime  Minister  had  made
 a  statement,  a  categorical  assurance,  that
 those  who  come  from  Bangla  Desh,  will  be
 allowed  to  come  in.  You  kindly  go  to
 Bagmara  in  Meghalaya.  You  kindly  go
 to  Rangra  in  Meghalaya  and  adjoining
 areas.  You  will  know  whether  any  refugees
 ate  stopped  from  coming  in.  Criminals
 and  anti-socials  are  very  active  there.  There
 are  numerous  cases  of  rape  reported.  I
 have  received  telegrams  and  letters.  Mr.
 Minister,  they  are  doing  it  on  the  strength
 of  the  confidential  instruction  or  circular
 given  by  the  Government  saying:  Do  not
 allow  Bangla  Desh  evacuees  to  come  inside
 of  Meghalaya.  We  want  to  have  a  clear
 and  categorical  enswer.  I  want  to  know
 this:  Is  there  any  such  circular  by  the
 Government  of  Assam  or  Meghalaya  that
 you  will  restrict  cr  stop  people  coming
 from  Bangla  Desh?  If  so,  what  ate
 the  contents  of  the  circular?  If  not,
 under  what  authority  are  they  doing  it  ?
 The  hon  Minister  had  gone  to  the
 eastern  region  at  public  cost  to  see  the
 refugees  or  evacuees.  A  lot  of  disturbing
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 {Shri  Jyotirmoy  Bosu]
 news  is  coming  from  Shillong.  I  would
 like  ta  know  whether  she  visited  or  did  not
 visit  Shillong.  If  she  did  not  visit  Shillong,
 what  was  the  reason  therefor  ?

 8.00  brs.

 DR.  RANEN  SEN:  Government  are
 tinkering  with  the  problem  of  giving  aid  to
 the  Bangla  Desh  evacuees,  and  in  fact,  are
 playing  with  their  lives.  I  would  like  to
 know  a  few  small  facts.  What  is  the  actual
 number  of  evacuees  that  have  come  to
 India?  There  is  conflicting  news  about  the
 number.  What  is  the  method  that  Govern-
 ment  have  adopted  to  ascertain  the  actuat
 number,  because  I  have  in  my  possession
 certain  facts  to  show  that  nearly  50  per  cent
 of  the  refugees  or  evacuees  are  not  registered.
 So,  what  is  the  basis  for  ascertaining  the
 number  of  evacuces  ?

 Is  it  a  fact  or  not,  as  reported  in  a'most
 all  West  Bengal  newspapers  that  not  even
 25  per  cent  of  the  people  are  registered  and
 only  the  people  who  are  registered  get  ration
 or  money  or  whatever  else  is  given  by
 Government  7

 Shri  Ata!  Bihari  Vajpayee  has  alreidy
 asked  whether  25  lakhs  of  people  are  to  be
 sent  outside  the  border  areas  or  whether  the
 number  is  8  lakhs  Let  Government  be
 very  clear  on  this.  Even  if  it  be  8  ‘akhs,
 what  is  the  arrangement  made  by  Govern-
 ment  to  transport  these  8  lakhs  refugees  or
 evacuees  to  other  parts  of  India?  The
 newspapers  have  made  the  calculation  that
 it  wilf  take  at  least  six  months  to  transfer
 8  lakhs  people  at  this  rate,  even  with  the
 help  of  the  USA  and  USSR  planes.  ‘So,
 will  the  Government  let  us  know  the  a:tual
 transport  arrangements,  that  they  are  going
 to  make  ?

 Lastly  have  Government  tried  to  ascer-
 tain  how  many  7९०४6  are  going  to  return
 to  Bangla  Desh  within  a  couple  of  months
 or  three  or  four  or  six  months  ?  These  are
 the  categorical  questions  for  which  I  would
 like  to  have  an  answer  by  the  hon.  Minister.

 SHRI  BALGOVIND  VERMA:  I
 share  the  concern  of  the  hon,  Members  of
 this  House.  The  problem  of  refugees  is
 very  big.  Looking  to  the  magnitude  of  the
 prob'em,  if  they  do  not  feel  satisfed,  I
 think  they  are  right  to  a  certain  extent.
 Rut  amy  I  ask  them  whether  there  is  any
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 other  country  in  the  world  which  has  wit-
 nessed  such  kind  of  influx  as  we  have  seen
 in  India  ?

 SHRI  JYOTIRMOY  BOSU:  His  party
 is  responsible  for  that,

 SHRI  BALGOVIND  VERMA:  That
 being  so,  )  feel  that  it  is  rather  easier  to
 criticise  than  to  put  things  into  practice.
 I  think  that  Members  and  leaders  of  the
 Opposition  parties  are  equally  responsible
 and  they  owe  as  much  duty  to  the  country
 as  weon  this  side  of  the  House  and  in
 Government,  We  hope  that  they  will
 cooperate  with  us  in  tackling  this  problem.
 This  problem  is  a  gigantic  one  and  needs  the
 whole  hearted  cooperation  of  all  of  us.

 SHRI  DASARATHA  DEB  (Tripura
 East):  [I  asked  the  Tripura  Government
 to  take  our  help  but  they  refused.  They
 have  got  a  commi:tee  ;  in  that  none  of  our
 MLAs  or  MPs  was  included.  What  type  of
 co-operation  does  he  want.

 SHRI  BALGOVIND  VERMA:  Co-
 operation  may  be  given  in  many  ways.

 SOME  HON.  MEMBERS:  How  ?

 SHRI  BALGOVIND  VERMA:  To
 raise  the  morale  of  the  people,  there  can
 be  co-operation  ;  it  is  no  use  going  on  cry-
 ing  in  a  vein  that  demoralises  people.
 Therefore,  I  said  that  as  leaders  of  the
 Opposition  parties,  they  have  certain  res-
 ponsibilities  to  the  nation  and  should  not
 utter  certain  words  which  do  not  behave
 them.

 SHRI  SAMAR  GUHA:  The  Minis-
 ter  has  asked  for  our  co-operation.  Let
 him  say  categorically,  one,  two,  three,  four,
 five,  six  what  co-operation  they  want  and
 what  we  have  denied  to  them.

 SHRI  BALGOVIND  VERMA:  That
 we  can  give  I  think  he  knows  that

 (interruptions),

 SHRI  JYOTIRMOY  BOSU:  He  's

 casting  aspersions  on  Opposition  leaders  by
 saying  that  we  are  not  ing  0

 looking  after  the  refagess.  Let  him  Say

 here  and  now  specifically  what  co-pperation
 he  wants  from  us,
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 SHRI  BALGOVIND  VERMA:  Shri
 Samer  Guha  quoted  certain  figures  which.
 I  think,  are  not  correct.  We  receive  figures
 from  the  State  Government  every  day.
 These  are  based  on  daily  reports,  There-
 fore,  whan  I  give  the  figures,  I  think  they
 are  the  correct  ones  and  should  be  relied
 upon,

 SHRI  TRIDIB  CHAUDHURI  (Berham-
 pore):  What  is  the  latest  figure  ?

 SHRI  BALGOVID  VERMA:  Upto
 the  14th  of  this  month,  in  West  Bengal,  the
 number  is  43,90,  101...

 SHRI  SAMAR  GUHA:  Has  he  seen
 the  statement  of  the  Health  Minister,  Shri
 Manaluddin  and  the  Chief  Minister  that  44.5
 lakhs  have  come.

 SHRI  BALGOVIND  VERMA  :  These
 are  the  figures  supplied  by  the  State  Govern-
 ment  ;  they  are  not  our  figures.

 SHRI  SAMAR  GUHA:  Then  ask
 them  why  they  issued  that  statement  to  the
 press.

 SHRI  BALGOVIND  VERMA:  The
 present  figures  arc:  West  Bengal  43,90, 101,
 Assam,  1,87,609,  Meghalaya  2,54,024,
 Tripura,  9,55,264,  Bihar,  4,857,  Total:
 57,91,855.  These  are  the  official  figures  which
 should  be  relied  upon  and  no  credence
 should  be  given  to  newspaper  reports  be-
 cause  sometimes  they  publish  such  figures
 which  have  got  no  basis  at  all.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  Are  thege  registered  figures  ?

 SHRI  BALGOVIND  VERMA  :  These
 are  figures  supplied  by  the  State  Govern-
 ment,

 SHRI  SAMAR  GUHA:  On  the  basis
 of  the  estimate,  Goverament  will  provide  for
 expenditure  and  other  things.  Many  people,
 without  getting  shelter  in  government  camps,
 have  taken  shelter  in  the  houses  of  bene-
 volent  people  and  relatives  or  others.
 These  figures  have  not  been  taken  into
 account,

 SHRI  BALGOVIND  VERMA  :  These
 are  the  figures  registered  with  the  Govern-
 Meg tt  avd  they  include  those  who  are

 idside  and  outside  the  camps  ६४  well.

 SHRI  DINEN  BHATTACHARYYA  :
 How  many  are  actually  registered  and  how
 many  are  residing  outside  government  camps?
 That  figure  you  must  supply  to  us.

 SHRI  BALGOVIND  VERMA:  The
 figure  inside  camps  is  36,58,037  and  out-
 side  camps  is  2,33,8i8.  The  total  is
 (57,91,855.

 He  said  that  the  figures  were  undet-
 estimated  and  that  some  persons  have  not
 been  registered.  There  may  be  some  per-
 sons  who  have  not  been  registered.  It  is  a
 long  border  of  435  miles,  an  open  border,
 and  people  are  crossing  everywhere.  When
 lakhs  of  refugees  are  crossing  the  border
 every  day,  it  is  humanly  impossible  to  regis-
 ter  each  and  everybody.

 SHRI  DINEN  BHATTACHARYYA  :
 Why  ?  Nobody  wants  to  evade  regis-
 tration.

 SHRI  BALGOVIND  VERMA  :  There
 has  been  a  charge  that  we  did  not  stap  the
 butchering  of  people  in  Bangla  Desh,  How
 can  we  interfere  with  what  a  foreign
 Government  is  doing  in  its  soil?  We  did
 all  that  we  could.  We  have  been  trying  to
 mobilise  public  opinion.  We  have  been
 sending  people  abroad  and  doing  whatever
 lies  in  our  power  to  sec  that  the  Govern-
 ment  of  Pakistan  comes  to  its  senses.

 SHRI  SAMAR  GUHA:  Then,  why
 did  you  say  that  within  six  months  they
 will  return  ?

 SHRI  BALGOVIND  VERMA:  Why
 do  you  fee)  agitated  ?

 SHRI  SAMAR  GUHA:  Perhaps  you
 have  gone  to  the  border  only  once  or  twice.
 You  will  feel  agitated  if  you  see  the  condi-
 tions.  Whenever  we  get  an  opportunity,  we
 go  there  and  see  the  people.

 SHRI  BALGOVIND  VERMA :  We  feel
 that  it  is  a  reasonable  time,  that  during  this
 time  the  conscience  of  the  world  community
 will  be  aroused  and  that  they  will  come  to
 their  senses.  We  feel  that  the  world
 community  will  exercise  pressure  on  the
 Government  of  Pakistan  so  that  a  political
 settlement  will  be  arrived  at  and  people  will
 be  able  to  return  safely,  honourably  and
 with  full  satisfaction  to  theit  hometand.
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 SHRI  SAMAR  GUHA  :  Why  a  politi-
 cal  settlement?  Yesterday  the  Prime
 Minister  said  in  the  Rajya  Sabha  that  we
 will  not  impose  any  political  settlement  on
 Bangla  Desh.  This  is  stabbing  the  Bangla
 Desh  revolution  in  the  back.  Let  them  go
 back  and  be  killed,  but  do  not  talk  of  a
 political  settlement.  The  only  political
 solution  is  the  withdrawal  of  the  Pakistan
 army.  You  have  started  salesmanship  of
 Yahya  Khan.

 SHRI  BALGOVIND  VERMA  :  We  be-
 lieve  that  six  months  is  a  reasonable  period
 within  which  conditions  will  become  nor-
 mal.  We  assure  the  House  that  we  are  not
 going  to  feed  the  refugees  for  good,  and  as
 the  Prime  Minister  has  said  a  number  of
 times,  we  reserve  the  right  to  take  appro-
 priate  action  at  the  appropriate  time.  There-
 fore,  I  think  hon.  Members  should  have  no
 doubt  in  their  minds.
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 PROE,  S.  L.  SAKSENA  (Maharajgan))  :
 If  the  world  conscience  has  not  been  moved
 during  the  last  three  months,  how  will  it  be
 moved  now  ?

 SHRI  BALGOVIND  VERMA:  Shri
 Guha  referred  to  rations.  The  rations
 are  distributed  by  the  State  Governments.
 We  give  advance  to  the  State  Government
 and  the  State  Government  is  entirely
 responsible  for  making  these  arrange-
 ments.  Two  or  three  days  back  the  hon.
 Member  brought  to  my  notice  certain  deti-
 ciencies  in  this  matter  and  I  have  communi-
 cated  them  to  the  State  Government  and
 asked  them  to  adhere  strictly  to  the  in-
 structions  conveyed  from  this  place  and
 that  there  should  be  no  shortage  in  pres-
 cribed  rations.

 SHRI  SAMAR  GUHA:  Where  vill
 they  get  fuel,  salt  and  oil  ?  That  question
 has  not  been  answered.

 SHRI  BALGOVIND  VERMA:  They
 are  supplied  400  gms.  of  rice  and  300  gms.
 of  vegetable  and  200  gms.  of  dal.

 SHRI  JYOTIRMOY  BOSU:  He  is
 misleading  the  House.

 SHRI  BALGOVIND  VERMA:  Iam
 not  misleading  the  House.  This  is  what  the-
 Goveroment  of  India  has  asked  the  State
 Goyetaments  to  give  and  the  Goverament  is

 ‘
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 paying  for,  Over  and  above  these  things
 they  are  also  getting  kerosene  oil,  edible  oil
 and  salt.

 SHRI  SAMAR  GUHA:  Either  the
 Minister  is  wrong  or  I  am  wrong.  For  four
 or  five  days  I  have  been  visiting  the  camps
 in  Bongaon  and  Bashirhat  areas.  It  is  my
 personal  experience  that  they  are  given  400
 gms.  of  rice,  700  gms.  of  dal  and  four  pieces
 of  onion  and  potatoes.  Nothing  else  is
 given.

 SHRI  BALGOVIND  VERMA:  I  have
 said  several  times  that  it  is  the  responsibility
 of  the  State  Government.  We  give  money
 to  them  to  supply  all  these  things.  We
 shall  bring  to  the  notice  of  the  State
 Government  what  the  hon,  Member  has
 said  here,

 SHRI  JYOTIRMOY  BOSU:  On  2
 point  of  order.  We  asked  a  specific  ques-
 tion  :  what  will  the  refugee  actually  get  out
 of  one  rupee  ?

 MR.  CHAIRMAN  :  There  is  no  point
 of  order.  He  wants  this  information.  !
 cannot  compel  the  Minister  to  give  the
 answer  he  wants.

 SHRI  BALGOVIND  VERMA:  Mr.
 Samar  Guha  referred  to  the  management  of
 the  camps,  especially  the  community  kitchen
 So  far  as  the  community  kitchens  are  con-
 cerned  they  should  be  entrusted  to  the  re-
 fugees  themselves.  The  refugees  are  being
 employed  as  far  as  possible  in  relief  works
 either  on  a  voluntary  basis  or  on  daily  r¢-
 mu  teration  basis,  Wherever  it  is  possible
 they  are  associated  with  the  cooking  of
 meals  but  most  of  them  like  to  have  then
 dry  rations  and  cook  themselves,  We  do
 not  want  to  injure  their  feelings  They  were
 part  of  Iadia  sometime  back  and  in  the
 countryside  there  are  still  people  who  do
 not  want  to  take  cooked  meals,  If  they
 do  not  take  cooked  meals  we  cannot  force
 them,  So  they  take  their  dry  rations.

 SHRI  SAMAR  GUHA:  They  waot
 some  fuel.  Without  fuel  how  can  they
 cook  ?

 SHRI  BALGOVIND  VERMA  :  I  visil-
 ed  one  camp  in  Bongaon  area.  Tt  was  on
 the  6th  and  the  7th.  I  can  mention  parti-
 cularly  the  brickfield  camp  where  I  found

 that  fuel  was  distributed  to  the  refugees.
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 SHRI  SAMAR  GUHA:  Only  where
 there  is  a  community  kitchen  some  fuel  is
 given  but  where  there  are  no  community
 kitchens  no  fuel  or  salt  or  oil  is  given.

 SHRI  BALGOVIND  VERMA:  The
 hon.  Member  has  brought  it  to  my  notice,
 and  I  will  see  to  it.

 Then,  he  pointed  out  one  thing  regard-
 ing  international  help,  and  he  said  that
 most  of  the  help  was  coming  in  kind.  If
 they  send  any  help  in  kind,  how  can  we
 refuse  it  ?

 SHRI  SAMAR  GUHA:  I  said  kind;
 not  in  cash.

 SHRI  BALGOVIND  VERMA:  They
 are  giving  us  in  kind.  Some  cash  is  also
 coming.  If  you  like,  I.  can  give  the  figures
 for  what  we  have  received  so  far.  We  have
 received  international  help  to  the  tune  of
 Rs.  30  crores.  Out  of  this  Rs.  30  crores,
 near  about  Rs.  |  crore  is  in  cash  ;  that  is,
 Rs.  92,83,629.  This  is  cash.  Various  inter-
 national  organizations  have  given  it.

 SHRI  SAMAR  GUHA:  Whai  ahout
 parliamentary  delegation  and  the  council.

 SHRI  DASARATHA  DEB:  Shri  Samar
 Guha’s  question  was  not  answered  ;  it  was
 about  the  people  who  are  living  outside  the
 camps.

 MR.  CHAIRMAN  :  One  Member  has
 spoken  for  half-an-hour.  Do  not  intervene,
 because  already,  the  Minister  has  enough
 questions  to  answer.

 SHRI  DASARATHA  DEB:  It  is  a
 very  important  question.  Very  many  people
 are  living  outside  the  camps.  What  about
 them  ?  What  is  the  answer?  Lakhs  of
 People  are  staying  outside  the  camps.  They
 are  not  getting  any  ration.

 SHRI  BALGOVIND  VERMA:  On
 this  thing,  I  really  share  the  concern  the
 hon.  Members.  We  are  also  very  particular
 about  it;  we  are  considering  the  issue,  and
 we  hope  to  extend  this  facility  to  all  those

 we
 are  staying  with  their  relations  as

 well.

 MR.  CHAIRMAN:  He  has  asked
 about  the  parliamentary  delegation,  Have
 you  got  anything  to-say  ?

 SHRI  BALGOVIND  VERMA:  So  far
 as  the  parliamentary  delegation  is  concerned,
 we  are  not  averse  to  it.  We  will  consider
 it.

 SHRI  SAMAR  GUHA:  About  the
 council?  He  wanted  our  co-operation.
 We  offer  our  co-operation.  But  there  should
 be  some  machinery  for  having  mutual  co-
 operation,  and  that  co-operation  can  be
 had  if  a  council  is  formed,  with  a  few
 Members,  and  the  Minister  as  the  Chair-
 man,

 MR.  CHAIRMAN:  He  will  answer
 the  questions  raised  by  Shri  Vajpayee.

 SHRI  P.  K.  DEO:  My  questions  are
 also  there.

 SHRI  BALGOVIND  VERMA:  Mr.
 Deo  has  asked  two  or  three  things.  One
 was  about  the  return  of  the  refugees.  He
 asked  what  is  the  solution  for  the  refugee
 problem.  I  think  we  are  alive  to  our
 duties.  Do  not  think  that  we  are  not  alive
 to  our  duties.  When  we  have  taken  this
 responsibility  on  ourselves,  we  know  how  it
 should  be  done.  I  may  tell  you  that  we
 are  secing  how  the  international  community
 heeds  to  our  proposal,  and  if  nothing  is
 coming  forward,  we  will  sec  to  it  as  to  how
 we  can  do  it  and  what  we  can  do.  Once
 we  are  committed  to  democracy  and  other
 ideals,  we  will  see  that  these  ideals  are  kept
 high.

 Then  about  the  question  whether  the
 refugees  will  go  back:  not  for  a  moment
 we  should  think  that  they  will  become  what
 one  may  call  a  permanent  burden  to  us.
 They  will  go  back.  There  is  no  doubt
 about  it.  We  have  got  faith  in  our  people  ;
 we  have  got  faith  in  our  Government,  and
 we  know  we  will  be  able  to  do  it.  (Jnterrup-
 tion)

 CHAIRMAN  :  Already,  55
 minutes  have  been  taken.  I  request  you  to

 complete  in  five  minutes.  Otherwise,  you
 had  better  examine  all  the  questions  and

 lay  the  answers  04  the  Table  of  the  House.

 MR.

 SHRI  BALGOVIND  VERMA:  Then,
 the  hon.  Member  wanted  sercening  of  the
 refugees.  I  may  tell  the  House  that  the

 Government  of  India  has  given
 instructions  to  the  State  Government  that
 every  refugee  who  enters  our  country  should



 255  Influx  of  refugees  from

 [Shri  Baigovind  Verma]
 be  properly  screened,  and  steps  are  being
 taken.

 Regarding  the  Meghalaya  report,  I  have
 written  to  the  Meghalaya  Government.  We
 have  not  received  their  reply  yet.  As  soon
 as  we  receive  it,  we  will  take  action,

 Shri  Vajpayee  asked  why  we  did  not
 assess  the  poseibility  of  this  huge  influx.  I
 think  nobody  can  know  the  fatum.  We  did
 not  know  that  it  will  go  to  fais  extent.
 We  expected  only  abowt  3  @ifffion.  But
 conditions  inside  Bangla  Desh  are  not  con-
 genial  and  so  they  are  coming  into  India.
 There  is  no  alternative  but  to  accommodate
 them.

 Some  reports  have  appeared  in  the  press
 and  some  members  also  have  some  ttisgiv-
 ings  about  the  number  of  camps  we  are

 going  to  setup  and  the  member  of  refugees  we
 are  going  to  accommodate,  The  other  day  J
 said,  we  are  going  to  set  up  50  large  size
 camps  to  accommodate  as  many  as  25  lakhs
 refugees,  That  holds  good,  I  also  said,
 in  West  Bengal  and  Tripura,  there  are
 certain  portions  where  the  pressure  of  refu-
 gees  is  very  high.  To  relieve  that  pressure,
 we  are  opening  large  size  camps  inside  West
 Bengal  and  Tripura,  Assam,  Meghalaya,
 Bihar.  M.P.,  Orissa  and  U.P.  (Interruption)
 I  will  give  you  the  correct  figures  of  the
 camps  we  are  going  to  set  up;  In  Tripura,
 we  are  setting  up  I0  camps  to  accommodate
 5  lakhs  of  refugees;  in  Assam,  2  camps
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 and  i  Jakh  refugees  ;  in  Meghalaya  2  camps
 and  i  lakh  refugees;  in  West  Bengal  20
 camps  and  10  lakhs  of  refugees;  in  Mana
 and  Raipur,  4  camps  and  2  lakhs  of
 refugees ;  in  Bihar 5  camps  and  24  lakhs
 of  refugees;  in  Orissa  2  camps  and  I  lakh
 refugees,

 SHRI  P.  K.  DEO:  When  the  Orissa
 Government  has  not  agreed,  how  can  you
 do  it  ?

 MR.  CHAIRMAN  :  Let  the  Minister
 give  his  figures.

 SHRI  BALGOVIND  VERMA:  UP
 (Allahabad)  2  camps  with  lakh  people  ,
 Madhya  Pradesh  (Bilaspur)  3  camps  with
 1,50,000  people.  The  total  comes  to  50
 camps  with  25  lakhs  of  people.

 MR.  CHAIRMAN  :  The  Minister  will
 examine  all  the  points  which  have  been
 raised  by  hon.  Members  and  for  those  points
 on  which  he  has  not  given  any  reply  he  will
 prepare  a  statement  and  lay  it  on  the  Table
 of  the  House.  We  will  now  adjourn.

 8.32  hrs.

 The  Lok  Sabha  then  adjourned  ll
 Eleven  of  the  Clock  on  Thursday,  June  I7,
 £97 |  Jyaistha  27,  72693  (Saka).
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